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RAJYA SABHA

Monday, the 16th March, 2020/26th Phalguna, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Papers to be laid on the Table.

Accounts (2018-19) of the Prasar Bharati (Broadcasting Corporation of India), New
Delhi and related papers

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; THE
MINISTER OF INFORMATION AND BROADCASTING; AND THE MINISTER OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI PRAKASH JAVADEKAR):
Sir, | lay on the Table, a copy each (in English and Hindi) of the following papers:-

(@ Annual Accounts of the Prasar Bharati (Broadcasting Corporation of India),
New Delhi, for the year 2018-19, and the Audit Report thereon, under sub-
section (4) of Section 21 of the Prasar Bharati (Broadcasting Corporation of
India) Act, 1990.

(b) Statement giving reasons for the delay in laying the papers mentioned at ()
above.

[Placed in Library. See No. L.T. 2204/17/20]

Notification of the Ministry of Coal

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I lay on the Table,
under sub-section (3) of Section 31 of the Coal Mines' (Special Provisions) Act, 2015,
a copy (in English and Hindi) of the Ministry of Coal, Notification No. S.O. 4477 (E),
dated the 17th December, 2019, amending Notification No. S.0. 3245 (E), dated the 19th
December, 2014, to omit certain entries therein.

[Placed in Library. See No. L.T. 2184/17/20]

Report and Accounts (2018-19) of the National Minorities Development and Finance
Corporation (NMDFC), New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS; AND THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
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(SHRI KIREN RI1JIJU): Sir, I lay on the Table, under sub-section (1) (b) of Section 394
of the Companies Act, 2013, a copy each (in English and Hindi) of the following
papers:-
(@ Twenty-fifth Annual Report and Accounts of the National Minorities
Development and Finance Corporation (NMDFC), New Delhi, for the year
2018-19, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 2085/17/19]
Reports and Accounts (2018-19) of various Companies and the ARAI, Pune and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table-

1.(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:-

(i) (@ Sixty-seventh Annual Report and Accounts of the Hindustan Cables Limited
(HCL), Kolkata, the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2321/17/20]

(if) (@) Sixtieth Annual Report and Accounts of M/s Hindustan Salts Limited (HSL),
Jaipur, for the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2318/17/20]

(iii) (@)  Fifty-fourth Annual Report and Accounts of M/s Sambhar Salts Limited
(SSL), Jaipur, for the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 2319/17/20]
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(iv)(@ Forty-ninth Annual Report and Accounts of the Bharat Pumps and
Compressors Ltd. (BPCL), Naini, Allahabad, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2320/17/20]

(v) (@ Sixty-sixth Annual Report and Accounts of the HMT Limited, Bengaluru,
along with its subsidiary companies, for the year 2018-19, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1818/17/20]

(vi) (@ Forty-ninth Annual Report and Accounts of the Engineering Projects (India)
Limited (EPI), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.
(2) Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (i) to (v) above.
[Placed in Library. See No. L.T. 2098/17/20]
Il. A copy each (in English and Hindi) of the following papers:-

(@ Forty-ninth Annual Report and Accounts of the Automotive Research
Association of India (ARAI), Pune, for the year 2018-19, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 2317/17/20]
Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: Sir, | lay on the Table, under Section 10
of the National Highways Act, 1956, a copy each (in English and Hindi) of the following
Notifications of the Ministry of Road Transport and Highways:-

() S.O. 4456 (E), dated the 13th December, 2019, regarding rate of fee to be
collected from users of the stretch from design chainage K.M. 465.600 to
K.M. 546.600 (existing chainage 465.600 to K.M. 546.420) (Jabalpur-Lakhnadon
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(ii)

(i)

(iv)

V)

(vi)

(vii)

Section) on National Highway No. 7 (New NH-30 and 34) in the State of
Madhya Pradesh.

S.0. 4457 (E), dated the 13th December, 2019, regarding rate of fee to be
collected from users of the stretch from design and existing K.M. 3.600 to
K.M. 55.000 (Ranchi-Piska More-Bijupara Section) on National Highway No.
75 in the State of Jharkhand.

S.0. 4458 (E), dated the 13th December, 2019, regarding rate of fee to be
collected from users of the stretch from design K.M. 0.000 to K.M. 11.593
[Tuljapur-Ausa (including Tuljapur Bypass Section)] and design K.M. 2.950
to K.M. 55.835 on National Highway No. 361 in the State of Maharashtra.

S.0. 4527 (E), dated the 18th December, 2019, publishing amendment to
Notification No. S.0O. 1952 (E) dated the 20th June, 2017, to substitute certain
entries in the original Notification.

G.S.R. No. 942 (E), dated the 20th December, 2019, publishing the National
Highways Fee (Determination of Rates and Collection), Amendment, Rules,
2019.

S.0. 108 (E), dated the 7th January, 2020, amending Notification No. S.O.
2299 (E), dated the 6th June, 2018, to substitute certain entries in the original
Notification.

S.0. 109 (E), dated the 7th January, 2020, regarding rate of fee to be collected
from users of the stretch from K.M. 30.000 to K.M. 93.000 of NH-31 C (Bijni
to West Bengal/Assam border Section) and from K.M. 961.500 to K.M.
1013.000 of National Highway No. 31 (Guwabhati to Nalbari-Bijni Section) in
the State of Assam.

[Placed in Library. For (i) to (vii) See No. L.T. 2162/17/20]

Notification of the Ministry of Environment, Forest and Climate Change

Report and Accounts (2018-19) of the Central Zoo Authority (CZA), New Delhi
and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): Sir, | lay on the Table-

A copy (in English and Hindi) of the Ministry of Environment, Forest and Climate
Change Notification No. S.0. 4724 (E), dated the 31st December, 2019, publishing
the Ozone Depleting Substances (Regulation and Control) Amendment Rules,
2019, under Section 26 of the Environment (Protection) Act, 1986.

[Placed in Library. See No. L.T. 2184/17/20]
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Il. A copy each (in English and Hindi) of the following papers:-

(@ Annual Report and Accounts of the Central Zoo Authority (CZA), New
Delhi, for the year 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 2383/17/20]

Reports and Accounts (2015-16 and 2016-17 of the UPPCL, Lucknow
and Reports and Accounts (2018-19) of the BRB, Jhansi and the
NCA, Indore and related papers
STt SIfeRT HTer | TS H3; oI AT T 31N IrfdwRar w3rery § Yoy w34t
(3t 399 o welRAN): ey, § FfaRad o3 991 Ued WX Il -
| (1). BUr IMfAFRIE, 2013 ®F ORT 394 HF U GRT (1) (@) & 3w F=ferRad
TA B YH-UH Ul (@ T gy #H):

(i) (@) 201516 & ¥ P ¢ g Ul Uoleed HRURTE fafcs (g uidided.),
IS BT I Ufded 3R oRg TAT et TR oRaMIRIeld & Ufdde-
IR 89 W YRd & e iR derea®iers & femfor |

(@) SWHF DHRUNIE & BRIGIV B IRHR GRT FHIET |

(i) (®) 2016-17 P ¥ P ¢ g Ul Uoleed HRURTE fafcs (g uidirea.),
S BT I Ufeded SR oRg TAT IEeit TR oRIMRIeld & Ufdde-
AR 99 W YRd & e iR derera®iers & femfor |

(@) SWHE DHRUNIE & BRIGIV B IRHR GRT FHIET |

(2) ¥R (1) ¥ IfectRed g5t ®I 991 e W @1 # g [Ieid & dROi 3
g aTel fqavor @msh den o=l #)|

[Placed in Library. For (i) to (ii) See No. L.T. 2165/17/20]

I1(1). a1 et a1 IIfAfTIE, 1976 & &RT 15 B U ORT (1) & 3efe FfaRad
T B TH-UH i (@ qen el #)-

(@) 2018-19 & I & foIT dqar €t IS (@remRdl), SRt &1 arffe ufades
3R o doIm oiERll WX orErNield BT Uiaded |

(@) SWH dI€ & PGV B WWHR GRT e |
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2) ¥R (1) ¥ SfectRaad g=l &1 991 ged W I@H # gY fJeid & dRUT o
T arel faxor (@R e fa=) #)|

[Placed in Library. See No. L.T. 2194/17/20]
. frEfaRed o= @ te-ue ufa @Een qer R H):

(@) 2018-19 & I¥ & foIv =¥aT FRiFm Wiexor (TIRAY), S8R &1 SAdTeldi
e ufded iR oRg qm @Rl W oiErRieTd & ufaded |

(@) SUgF URHRU & HRIGI B GRBR GRT FHIET |

(M I (H) # SfeaaRad v=l I 91 ged W @ 7 gU faeld & RO Bl
ger aren faamor|

[Placed in Library. See No. L.T. 2193/17/20]

Report and Accounts (2018-19) of the Credit Guarantee Fund Trust for Micro and
Small Enterprises (CGTMSE), Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES; AND THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES,
ANIMAL HUSBANDRY AND DAIRYING (SHRI PRATAP CHANDRA SARANGI): Sir,
I lay on the Table, a copy each (in English and Hindi) of the following papers:-

(@ Nineteenth Annual Report and Accounts of the Credit Guarantee Fund Trust
for Micro and Small Enterprises (CGTMSE), Mumbai, for the year 2018-19,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 2195/17/20]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

SHRI Y. S. CHOWDARY (Andhra Pradesh): Sir, | lay on the Table, a copy (in
English and Hindi) of the Ninth Report of the Department-related Parliamentary Standing
Committee on Information Technology on 'The Cinematograph (Amendment) Bill, 2019'
relating to the Ministry of Information and Broadcasting (2019-20).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT

A IAFAR FAF (TORAE): FEled, § faWnT Wi At =g iR st
e Ao el 9fifa (2019-20) & FrEfaRad ufadest @ te-ud ufa (@R der
=l #) @l ued W X gl

(i) SRS BT HATAT Bl "SI AN (2020-21)" & g H 7@l Uferda;
3R

(i) SO ST #ATAd B "SR AN (2020-21)" & Fag H Alai gfrdad |

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

SN HEHeN WA ([ER): Aelqy, | Hfearsi & fog IrT iR Wa glaa fawy
TR dIggd UfIdes (Alegdl did |4 IR &I T8 BRATS IR ASARN Bl IR U
B Adet AT (2019-20) F U Ufded (AFEdl Al A B UH Ui (@ERN Ter
fe=l #) 99 Ued W W@ gl

REPORTS OF THE COMMITTEE ON PUBLIC ACCOUNTS

SHRI BHUPENDER YADAV (Rajasthan): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Committee on Public Accounts
(2019-20):-

(i) Ninth Report on action taken by the Government on the Recommendations/
Observations of the Committee contained in their One Hundred and Thirty-
second Report (Sixteenth Lok Sabha) on 'Irregularities in procurement of
goods and services, Award of work to non-existent firms, Unrealised VAT
refund and Excess payment of departmental charges';

(i) Tenth Report on action taken by the Government on the Recommendations/
Observations of the Committee contained in their One Hundred and Thirty-
third Report (Sixteenth Lok Sabha) on 'Preparedness for the implementation
of the National Food Security Act, 2013"; and

(i)  Eleventh Report on action taken by the Government on the Observations/
Recommendations of the Committee contained in One Hundred Thirty-sixth
Report of PAC (Sixteenth Lok Sabha) on 'Assessment of Assessees in
Pharmaceutical Sector". (Ends)
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MR. CHAIRMAN: Hon. Members, I have received notice from Shri Binoy Viswam.

I have not allowed it. Now, Zero Hour, Shri K.J. Alphons.

MATTERS RAISED WITH PERMISSION

Existing hurdles in the promotion of renewable energy in the country

SHRI K.J. ALPHONS (Rajasthan): Sir, India has been at the forefront of promoting
renewable energy. India was the co-founder of the International Solar Alliance for which
the Prime Minister took the initiative. Our target for 2022 is about 175 GW of renewable
energy, out of which 100 GW is solar energy. Out of the 100 GW, we have already
installed 34 GW, 21.3 gw is under installation and tender has been floated for 31.27 GW
of solar energy. Sir, there is a problem here. Many of the States which have signed the
Power Purchase Agreement, are not honouring the agreements at all. Let me take the
four Southern States. | am not naming them. Four Southern States together today owe

more than ¥ 10,000 crores to the solar energy producers/

Sir, what is happening is, because of this, many of these companies are going
broke. Sir, we need about ¥ 1,20,000 crores for implementation of the rest of the solar
energy projects. Banks are unwilling to lend to these companies. There is a huge
capacity drop. About 70 per cent of the capacity which is created by some of these
companies are lying idle because States refuse on a day-to-day basis to purchase the

powver.

I think, Sir, we need some Central legislation, some kind of pressure from the
Government of India. | don't know exactly what legislation can do but, Sir, some
direction needs to be issued by the Government of India or this House needs to take
some very strong action so that we move away from dirty energy, which is coal energy,

and then we can really depend a lot more on renewable energy. Thank you, Sir.

SOME HON. MEMBERS: Sir, we associate ourselves with the Zero Hour mention
made by the hon. Member.

MR. CHAIRMAN: Please send the slips. ...(Interruptions)...

SHRIMATI ROOPA GANGULY (Nominated): Sir, I would like to associate myself

with the Zero Hour mention made by the hon. Member.
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SHRI CM. RAMESH (Andhra Pradesh): Sir, | would also like to associate myself

with the Zero Hour mention made by the hon. Member.

SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, | would also like to associate

myself with the Zero Hour mention made by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | would also like to associate myself

with the Zero Hour mention made by the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | would also like to associate myself

with the Zero Hour mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with the

Zero Hour mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself with the

Zero Hour mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate

myself with the Zero Hour mention made by the hon. Member.

2 R wamm &t (SR gew): weley, § Al A wew gR1 SaY Y Ay
dA W Pl g Al g

3t IMGAR FAT (RISRAM): HEIed, § Al A1 WS §RT SV Y favy 3 W@
Pl WEE Bl g

o o

it faorr Mae Ry W, oot § feamt @f wadt | (caam)...

it mafer sft Axfierra a7l .. (caem). .
2 o/ e ¥ <9 4 fHAET L (@Eau).
it qurafer wiel, 89 WX e YR 2

Decreasing forest cover in the country

it Arlerer aRT (STARTTG): AT ARGy, -7 vy € <9 & W& Iroat # a7
&3 H P AT | < | Ul 1 a6l A oI 9 &7 W Y WIS AMI 6,778 T fhAMICR
¥ gig g3 ©, fog 9o @ fafafRl & 9 ) 39 SR R a9 &7 1,513 T
fperiey &9 gl & S e & @l yaRiR $1 gHiad g3 € |
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ElRINEISREE

AR a9 [derol S aroll RUE & SaR qaioR & Rifded # o, iRy #
531, AANTeIS # 450, JFBUMa Uael H 190, FQRT 7 164 IR waTad H 116 a1 fah.H.
T &7 BT B AT 2| SHP AT BURNTG, T U9, BRI, 3fSHAM Td [haR
AU |qE, Ygearl 3R dSie H W 99 &5 H $Hl g £ Udd 5T § b |
HH 33 Ufed a9 BF1 AM8Y| 9 &3 HH M UR ARl [ & W & ugyul
B FHRT ST BN ] F R R AR @ fog TR & A ) i
U TSl B | el HeThR Mg B AR IR Uidhd YHE gsdl € |

ST aREH! & WY ST HIhAT gRT BIC O X8 &1 HW Wed 99 & AW
R, HH 9 Tiolae & o S UG dRE & faT] a9 fQurT @ S Jftear
A T & BRU S & S A% 8l g & | g1 SHTal & qHId JART A3
gSod I B B Il B | G STl # MU T T o b BRUT S FHI Bl
T €, e [ ) rdd smR Ul g

T WHR I JIRY ¢ [ 98 I ¥ [ar-famst ax g8 ghiea s & a9
AT 3R e onfId u<e # 99 & 33 Uferd 9 $H T 8l IR sAdb fov 9 §ag
TN R SU | g=arg |

DR. SASMIT PATRA (Odisha): Sir, I would like to associate myself with the Zero
Hour mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

Need to forgo cancellation charges in Railways/Airlines in wake of COVID-19

SHRI ELAMARAM KAREEM (Kerala): Sir, Cronavirus has become a pandemic
one. The entire humanity is desperately battling against its catastrophic impact globally.
India also has its own vulnerability and impact. So far, two deaths are reported, and
quarantining them is also on war footing. Thus, it has heavily disturbed the normal
course of daily life. Many State Governments have declared that the educational and
other institutions would remain closed till March-end and extension of this period is
also uncertain. Similarly, some companies and manufacturing establishments have also

rescheduled their manufacturing plan. On the apprehension of its rapid spreading and
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as precaution, many State Governments have proclaimed virtual ban on locomotion of
people from one place to other. Accordingly, people are cancelling their travel plans.
Avoiding contact with the infected people and staying isolated, following the health
advisories, are precautionary measures that we can take to fight against this virus.
Most of the public gatherings and programmes are being cancelled during this period.
But the airlines as well as Indian Railways are still levying cancellation charges from
the passengers who have cancelled their tickets due to the Covid-19 threat. | urge upon
the Government to intervene in this matter urgently and instruct the airlines as well as
the Indian Railways to forgo the cancellation charges in this scenario. | would humbly

appeal to the hon. Chairman to intervene in this matter.

SHRI K. SOMAPRASAD (Kerala): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with the

matter raised by the hon. Member.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, | too associate myself with the

matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha) Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, | too associate myself with

the matter raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | too associate myself with the

matter raised by the hon. Member.
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SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the

matter raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | too associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, | too associate myself with the

matter raised by the hon. Member.

MR. CHAIRMAN: Hon. Leader of the House, this suggestion is worth
consideration. Because of the sudden closure of schools and other schedules, people
are forced to cancel their programmes. So, let the airlines and the Railways take note
of this situation and see to it that no cancellation charges are collected. That is a

suggestion by the Members. Please get it examined by the concerned Minister.
SHRI ELAMARAM KAREEM: Thank you, Sir.
MR. CHAIRMAN: Shri Vijayasai Reddy; not present. Shri Prasanna Acharya.
Financial loss to coal bearing states due to non-revision of royalty on coal

SHRI PRASANNA ACHARYA (Odisha): Sir, there are a few coal-bearing States
in the country like Odisha, Bihar, Jharkhand, etc., that contribute around 80 per cent

of the TotaL coal production of the country.

Sir, as you know, the coal-bearing States bear the brunt of adverse effects of such
mining on their environment. Also, coal mines put a strain on the water resources. It

has an impact on the water resources and water is depleting there. It also tells upon
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the forestry of the States. Also, large-scale displacement takes place in the mining
areas. Thus, all coal bearing States are suffering. As per the MMDR Act, royalty has
to be paid to the concerned coal-bearing States for every tonne of coal produced. That
also needs to be revised every three years. But, since 2012, the Central Government
has not revised the coal royalty rates. We are now in 2020 and all coal-bearing States
are suffering heavy financial losses on account of that. This money is spent on the
development of the mining areas of the States. Moreover, the Central Government
imposes a cess on per tonne production of coal. Recently, the cess has been increased
from ¥ 200 to ¥ 400 per tonne. The State Government of Odisha has been repeatedly
requesting the Central Government to give a share of the cess collected to the concerned
State, but there is no response on this from the Central Government as yet. There is
a District Mineral Fund. Now, income tax is being imposed on the interest accrued on
that District Mineral Fund as well. So, my State Government has requested the hon.
Finance Minister to exempt the State at least from the imposition of income tax on the
interest that is accrued on of the District Mineral Fund because all these funds are
utilized by the concerned coal-bearing States for development work in those mining
areas in particular and different areas of the State in general. Also, these mining areas
are mostly located in tribal dominated areas. Therefore, it is my sincere request to the
Union Government to kindly consider revision of the coal royalty immediately because
since the last eight years, there has been no revision of coal royalty, and that is a clear
violation of the MMDR Act.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | associate myself with the

matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | too associate myself with the

matter raised by the hon. Member.

SHRI PRASHANTA NANDA (Odisha): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | too associate myself with the

matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha) Sir, | too associate myself with the matter raised
by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the matter raised
by the hon. Member.

Delay in wage payments under the MNREGA

PROF. MANOJ KUMAR JHA (Bihar): Thank you, Mr. Chairman, Sir, for allowing
me to speak on issues relating to MNREGA. It is important that in the present economic
scenario, many people have suggested that we should have more of investment in
schemes like MNREGA which could have a positive impact on the overall economy.
Stagnating wage rate is a very important concern. Across all the States, MGNREGA
wages are lower than the minimum agricultural wages. Many States are also facing
pending payment issues. Considering the fact that the Government of India is going
to announce soon the MGNREGA wage rate for the financial year 2020-21, | would
request the concerned Ministry to fix the rate, at least, 600 per day in accordance with
the recommendation of the Seventh Pay Commission. As | said earlier, currently,
MGNREGA wage rates are lower in all the States. The Central Government should
immediately allocate supplementary budget to the programme for the financial year
2020-21 and increase the budget to, at least, ¥ 1,00,000 crore and release immediately
the pending payments to all the States. This is the least we can do to improve the

economic situation in the country.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, | associate myself with
the Zero Hour mention made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the Zero
Hour mention made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the Zero Hour
mention made by the hon. Member.

3t aeNe Rigrl (SR uew): #eiey, § W @d @1 39 vy 4 dag w_ar g

Sl fawra ST (BaTaret ween): Aeiey, d W WY Bl 59 vy 9§ dAdg dRal

2} I Uee (Meg uewl): Heledy, § ff Wi Bl 39 vy ¥ dag axar g

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Zero Hour

mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Zero Hour

mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the

Zero Hour mention made by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the Zero Hour

mention made by the hon. Member.

Difficulties being faced by MPs on Toll Plazas

A} gER™ Rig Aed (STR U< AFH- QORI 7819, ISR ISR 0
S Sret $od foram 1 T 7, S9H 99 SIS Bl W 21 9 981 9§ Pl |ig oiRdl
T @R SR g8 Ul IR=y U i@ g <l SR W U @ dar few Iy #
fo aRTa w3 fe@m & 1€ 98 Fed1 € & I @ did a9 S &1 AfaR 8,
S ST A1 <A B US| U B SIS U SR qS W U AMEl | Rl US|
S # g T MaR eRA W I8 1, 99 S} ARGRT Y iR =M wEr
|ie S <o oy fomr S| #eied, # ou¥ dEAl @edl g b 8% eI ol
W UF Sd1 A1 arS o g3 g w, o forar gen grar & 5 sgufa it wy S,
ITRUTA ST W A, AW H3T ST 6 SGE, AR A St W1 S, A=
fagmre St B S| 59 oRE 9 ool foke 81 89 o &F G99 g1 dgooldl a8l
TR B 8, ®ifer g8 W ' AFt & 9m R w) ey v g, S g #, drat
#F 9 ford B0 € 5 worl-wal et €

it wwmaf: g 318 comparison T €, MU S HEAl dEd €, 98 g8yl

e} JEr™ Rig Fea: 7eIey, 999 WX I8 ol © 6 W o for @
3R ggoordt A1 81 X &1 # AE Bl AEAl g b BRE <« AU, <Afp BRe
ST ¥ e god el €1 99§ BEYR @1 g, d Usell i WSl SiaR $I gedl
2, 98 W BRe < 9 e Godl & T8l 2 3R 98l W gam usdr & f5 # g
gl o # Ugell 9R WA, 99 W A G g off, | AR | TR AE o1, of R
TR 9 F g @ s fRadpa T2l 8, g allow Py STEI, @febs sPR TR TE
g, d Y A THU Bl A1 ITEuld B, S Bl B T8l usdl © | R HEHRH
Irsgufa S WY erdhel SO, ol S9dT W 981 UR Rd forar Sen | & I8 wedr arsdn
g 5 O Rafd # emes 3 I8 S wgawen @) €S9 ®El 7 Hel @il g1 BRe
ST o fAU Y B, WfT S wiren W ie 8 gold 21 g9l dwe g Ay
A 9 A8 & [ S S TRIG US U €, IPI P 8] BT S &l ©
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e’ geR™ (g Ired)

AR AUTAT ARGy, S HdY # WRT I8 G © & 59 g9 Ml 1 IgeH
PRI O 8, 9 F9T 99 <39 SR <A1 Usdl ©, SS9 99 a9 <igd < & ar
I 2TsY oI <o W o foram Sv, arfer AR SRS 9T 81 S | 39 S ST 31U,
I fIer & B B8R &R e | dia RIS S| 39 A 9, A
faemae & w1 S AT TS B €, 9 W WA 81 S | ART 9% g9e © 6
Tt ST & M WX U S of foram SMY | S8 ereal & ey § Ui ard |HIe
FRAT g 3IR 3T 31 999 &1, S9& g oimus! g=yare, difeh dfe a8 ais! @
goold &1 Fald §, SOV 39dT W &9 @1 US|

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the

Zero Hour mention made by the hon. Member.

it faereR e fAuTe (SR uREn): Aeiey, § W W @ 39 vy @ dag Rl

gl
SHRI M. SHANMUGAM (Tamil Nadu): Sir, i also associate myself with the Zero

Hour mention made by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the Zero Hour

mention made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, i also associate myself with the Zero Hour

mention made by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the Zero

Hour mention made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with

the Zero Hour mention made by the hon. Member.
#} ST YHIE AT (379H): Heled, § W Wd P 39 vy 9 g PRl g
2t sreNe Rigrl (SR waw): W'y, § W W9 31 59 favg 4 dag e_ar g

SHRI JAVED ALI KHAN (Uttar Pradesh): Sir, | also associate myself with the Zero

Hour mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Zero Hour

mention made by the hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

Zero Hour mention made by the hon. Member.

Need to extend concession on loans to farmers under Kisan Credit Card (KCC)
till its expiry

it faorr urer Rig R (SR U9 AR, 6 &1 wise a1 SHa! S
& IHd & ZEE 1 7§ IR AP AFH ¥ WA WHS TS B & 9§ HOT fyerar
21 $fee BIS @I @Yy ufa |l $I el ¢ | dre a8 fpam fea & ge1 8, Su@
HET Be Wol B 9 g &1 &I, olfdh I g | SA1GT %01 fhel HI Tei fyetar
&1 USel 31 HId A ST HRAT BT AT, 39 30 ST AP S HRAT BT | AT W
B & [ @ g9 €1 GO (B o qogd) § WgeRI A AfD el iR
TG T B o | O B BT GE1d TH] g Y YT B ¥, I AR E
5 ok @wed 2 fF 1 oRadt I W o1 fawr <91 QiR ol fo fvy swa! frramen
B3N fa=am 311 g9 foIw oy 91 Read Rg | 59 @RE 4 A g8 51 T81 a)
€1 Refq g8 il 8, O ondl el gite 83, S99 QX1 ARl Bl W GHI
Bl TS, 3fTe B BE A 81 T, g P B GA 8 T U 7 A worgR
BIPRY IHEAT PR ofdll & | H AF AT Ugel [AMl & A1 HiY FATTT Bl T 8P
H o, I |HY YEEd Sft BN g A W dod H | H 98F H Hard 8w al
TS Wb, B o B8l f I8 crop loan €, UH AT # ST HRAT BT | ARG,
e A dguTel F ol | AT Bl WERAYR el b GeHAYR B b U dd
& A B RIEY AT HY ofl, Fifds 39 WX gard o fo Reaa <71, a1 &4
SHET fawgr <3, eI 1 SMUD! Sl Sl US| S AHBAT Bl AR JGSAgS AlC
¥ foran fo § dig=dl & WRaT HdEd & <@g b BROT SHSA PR BT g1 IR, 3MMTH
aegE AT FdeT € fh 39! limit 9 dRg ¥ QR Ut kg dd B Sv | Ig
o1 fra @ BRI & B9 9, S9d Ihd & 29 | 99 81 21 99 BuAr B
3T D! AN Th -8 B od €, I fHas & ufdg a1 &1 97 &, af urd
Al TP Sl 0T R F-q7 BRAT I5, Rifd el 9 A SHDBI Y FHG 81 S|
21 b WeH W WRPR A ST A1 aEdl g b 59w d dees fea
ST | SEHT UM ATl BT fhA shfee BIe 9971 8, 5P A1 &1 I IR BT deThY
U A R SY1 98 Ui A @ of-ad dRdl IR, S99 4§ e T faar
ST |

st wuTafer. Ut SN, SMUA AT BN
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3t elier AR @1 RIS IS e, o) qeled, § W 3 39 v
GEEACO G

it &Rl Rig g (SR uew): "eigy, # ff W &1 39 9wy 9 dag aRar
=
# IFHAR FAT (ORI Heled, § @I B 39 vy @ dag FRar g

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the

matter raised by the hon. Member.

Need for SC/ST post-matric scholarships to students admitted under management
quota/spot counselling

it dt.ger. g (STR U<en): [uTaia S, § Sud Jeas U 9gd Jecayul [qu
SO AT8dT & | Weled, 9Rd WRPR & Mol & JgaR gadl/gad] Bl &l a8i A
# post-matric scholarship ¥ dfed favar < <81 €1 95 FmmEell & SgAR spot
counseling & AL | U o1 dlel AL ST, AR SOl B Fd wrE
B BIEGRT T8t &1 S| w8 9 urF, ReH eeafe & Aems | Rder
form, @ife e 12 % 60 W¥e W HH 3fF U@ By 2, ST wEghi T8t & STeEn |
3 dH TSl BEl & foTT professional courses # TSN & forg w12 #
40 TRIE Pe I 3fd MuiRa & der uRIR &1 ifthdd oMy 38 o ufd av fHuiRa
off, I8 o@ Al FEiRa &1 & Fe1 AEal g & W & BEghi <F & v s i
40 TRHT 9 FEIHR 60 URACT B B 01T o1 gferd- snfearyt w9 & fed # 72t
2| g, Red ST QULSL. egel HeaiM clfade JFaRic! # B. Pharma, B. Tech, MBA
H ST ST & |/ 9,814 BTAI ¥ 7 7,591 BIEI 7 R JJYfId SIS & 235
Bl # | 130 BTEF 7 spot counseling & ATeH | TRIe fofam o1 | 97 ¥t & HROT
39 7,591 THAN BET 9AT 130 THAS! BT ®I scholarship &t & Sweft| 98 # 1w
TP SICYC Pl 9 BY el ©l 3 FAAT § U A ARd dedl Bl BTAgRI Aed
e B SR T orusll Sea Rl de TeT ugd Ab | T WRT AUb AT ¥ e
g f& post-matric scholarship & fog s=1Q 7T S g4t & dopiar gvE | R
fpar SMg ofik =l ®TAT B professional course &= & flT BEGRT J&dT RIS
ST |
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SHRI RAJ BABBAR (Uttarakhand): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

2 elier AR @1 RIS IS e, foeel): 7eied, § 41 W &1 39 fawy
q dag Il g

A 9 Rizg @ wew): W'y, & ff Wi 3 39 favw ¥ dag e g
A I Uew (e U=E): Weled, § W W Pl 39 vy 9§ g dRar gl

4t sreNe Rigrl (SR U=wn): weled, # ff W 31 39 favg 4 dag a=al g
SRl BRI g\t (STIRTTE): WeIRy, § W W B 39 vy ¥ dag d g
A gy eweT (STRIES): 785y, # W W 31 39 favy 4 dag Al g

Need to address difficulties being faced by Saras (Vaishnav Monasteries) in Assam
due to encroachment and shortage of finances

it Trper RaeeT (AM-FERE) - FHfa S, s TS # \rie aiRgiae SreH]
B TP 3EH YHAPT BN & WRIPY 99 89 I9 Hifadar & IR F YoR IE E, Al
Ul IWORTTG MY, S |fedl 9 &M a1 I8! €, Sd WRied, Hafgd d B B
TART g1 # 39 A # 3Mu®mt &I rH # Jwidl &I monastery FTRT (SATRA) @t

3R 3P PRAT AR 5| 1541 Taleal § FRT PI WA S| dad St 7 56|

RO @t ot | AT dael @t dw@n # § R ga learning centre 37X arbitration
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(37 =T Re]

centre B IRE ATH b FHST H HE fHAT| sHBT IR Ig T fH I8 Sfo-guey
A FR T 8 B 9 UbR & bianaries ¥ [qeary TET HRAT € | TAD! TEH YHBI
P PRI FRT B ATDORIAT dedl TS| T8T db b 9 ufafde wrer m, a9 )

JAUFIRIe emHl 7 ORI B AHEING AR ARGIH SUANCT DI @d Y SAD
TG B, SHB! FIfG B I BT BM fBAT| 3T & I 7 3q Adbel (dhe
SR &1, RTId BRUT ATRT B Udh W@iacid] W@y [adiad g3l | oifd gaia &
ad I & 5 oremdl & A o # wowt @ Rerfa feAifes fawredt S <@ 8 ¥t
T & ST qHT SR BT Adbe TU~ Bl Ol &1 &1 U A8dYUl HRplcrd

3R AT eR1eR, e Sfiaw W, g9 9-SarRarg & g7 H qars 4 Heaqul

T 9 FHar 8, 98 WA oS ARdd & dde A YoR @ T

8,000 T STHIH, S FRT & U off, SAd oW 80 UfRTd WX QNI =1 dheoll
A forar 21 S monks &1 €, Sd! WAGR ded &1 0 9 afieRat o g
9B gP g1 g8l qP P 39 WRI AT @ ARE A g 8F @ Ry F am MW
g AR T I IR & Wahe W PoR ¥ T YR Sff BT W 9 WM ¥, qEf
W Sl RS WRT §, 98 WY IS Hae 3 Rafd ¥ oR @/ 2

qgIgy, # AUP HIEgH F FHS], WRPR 3R A, § Al BT &9 39 91 Bl

3R 3P HAT AR &, [ &9 59 AMIID-ARBIH ERIER Bl g & oy T4
PN | BH 39 91 WR TP A AT X [P 59 FRIGH W S 3fdY Peoll 8l
RET & AT 39 W WHR 1 S & &l Sl 8T & AT AHITh-Hpicrd HIS
P ST ST BT JE 8, 37 NI W BH 918X IV AR FATS Bl g9 | Tg bl H
¥ fog & 781, afew T & AT IR Wi & fow oft 9gd smawass 21 ... (caaem)...
Y dwWrg monestaries AR FRIAT S U HBaYUl eRI8R & 3R S eRISR Bl qaT
B # odid BT g, gae |

ST. GIFe AARiE (TW-MERA): 7eey, § WY B 59 AV & 9 dag wRal gl

it BHEIAT TS ORI (3TH): FEley, H WY T Bl 9 ATy & A1y Adg dedl

gl

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the Hon. Member.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | also associate myself with

the mention made by the Hon. Member.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

mention made by the Hon. Member.

Need to eliminate hunger and chronic malnutrition among
children and adolescents

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, in 2019, India has slipped seven
places in the Global Hunger Index. Now we rank 102 out of 117 countries placing us
in the serious hunger category. In 2016-18, the Comprehensive National Nutritional
Survey was conducted by the Ministry of Health and Family Welfare. That provided
very alarming statistics on the state of nutrition amongst our children. According to
that survey, only six per cent of children aged between 6 and 23 months receive a
minimum acceptable diet. A shocking 35 per cent of under five-year-old children are
stunted; 17 per cent are wasted; and 33 per cent are underweight. This is the future
of our country. More than half of all the women of reproductive age and children under

five years are also anaemic. The list goes on and on.

Sir, three years ago, the Government launched the Poshan Abhiyan. This was
supposed to address these challenges. But as of 31st December 2019, only 37 per cent
of the funds released have actually been utilized. We have a policy. We have the funds.
But why are things getting worse? What are the possible reasons? There are many and
I will highlight three.

First is about information. We need better information dissemination at the village
level itself so that people understand it. For example, there is this issue of nausea that
is caused when people have iron and folic acid tablets. If they are also educated to
have Vitamin C along with that, that particular challenge will disappear. This is a larger
issue of prevention which is obviously much better than cure. We need to be educating
families about what nutrition really means. It is not just about what diet is, but what

a healthy, nutritious and well-rounded diet is.

For the first time, we are actually seeing evidence of the coexistence of malnutrition
and obesity among school-going children. You see this everywhere. This is actually
very alarming because this is a sign of the onset of non-communicable diseases like
diabetes that will affect these children going forward. Nearly ten per cent of the children

and adolescents are already pre-diabetic.
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[Prof. M.V. Rajeev Gowda]

I would urge the N.C.E.R.T. to include in its curriculum the methods to improve
knowledge about nutrition and even the Information and Broadcasting Ministry to
essentially see how to curb advertisements that promote junk food. We also need
multiple Ministries to come together like Health, Food, Water, Human Resources, 1&B,
etc. Beyond that, we need a civic movement. We need a behavioural change through
community-owned plans at the village level, so that everyone participates in transforming
the nutritional future of our families.

MR. CHAIRMAN: Good suggestion. Whoever wants to associate with it can

send their names.

DR. AMEE YAINIK (Gujarat): Sir, | associate myself with the mention made by
the Hon. Member.

SHRI RIPUN BORA (Assam): Sir, | also associate myself with the mention made
by the Hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the mention made by the Hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the mention made
by the Hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the mention
made by the Hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
mention made by the Hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the mention made
by the Hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the Hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
mention made by the Hon. Member.

ST BT g (S<ie): Feiey, ¥ W W9d B 39 vy & A dag R g
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it JTomfr uee (Few uew): WEley, § ff Wd B 39 vy & Y dag dRn

=

. FAIST FAR o1 ([FER): 981y, § W &1 39 vy & 91 ddg a=ar g

St ST gTEe (SR URE): "eiey, # Hfl wWd 1 39 vy & A dag R
2l

it warg Rig arotar (dome): 7eey, # off Wi @1 39 vy & A d9g dRan
2l

3t Peller JAR [T (TSI IS &3, fooel): #eey, § 9 @I @1 39 fawy
F A g PRl gl

St fwea sy (Bomae wewn): weey, § W W 31 39 fawy & 9 dag
FRal gl

Sub-urban rail project for Bengaluru

SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, in the recent Budget, the Finance
Minister has announced suburban train for Bengaluru and earmarked ¥ 18,600 crore.
For your kind information, the same project by the same Government was announced
three times first during the Budgets 2018-19, 2019-20 and now during 2020-21.

Sir, unfortunately, the Government released ¥1 crore in 2018-19 against ¥ 17,000
crore announced, and 10 crore during 2019-20 against %18,000 crore and now, it has

announced 18,600 crore but there is no Budget allocation so far.

In the month of February, the Minister of State for Railways, who is also from
Karnataka, said that an amount of 31,400 crore is required immediately to kickstart the
project. A DPR was prepared for this project with an estimation of ¥ 12,000 crore in 2013,
but it has become 18,600 crore now. Even now, if we don't start the work seriously,

it will double the cost by the time we implement it.

Sir, as per a global report, Bengaluru has the highest traffic jam in the world and
it is very essential for Bengaluru to implement a suburban train project. Just announcement
will not solve the problem; the Government should release the fund as early as

possible.
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[Shri G.C. Chandrashekhar]

Sir, both the Minister of State for Railways and the Finance Minister are from
Karnataka. They should act on the project immediately. Bengaluru is a unique city with
12,000 IT companies and it is the world's largest IT cluster. Also, it contributes 38 per
cent of India's Total IT exports. Bengaluru has many Central Government research
establishments like ISRO, NAL, HAL, CPRI, BHEL, BEL, etc. Similarly, the city houses
majority of the Fortune 500 companies like Walmart, Apple, Amazon, JPMorgan Chase,
Citi Group, Intel, Facebook, Twitter, HP, Dell, Airbus, Honeywell, etc.

According to Transport Department, as on July, 2019, 15,72,185 cars and 57,30,388
two-wheelers are registered and a Total of 82,53,218 vehicles are there in Bengaluru.
According to a recent report, Bengaluru has become the world's worst traffic congested
city due to increase in number of vehicles and population; drivers spend an average
71 per cent extra on roads due to congestion during 2019. Solution to Bengaluru traffic
is only by improving public transport system such as suburban rail, metro and BMTC
to provide last-mile connectivity to the people. Thank you, Sir.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the matter
raised by the hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, I also associate myself with the matter
raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: The next Zero Hour mention is about hailstorm. There are
names of three Members - Shri Harnath Singh Yadav, Shri Rewati Raman Singh and Shri
Vijay Goel. Each one is to take one minute. 39 @RIl &I Th-Udh e # 0+ 91 drer!



Matters raised [16 March, 2020] with Permission 25

g, g AN B W e 21 9 St | W gE) Jifew fear €1 snuyel ue fiee
BT I foar T B

Damage to crops due to hailstorm in Uttar Pradesh
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St BT B (SR TR HEIGY, H ft AR e §RT eV Y vy &
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need to expedite the setting up of the South Coast Railway's (SCoR)
Zone in Andhra Pradesh

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, at the outset, | would like to
thank the hon. Railway Minister for having announced formation of South Coast
Railway with its Headquarters at Visakhapatnam. The decision would give necessary
boost to the State in terms of increasing the connectivity and enable the faster freight
transport in the port rich area of Andhra Pradesh. Having taken the decision to set up
the Headquarters at Visakhapatnam, there is an inordinate delay in implementing the
decision. The announcement was made on 27th February, 2019 in pursuance of Item
No.8 of Schedule 13, Infrastructure of Andhra Pradesh Reorganization Act, 2014.
Unfortunately, it has been six years since the passing of the Act and one year since
the announcement for the new zone, but still the South Coast Railway is yet to
commence the operations. The new zone has got the potential of becoming India's most
profitable zone and estimated annual earnings of the zone is estimated at around ¥
13,000 crores and would serve the major ports of Visakhapatnam, Gangavaram and
Vijayawada. This would give a much needed boost to the commerce and industry within
the State of Andhra Pradesh as well as help the railways earn profit in return. I,
therefore, request the hon. Railway Minister to kindly expedite the process of setting
up the South Coast Railway Zone and enable the commencement of its operations at

the earliest. Thank you very much.

SHRI JAIRAM RAMESH (Karnataka): Sir, | associate myself with the matter
raised by the hon. Member.

Concern over pending cases in the High Court and subordinate
courts in Karnataka

SHRI D. KUPENDRA REDDY (Karnataka): Sir, there are lakhs of pending cases
in the courts of Karnataka. Access to speedy justice is a guaranteed fundamental right
under Article 21 of the Constitution of India. It is also a basic human right. The Central
Government and the Courts need to make a collaborative effort to achieve this basic

constitutional goal. Justice delayed is justice denied. In this background, I am to state
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that about 18 lakhs cases are stuck in the Courts of Karnataka. Thousands of fresh
cases are filed every month. There are vacant posts of judges; 36 per cent in High Court
and 20 per cent in lower courts of Karnataka. Individual burden of work is much higher
for High Court judges. Karnataka has the highest number of pending cases. Such
pendency can be decreased by laying out an incontestable reform in judiciary. Sir, the
need of the hour is to ensure the sanctioned strength of Judges and Judicial Officers
in Karnataka courts.

Therefore, | urge the Union Government to fill up the vacant posts in Karnataka
Courts for delivering speedy justice to the citizens, thereby, fulfilling the Constitutional
duty of providing Right to Life which is part of Article 21 of the Constitution of India.
Thank you, Sir.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Shri D. Kupendra Reddy and Shri Vijayasai Reddy, today there
is time, that is why I allowed, but when your names are called and if you are not there,
then it is gone. That is the general practice. But, as there is some time and you made
a request, | have allowed it. But, that should not become a practice. Now, Special
Mentions, Shri R. Vaithilingam.

SPECIAL MENTIONS
Demand to provide farming incentives to farmers in Tamil Nadu

SHRI R. VAITHILINGAM (Tamil Nadu): Sir, Tamil Nadu is a water scarce State and
agriculture is the worst hit sector due to water scarcity. To mitigate the sufferings of
the farmers, Tamil Nadu Government has launched various schemes like Seed
Multiplication Scheme of Paddy, Farm Mechanization Schemes and Land Development
Schemes. NABARD Survey of 2017 says, the average monthly income for an agricultural
household is ¥ 8,931 in India, whereas in Tamil Nadu it stands at ¥ 9,716. This is
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because of farmer-friendly measures taken by Tamil Nadu Government. However, the
resources of the State Government are limited and there is urgent need for the Union
Government to take drastic steps to improve the condition of farmers in the State.
Nearly 80 per cent of farmer's income goes in planting and transporting crops. The
remaining 20 per cent goes in repaying debts and at the end, hard-working farmers
come home empty handed. Farmers of Tamil Nadu have to face daunting vagaries of
nature of water scarcity to floods, from pest menace to miserable price on bounteous
crops. This situation needs to be addressed rapidly to make farming profitable. Need
of the hour is to provide all necessary incentives to the farmers. Providing an all-
inclusive crop incentive to crops like paddy, sugarcane, plantain, etc., will increase the
morale of farmers and thereby agricultural production. In view of the precarious situation
in which Tamil Nadu farmers are placed, | appeal to the Government to sanction ten
thousand crore rupees to Tamil Nadu to provide farming incentives to farmers. Thank

you, Sir.

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, | associate myself with the Special

Mention made by the hon. Member.

Demand for setting of question papers in all scheduled Indian languages for the
Civil Services Examination

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, the Union Public Service Commission
conducts Civil Services Examination every year for selecting candidates for All India
Services and other Gazetted posts. Aspiring candidates apply for this examination to
get the coveted posts like IAS, IPS, IRS, etc. This examination is being conducted in
three phases, namely, Preliminary Examination, Main Examination and Personality Test.
It is widely claimed that candidates appearing in the Civil Services Examination are
allowed to write the answers in the languages listed in the Eighth Schedule to the
Constitution. In reality, candidates are allowed to write the answers in Indian languages
only in the Main Examination. In the Main Examination too, questions are set only in
English and Hindi. It is expected that the non-Hindi speaking candidates should read
and understand analytical questions in Hindi or English and then write their answers
in their mother tongue. In the Preliminary Examination, the scenario is still worse. In
Preliminary Examination, the candidates are provided with question and answer options

only in English and Hindi. It is a paradox that candidates should qualify the Preliminary
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Examination either in English or Hindi medium and then select their mother tongue in
the Main Examination. The whole gamut of Civil Services Examination is so structured
that non-Hindi speaking candidates are marginalised. Candidates from Tamil Nadu are

the worst affected.

I urge upon the Government to restructure the Civil Services Examination and
have question papers set in all the Indian languages to make level-playing field for all

the youths in the country. Thank you, Sir.

Demand to expedite construction work and allocate sufficient funds for setting up
of permanent campuses of educational institutions in Andhra Pradesh

SHRIY.S. CHOWDARY (Andhra Pradesh): Sir, some educational institutions, i.e.,
Indian Institute of Technology, Tirupati; National Institute of Technology,
Tedapalligudem; Indian Institute of Management, Vishakhapatnam; Indian Institute of
Science Education and Research, Tirupati; Central University, Anantapur; Tribal
University, Vizianagaram are functioning from temporary campus in the State of Andhra
Pradesh. The construction work of permanent campuses of some educational institutions
has started. But the construction work of permanent campus of Central University,
Anantapur and Tribal University, Vizianagaram, is yet to start. | urge upon the Central
Government to direct the concerned Departments to start construction work of permanent
campuses of these educational institutions and also request the Central Government
to allocate sufficient funds to other educational institutions so that their permanent

campus work could be completed at the earliest. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, the Central Government. ...(Interruptions)...

MR. CHAIRMAN: No; Member does not mean Government; Government is
Government, Member is Member, this side or that side. Now, he is speaking as a

Member.

Demand to confer Bharat Ratna on Mirza Ghalib
2t uTafn 2 @1 TGS g6 | AL TEMHd 86 Sl 9§ H el drsd g |
2t A T &P (UREHT Fwer): kA, W)

'g$ food f& Tmfee WX TE, R IS e @,
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tTransliteration in Urdu script.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with
the Special Mention made by the hon. Member.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
Special Mention made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the Special
Mention made by the hon. Member.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | also associate myself with
the Special Mention made by the hon. Member.

SHRI JUGALSINH MATHURJI LOKHANDWALA (Gujarat): Sir, | also associate
myself with the Special Mention made by the hon. Member.

SHRI AHMAD ASHFAQUE KARIM (Bihar): Sir, I also associate myself with the
Special Mention made by the hon. Member.

SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, 1 also associate myself with
the Special Mention made by the hon. Member.

KUMARI SELJA (Haryana): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the Special Mention made by the hon. Member.

tTransliteration in Urdu script.
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Demand to revise the Central share of Accelerated Irrigation Benefits Programme

(AIBP) projects as per 2016 prices to reduce the financial burden on States

SHRI PRASHANTA NANDA (Odisha): Sir, eight major and medium irrigation
projects, earlier funded under Accelerated Irrigation Benefit Scheme, have now been
identified for completion by 2019 under the Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY). However, the Ministry of Water Resources has approved the cost estimate
of these projects as on 1st April, 2012 with 20 per cent price escalation for determination
of the Grant Component. At 2016 prices, the revised estimates of these eight projects
identified for completion is much higher. If this is taken into account, the State will have
to effectively bear about 75 per cent of the revised cost including the cost of
establishment from State share instead of 40 per cent as envisaged under the scheme.
Recently, the Government of India has approved the cost estimate of these projects at
2016 prices for sanction of loan from Long Term Irrigation Fund (LTIF) to finance the
State share. However, the Central share has not been revised and kept at the 1st April,
2012 price with 20 per cent price escalation. My request is, the Government of India
should revise the Central share at the 2016 prices and finance the Central share of the
projects as per 2016 prices including the cost of establishment so as to lessen the

financial burden of the State.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special

Mention made by the hon. Member.

it wurafer it TR uroea | onft SfRT offaR # @5 |\a 941 €1 *mY aifery |

MATTERS RAISED WITH PERMISSION

Need for One Nation-One Election
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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

it TART: AR AERATV, B8 AN A Ud IIRIY 7, e SIRT ifa) 7 Aifes
fear, a8 admit 21 81 IR, SHB! WIS HIH & wU H ddc dIA H PHls AR
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Ugel TSl B €, I8 UBAl AW €1 IR 9 ¥% ¢ 6 S vy A dew
IBI FEd 8, 9 v W already B9R Wed # 989 8l @l & PRMAMERRA &
g #| R o, S gl 7 99 U €, @1 7 I ISl Bl Uh-Udh e H, Big
Ta1 fawg Sie &, a1 S9al Sied & oy, orgafa & &1 g1 87 X& aligrsd | This

is about Coronavirus.

Need for an integrated plan to fight against Coronavirus

SHRI DEREK O'BRIEN (West Bengal): Sir, there comes a time in the life of a nation
where we all need to rise above our party flags and politics. | just want to use the next
one minute to just to convey how we can prevent something like this. And, I think I
can only speak in Bengali or English, | will speak in English. If this is done perhaps
in the local language across, it will be much better. It is basically about washing your
hands. Sa9T & &A1 g1 W%, g9 I8! forar gl
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MR. CHAIRMAN: If you don't want to hear what | am saying, then, | leave it to
you. Now, Dr. Sasmit Patra. ...(Interruptions)... If you don't follow the Chair's directions.

...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, what do you want me to do?
MR. CHAIRMAN: You want to speak, then speak.

SHRI DEREK O'BRIEN: Sir, I am speaking. | am only trying to communicate here
that there are simple ways to protect this. One of those ways is to wash your hands.

...(Interruptions)...
MR. CHAIRMAN: Derekji, please. No action.

SHRI DEREK O'BRIEN: Thank you, Sir. One of those ways to do it is to wash
hands for twenty seconds. There are different ways to wash your hands. And try to
stay at home, that is another way. The third simple way to do it is, when you sneeze
or you cough, you should cover. These are small issues. | think the idea is that all of
us, in position of small office, or big office have to spread the word. Today, we

ourselves in Parliament need to take that example to spread this word. 9 $aT & Sl
gl

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the

matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, thank you for giving me this opportunity. Sir,
very quickly, I would like to raise two or three points, which might be helpful regarding

Coronavirus mitigation. First point is regarding the use of ATMs. When we go to bank



36  Matters raised [RAJYA SABHA] with permission

[Dr. Sasmit Patra]

ATMs, we touch the ATMs. Sanitation of bank ATMs is extremely important; at the
moment, there is no such precaution. Second point is regarding social distancing. Our
hon. Chief Minister, Shri Naveen Patnaik, has started the process of social distancing,
that has to be expedited. Sir, next point is regarding testing which is very important.
There are 51 testing labs across the country with a Total capacity of 4,590 tests. Sir,
this capacity needs to be increased. Going forward, in terms of PP suits, that doctors
actually put up, the PP suits that are there, they are in limited quantity. They have not
gone down to District levels, they will be used at the Districts levels also, if we can
do that. Sir, in terms of screening at the airports, when we come into terminal, screenings
are not there at the domestic arrivals, it is on international arrivals only, that could be
done in that area. In terms of sensitization, hon. Chief Minister has done it in Odisha
for all MLAs. We hope a sensitization session, if done for MPs, it will be useful. Sir,
my last point is regarding the economic condition. When we are talking about social
distancing, there are people who work everyday and go to work as wage earners. So,
if we do social distancing, they will not be able to have income. So, the Government

should also think on those lines.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by

the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the

matter raised by the hon. Member.

DR. VIKAS MAHATME (Maharashtra): Thank you, Sir, for giving me this
opportunity.
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Ht &9 A1 of, I &9 3! TRE ¥ HRAMERRY A Sl o 9 | # I8 ().

st |umufer 1. f9erT J8td, 9, 8 T

ol I MUT ATed (SR U A 9urafa <, # I8 &g w81 o1 & o9
PRFERRYE B 91 I Y81 8, d 39 9Hc 7 g & 9a Fa SA1aT sensitive
2, 39 3 ¥, il R < I AN I8 AW § AR PRMERIRA B UHY < H
g fowdl & S € iR @ § $9 ¢ Ul e "ems | ORI AR B g3
g & o 7 ot wifelamie & ISl Tied €, S 94l U= BHIHT &l aveT Bl @18y,
I |

SHRI DEREK O'BRIEN (West Bengal): Sir, | associate myself with the matter raised
by the hon. Member.

SHRI PRASANNA ACHARYA (Odisha): Sir, | also associate myself with the

matter raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, Coronavirus has created a

panic among the people. Our Government has declared it a pandemic. United States has
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declared it a pandemic. Many educational institutions have been closed. At least 155
countries are Coronavirus infected countries. Sir, sports events, like IPL, money spinning
IPL, they have either been postponed or cancelled. The same way, other activities are
also affected. More than 200 people should not gather at a place; that is the advisory
issued by the Government. However, as far as our Parliament is concerned, in Rajya
Sabha, when we meet in the morning, we are not less than 200 people, including the
staff. In Lok Sabha also, at least 400 people will be meeting there, every day in the
morning. In Central Hall, anytime, you will find around 300 or 400 people. | would like
to know from the Government whether the Government is willing to adjourn the
Session. They are very much interested in passing the Budget. They can pass it by
bringing an Appropriation Bill and then, the Parliament can be adjourned. If not today,
it can be done tomorrow or the day after tomorrow. Thank you.

#f |umafen ol ST @ S €, S good practices €, W AN S® BiAl B
R S Ig9d &, S99 AR | I ol U IaeRvl QA1 €, Sl oA 9o el
2 fo fred @@ F PREERRE B, Wi S 3hae ¥, I S rumours hel I®
g W @ ¥ I RN ST T R I9 rumours & IR H B qagi fr S
O TR T A1 8] ¢, IQ 3P IR H WIR & gRI, ARATHIR & gRT AL
BT fear S, a1 98 SHal & oy wreHe g

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, what about equi-distance?
MR. CHAIRMAN: Do you want to keep distance from your leader?

SHRI SUKHENDU SEKHAR RAY: Between you and me, there is a distance of
more than three meters.

MR. CHAIRMAN: That is why this honourable distance has been kept knowingly.
Thank you. Now, it is Question Hour.

[THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN) in the Chair.]
ORAL ANSWERS TO QUESTIONS

Lack of drinking water in Rewari, Haryana

*226. KUMARI SELJA: Will the Minister of JAL SHAKTI be pleased to state:



Oral Answers [16 March, 2020] to Questions 39

(@ whether the National Green Tribunal has asked Government to provide

drinking water in a village in Rewari district;
(b) if so, the details thereof and the progress of the work;

(c) whether Government has taken into cognizance the over extraction of

groundwater by industries in this region; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a)
to (d) A Statement is laid on the Table of the House.

Statement

() and (b) Yes, the Hon'ble National Green Tribunal has directed to provide
drinking water supply to village in Rewari district in OA N0.81/2018 in the matter of
Ragunath Singh Versus Union of India and Ors through an order dated 13.05.2019.

As per the order passed by Hon'ble NGT, the tube well of Kansai Nerolac Paint
Limited, Bawal has been sealed by Central Ground Water Authority on 03.06.2019. As
reported by Public Health Engineering Department, Haryana drinking water supply in
Chirhara village of Rewari district has been provided through a tube well installed near
the Jalalpur distributor with service level of 55 litres per capita per day and water quality

parameters are within permissible limit of BIS 1S 10500:2012.

(c) and (d) Central Ground Water Board and State Ground Water Department
jointly carried out estimation of Dynamic Ground Water Resources of India. As per
assessment, Total Annual Ground Water Recharge of the Rewari district, Haryana has
been assessed as 42,700 Hectare Meter (Ham) and Annual Extractable Ground Water
Resource is 38,430 Ham. The Total Current Annual Ground Water extraction is 35,079
Ham (29,559 Ham for irrigation use, 5,156 Ham for domestic use and 364 Ham for
industrial use). Thus, ground water extraction for industrial purpose in Rewari is only
1% as compared to 84% for irrigation purpose and 15% for domestic use. The Stage
of Ground Water Extraction is 91.28 %. Out of Total 6 assessed blocks of the district,
3 have been categorized as Over-exploited (Khol, Nahar and Rewari blocks), 2 as Semi
Critical (Dahina and Jatusana blocks) and one as Safe (Bawal block), the block in which

the said industry is located.
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Central Ground Water Authority is issuing the NOC to industries for regulated
ground water management. As per the data available with CGWA, in Rewari district, a
Total number of 134 industries have applied for NOC out of which 24 number of NOC
have been issued to eligible industries and NOC applications for 43 number of industries
have been rejected and applications of 67 number of industries are under processing

or have been referred back to the proponents with queries.

KUMARI SELJA: Madam, recently, the Government of India and the World Bank
have signed an agreement for 450 million dollars to fight the issue of groundwater
depletion. | would like to know from the hon. Minister which areas in Haryana will be

covered under this project, and is Rewari also included in this project?

A oz RiT dEmEd  STdWERE q819dl, <F § Yold &1 WR AR FRar S
el & | Hifes BART 85 URIR fawasbarsil @I gfdd underground water sources 31 Bl
g 3R ST P TN 6,800 blocks, 8 84 monitor &R €, 39 blocks ¥ & I
20 Tfera blocks dried down & 717 €, over exploited € T critically exploited € 1
g [Fd wu 9 <9 & U ve f&ar &1 fawg & ok Ol aRRefT 9 a8 smawas
TfF e g™ & 9d WR P GY @ S A, Y T F I T B maintain
PRI & I gard faf & v v gRRead vy &Y | S 6 Jg dewn o
3l TP U YOl ©, Sy § S gdMl Aedl § b URd WReR 3R des &,
SET B AT BIST I 6,000 FRIS FUA DI AN G 34 25 FHIX B UF AT
"ATH oIdd AT & T A SR Bl T & | 39 AIS H A1 gewif b, 99 sRaron
W e U<y ®, Aftafad fhar mar ¥ 399 S99 Uewl & STt T blocks #
St 78 foret €, S9! i fear war &1 el @) fRga get & forg gamn @
5 @ifes 87 f7el # blocks &1 WR -3 & AR A &R 7 varst el
B Sl T @l © b Sd BB W blocks €, 99 W # gar @redl § b
d qre H SHS! Il A FEAT TP ugdl gl

KUMARI SELJA: Madam, kindly refer to the answer given to part (c) and (d) of
my question. 3T Q& A9 € b 99 URIRIA groundwater RFATS SR BRe ST
& g exploit fbar SI@r € SR bael 1 Ufcrerd goiadl €, S industrial use & ferg,
according to your own study ground water exploit &7 ST € | &RIT WRA ARBR Ul
TP B I8 gargHt for sferr sRamom #, 99 @1 R sRaron F & afe gfor gRamn
# g & S US crisis UST 81 RBT 7, S Y R SUR HA? Heledl, # qar
=TI Qb leading newspaper T TS B 99 WR YN UST @I U RUC & €| HBlE,
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irrigation & forg, Riems & fofv iR O & ur=l & fog 39 groundwater @1 @1 over
exploit X 7El Adhd g, Mo 981 dIad 2, sy 87 99 &M & oIy river water
B SRRA & | F ST Al g [ R ARG AR gH g gargdt b gRkaon &
oy, faeive) <feror sRATOM & g Uit &1 g SYL e & gri? qiffd gum Hic
Al MUD! AQY T BT T ...(TTHM)...

JUAATETRT (STRTRN HEH AT URA): FART TSI S, 37T HUAT e ¥ [ared gioy|

FARY Sielot: wEIed], § S W SUAT Waie ye Il g1 Sfr sRaron & o
& deplition & foIT .. (aenm)...

IUFITETE (ST HEHN URA): AT HUAT (01 Falel [ed 7 g |

FARY TSt ST | &1 H3 Sl I8 T B puT BRI (b M9 fbal STeal SYL
ST BT R YR Fb SR1 BRAOM, 1 f6 G A GHeH A ©, SHD g UHT
B gl B

SuFuTemel (et R RAA): HAT SN, MY S T SART

it o RiE e AR SUYTEE HEIGd], A Ae] $i i [eme
SIsl & o gferoh sRamm iR < W & U oFd el # U & Ul @ Bl ©
I SRl SN F IR, P & T W IR € R SRl Sd & A9 g9 3w
g, 98l wAawn @l B I ¥ Ay # gRavn & uReey # 9 %, a1 ST A
Jer 1 fofar <aq @1 € fb <l sRamon & 59 a3 § i @1 SR fRT 2,
ael ff Fif¥e wu 3 & 8, <ifebs <21 & Py & qarad SR National Green Tribunal
= 519 aXE @t guidelines & € 3R S restrictoins impose f&y €, S agriculture
iR drinking water purpose & forg @wet Y fansil ft dRE & water withdrawal T ufcder
T8l 7| AT wu 9 I8 & &1 v &, wife S 9 9ewn 9 99 iR
Ul P ST & IR F TR, dAfbT § R S F uRWey # qr P, A AT 89
qRAT U agriculture & SUANT # IM@T &1 g1 & AR W H HHEY 3 dRE
o Refa g fo5 a1 Sa1eT ot &1 SUAT agriculture & fog g1 €, offT R

0 & . (aem)...

FARY et W7 U SYL & IR H B

2} oz i S R A1 &4 procedure, ..(@@EM)... 39 T HfHPT S,
#F =ft @1 SEE T e g
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SuwrTegel (STl dEde uRd): F3 S, 9 MU I8 el aredl f& S |t
JaTel P Sad Bf, d T F&g F < 3N ARG Aoyt gdrol dEu # By, dife

RET | SAIGT AR el & |qarel form i da |

2 Tors Rig AEmad: AT SuwTee HEIedl, SRl il odl U gel o1, #
dl S BT STaE <1 B BIRRT B BT | .(@aEF)... SYL $1 vy Hated [rrerd
# Sifqa g1 B9 Waled I B MUl fusell Ul # el TR ¥ a9 fo
& R ok doe & 4, e wdiea AT T g I8 ey e of fb Sl
I {901 B TP 7eaH AN FHIel Sy, M1 78| AR Maa & oy wgad 8! ¢ |
T TN RG A IMUAT TGAR a199 gUH HIc B w3 2

SHRI V. VIJAYASAI REDDY: Madam, it is because of specific instances of industrial
pollution which contaminated the ground water, due to which the National Green
Tribunal had to order in the manner in which it did. I would like to know from the hon.
Minister as to how many industries have so far been booked for contaminating the

ground water as per NGT.

2 s RiT e Ay Sumwreer Heled], AR W | Sl g g Arel
g, 9 g detailed & A G & ORI WS o fF BI-BE A industries BT
fp-fdr [y 4 National Green Tribunal & #e2® ¥ SHd M@ & d8d ST qdDHI
contamination of ground water & 3fT&R TR book fHm a1 &1 fe I8 P 9gd vast
Al €, § A A B ST Q¥ 3R IHh ARG N < R Dbl g il Syt

HRT G|

ST, 373N JITUT: STHTEIET Heledl, ¥ MUd AT I AT H3T S | ST
AR 6 SR uew H feas W e €, e e RSRgae & wu A ffeTa
T & SR b U dlfed €, SRl e ot @1 Rerfa e 87 9 fag St ered
YoTel AISHT 8, ISP I T PRATg Bl O T8 & AR BH b 59 qIH SRR

Pl SIERT IREIT BY FhI?

#t Tors Rig A@Ea AT STaverd weIdn, § udl WRev dredl g
el oI 2 o5 gRAOM & Yars! Tl A IR BIaR 3R TR Ue®l & Ud dld
S o 4R S, a1 F g o B 6§ Ua-Ud &did @l el Vb AT
T |, Wb A IR A Sl Al Al 8, 98 gad SuE PRIg ol Wil ¢ |




Oral Answers [16 March, 2020] to Questions 43

9 w0 ¥ IR Uow # gecEs Pl OIS IR @ IR TR A g F S B
Rerftr S sarer fiacHs T8 8, o <o & o uaet ¥ 2, wiifes afedr gee
% PRUT 981 comparatively underground water &1 SaT stress FE! & | g8l ORI TRE
@I issue © 3R TE issue quality ®1 THx &, Hife I8 TRAT § ™i® o 9gd
I AR €| AFEFR U A Sl P 8T 2 SR SFABT AP © [P 8H 2024 qdH

B W dF UM B UF UgATi | B9 @98 ofd Sifad (AR & AT 9 55 @lie”
per capita STel TaTE | B9 39 fawn # &M & gRe fhar €1 & 98 o STHarR!
¥ foIg qam arEd g f6 SR ey AR I9 R 9gd doil & A1 P IR @
gl

Sieclt ST g=a=: €|, § U through 3T ST ¥ ground water contamination
F IR ¥ Ig Fad Ol d18dl g (o AU S g9 Ay SI¢ 8, IS drainage
system SaT @R &, R ground water contaminate 81 I8 &, 991 98 Uil T8t
B § Sl €, 9 99 el WRIE 8l REN € 3R g9 AN 980 MR Bl W § |
T MY TG oI {B g T AR FRAE B2

it ot Rig YramEa: A SUHTEIe HEld, # Hed & STHeRT & fy 9am
=rear g fd World Health Organisation a1 giv@T &1 @Is o1 w<ia v, @me Bill
and Melinda Gates Foundation BT IT 3= ®Ig TSIl B, F®l J&1 HET & fb A
HiEl St & Aged § ARG ARBR BT Sl WEod] [HIE URE [HAT T8, 99 @
faeq & WRT & FE WG g & Weeal fieM & dgd e ff toilets & €,
|l yewil | IMmIE far mar o f S twin pit technology & SR UR 1T ST,

Jfe @ UsEl 7 single pit technology W= T toilets aTT 21 31@ S toilets single
pit technology WX &9 717 €, &9 S Y ¥ retrofit &Xd twin pit TR transfer &=
FT R TN IR 2 ¢ 3R 50d oy Ioat & oMy ax v 21wt off, foee of
Rure # 78 78 e € & $9% HRUT fH=ft ft dRE &1 ground water contamination
B3 © | AR RurcH =, a8 World Health Organisation @1 Raie &1, Bill and Melinda
Gates Foundation @1 RUI 81 a1 310 w@dd Toidlel & RUicH &1, |a+ I8l Pal
1 f5 1A o twin pit toilets a9 €, 9% HRUT underground water quality ¥ S
contamination UEel o, SEH FHHI TS Tl

A ew T | S e $ g, § S gar asd g & R ae www,
H¥El A1 TEt #F sewage network % BRUT U ol # herar I&dl 7, 98 e wu
A contamination 1 HWEAT I |
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N o RiE 2rEmaa)

HFHIY SUAHIEE HEledl, § S1Ud LT W Wed Bl Wey MR Wd e Al
el g b A uee |13 S F S Std-oiad R @1 daed fomn €, Sud |-
|1 = 9 ST greywater fderar €, S|at treatment facility &1 essential components
& wY # TEl # g S 9dh, S99 fawn # g9 dM &) % | Fifteenth Finance
Commission = 9t 310 Uig AT &I Ao § s9b foTT urgen fear 21 59 Il &

gofc # 1 30,000 BRIS TUAT sewage IR TWeBAT Bl ofdx JHARFd fBar w21
SuTHTeReT (STt BEHI URAN): U & 227.
Challans for traffic rules violation

*227. SHRI B.K. HARIPRASAD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that common people are being stopped without committing
any traffic violations and being challaned on one pretext or the other and also the poor
people can't afford to pay such hefty challans, which is leading to corrupt practices;
and

(b) if so, whether any steps have been taken to stop such incidents?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) Some incidents have come to notice where the citizens faced
inconvenience and harassment when being asked to produce certificates of registration,
insurance, fitness and permit, the driving licence and any other relevant documents on
demand by any police officer in uniform or any other authorised by the State Government.
The Parliament has recently passed the Motor Vehicles (Amendment) Act, 2019. For
ensuring greater compliance and checking irregularities/corruption and for providing
facilitation and convenience to citizens the new provisions have been added such as
"electronic monitoring and enforcement of road safety” which provides for usage of
speed cameras, closed-circuit television cameras, speed guns, body wearable cameras
and such other technology for enforcement.

The Section 200 of the Motor vehicles Act, 1988 after the Motor Vehicles
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(Amendment) Act, 2019, as recently passed by the Parliament, reads - "200 Composition
of certain offences - (1) Any offence whether committed before or after the commencement
of this Act punishable under section 177, section 178, section 179, section 180, section
181, section 182, sub-section (1) or sub-section (3) or sub-section (4) of section 182A,
section 182B, sub-section (1) or sub-section (2) of section 183, section 184 only to the
extent of use of handheld communication devices, section 186, section 189, sub-section
(2) of section 190, section 192, section 192A, section 194, section 194A, section 194B,
section 194C, section 194D, section 194E, section 194F, section 196, section 198, may
either before or after the institution of the prosecution, be compounded by such
officers or authorities and for such amount as the State Government may, by notification
in the Official Gazette, specify in this behalf."

SHRI B. K. HARIPRASAD: Madam Vice-Chairman, after amendment of the Motor
Vehicles Act last year, 93 Sections were amended. Out of which only 63 Sections are
in force. I am glad that the Minister has accepted, the Government has accepted for
the first time, that there are some inconveniences for the public due to wrong challans
and harassment for the public in the transport sector. Gadkariji is one of the few
competent Ministers in the Government. | don't know whether he is misled or
misinformed. According to the Reports, in 2017-18, the Total number of challans was
7,89,926; in 2018-19, it was 73,88,000-and-odd challans; in 2019-20, till January, the Total
number of challans in the public domain is 1,62,60,130. Naturally after the amendment
of the Motor vehicles Act, the challans have been issued. | just wanted to know under
which section, the challans have been issued because electronic monitoring
and enforcement to road safety under Section 136A is not in force with effect from
1.9.2019.

SuwrTegel (Sl BEH TRA): 3T Y U WM |

2} 91.&. s d=9, § U3 €1 yw 81 g1 As per S.0. 3110(E) dated 28.8.2019
by the Ministry of Road Transport and Highways notification, the answer given in para
one is not correct. | just wanted to know under which section so many challans have

been issued.

it fafeeT SR Te et AT SUwTeNeT WG, new Act & implementation
& 95 W vldaeed § oS ©| fUsd ulg #EMl # Ugell R gad a9 AN W
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[ fHfee SRR™ Ted]

vfdaeed ®4 U 2| ToRId ¥ 14% Ufedascd &F g7 €, Sx Uae # 13% &9 gY
g, AR 7 4% 9 Y T, SFL-HTR o 15% B9 U §, 37y U™ § 7% $H g¥
g iR IS1TE # 15% @ §U €| PHadl B # 4.9% AR 5% 3R 7 # 8% vfraseH
g6 | AT T 24% URISTH Bl BH AT &, THBI Fad I8l RV © & Ugel

ST ATl $¥Y B 9, now citizens can show their documents in electronic form. &+

TIURTEd VAT U0 99101 & 3MUS] QIsfdy afse= g, Iorexe™ dAféfhde @l
Urege Aicfhde 81, fheasy Aicihebe 8, 39 W RS B[l & | AEsd B W)
MY STRM<H el I9d B8, 39% oy #fdasd arae g1d d | 3d Jldsd B u)
SR 30 qR=d I SiagH<d Idl Adhd & | T PRIS aArll + $HHT BIIal o &

3R SHBT I STINT Y T el

SiEt % U TeaweH! UeT g3 ® f% S g 9¢ gV €, 9 TR ae & BRI
g¢ €, I8 T°ais Tl 2| I8 O Hiex fE&dhed Tae 8, Ig ddhi< folke ¥ 2| <
foree # oY WXBR SR R WBR SHI Bl BT M Bl ALDR &1 3 Pl
8l faeell e o Tdb B e €1 SUH 98d A VW AUBR €, S ST WBR
B 2 98 FURTSIA GRS B BIgd BY Fdhd €| IRy o8 WWHR |
fafie <1 g3 © % oFPR @13 VAT 3iT%=9 BIaT & Al d Uid |l ¥0Y A PR Ui 89IR
PR TH BIgT B AP €| I§ WA BARI U< F B U R 1Y

WHR Bl & g Ui I8 ¢ & o 50 WRI A, i g 1980 B Yae oAl

3R 39 PR 34 & AT FoM Bl HoRT ol oY A1 ST BHT lwhe BRP TP
e fafie & ufg A 30T ¥ Uid B9R SUY U1 SQERvl & oy forar | diem g
8S [ BB I WHRI 7 UF &R 3T BIgd oFN AT Ugell a1d Wi & &
SHH I WWHR & MUPR &, SHH Sl HHSUSTd =TSl Y &, d S PH BY
e

TERT SEH T ¥ R T B Wi WU W Wifa fear gem 2, s
I WHRI 7 g¢ et § WS dRTe, Faliol didbe <fafds™ drTel, wie T4
3R T3 YR & T Gog" S9H by £ I gafaw fey € f5 g 9 &
WeR @l off & el S e gfed & gRT Sal &1 e< 8idl oY, 98 7 &M
% PR G I§ QI ORE A Sl BRI AT geidgiive RRCH 8, I0b HUR ARG
TR B BN B S I T MU e BN, TRE H W AW F ME 7 3R
gg S W | o @l oY, sy geit-arsT ¥ fofe IR BT o AT 3R WX A
W BIgd WA $ ¢ R A e M1 of iR 98 Je1 WRA1 Ul | 39 Ig Rved
R RE ¥ ga vfeeT & f S diw fafer @ misat o € @1 9 e s
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RIS 1 &l &1 9 FIERA Tolld ATl €, I ST &, d Il 8, offdh Iah
Al =1 el T f I digele™ fHar| a7 S Rved g, 39 sHifoy gur faar
T fF PREE BH 81 IR sUH dR-4R S AfdR o HRd U, SHD IO SAdS D

P YR WX AR AFCH S 81 & A SHdI BrIel gl 2l

TART 9 B H AT g3l © b fSRica dfer, o oo va.aRass # o
X SiegHTH YRR PR QU 3R 3R Yo =1 MUp! bl Al 9 BIg H I8 HITdoT
foar & f5 98 golagie STRA<Y fadl Fadl & R AR e, sefd

AT ¥ IR T SIAgA<H qAMI, ST A H G B SR 81 8, [P BRIS
artt F v fear g

# Up! FET BBl AR B T gHH GUR Bl el & | MREd v A g &
R # # gqr BEd g b Sl A Tl dreT, Sl drere el H, S WR BIg
TET TR | U S8 UR SRgER H ST o1, H ISP SAFRNT B b gb BT fhead
Aféfrde TEt o1, ¢F & FER F U AT ARE T2 a1, FW A % 0 g8
dl 98 EaR ¥ BUBR 7T fh 39 W g1 SATGT BIgd 81 7| [« 39 qf qarsd
5 <9 39 yeR @ aid 81 W@ € &R 39w # Ui dw ufedswd B €, S%
g A g S € SR 8 W 35 99 & 65 URWT @R WRA B QISFI-STeT SRl
W AT A gfeRTSTe gatr o1, # 98 Wdedeid g1 9/ SNl Bl B b Ui % e
g SR e Y TET €, SR U srave gRN 1 A Al bl o g9 & fY b
BT UTeAT 8] AT I8V, S9d foI¢ T Ig ol HRAT AMBT?

SuvrTeeT (ST dEden WRdAE): A HH S, o R ® O ey *iuer A
dey @, I SArel W SAIET Wardl $1 fen S W | vl Usell qR$ U el

RT TET g3 e

2 o SR Tt S €, § USSR’ Aty SiR qar < g1 el e
7 e AR F FW dos HEH 8 AR dos § GId BRUE Yfrds<d fFged™
# B g1 Sud I fedrss fhar man fo e arer uiw Arelt § B9 uay tRewe "G
IR Ufras<d &9 Y, el Redl vRd WReR @ RE | £ g3 o €

f5 3T AT TP B BRI b fI¢ ASIN BRI

$t .. RIS 3MUFHT VWU IgT T &l AT FHH MR ALY @, DI
CIGEC I
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=} fRIfeT SRR el 3MUdT JdTel ofF T o |
sit f.&. TRUwIE: o)1 Hare 9ga Bl A1 ol

JUHTEE (STHTclt e URAN): MU HUAT FaTedl Y |

it §t.&. eRUwTE: S A9 Mve fhar 8, SUF d8d 98 daRH § 8 T8l DI
I FFRE H MU 1 BRIS, 80 IRI BT ATAT [hAT, SHBT ST &l 3T §, Pl 91d
TET | Alex Elhed Tac # rfsHe & ded givure AfFRex & 9@ B 81 73T, SAfely
IUh HRUT g8 Bl T ol

JMu S electronic challans & T&d @e&l, ST 39+ second para # answer faam
2, Sub-Section 2 of Section 183 is a compoundable offence, as per Section 100. After
the Amendment Act of 2019, the Sub-Section 2 of Section 183 was deleted. 3mud
amendment ¥ ¥ $B sections delete T 9, Sl obsolete 8 T o, ITH I MU
amendment &Y f&aT| IHHT STAd ggel W A€ oran, ol W ET SR SR MM
SUVs W, gS-a$! MfSal TR ®IET &xd &, dl 39H W] Pls ToRIol el 8| AR
MY I 9argy fo S TG @ €, S two-wheeler, three-wheeler =afid € 3R gRwd

A IS HB FAM 8, SADI AUD! gford, giadic feurcHe & @l Ude & arel
P IE €, Wifh S& AR Bl @ T b g7 3791 a1 fBhar €1 sHd BRI
PIHI TR AR DI, ST two-wheeler, three wheeler I € 3R TR T €, SHD]
I Thelh &1 Y& ¥ | gL-aET SUV aTel IR-UMd AN B $ael <d &, AR AR I
Tl (TAYUM)... S99 Pl BRAs T8l 8 el gl SAfv SUdl Sae gyl
..(TEE)...

SHRI NITIN JAIRAM GADKARI: Madam, Section 200 of the Motor Vehicles Act,
1988, after the Motor Vehicles (Amendment) Act, 2019, as recently passed by the
Parliament reads, "200 composition of certain offences - (1) any offence whether
committed before or after the commencement of this Act punishable under Section 177,
Section 178, Section 179, Section 180, Section 181, Section 183, Sub-Section (1) or Sub-
Section (3) or Sub- Section (4) or Section 182(A), Section 182(B), Sub- Section (1) or
Sub- Section (2) of Section 183, Section 184 only to the extent of use of handled
communication devices -- g& communication devices & X # & -- Section 186, Section
189, Sub- Section (2) of Section 190, Section 192, Section 192(A), Section 194, Section
194(A), Section 194(B), Section 194(C), Section 194(D), Section 194(E), Section 194(F)
..(Interruptions)... 3 g8 T &, SAfAT § a1 W8T g1 ..(@EEM)...
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JURIHTEET (St HEHeN URA): #3157, 3R S+ fawgd &R ga-1 ol SidTd
g, I 3 gl [ARId Wy H SaE A4S &, Il gERl Bl . (FGE)... [ARgd wY
# a9 I

st FIfT SRR TS Bt T, 894 IS IR [Hdl YR I 991 Fef fhar 2|
T 91§ ¢ & 197 WHR B compoundable offences # PR &1 TR =T,
dql 98 Brgd W TRl o Wahdl 81§ AR o1 & fg AR g1 g, S Uy @
BIge oI 8, 98 3R ff S9h U 21 had fafdre geR & T B offences
g, % @& compoundable € €1 AR compoundable offences ¥ e & |

U A, # SIS I A HEAT Tl gl WG B AT g B, BAR |
T g arn € fe 99 B W 8, o1 B o 7L o i f 81, S &
| AR 9 €1 d v Wifas at et 81 ddhdn fb 9 7 violation fdam @ ATH
P T IR g9 o fHar a1 ®rg= 11 VAT discrimination ®R= &1 IR R Wl 8T
Tl ward g g, Sae fag emuel fomar axt Oifde oiR ded! fomem &= @nfey
fF g @ R @ T, AN BH B UEH TS IR @ T, THUP Whex W AR-
IR @NT 98d € 3R Uh 0y # TR Wi W Y IW@ HX oGl 7, without light
ST €, without licence ST &, &% Wiax 89 dad €, o1 o) ¥ €, 18 9 35
ATA & AN, R ITHT A9 el 8T AfeY? S violation T B, SABI AT BIS
Jo et BRM 3R 7 &1 BIgd wRe1 US| A S lightly @ 2, lightly o atel &,
e 9 g9a &f, TR 8, fag f, e &, fBi o da & Ef, S9h W PRArs
BT T1feT | 31 37 91d Bl U discriminate T ) I 82 § SMUP 91d 9 AgHd
TEl g

Gt WRIST UIOST: HEIGdl, H oud HIgH W WA HA S Pl 59 a1 P (g
Aygare <ot § fr 9=l W veR & el & d8d @ <9 wgawen & ) fea
2, S9d HRY gHcAR § 1 il €1 gHedel § Jg FHl MivFgd dR W e
IRAR & FeRTT B Siifad Y@ & o7 9ga Sie’l el & | 7 /=g #3i Sit &l Argars
Al S AT Bl AT PR P (Y @F AR TR TAR-YAR BFT AMSY, AN Dl SHDI
SMeRI BHI AMBY SR 3R SMHRT el 8, Al SMeRI & W H 9 Aol B
1 & S e an) fer g, 89 fem a1 fAfed iR W uiem T8 81 urn 21 @s
R SMeR] & 3ME ¥ fawa T8l &9 urd €1 § SRR A I Yo dredl g (b I
¥ 9ol g fFemt & ufd Sereedr & fv sF-eM ¥ Sug ey o1 ww €2
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£ P SR TSH: A, #§ FI Usel WA P gAle o1 & e b A1
H g [9a U SR & 918 3R 39P YA 99 & 91§ Al B 4 H I9 WRAT
B HH AT € IFT SFT FEA] T Y8 BT U PRSP & BOR AN DI S g4y
€1 ¥8 Ul HEN BT & Rl € 3R 7 I§ Al g [ 399 IR-6R 3R GoR e |
9 A H afeTg T 98d o8l B [BAT § I/ dofs dd & ASIN A AT
SATET 37281 B HaT € 3R I 24 WRC g B IdT &1 39 Fdg it 3iR areed
Rucw o & 21

¥4, I8 IR WM H fSags € - s ONEART, U9deH, $eHT SR
SAEHCEA | &9 AN UheM & o7 feT-araT il Wit # rules of the road &
IR # AR BI, IEdi B USH D IR &) Ig € | 396 o7 advertisement campaign
I} I T AUD! U BN 5 9 Hdg # FART ST HFAR ST BT campaign BID!
Uiy g37 | U campaign W &% I €1 359G T B Wi FAF 3 Ud BOIR SIS
ST wRe @ier b1 Folg fdar €1 snfl 9@ 22 e Wil MY €1 89 99 0A W
IABT W YHIATT B IE €

S 91d I8 € b 89 W ]IS AT BT AEkcwd W A 8 | gARordl o R
# qRd wee fAer =1fey, 39d foIg B18d R UReld & @awell &1 & S B
AR 3T & Al [T B ST T Q| 89 JRd SAD! S g1 Fb | g9 Fa
sHicHe O IS EONAIRT € iR I8 SolifFaReT & &R & gailsed 8 |
Il gF =l wWicd identify Y| oI I8 ®ed gY APl 78l 8l 8 §, Hifd
e § AE HH & | HSH, USd hdd 1,500 &id wWicd identify 8T, 3@ 3,000 §Y
IR Tg I gl 21 599 I maximum NHAI R g1 3t 39 IR 12 89k #xls U
wd fey M| T dos db MR TSl & HEAN ¥ 14 EUIR INI§ BUY & UH
o1 9T 2 | R 19 89k BRls ¥UT ST §a ¢ X2 8, 91 89R PRIs Uy

IR AR ST & & IR I00 WHR I 78, feRgae gra, et I,

3 99k PR & wid Wicd Bl &0 GUR YT © | YodeH, $ThIRIC, SHRON! 3%
Jre oA, g IR 96l W) B gUR BRI € IR g9 oFar € f 39 e
F AR & TS & S IEl TRE W AWadl gRTA BN, i ol St e¥sw
fog @ € 399 g9 S AR @ O 9 H Ao g6, T {8 ol 2

#Y 3 weprer TE: FeH, #§ A HA SN BT guTE <A1 AEA] § PSB! 70
JISHR & Ui S f=&IaT €, 98 9gd dfedl g1 § o Areww | A J3Al S B
9 d1d W IfAd I ARl &, b e Bedsl Bl AW R TavE a7 T
2, ST U UATT 730 ¥, 99 WX I¢ AT H FHF T & &1 I diendid &
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B W R dF # geR ¥ 98159 9@ 80 fhdlHiey d@ TER-TEN Tee I gd
21 W T IH BIY T8l T B! 2| 59 BH SMUSINAT W 91 #Rd ©, dl d
PEd & b BA1 ShaR B dldl QAT €1 $Ub HRU B AR B gl & | d A=
=l S A ¥' e @xal g & S UuE 730 8, 89 W fUsd u ®el # faa
At g2 8, 9o e &1 e ok g9e foy frdet fieR a9rds, I8 Wt a9
PR QNTY| ST AT 9gd WA €, SAfY # U SR IRl g B U gD
el RT BRI |

2t faferT SR Tewdt: AeE, I a1 IS I Gafd B ye &) A8l 8, sdfery
IO Efd B IMeRT T8l 7, <fd R ot # 9 perfect STH@RY T8 § UTS

SUTHTETE (ST BEBI URGIN): 3T AT Haxd B JIHGRT SuA€l BT
SITE |

it e SR TS @ e, SHHT Sil contractor &, 98 TARIGAC! H T I |
IAHT contract terminate fom R 1 9 oI a1 <eR fepren T &1 A@T TR
T3 IR-IR I9F IR # g € IR g o ® fF 98 & g, ¥ aEeR)
#, g% B WA PR T g, A1 JRA YH IRAT BY AMUDI GRAT B M|

it f geTeT TE: S A ¥ W Bl @1 ©, d8d Al HId B GBI ©, Igd TeN-
TR T 91 Y 2

At fAfm SERm TRt # feed # SR sHH THERT G|
oY If uepTer TEE: F 59 Hdw A oSl fo@ wR S
it fAfem SR e S B

SHRI P. WILSON: My question to the hon. Minister is: Will he tell this House
when all toll plazas across the country could be abolished? Why doesn't the Government
explore the option of collecting one-time fee while registering the vehicles? Meanwhile,
when the toll plazas are going to be manned by concessionaire, why don't they employ
the locals, as they know the language, to help the road users? Hon. Minister, Sir, so
far as the rules are concerned, new rules are concerned, the compensation amount after
the death of the person who is involved in the motor accident is deposited in annuity
scheme. Why not some scheme be made by the Central Government by framing rules
so that the legal heirs of the victim immediately get the compensation instead of putting

it in annuity scheme?
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2t R SRRTT Ted’: A HeH, sRiF Sl gE]l a1 bEl, SB[y §
AT ATEdl & b Sl veRise @1 sufferer 8, SH@! gid U9 o7 @ WIS B

T ¥, R IE 919 99 ¢ fd $9®T implementation Sl | <&l &1 X8T €| $HP ©od
Sedl & A B W € R ff¥ud wu ¥ s@dT implementation BT

RN Sl &% IR # ST 97 @I, g ga gy GR 8 I 8 fF T S wRe
S g% fBa1 2, 73 TR goTRM WIS S H A €1 3@ el Cld Alh W W@l
BN Bl LIS Tl Usdl & AR BRI IR & & o a1l U "Eld & i}
BH 98 WRHT dd S, ¥ seamless traffic 8RM | il &1 Sidd A1h R T Bl
AR el &, I8 GRS < WX &l Toim | HeH, § fusd! gamn =@edl § (& g9
HaPp TSR perar € 3R <SR H 8§ I8 Ul T8l eIl a8 BIH-A1 WINT A arelt
g AT PH- - BT 22 § Hed B gar T b s ura W # 17 ARG BRI
¥ &M 3T 1T I8 GEART YS! O digaex ft 8, ! orgwa €1 Ta W &
#, g ff dicvaer ¥ o td T oft 7€ foar ek 9 & digaer @1 o
A U 3T ST Full transparency & W1, HY@ Wl &1 g3AT| I8 F TP A
ggd f&™d & WU H' AHT 5| S A1 lowest 3TTAT &, Rl aredl SifeR okl &,
IFPH! e HAd B AT W BT H T8I Tl

SuHTeeT (STRTe PR URdI): U AT 228.
Closure of industrial units in SME sector

*228. SHRI P. L. PUNIA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether it is a fact that during the last five years many industrial units in
the country, which are in Small and Medium Enterprises (SMEs) sector have closed

down;
(b) if so, the reasons therefor; and

(c) the details of the actual estimate and the number of units in this sector
which have become sick so far due to economic recession and the amount proposed

to be provided by banks and other institutions to this sector to get rid of this sickness?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) to (c) A Statement is laid on the Table of the House.
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Statement

(a) to (c) The findings of fourth All India Census of Micro, Small and Medium
Enterprises (MSMEs) indicate that some enterprises get closed due to lack of demand,
shortage of working capital, non availability of raw materials, power shortage, problems
relating to marketing, labour, management etc. The information received from Reserve
Bank of India (RBI) on sick MSME accounts for the year ended 2014, 2015 and 2016,

is given in the Annexure (See below).

The Reserve Bank of India issued guidelines on 'Framework for Revival and
Rehabilitation of Micro, Small and Medium Enterprises' to Scheduled Commercial Banks
(excluding Regional Rural Banks) in March 2016. Under this Framework, banks have
been advised to identify incipient stress in the MSME accounts and refer it to the
Committees formed under the framework for Corrective Action Plan for rectification,
restructuring and recovery. Data in this regard for the half year ended March, 2017 to

half year ended September, 2019 is also given in the Annexure.

In order to facilitate meaningful restructuring of Micro, Small and Medium
Enterprises (MSMEs) accounts that have become stressed, Reserve Bank of India
permitted one-time restructuring of existing loans of MSMEs classified as 'standard’
without a downgrade in the asset classification, subject to certain conditions. Banks
decide the elements of the restructuring package, including moratorium, additional
working capital, etc. based on their Board approved policy and the needs of the

borrower.
Annexure

Information on sick MSME accounts for the year ended 2014, 2015 and 2016

Total Sick Units Total
SI. No. Year Micro and Medium
Small Enterprises Enterprises
1 2014 465489 2908 468397
2. 2015 534844 2425 537269
3. 2016 480280 6011 486291

Source: RBI TotaL MSME
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SI. No. For the half Total MSME
Accounts referred Accounts
to the Committee resolved

during the half year by the
Committee
during the
half year

1 October 2016- March 2017 1,00,803 1,37,282

2. April 2017- September 2017 87,062 95,107

3. November 2017-March 2018 1,30,208 1,30,473

4, April 2018-September 2018 1,50,165 1,23,227

5. November 2018-March 2019 142,275 146,519

6. April 2019-September 2019 2,23,786 2,01,768

Source: RBI

Note: Number of cases resolved by the committees is more than the cases referred due to some
pending cases with the committees at the beginning of the half year which have been resolved
during the period.

#t dt.oer. g weiea, Rod § offe Sfean 7 9 & qd orwet 3. fawer @
et # Uh BT 9918 oft | S A 7 TAHTITHES & B ARt & forw o
TR ®RI§ HI Tdh stressed asset fund &9 &1 Jema faam eom, R Textile
Upgradation Fund Scheme @1 Tl U= HaTferd faar ST AdbdT o, S &g aui | 1R
& R ARBR SRS B HATCT B RAGIRET & AR TITATHS e &l eIl
¥ o7 o1l & Ulg 89IR @RS @I stressed asset fund 99 @1 faaR @ 22

it FfrT SRR Ted: T SUAWTETE HElqd], SRS § I8 a3 gal off
5 31 W€ T TAUAUAS & UHISC Bl re-structure H- B Jed I 8 o, 919
T Brg- fAferex 3 59! 31 feder 9o fhar| onfl gaR U8l 899 U1 U dAiteda’
Saey fear & f a gaR) Iiod 8, Sdl diedgs] R 8l I8 8?7 g9 adid
g0 Rt 81 3@ ® f5 59 U8l S by g8, 99 Wizd fAfer ik W Wi
i & TIRAT 3R THSIS BT dharssl Reg WS HR1g IR Figasgs a1 Gdmad
g, SUH d 99 9MH TS iR SR el fb Bls eRie T §, I8 fAafmw eRde
g1 W B S-Sl B €SPl gER oM A SBR B, I AIFERT BT IH
ge ©, ol @l @1 wie e 81 €1 guk) gWice 91d re-structuring dRA &
R # off, Rrre IR # g5, e S T W P oA1| 97 A= W U™ BB IS
T TR 21 B9 IRId $¢ i & HUX ABIScH Pl re-structure fHam 2 iR S
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21 8Y, 9 9 SRS & U ST W7 § 1 9@l ged 31 fSHaR d@ 98§ ©, Al
PIS ABIST TAUT 9 g9 | 3Mexoiy fod #31 St & X% I |9 Tauauas s &l Juie
R B G RS b B af Tg & | $AP ARG, S Y. R8T Bl & Rure
T, I8 B! 991 &, SOH Bl sl ReAse €1 39 R # X iR wga fifex
¥ 9 # =gt g3, iR SF SRS 7 TRE WH IR fa, B e B
ey & Rede o= a1 S we | W&l adl w iR S fauly w9 4 ve
S @ 9 g, 89 W WRGR positive g1 I HRST Rod §& 7 appoint &I, g9
TR JHI RGAT positive & IR ARPR THTHYASS Pl QX1 HGE BRI DI DINR B
& g1 FEd wu 9 o | Bl AT B Ed W firelt @ ek O e efik ',
dl ITPI IMET <7 BT M WHR | Ig § qeard & Ay qqm awd gl b
e afafa & S Ruld 2, S9F 9ga-9 Redse g wWiar f6y € ik 39d
FUR Il BT 99 BT 2| SHE d18, ARGRIMS B Sl I8 AHoR ©, 9P IR,

those accounts which are stressed but standard will be allowed one-time restructuring.

The earlier date was 31st March, 2020. The date has now been extended up to 31st
December, 2020. During the period January, 2019 to January, 2020, over six lakh accounts
have been restructured under this Circular, covering loans worth ¥ 25,000 crore. 3
P foawR dF dord T Bl 98l o & IR ¥ o e W U™ §, W)
deH 7 Pel © o fera Sae AR, safay § dad a1 € 9dr e g b S9
BT B recommendations TR 31T formalities =T R8T €, 9@l YRT &R & a1
A SdI implement & |

SurTeel (A BEHIM WAH): e B, AT Abs AfterHes |

2t Nua. g ds9, 39 I Hard gol o1, SHel AFHE HIA S a8l
e Rord 9@ it SM$AT & A1e™ 3 3fR Y. [A7=T HHST BT =T recommendations
Bl AN PR P AT W W SBY Y €, ol 3P araeis MSME &1 sick units
DI W& gl S W& T | I8 TP 9gd Jef W 7, o Ay w3 S 7 et Srare
d Al A €1 AREeTE 7 39 IR ¥ Wl Be9 SOU €, d X avE W AHH! §

# I ST ATEdl & b T WRPR sick units I Fedl IET B <@ g MSME
sector # sickness, Hel 3R el & UWT BT AT B & U fAgiwst & dis

gfefa fed axa @1 fer @dt 27

£ AR SR TSH: HEIedn, b, RiveT BT ST appoint @1 g T |

The U.K. Sinha Committee's recommendations are being implemented and the Cabinet
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Secretary is monitoring the implementation. g &TH! gef RUE €1 MU= detg # drer
& fav @er €1 e o FE, A 7 3D Uedl g |

SuvaTeeT (el BB URAH): T8I, MU S SUASl BRI I |

SHRI NITIN JAIRAM GADKARI : Now, 'fund of funds' is very important. One
of the recommendations is ‘fund of funds' to provide debt and equity support worth
% 10,000 crore, which is being finalized. W= Ashedt 7 I approve f&ar g1 g9
S B &, S99 W I & fay approve f&ar € SR 3@ 98 dfdde & U™
ST <81 21 Also, a Distress Asset Fund worth ¥ 10,000 crore is being created to allow
subordinate debt to help banks restructure loans. Ig ¥ accept 83 & 3R Ig I
ST XET &1 Bfeve b sHal IR-aR HifeRT @ @ €1 MREeE &1 it Ader
el gatm €1 Y. RveT S ol Rk o X dae w At |ifeRe 81 <&
T 3R @ fedl ¥ BT B WAT BRI B SeRd T2l B 39 B B S
recommendations &, I9% YR U A FTHI ST positively WaR foar g, I+
& fog 21 39 W 9 &1 VRE WF 3R &M Yo B gHT © AR G o © &
Sleq I Sleg sAd URUMH el |

MSME & 6 @@ accounts &I Red da = restructure far € 3R 31 #1d d&
o S faffie o, S9@! Jerax &9 31 R d@ of U &, forad w17 sfemn © o
FHTH g$ YA TR accounts restructure B ST | 39 FeW 9 WAl I8 € 6
MSME & 191 =gt fierd 21 e ey, e sfevefe™ MSME & BIT @t
& TR e <l €1 PR TP $US g Sl &, I 10,000 B AN BT @l <l g
NCLT & &1 § 397d oIy e 8! 21 SHafely I9F Sl lacunae 3fR negative points
g, 9 891 Tl €1 912 RIS Haex B, dle Al aex 8, 918 SIS 8, 9%
Tae SfeRefhT B, A8 98 YR WRGR Bl 8l, I WREGR B & AT a8 Iy
WWHR 8, wel W I8 gy T8 & 5 MSME & %1 fag St | swfow 39 w 9ga
strictly ¥g fIoR @e Y81 € fb PR SHe 9 ®EN & 3fex e el & S,
ST MD ¥, T S S M B BRAE PR $ IR H A Y AR R SAD
JW 12 TRRIT SRS oM B HoRdl F implement fHam SIg? <91 & 3fgx el
o Rerfay @1 e o T@d gy WA 91dt B w7 AN BT erosion €, T 3FR MSME
F ANt B T TS el @1 R 9 SO S B B 39H AThicT & -
T dfice b1 9 erosion B ST B, Hife g T U9 T8 <7 1 39T IWBR
G dRT dwre & diftrer & <& 2
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S} T[T TS SATSAIS: AT HIAT S, AT Al QR G BT ATGH € [P Areadl B
qole 9 9IRI 21, afed oIrdl Argshl, Wil iR HIfSyd SIS g 81 T8, dxIsl
N 9N B 7T 3R B SUN oI Blshy 98X & ouf § 999 Il U] &1
39 W 3R HIfeTH SIS B QERT WS B & oIV, TERT I & fIv IRBR
B PIs AT B, dlf T SENT et AR ST BRISt AT Bl ISR el S 51 aiforit
®I aoe | dfad 8T &7

S O a8 ashe SL0 s 8 m e st Bl A0 e N
522 53T e sl Jlewl o Saile s6SY AL Oad 0ol o s S
Cdid S b S Saen Ut S Gt SIS 5l K g S Sl a5 8 08
=S 8 1368 ol S el aflie ) Jlesd o) S L Bl sy (e

1

O ol oy S o S o lng 5SS 8w S Sa e jliga o

O e ey e any S el ) sa e 805 S 8 038

it ffeT SRR Te @t WEIGwT, 9 Ugd # " fqued & Adr & WKedHe @l
ATgT GERAT Irg | MSMEs are facing problem because of lack of demand, shortage
of working capital, non-availability of raw-material, power shortage, problems relating
to marketing, labour management, etc. Even recession ¥f @€ <idel W @t Y&l & | There
are some problems because of global economy, there are some problems because of

demand and supply, and, there are some problems because of business cycle.

Acdd F HR VAT GO I ©, VA Bls RPlE §AR UM UL Tl & 3R
# 7g 7l § o Sgadl. & eror gad 59 ey # Sh.uddl. & RS @ qugax
WIS B D AT TATE.UAS. & folg TR @ €1 991 oFrar © f& a8 enfde
QIR ¥ iR TG HRU AT HB g3, U1 3 % foeddt Ruie # =€t amar 21 R
W WEHR, SR MU el dd B &, WWHR TA.UA.THE. BT iR 97 S village
industry &, ST e9isilar fUsel | 75 B9IR dRIs U o1, 39 A Udh o
PRIS BYY B AR BN B AHE & § 99y wu | SA7aT emphasis & W8T §
o wirat #, grgae Waex H, $Ra GWidear # 3R 115 Aspirational Districts # wamaT
A HET M S Y 81, 39 (oY IHR priority T & 8, Al SRISART 7 ¢,
T8l SR IUAeS & |

tTransliteration in Urdu script.
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SHRI T. K. RANGARAJAN: Madam Vice-Chairman, through you, | would like to
ask a question. The details given by the Reserve Bank are there in the first para of the
reply. My question is: how much has been the production loss in these three years,
and, whether it has improved in the subsequent years, and, how much has been the
job loss in three years? Finally, does the Minister agree that India is facing a slowdown

or recession?

it ffoe SRR et AEIGw, 6 e SRS @ IRgFART g3 7, ' 49
BT IRTFIR B b [T PET & | g 91 I8 [ Sl BIs+id 8, Rod d & Jpargst
ST P ITAR Sl - AT 8, H UGHR adl Abdl §, T4 Jer] 8g ¢ |

B9 N Bl oA dficd ST dRIAY § V8 ¢ |

SHRI T. K. RANGARAJAN: Madam, | need your protection. My question is: how
much production loss has been there, how much job loss has been there, and,

...(Interruptions)...

SHRI NITIN JAIRAM GADKARI If you need an answer from me...

...(Interruptions)...
SHRI T. K. RANGARAJAN: And, are we today facing recession? ...(Interruptions)...

SHRI NITIN JAIRAM GADKARI: If you need a straight answer from me, the

answer is, 'No'. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Please. Now,

Shri Naresh Gujral. ...(Interruptions)...

it fafes SR e T2 B (ae)..

it eV Il ARGy, UBl AuNd B @l B ..(AGM)...

SHRI T. K. RANGARAJAN: | need your protection. ...(Interruptions)...

Suureel (STl BEde W) RS A8, USRI FdTid 81 TR/ 81 3FR
MUP! AT & ST H IS T 81 Al MY (ARG Wy F H3 Sl A g& Aiiorgm |

SHRI T. K. RANGARAJAN: | need your protection. ...(Interruptions)... The Minister

is not replying. ...(Interruptions)...
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SHRI NARESH GUJRAL: Madam, we all know that MSME is one of the largest
employment generators in this country and it is a fact that because of the slowdown
of the economy, demand has gone down and they are facing a huge problem. But, now
another problem has arisen, namely, Coronavirus. The result is that international demand
has just collapsed overnight, and, | am not referring to the labour-intensive export
industries, which are going to face this challenge. My question to the hon. Minister
is: Does the Government have a plan to deal with this situation? Will they hand-hold

the MSME sector, which is primarily responsible for these exports?

SHRI NITIN JAIRAM GADKARI: Madam Vice-Chairman, actually, it is not
practically correct to say anything about it but because of Coronavirus, now, a lot of
opportunities are there with the Indian industries. Our export trade related to MSME
sector are now increasing. Now, problems are there, and, | have always accepted that.
There are some problems because of demand and supply gap, there are some problems
because of global economy and there are some problems because of business cycle.
Now, as far as my statistics are concerned, which have been given to me by my
department, the employment potential has increased, business has increased, turnover
has increased. Whichever industries are facing problem, already for their restructuring
upto 31st December the order has been issued. Six lakh industries are already restructured
and before 31st December | am expecting that their number will increase. We are
supporting the MSMEs. We are taking very, very proactive measures for that to see

how we can support them and how we can see its increase.

SUTHTETE (STl BEHT URAN): U AT 229, A Hexd Aed # SuRed

*229. [The Questioner was absent]
Fee paid to counsel for cases against military personnel

*229. SHRI A. MOHAMMEDJAN: Will the Minister of DEFENCE be pleased to

state:

(@ whether it is a fact that Government has paid a sum of ¥ 7.85 crore as fee
to the Government counsel for various cases pending against military personnel in the
Supreme Court, the High Courts and the Armed Forces Tribunals, if so, the details

thereof; and
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(b) whether it is also a fact that Government has been taking excessive litigations,

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ A Total of ¥ 26,12,30,810/- (Rupees Twenty six crore twelve lakh thirty
thousand eight hundred and ten) has been spent for legal expenses by Army, Navy and
Air Force for the year 2019-20 (upto February, 2020).

This includes payment of fee, remuneration, professional charges to Advocates,
Law Firms, Arbitrators, conference, conveyance charges, clerkage, retainer fee, expenses
incurred by Government counsel on drafting of Special Leave Petition/Counter Affidavit/
Rejoinder, drawing Written submission, drafting or appearance, preparation of suites,
writ petitions and appeals, to name a few. Payment of fee to counsel for various cases

is only a part of the legal expenditure.

Fee bills of Government Counsels appearing in cases filed by or against the Army,
Navy and Air Force in Supreme Court, Delhi High Court and Lower Courts in Delhi

jurisdiction are being paid through Ministry of Law and Justice.

(b) No, Sir. Appeals are filed before Appellate Court/Hon'ble Court/Supreme
Court against the impugned judgements of the lower courts only after case to case
examination in detail and subsequent to obtaining the opinion of Legal Advisor (Defence)
and Law Officers viz. Solicitor General of India, Additional Solicitor General of India/

Ministry of Law and Justice.

2 RYT aRT: Suwwreder Aeledr, § & 31 St | J§ S Bedl g & as o
fema gd=d, 3ml, Adt iR TR BT @1 fafeie™ €, a' We RI1ET pension dispute,
promotion dispute 3R service dispute # BT &1 W, $HH AT AR W B
backbone €1 9% T Ta=He &I B HIRTET 81 a18Q | # F=1 Aelqd A Ig Sl
aredl & & STe1 S UM #, Afdw #e # iR yHIRE # deprivation BT €, R
TaHe SE®G! Beld el BY Adhdl 8?7 Hife 98 fafeieE # = Smar 2

st shure I AEd: AT SUHYEIE g, AT 9ed ® 159 ¥ fb o
B HeX TR BT, YU BIT I7 [T Bic # i # 9 €, 9 B9 8F A1y iR
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Ig |E 91 2| 3k qAIeS Al B9 <, A1 99 2009 F S HAS I, @8 9 Armed
Forces Tribunal ¥ &f I1 8IS HIc ¥ &I, ITH d8d HUS A B ol 8| & AU
H S A Use B9 R ORE | Al S BRA € (b (B b A A T B, SHBT
wrong interpretation = & 3R I8 9 B & 91 H IMUDI Th 3Mdel =T ATl
g b af 2014 % Seaqw =raerd § 868 SN I, 9 I a¥ 2019 # 49 gV &, dl
T P YA Bl W B d3ed Y IET B

DR. SASMIT PATRA: Madam, my question to the hon. Minister is this. He has
said that the number of cases has gone down over the years in terms of the cases filed
against the Armed Forces personnel. | would like to know, if it is possible now or later,
as the case may be, about the percentage of convictions, if any, over the years, and
whether it has also been reducing. What has been the impact? We are spending
substantial amount of resources on this. Are we getting some benefits out of the best
practices that are being done?

st shuTe Y AEh: AT SUYIEIET S, U o 37T # Sl ol 9l & S9dh
aR #, 3k AR AR | conviction & AR H gBT €, A Sb AR H W U 3l
information &1 €1 ¥ 3MUd! I¥qh IR H information SUSTET PHRAT M | TS |

SuvTHTEeT (STHTe BEd e URAH): U AR 230.

Coal stock in the Country
*230. SHRI RAKESH SINHA: Will the Minister of COAL be pleased to state:
(@ the Total estimated coal stock in the country;

(b) the percentage of coal produced by private owners or parties who got

Government lease;
(c) the amount produced by Government owned companies and mines;

(d) the amount of coal exported as well as imported by India and the difference
between imported coal and coal produced in the country; and

(e) the amount of foreign exchange used to import coal during the last, three
years?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (e) A Statement is laid

on the Table of the House.



62  Oral Answers [RAJYA SABHA] to Questions

Statement

(@ Ason01/04/2019, a Total of 326 Billion Tonnes (BT) of Geological reserves
of coal has been estimated so far in the country. As on 31/03/2019, the all India pit head

closing coal stock was 57.64 Million tonnes (MT).

(b) and (c) The coal production by public sector (Government Companies) and
private sector companies alongwith percentage share of coal produced by private

companies is given below in the table:-

(in Million Tonnes)

Year Production of Coal production  All India % share of
Coal by by Private Coal Private

Public Sector Sector Production companies

in all India
Coal

Production
2018-19 694.98 3374 728.72 4.63
2019-20# 601.00 3200 633.00 5.06

# Upto February, 2020,

(d) The amount of coal exported, imported, domestic production in India and

difference between imported coal and coal produced in the country is given below:-

(in Million Tonnes)

Year Export Import All India Difference
coal between

production imported coal

and coal

produced
2018-19 1313 23524 728.72 49348
2019-20# 0581 186.64 633.00 446.36

# Upto December, 2019

(e) The value of imported coal during last three years is given below:-
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(Quantity in MT and Value in Million US Dollar)

Year 2016-17 2017-18 2018-19
Quantity 190.95 208.27 235.35
Value 14948 21480 24513

it 1B RI=T: ITAHTETE HEIGAT, WX AT HAl S W UH U © & B BT
contract market @I 15 EWIR @IS &I &1 S99 10 ¥ 15 main players €, foq%
PR Ud cartel 991 AT &, I I cartel BT dred & ¢ a1 far <1 a1 7 A
A S[ST g TP U ¥ fo performance guarantee i private players ST &Rd %,

IHT system inefficiency & @HRUT 40 to 50 per cent & loss &I &1 I system
inefficiency @I gcTaY &% performance guarantee & loss &1 &H far ST iR &
foy WeR T ) I 2

SHRI PRALHAD JOSHI: Madam, as far as coal production, privatisation and
performance guaratnee are concerned, Y& =1a1 fiwe#, St Total e-auction &9 &R Ig
€, d e-auction & d1& Sl 4T perform T&F &R €, & [TU &A1 SHD! X f&ce
oIa, if the performance is not as per the expectation, we are taking serious measures.
As far as Total production in the private sector, other than captive, is concerned, it is
very less. Now, we are changing the things. We are bringing so many changes. Strict
measures will be there. Now, measures are there for the entire commercial mining, that
is, coal mining. Recently, day before yesterday, we passed the Bill after the Ordinance.
It has already become an Act. We will take stringent action and see that domestic coal

production is improved.

it I1dpeT RiveT: SU\WTEneT HEIGdl, Coal India Limited T profit eTIAR d@dr S
RET &, 9P (Y § ARPR Pl qUE o1 A8l g1 H3 Sl 7 17-18 HRax], 2020 Bl
o= Rifar & giwom @t of f& thermal coal &1 import &€ BRI # w30 St &1 S+
aredr g & thermal coal @1 import §§ ¥R+ & U WRHR R H&q Sl &l &
3R |rer & coking coal, St steel industry # use BT 8, @I I9®I W import §€
IRT B IR H WHR g IE 82

SHRI PRALHAD JOSHI: Madam, the second part of his question is about coking
coal. It has limited availability and also the ash content of the coking coal is more. The

overall ash content as far as the Indian coal is concerned is a little more comparatively,



64  Oral Answers [RAJYA SABHA] to Questions

[Shri Pralhad Joshi]

but still, as far as coking coal is concerned, SIRaT ¥ 98 gd &l ©l Jharia
Rehabilitation and Development Authority of &1 &4 hg-31fd-2ie rehabilitation & de
# Pldl $RAT W R WM Y R e © | AEIGd], Sl ¥ S1&T coking coal SER
&1 8Ia1 & and as far as other thermal coal is concerned, B9 9 ddy # dgd A Had
3a1g € | Till recently, for Schedule-11 and Schedule-111 mines, end-use restriction was

there. We have Totally abolished that. Methodology for allowing the coal mines for

specified end-use, Sif 3l d&% & &, SWH 25 TWC production ST ¥, over and
above 25 per cent for sale of coal, 1 allow &% 2 &1 After this amendment, when
we put the terms and conditions on the website in the public domain, we have taken
several inputs from the entire sector and from the people who are working in the private
sector to make it user-friendly. Why we are doing this is because we have a large coal
resource in the country. We have the fourth largest coal resource in the world, still we
are importing. So, | have an appeal to all the concerned State Governments. This year,
production was reduced comparatively in 3-4 months because of heavy and incessant
rains. It was unprecedented rain. But in the last three months, that is, December,
January, February and even March, our production is extraordinarily high. Though
overall year-wise average is less, but in the last four months, production has increased.
Still, many States are importing thermal coal which is substitutable. I have written to
the Chief Ministers of Madhya Pradesh, Uttar Pradesh, Chhattisgarh, Punjab, Rajasthan,
Maharashtra, West Bengal, Telangana, Jharkhand and Tamil Nadu requesting them to
direct all generation companies to maximize domestic coal lifting and stop coal import.
I also requested hon. Minister of Power to ask NTPC to Totally stop imports till we
have the stocks. All the thermal power plants in the country are having stocks for 23
days as on date. It is the highest ever in the recent history.

SHRI SUKHENDU SEKHAR RAY: Madam, it appears from the reply given by the
hon. Minister that the value of imported coal has risen from 14,948 million US Dollars
to 24,513 million US dollars in the past three years. My question is: Is it because of

policy paralysis or some other reasons?

SHRI PRALHAD JOSHI: | have initially told that. He is a very learned Member
coming from West Bengal, he knows the issue. First, the issue is regarding coking coal.
Second, | am very open and have no hesitation in saying this, in many States, some

import lobbies are also working. Though since the last 3-4 months, we have enough
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stock, some of the generation companies are importing. This is a major problem. So,
I appeal to all the State Governments including your State Government. It is an appeal;
I am not politicizing. There are Governments of different parties. | am saying this
irrespective of party affiliations. What | appeal through this august House is this.
Whatever coal we have today, its life is for maximum thirty years from now. Before that,
we have to utilize that coal. The entire world has utilized but, unfortunately, we have
not utilized our coal. Now, it is high time that we have to utilize our coal. That is why,
whether it is Rehabilitation and Restructuring (R&R) policy or land records, all these
problems have to be addressed by the State. As far as the Government of India is

concerned, we get nothing out of it, no income, no revenue. 81 didl 3ifaRH T &,

B Pld e 3fdlc dxd @, but we do not get anything. Keeping that in mind,
everything goes to the State Government. State can earn a few lakh crores. That is why,
I appeal to the State Governments that all these land problems, rehabilitation problems
have to be addressed and we can utilize our coal and we can produce coal so that
import can be reduced. | also appeal to all State Governments - | have already
mentioned names of the States - they have to stop the import. That is what my appeal

is.

ST BRT 99T I SUFHTEe] HEIGdT, BRT 3T off 9 Y7 9are © b ol
A gul - B el H fhdHl-fha AIRTT 88 & 3R Udbs S 1R 34
W R HRATS §s?

SHRI PRALHAD JOSHI: Actually, the question is on coal production and coal
import. Also, @Y St #t €It 2, it is State issue. Law and order is State issue. As far
as Coal India is concerned, wherever such things are happening, Coal India,
administratively it action o1 2, @8 oid &1 fiX l aFR I8 =1 @red € f& @it
Sfear At @8l SR complaint &, A1 H FamT @Ear § 6 S99 A giow )
H S} & complaint wR BRI d3 o HiRATell e 9 o % €1 # orfie

PRl g, this is a national resource. Kindly initiate action, whatever mining we do,

whatever coal we produce. And after the auctioning, | mean, sale of coal, 3t < &1
IET 8, S9% 9rq WfFew fierar €, along with royalty they get the premium. That is
why, | appeal to the State Government, stop this illegal mining and also the theft of

the coal.
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2} HTARAT TS AR F A ST D1 gudie ol g b s AR A 7l a1
Rl €1 AlRfSe | Bie B HeR ©, A § HAI S A ST A8dr g b 9D extract
PA & U R Pla S AfBRrie € |1 9@ a1 HURIET 87 3R &l g,
al w1 UTgde Ureisl Bl enter BRE & AU Plg JawRAT 87

it ugaTe el : SiEl 9@ ARl-Se @ 9ard ©, #9 Ré<e orwH # fafsie W
B ATl F A0YR T T o1 IR HB NCL &1 Uleas o, I9 W # address &%
R ! $H environment issue T, | had a talk with hon. Minister Shri Prakash
Javadekar, he is kind enough to give all the clearances. Now, it is re-opening 37 #foTgR
# us Tl AR # coal was already produced but because of that rat-hole mining,
it was stopped by the hon. Supreme Court. Now, the clearance has been given. | would
like to tell one thing. Wherever coal is available, either Coal India would do it or we

would go for the action, that would be decided by the Coal Ministry from time to time.
wefegHt &1 fmior
* 231, st il 9% Q¥ T Yab BRIHA AR WA FIA I§ AN DI pUT B
E

(®) H1 IS TG & (6 AWSR 1 < F Wall P ggM@1 <1 & g I3, e
IR TR WR R ey &1 ffair exa @1 oot form e sl

@ I &, a1 39 a9 | 3@ T I WG g9 27

YaH HAHA AR WA FAT & I 7430 (37 T R (@) iR @) &
faRoT |91 ved W 9@ e w2

fagvor

(@) 3R (@) Wl I P AT 8 & SR I, el iR damd R )

wfear & fafr afed O raviRaT UeM o= & e IS/ 598 SRGRI
B &1 P ARPR AT ARPRI & TARA BT T HRall g | 797, e iR g
TR W fedt wefear & FHior &1 B Tad $oid WReR & foaRE= 81 2|

Construction of stadia

1*231. SHRI SATISH CHANDRA DUBEY: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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1.00 p.m.

(@ whether it is a fact that Government had decided to build stadia at the State,

district and panchayat levels to promote sports in the country; and
(b) if so, the progress made in this regard so far?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) and (b) A Statement is laid on the Table of the
House.

Statement

(a) and (b) 'Sports' being a State subject, the responsibility for providing sports
infrastructure, including construction of stadia at State, district and panchayat levels,
rests with the State/Union Territory (UT) Governments. Central Government supplements
efforts of the State Governments. There is no proposal under consideration of the
Central Government to build any stadia at State, district and panchayat levels.

2 AT ¥ g WA O W WRA BT 70 U SfErel Ta H, gl 4, Bic-
B e & # TEd T 98 9 @R S MR €, 9 & 9E 9fs g,
S9 drit @ M@em & fag, S drt & fag e 'R W), TEe W W Ed
BRIHT BRIHY AN STh! IIFT BT & [l IRPR & UG Blg s Ao & AT
qEI?

#t f RIS few, JiomTg a1 98d ord) @vE 9 9d @) € iR el sfea
HrEIwH, et ge #23 St 7 FHoudr @t oft, S 'H M ME-id 9@ of S @I
URT TR ) XE & | 39 e T 15,000 Raerrs! g9 =1 ufdieror oei # a1iae
2 3R IT@ el TRE W Ufded 9o I8 ©1 BRI 9UAl AR Bl Wd & &F #
Teh HETIfa ST &1 3 S 9 &) a1 el TS 8, 390h oY g Sele Td B
3T wRe &1 oty foram &1 S T W@ € S U potential areas ¥ - ST AR
AT e fBR 9 o 2, df Uit SFIEl IR SeR & VI 39 h, BH S &
RITTEAT B U8 B, BB HARM BT & 3R R B ufdneqor <=1 2

SURHIEIET HEIGAT, $Uh A B A1 # Yo SIMPRI 3R <1 aredn & (& [8R
¥ Plg Uoide A =8t 8 IR, 9 g9 fIER WReR I dEd} &...

JugTeE (STl HEHT URAM): FIeaT 3R BT 9 T & gdbl & | Fad
P HRIAIET 2.00 997 g & v WG &1 el gl
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WRITTEN ANSWERS TO STARRED QUESTIONS

Data on compulsory afforestation

*232. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the details of areas where Government has undertaken compulsory
afforestation during the last three years;

(b) the details of measures taken by Government to monitor the development
of these forests; and

(c) the details of measures taken by Government to tackle the lack of
sustainability of such artificial forests as compared to natural ones?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKARY): (a) There is no such activity named ‘compulsory afforestation’
taken up under any scheme or programme of the Ministry. On the other hand,
Compensatory Afforestation (CA) is one of the most important conditions stipulated
by the Central Government while approving proposals for de-reservation or Non-Forest
use of forestland under Forest (Conservation) Act, 1980 (FCA, 1980). Normally,
Compensatory Afforestation is taken up over an equivalent area of non-forest land
(NFL). As a special provision for Central Public Sector Undertakings (CPSUS),
Compensatory Afforestation is allowed over Degraded Forest Land (DFL) double the
extent of forest area approved for non-forestry purposes. The details of approved
Compensatory Afforestation stipulated under Forest (Conservation) Act, 1980 for the
last three years are given in the Statement (See below).

(b) CAis carried out in the field by the concerned State/UT Forest Department.
These are monitored by the State specific monitoring systems. In addition, Government
of India through Forest Survey of India, Dehradun maintains the e-Greenwatch portal
at which details of CA are provided.

(c) To ensure effectiveness and sustainability of Compensatory Afforestation,
following activities are taken:

(i) Site specific interventions including mixed plantation of locally suitable
species with provision for long-term maintenance.



Written Answers to

[16 March, 2020]

Starred Questions 69

(i)  Soil and moisture conservation works to enhance the water regime of the

area carried out in the areas where CA is taken up.

(i)  Notification of the non-forest land where CA is taken up, are notified as
Reserved Forest/Protected Forest under Indian Forest Act, 1927 or concerned

State Forest Acts, to enable the State/UT Forest Departments to bring the

CA land under appropriate scientific forest management.

Statement

Details showing approved Compensatory Afforestation under FC Act, 1980 in last

three years (in ha.)

SI. No. State/UT 2016-17 2017-18 2018-19
NFL DFL NFL DFL NFL DFL
1 2 3 4 5 6 7 8
1 Andaman and NEP NEP NEP NEP 277 NEP
Nicobar Islands
2 Andhra Pradesh NEP NEP 5682 238506  392.29 598
3 Arunachal Pradesh NEP 549.07 NEP 976.36 NEP 155.00
4 Assam 8.00 90.42 100 18 NEP 600 5NEP
5 Bihar NEP 313.72 NEP 846.79 4.70 637.60
6 Chandigarh NEP NEP NEP NEP NEP NEP
7  Chhattisgarh 9648 148725 126.70  1061.17 5136 2902.86
8 Dadra and Nagar NEP NEP NEP 1.00 NEP NEP
Haveli
9 Daman and Diu NEP NEP NEP NEP NEP NEP
10 Delhi NEP NEP NEP NEP 34.22 NEP
11 Goa NEP NEP 40.09 NEP NEP NEP
12 Gujarat 2.16 604.73 12.75 27197 1064.93 244.96
13 Haryana NEP 48043 NEP 676.97 790 1026.15
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14 Himachal Pradesh NEP 25386 NEP  709.92 4147 147092

15 Jammu and Kashmir NEP NEP NEP NEP NEP NEP

16 Jharkhand 367 12893 29853 10541 14307 227754
17 Karnataka 9520 33751 26177 7798 10648 227
18 Kerala NEP 8.80 NEP NEP 0.50 NEP
19 Lakshadweep NEP NEP NEP NEP NEP NEP
20 Madhya Pradesh 58468 25689 41924 165871 155930 9859.65
21 Maharashtra 124509 38668 81715 55189 57130 1690.16
2 Manipur NEP 38049 NEP  2266.25 NEP NEP
23 Meghalaya 482 8.50 NEP NEP NEP 9.74
24 Mizoram NEP 3.85 NEP 18.78 1750 NEP
25 Nagaland NEP NEP NEP NEP NEP NEP
26 Odisha 7865 43306 118323 1580.88 230032 5540.12
27 Puducherry NEP NEP NEP NEP NEP NEP
28 Punjab NEP 14956 4654 142442 493 127291
29 Rajasthan 217201 16.57 NEP 33432 26640  252.99
30  Sikkim NEP 4555 NEP 11771 NEP 51.64
31 Tamil Nadu NEP 1984 NEP NEP 13.86 2NEP
32 Telangana 106.00 1006 395157 205500 197832 1919.08
3B Tripura NEP 2822 NEP 84.01 1.00 15.36
34 Uttar Pradesh NEP  340.10 NEP 7633 16718 92264
35 Uttarakhand 273.08 NEP  2273.95 NEP 76853  606.66
36 West Bengal 4749  249.74 NEP 38.20 NEP 56.06

ToTAL 471732 6583.82 948933 17509.14 9504.32 30990.29
Note: NFL : Non Forest land DFL: Degraded Forest land

NEP No Eligible Proposal under Forest (Conservation) Act, 1980 was approved.
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Policy guidelines for proper maintenance of dams

*233. SHRIMATI AMBIKA SONI: Will the Minister of JAL SHAKTI be pleased

to state:
(@ the Total number of dams, which are more than 100 years old, State-wise;

(b) whether Government has formulated any policy guidelines for proper
maintenance of all the dams across the country;

(c) if so, the details thereof and if not, the reasons therefor; and

(d) the corrective steps taken by Government to prevent disasters due to dam

failure?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a)
Central Water Commission maintains National Register of Large Dam (NRLD), a
compilation of the large dams in the country prepared as per information received from
the State Government/Authority concerned at http://cwc.gov.in/sites/default/files/
nrld06042019.pdf. Latest edition of NRLD was published in June 2019. As per NRLD-
2019, there are 5745 Large Dams in the country out of which 223 are more than 100 years
old. State-wise Number of the Dams older than 100 years is given in the Statement (See

below).

(b) and (c) The Safety of the dams in India is primarily the responsibility of the
State Governments and other organisations that own the dams. From time to time
instructions are also being given to State Governments/UTs, dam owners etc. to
implement guidelines and manuals prepared by Central Water Commission (CWC).

Following guidelines and manuals have been published by CWC:-
(i) Guidelines for Assessing and Managing Risk Associated with Dams
(i) Handbook for Assessing and Managing Reservoir Sedimentation
(iii) Guidelines for Developing Emergency Action Plans for Dams
(iv) Guidelines for Instrumentation of Large Dams
(v) Guidelines for Preparing Operation and Maintenance Manual for Dams

(vi) Guidelines for Dam Safety Inspection of Dams
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(vii) Manual for Rehabilitation of Large Dams

(viii) Technical Specifications of Hydro-meteorological, Geodetic, Geotechnical

and Seismic Instruments, etc.

Further, there is a National Committee on Dam Safety (NCDS) constituted by
Government of India in the year 1987. NCDS acts as a forum for exchange of views on
techniques adopted for remedial measures to relieve distress in old dams. So far, 39
meetings of NCDS have been held and various dam safety issues of owners have been
discussed.

(d) CWC instructs dam owners to submit their Health Status Reports (pre-
monsoon and post-monsoon inspection reports) for examination and recommend remedial
measures, if required. CWC also from time to time inspects the dams and guides the
dam owner as per their requests to ensure the dam safety.

Ministry of Jal Shakti (MoJS) through CWC is implementing the Dam Rehabilitation
and Improvement Project (DRIP) since 2012 with financial assistance from the World
Bank. The project has provision to rehabilitate 223 dams, located in 7 States i.e.
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Odisha, Tamil Nadu and Uttarakhand
with budget outlay of ¥3466 crore and scheduled closure of June, 2020.

Dam Health and Rehabilitation Monitoring Application (DHARMA), a web based
application has been developed by CWC with the objective of effective data collection,
asset health management and health status monitoring of the dams throughout the
country. Almost all States have been allotted the License ID of DHARMA by which
they can directly upload inspection reports, Operation and Maintenance (O&M) Manual,
Emergency Action Plan (EAP), Status of rehabilitation works and other important
documents related to dam.

To ensure uniform dam safety procedures for specified dams throughout the
country, Dam Safety Bill, 2019 was passed by the Lok Sabha on 2nd August, 2019. The
Dam Safety Bill, 2019 is intended to provide for proper surveillance, inspection, operation
and maintenance of specified dams to ensure their safe functioning. Provisions have
been made in the Bill for periodical inspections, instrumentations and establishment of
hydrological and seismological stations. The Bill addresses the issues of emergency
action plan and disaster management. The bill is yet to be introduced in the Rajya
Sabha.
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Statement

State-wise Dams older than 100 years as per NRLD

SI. No. State Number of Dams
1 Andhra Pradesh 4
2. Bihar 1
3 Chhattisgarh 6
4. Gujarat 0
5. Karnataka 15
6. Kerala 1
7. Madhya Pradesh 60
8. Maharashtra a2
9. Odisha 3
10. Rajasthan 5
11 Tamil Nadu 1
12, Uttar Pradesh 17
13. Telangana 18
TotaL 223

Note : Other States Not Mentioned above=0

Fund allocated for combating air pollution in Northern India

*234. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether any fund has been allocated during the last three years to combat

air pollution in North Indian States, especially Delhi, Punjab Haryana and Uttar Pradesh;

(b) if so, the details thereof;

(c) the purpose for which the afore-mentioned allocated money has been spent

during the last three years;

(d) the details of the status and outcome of such projects on which the said

money was spent on; and
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(e) the number and duration of time period where there is increase in air

pollution in Northern India due to stubble burning?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) to (c) Ministry of Environment, Forest and Climate
Change (MoEF&CC) launched the National Clean Air Programme (NCAP) on 10 January,
2019 as a national level strategy for pan India implementation to reduce air pollution
levels across the country through strategies for local, city, regional and transboundary

levels.

The National Clean Air Programme (NCAP) aims to tackle the problem of air
pollution in a comprehensive manner with a target to achieve 20 to 30% reduction in
PM,, and PM, . concentrations by 2024, with 2017 as the base year. Under NCAP, during
2019-20 an amount of ¥172.86 crore have been released to 90 cities including 13 cities
of Uttar Pradesh, 09 cities of Punjab, 05 cities of Rajasthan, 02 cities of Uttarakhand
and 04 cities of Himachal Pradesh as detailed in the Statement-I (See below). The funds
have been released for Installation and commissioning of Continuous Ambient Air
Quality Monitoring Stations (CAAQMS). Mechanical street sweepers and water
sprinklers, Source Apportionment studies, Greening and paving, Public awareness,

Capacity building and Installation of manual monitoring stations etc.

An amount of ¥ 1.06 crore was sanctioned in FY 2018-19 under NCAP of which
¥ 90.00 lakh was released for expansion of manual ambient air quality monitoring
stations and ¥ 16.00 lakh was released for satellite-based near real-time monitoring of
ambient PM, .

In order to control stubble burning, a new Central Sector Scheme on 'Promotion
of Agricultural Mechanisation for In-Situ Management of Crop Residue in the States
of Punjab, Haryana, Uttar Pradesh and NCT of Delhi" is being administered by Ministry
of Agriculture and Farmers' Welfare, with outgo of Central funds of ¥ 1178.47 crore
during 2018-2020. This schemyg is being continued in 2020-21, with a tentative budgetary
provision of ¥ 600 crores (100% Central grants) as detailed in the Statement-Il (See

below).

National Air Quality Monitoring Programme (NAMP): Ambient air quality is being

monitored at 793 locations covering 344 cities/towns in 28 States and 6 Union Territories
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across the country under the National Air Quality Monitoring Programme (NAMP).
Details of funds released to various Monitoring Agencies including North Indian States
during last three years and the current year for ambient air quality monitoring as
operational and maintenance cost under National Air Quality Monitoring Programme
(NAMP) are given in the Statement-111 (See below).

(d) Due to continued efforts by the Government in the direction of curbing air
pollution, there is general improvement in air quality in and around Delhi in 2019. As
per Continuous Ambient Air Quality Monitoring Stations (CAAQMS) data, the number
of 'Good', 'Satisfactory’, and 'Moderate' days has increased to 182 in 2019 as compared
to 159 in 2018, 152 in 2017 and 108 in 2016. In 2019, there has been reduction in average
annual concentration of PM,, by 19.3% and in average annual concentration of PM,
by 25.1% over 2016 in Delhi.

A reduction of about 18.8% and 31% in active fire incidents in Punjab, Haryana
and Uttar Pradesh has been recorded in 2019 over the figures for 2018 and 2017,

respectively.

() As per, SAFAR portal (System of Air Quality and Weather Forecasting and
Research by Indian Institute of Tropical Meteorology, Pune) the stubble burning was
estimated to have contributed to the pollution levels between 2% to 44% for PM,,
levels in Delhi during October-November, 2019. The contribution was, however, more

than 30% only for 3 days during the said period.
Statement-1

Details of funds released to cities of under North India States and UT
under NCAP during 2019-20

State/UT SI.No. City Amount (in %) State-wise
Amount
1 2 3 4 5
Chandigarh 1. Chandigarh 6,00,00,000 6,00,00,000
Himachal Pradesh 2. Baddi 6,00,000 24,00,000
3. Nalagarh 6,00,000
4. Paonta Sahib 6,00,000
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1 2 3 4 5
5. Sunder Nagar 6,00,000
Jammu and Kashmir 6. Jammu 12,00,000 12,00,000
Punjab 7. Ludhiana 6,00,00,000 12,48,00,000
8. Amritsar 6,00,00,000
9. Jalandhar 12,00,000
10. Khanna 6,00,000
11. Gobindgarh 6,00,000
12. Naya Nangal 6,00,000
13. Pathankot/Dera Baba 6,00,000
14. Patiala 6,00,000
15. DeraBassi 6,00,000
Rajasthan 16. Jaipur 6,00,00,000 18,12,00,000
17. Jodhpur 6,00,00,000
18. Kota 6,00,00,000
19.  Alwar 6,00,000
20. Udaipur 6,00,000
Uttar Pradesh 21. Agra 6,00,00,000 30,72,00,000
22.  Allahabad 6,00,00,000
23. Kanpur 6,00,00,000
24.  Lucknow 6,00,00,000
25.  Varanasi 6,00,00,000
26. Moradabad 12,00,000
27. Bareily 12,00,000
28. Firozabad 12,00,000
29. Jhansi 12,00,000
30. Khurja 6,00,000
31. Anpara 6,00,000
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1 2 3 4 5
32. Gajraula 6,00,000
33. Raebareli 6,00,000
Uttarakhand 34. Kashipur 6,00,000 12,00,000
35. Rishikesh 6,00,000

Break-up for Expenditure under NCAP in FY 2018-19:

SI. No.  Object Head Project Name Funds requested
by CPCB,
FY-2018-19 (3)

1 Grants for creation of Capital Cost towards Manual 90,00,000
Capital Assets Ambient Air Quality Monitoring|
Stations
2. Grant-in-aid General Satellite-based monitoring of 16,00,000

ambient PM2.5 at national scale
for air quality management

ToTAL 1,06,00,000

Statement-11

Promotion of Agricultural Mechanisation for in-Situ Management of Crop Residue
in the States of Punjab, Haryana, Uttar Pradesh and NCT of Delhi

State/Agency Funds Released (% in crores) Total
(2018-19 and
2019-20)
2018-19 2019-20

Punjab 269.38 27380 543.18

Haryana 137.84 192.06 329.90

Uttar Pradesh 148.60 105.28 25388

NCT of Delhi 0 452 452

ICAR and other Central Agencies 2851 1848 46.99

TotaL 584.33 594.14 117847
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Statement-111

Details of payment released to various Monitoring Agencies under National Air
Quality Monitoring Programme (NAMP)

SI. No.Name of Monitoring Funds released under NAMP for operation and
Agency maintenance in different financial years (Amount in %)
2016-17 2017-18 2018-19 2019-20
(till Feb.-2020)
1 Chandigarh PCC 4113833 3253333 1952000 1952000
2 Himachal Pradesh - 29309334 13933334 8634667
SEP and PCB
3. Jammu and Kashmir SPCB - 4528000 1936000 -
4. Punjab SPCB - 20361083 4565333 15553333
5. Rajasthan SPCB - 13434667 - 15649333
6. Uttar Pradesh SPCB - 31390667 - 27541333
7. Uttarakhand EP&PCB - 14544000 - -
8. NEERI 22288000 21600000 14040000 -
9. T Kanpur - 8040177 1941920 4240625
ToTAL 2,64,01,833 1150,70,594 38368587 7,3571,291

Note: SPCB - State Pollution Control Board, SEP&PCB - State Environment Protection and
Pollution Control Board, EP & PCB - Environment Protection and Pollution Control Board,
PCC - Pollution Control Committee. NEERI is at present monitoring in 6 cities in 5 different
States/Union Territories namely Delhi, Maharashtra, West Bengal, Tamil Nadu and Andhra Pradesh.

Safety of the minorities

*235. DR. L. HANUMANTHAIAH: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(@ whether Government is aware that the minorities are increasingly feeling

unsafe in the country;

(b) if so, the manner in which Government is committed to the development of

minorities;

(c) whether Government is aware that several policemen have assaulted students
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including minority students without provocation at a reading hall of Delhi's Jamia Millia

University even after protest; and
(d) if so, the action taken by Government against policemen?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): (a)
and (b) No Sir, there is no report received by the Government to suggest that the

minorities are increasingly feeling unsafe in the country.

Further the Government is committed to all round development of all segments
of society including minorities through programmes such as Pradhan Mantri Jan Arogya
Yojana (PMJAY), Pradhan Mantri Mudra Yojana(PMMY), Pradhan Mantri Kisan Samman
Nidhi (PM KISAN), Pradhan Mantri Ujjwala Yojana (PMUY), Pradhan Mantri Awas
Yojana (PMAY), Beti Bachao Beti Padhao Yojana, etc.

Ministry of Minority Affairs also implements programmes/schemes for the welfare
and development of the six (6) centrally notified minority communities namely, Buddhists,

Christians, Jains, Muslims, Parsis and Sikhs as under:-

(i) Pre-Matric Scholarship Scheme, Post-Matric Scholarship Scheme, Merit-cum-
Means based Scholarship Scheme - For educational empowerment of
students. In the last five years, the Government has provided 3.6 crore
Scholarships to Minorities in the transparent manner in Direct Benefit Transfer
(DBT) mode through National Scholarship Portal (NSP).

(i) Maulana Azad National Fellowship Scheme - Provide fellowships in the form
of financial assistance.

(i) Naya Savera - Free Coaching and Allied Scheme - The Scheme aims to
provide free coaching to students/candidates belonging to minority
communities for qualifying in entrance examinations of technical/ professional
courses and Competitive examinations.

(iv) Padho Pardesh - Scheme of interest subsidy to students of minority
communities on educational loans for overseas higher studies.

(5) Nai Udaan - Support for students clearing Prelims conducted by Union
Public Service Commission (UPSC), State Public Service Commission (SPSC)
and Staff Selection Commission (SSC) etc.
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(vi) Nai Roshni - Leadership development of women belonging to minority
communities.

(vii) Seekho Aur Kamao - Skill development scheme for youth of 14 - 35 years
age group and aiming at improving the employability of existing workers,
school dropouts etc.

(viii)  Pradhan Mantri Jan Vikas Karyakram (PMJVK) restructured in May, 2018
earlier known as MsDP - Implemented for the benefit of the people from all
sections of the society in identified Minority Concentration Areas for creation
of assets in education, skill and health sectors.

(iX) Jiyo Parsi - Scheme for containing population decline of Parsis in India.

(®) USTTAD (Upgrading the Skills and Training in Traditional Arts/Crafts for
Development) launched in May, 2015. Employment and employment
opportunities to over 3.00 Lakh artisans/craftpersons by providing market
opportunities to their rare handcrafted exquisite indigenous products by
organising Hunar Haats all over the country.

(X)) Nai Manzil - A scheme for formal school education and skilling of school
dropouts launched in August, 2015.

(xii)  Hamari Dharohar- A scheme to preserve rich heritage of minority communities
of India under the overall concept of Indian culture implemented since
2014-15.

(xiiiy Maulana Azad Education Foundation (MAEF) implements education and
skill related schemes as follows:- (a) Begum Hazrat Mahal National Scholarship
for Meritorious Girls belonging to the Minorities (b) Gharib Nawaz
Employment Scheme started in 2017-18 for providing short-term job oriented
skill development courses to youth belonging to minority communities, (c)
Bridge Course for madarsa students and school dropouts by Aligarh Muslim
University, Aligarh and Jamia Millia Islamia, New Delhi under Nai Manzil
Scheme, (d) Swachh Vidyalaya.

(xiv) Equity to National Minorities Development and Finance Corporation
(NMDFC) for providing concessional loans to minorities for self-employment
and income generating ventures.

In addition to the above, the Ministry also implements schemes for strengthening
State Waqf Boards and coordinates arrangements for annual Haj pilgrimage.
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(c) and (d) It has been reported that Policemen had entered the Jamia Millia
University Campus to chase persons indulging in alleged unlawful acts of arson/
rioting/damage and disperse the offenders and protect public property and lives.
Appropriate action for an enquiry has been taken up by the authorities under the

supervision of senior officers.

MoU for Seafarers Competency Certificates

*236. SHRIMATI ROOPA GANGULY: Will the Minister of SHIPPING be pleased

to state:

(@ whether the recently approved model pact with foreign countries for
recognition of Seafarers Competency Certificates will help the Indian students in studying

shipping as a subject;
(b) if so, the likely effect on the employment scenario of the country;
(c) the number of persons targeted to be benefited from this initiative; and

(d) the number of countries with which India proposes to sign Memoranda of
Understanding (MoUs)?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVTYA): (a) Signing of the bilateral Memorandum of Understanding (MoU)/
Undertaking with foreign countries will pave way for bilateral recognition of certificates
of competency issued to seafarer of both the countries in accordance with the provisions
of regulation 1/10 of the International Convention on Standard of Training, Certification
and Watch-keeping, 1978 (STCW Convention). Signing of the unilateral Undertaking
with foreign countries will benefit Indian seafarers, as it will pave way for unilateral
recognition of certificates issued by Indian administration to Indian seafarer by other

countries. Such MoUs will provide more opportunities for employment of Indian seafarers.

(b) and (c) India is the 3rd largest seafarers supplying nation. The signing of such
MoU/ Undertaking will make a large number of Indian seafarers eligible for employment

on ships flying the flag of other countries with whom undertaking/MoU is signed.

(d) At present 19 (Nineteen) countries have proposed to sign MoU with India.

The signing of Undertaking will depend upon the assessment to ensure that the quality
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of maritime training and certification in those foreign countries is comparable with
standards of maritime training and certification followed in India. This is a prerequisite
under regulation 1/10 of Standards of Training, Certification and Watchkeeping for
Seafarers (STCW) Convention.

Proposal for supply of water from Yamuna canal for Rajasthan

1*237. DR. KIRODI LAL MEENA: Will the Minister of JAL SHAKTI be

pleased to state:

(@ whether Government has received any proposal from Rajasthan Government
for the supply of water from Yamuna canal to some districts of Rajasthan State for the

purpose of drinking and irrigation;
(b) if so, the details thereof; and
(c) the details of action taken by Government in this regard?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a)
Yes, Sir.

(b) The Detailed Project Report (DPR) on "Transfer of Rajasthan's share in
Yamuna Water at Tajewala Headworks to Churu and Jhunjhunu Districts of Rajasthan
by underground conveyance system" for an estimated cost of 323966 crore was
received in Central Water Commission (CWC) in February, 2019. The project envisages
provision of drinking water to Jhunjhunu and Sikar Districts and irrigation benefits to
35000 Ha area in Churu and 70000 Ha area in Jhunjhunu Districts. The project entails
transfer of Rajasthan share of 1917 cusecs of water allocation at Tajewala Headworks
during July-October as decided by Upper Yamuna River Board (UYRB) in its 22nd
meeting held on 21st December, 2001 for its utilisation for drinking & irrigation purposes
in Churu, Jhunjhunu and Sikar districts of Rajasthan through approximately 265 Km

long underground water conveyance system.

(c) Rajasthan had earlier submitted a Feasibility Report to Central Water
Commission (CWC) on "Transfer of Rajasthan's share in Yamuna water from Tajewala

Head, Haryana to Rajasthan and its utilization in Jhunjhunu and Churu Districts of

tOriginal notice of the question was received in Hindi.
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Rajasthan™ in October 2017 at an estimated cost of ¥ 20249 crore. The report was
examined in CWC and 'in-principle consent' for preparation of Detailed Project Report
(DPR) of the project was conveyed to the State Government in February, 2018 after

recommendation of the Screening Committee of CWC, subject to certain conditions.

The DPR is being examined in consultation with State Government for various
technical aspects including hydrology, irrigation planning, inter-State matter, Design
and power requirement in CWC and Central Electricity Authority (CEA). The
observations of CWC and CEA have been communicated to the State Government for
compliance at various stages. On satisfactory compliance of observations by the State
Government, the project proposal will be considered by the Advisory Committee of
Department of Water Resources, River Development & Ganga Rejuvenation for

acceptance.
Change of AP Coal Linkage from Singareni Collieries to

Mahanadi Coal fields
*238. SHRI T.G. VENKATESH: Will the Minister of COAL be pleased to state:

(@ whether Central Government has received any proposal from Andhra Pradesh
Government requesting for change of coal linkage from the Singareni Collieries to
Mahanadi Coal fields;

(b) if so, the details thereof;
(¢) whether Government has taken any decision on this proposal; and
(d) if not, the reasons therefor?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) No such proposal

received from Andhra Pradesh Government during the financial year 2019-20.
(b) to (d) Do not arise.
Equitable sharing of revenue from coal mining

*239. SHRI BHASKAR RAO NEKKANTI: Will the Minister of COAL be pleased

to state:
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(@ whether it is a fact that coal mining States have to incur heavy expenditure

against pollution and social environmental degradation, if so, the details thereof;

(b) whether Government has any policy of compensation against the negative

externalities/impacts, if so, the details thereof; and

(c) whether Government has any plan of equitable sharing of revenue between

Centre and the hosting States, if so, the details thereof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) No Sir. Coal Companies
incur the required expenditure on mitigation measures against pollution and social

environmental degradation.
(b) No Sir.

(c) The revenue earned by the coal bearing States are Royalty, DMF, GST
compensation cess on coal dispatched from mines and also revenue due to auction and
allotment of coal mines/blocks in terms of upfront payments and auction/allotment
proceeds. Barring 2.5 % of CGST, no revenue is received by the Central Government
on account of coal mining in States. As no revenue due to coal mining accrues to
Central Government, there is no such plan of revenue sharing between Centre and host
States.

Study on impact of global warming on marine life

*240. DR. AMEE YAJNIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether Government has conducted or proposes to conduct a detailed

study on global warming and depletion of sources of water as a result thereof;

(b) if so, the details thereof and the technologies proposed to be used or being

put into use to address the issue; and

(c) whether Government has conducted any study on the impact of global

warming on marine flora and fauna and if so, the details thereof?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
PRAKASH JAVADEKAR): (a) Ministry of Earth Sciences has conducted several studies
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that have investigated the observed trend of summer-monsoon rains over India since
1950, in the backdrop of global warming. While the seasonal monsoon rains have
decreased over many areas in north-central India, the frequency of occurrence of
localized heavy precipitation has increased during the last 70 years. However the
average rainfall as a whole over India does not show any significant trend.

Ministry of Earth Sciences has also set up a dedicated research centre called the
Centre for Climate Change Research (CCCR) located at Indian Institute of Tropical
Meteorology (IITM), Pune. It undertakes research on various facets of the science of
climate change including impacts of climate change on Indian monsoon, especially its
variability.

To ascertain the impact of climate change, Government of India has done a study
titled "Climate Change and India: A 4X4 Assessment - A Sectoral and Regional Analysis
for 2030s". The Assessment considered four major regions in India, namely, Himalayan
region, the North-Eastern region, the Western Ghats and the Coastal Region with
regard to observed climate and climate change projections in 2030s for key sectors such
as agriculture, livestock, water, forest and human health. The impacts ascertained by
the study were through various models. According to this study, climate change is
likely to adversely affect the water balance in different parts of India.

As per the Fifth Assessment Report of Intergovernmental Panel on Climate Change
(IPCC), in many regions, changing precipitation or melting snow and ice are altering
hydrological systems, affecting water resources. Some glaciers continue to shrink, and

this could have an impact on runoff and water resources downstream.

(b) The Government is implementing the National Action Plan on Climate Change
(NAPCC) to enhance the ecological sustainability of India's development path and
address climate change in all regions of the country. NAPCC comprises, inter alia,
eight National Missions including National Water Mission to ensure integrated water
resource management helping to conserve water, minimize wastage and ensure more
equitable distribution both across and within States. Key achievements under the

Mission are as follows:-

» Preparation of State Specific Action Plan for water sector based on scientific
assessment of the supply and demand side of water resources and
vulnerability to climate change.
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e Bridging the critical governance gap through an institutional mechanism of
state water budgeting on lines similar to that of financial budgeting.

e Baseline studies for improving water use efficiency for irrigation projects
have been taken up in six States, namely Assam, Manipur, Telangana, Andhra
Pradesh, Maharashtra and Kerala.

e Comprehensive water database in the public domain: prepared India WRIS
(Water Resource Information System), a portal for providing all information
pertaining to surface and ground water.

¢ Revised National Water Policy (2012) adopted.

e Studies initiated aimed at water resource conservation in the context of
climate change

Government of India has launched the Jal Shakti Abhiyan with a mission mode
approach intended to improve water availability, including groundwater conditions in
the water-stressed blocks. The important water conservation interventions are- water
conservation and rainwater harvesting, renovation of traditional and other water bodies/
tanks, reuse, bore well recharge structures, watershed development and intensive
afforestation.

The Ministry of Earth Sciences through National Institute of Ocean Technology
(NIOT) has set up desalination plants using Low Temperature Thermal Desalination
(LTTD) utilising temperature difference between sea surface water and deep seawater
to address the issue of drinking water.

(c) According to the IPCC Special Report on "The Ocean and Cryosphere in a
Changing Climate' released in 2019; many marine species across various groups have
undergone shifts in geographical range and seasonal activities in response to ocean
warming, sea ice change and biogeochemical changes, such as oxygen loss, to their
habitats. Also, as per the report, marine heat waves are becoming more frequent and
more intense as the ocean warms. These are causing disease and mass-mortality that

put, for example, coral reefs and fish populations at risk.

Indian National Centre for Ocean Information Services (INCOIS) Hyderabad, an
institution of the Ministry of Earth Sciences provides coral bleaching alert services
which help estimate the probable spatio-temporal extent of coral damage due to thermal

stress.
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Considering the warming of the Indian Ocean, National Institute of Oceanography,
a constituent laboratory of the Council of Scientific and Industrial Research has initiated
time-series measurement sites in the coastal and open waters of the northern Indian
Ocean, under a national program- Sustained Indian Ocean Biogeochemistry and
Ecological Research (SIBER - India) with an aim to address impacts of climate change
on biogeochemical processes and ecology. This project involves an integrated approach
to addressing key issues related to climate change through observations and dedicated

modelling framework.\

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Retirement and profitability of CIL
2401. SHRI RAKESH SINHA: Will the Minister of COAL be pleased to state:
(@ Total number of employees in Coal India Limited (CIL);

(b) number of employees who took voluntary retirement during the last live

years;
(¢) whether CIL is in profit or loss;
(d) if it is in profit, the trend in the last one decade; and
(e) if it is in loss, the reasons therefor?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Total Manpower (as on
01.02.2020) in Coal India Limited (CIL) was as follows:-

Total number of non-executive 258,231
Total number of executive 16,297
Total Manpower 2,74,528

(b) Some subsidiaries of CIL have used the Voluntary Retirement Scheme
circulated by CIL in 1989 to rationalize the surplus manpower at their end. Number of
employees, subsidiary-wise, who took voluntary retirement as per this scheme during

the last five years was as follows:
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Year ECL MCL NEC ToTAL
2015-16 9 1 10 20
2016-17 2 0 9 n
2017-18 66 0 3 69
2018-19 153 0 1 154
2019-2020 (upto Jan., 2020) 70 0 2 72

(c) and (d) CIL is in profit. Profit for the last 10 years is giver, below:-

Year *Profit (in ¥ Crores)
2018-19 17462.18
2017-18 7038.44
2016-17 9279.77
2015-16 14266.78
2014-15 13726.70
2013-14 1511167
2012-13 17356.36
2011-12 14788.20
2010-11 10867.35
2009-10 9622.45

(e) Question does not arise, in view of reply to part (c) and (d) above.
Manipulation of price of imported coal

2402. SHRI P.L. PUNIA: Will the Minister of COAL be pleased to state:

(@ whether Government has taken cognizance of the facts submitted by the
Directorate of Revenue Intelligence (DRI) that the price of imported coal is expected

to be manipulated by power companies;
(b) if so, the details thereof;

(c) whether Government companies are also hand in glove in this manipulation

with the private sector; and
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(d) the details of the imported price of coal during the last five years?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Directorate of Revenue
Intelligence (DRI) has not submitted any such report to Ministry of Coal.

(b) and (c) Question does not arise in view of reply to part (a) above.

(d) Price of imported coal depends upon quality and source country. Therefore,
no single price of imported coal is available. However, quantity and value of Total coal

imported during last five years is given below:-

Quantity and value of Imported Coal

Year Quantity (MT) Value (% in crores)
2014-15 217.78 104507
2015-16 203.95 86034
2016-17 190.95 100231
2017-18 208.27 138477
2018-19 23524 170881

Re-auction of coal blocks

12403. SHRI RAM VICHAR NETAM: Will the Minister of COAL be pleased

to state:

(@ the details of auctioned/proposed to be auctioned coal blocks in the State

of Chhattisgarh during the last three years and current year, area-wise;

(b) whether re-auction has taken place for those coal blocks where auction was

cancelled earlier;

(c) whether Government has achieved the target for auction of the coal blocks
during the last three years and if so, the details thereof and if not, corrective measures

that have been taken in this regard; and

(d) the steps being taken by Government to reduce corruption and to ensure

transparency and impartiality in the auction of coal blocks?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (c) Till date, 17 coal
mines which are located in the State of Chhattisgarh have been allocated under the
provision of Coal Mines (Special Provisions) Act, 2015 [CMSP Act]. The details of coal
blocks under Coal Mines (Special Provisions) Act, 2015 [CMSP Act] located in the State
of Chhattisgarh that were put up for auction during the last three years and current

year are as under:-

Year No. of Blocks Name District
2016-17 0 - -
2017-18 0 - -
2018-19 2 Bhaskarpara Surguja
Sondiha Surguja
2019-20 4 Bhaskarpara Surguja
Sondiha Surguja
Gare Palma IV/1 Raigarh

Shankarpur (Bhatgaon 1) Extn.  Surguja

Out of these coal blocks that were put up for auction, one coal block namely
Bhaskarpara was successfully auctioned. 23 coal mines under CMSP Act had been put
up for auction but could not be auctioned successfully and were again put up for
auction in the subsequent tranches of auction. Out of these 23 coal mines, 3 coal mines
are situated in State of Chhattisgarh. Direction has been issued to the Nominated
Authority for auction of 02 coal blocks, namely Meghauli and Morga South in the state
of Chhattisgarh for sale of Coal under the Mines and Minerals (Development and
Regulation) Act, 1957 [MMDR Act].

Following policy measures have been undertaken for providing more flexibility to

the prospective bidders:-

(i) Methodology for auction of coal mines for sale of coal under the provisions of
the CMSP Act and the MMDR Act has been issued on 27.02.2018.

(i) A methodology has been issued allowing allocatees of coal mines for specified
end use or own consumption to sell up to 25% of actual production in open
market.
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(iii) The Government has reviewed Foreign Direct Investment (FDI) policy in the coal
mining allowing 100% Foreign Direct Investment under automatic route for sale
of coal, coal mining activities including associated processing infrastructure.

(iv) Amendments have been made in the MMDR Act and the CMSP Act to ensure
wider participation and competition in auction of coal mines. The amendments in
the Acts would enable the following:

e Allocation of coal blocks for composite prospecting license-cum-mining
lease which will help in increasing of the inventory of coal/lignite blocks for
allocation.

* Repetitive and redundant provision requiring previous approval of Central
government even in cases where the allocation or reservation of coal/lignite
block has been made by the Central Govt. itself has been done away with.

* Provided flexibility to the Central Govt. in deciding the end use of Schedule
Il and Il coal mines under the CMSP Act.

e Companies which do not possess any prior coal mining experience in India
can now participate in auction of coal blocks.

(d) Under the provisions of CMSP Act, any prior allottee who is convicted of
an offence relating to coal block allocation and sentenced with imprisonment for more
than three years is not eligible to participate in the auction. Further, auction of coal
mines under the provisions of CMSP Act has been done on electronic platform after
conducting security audit of the e-platform. The e-auction consists of two stage
bidding process, Initial Price Offer (along with Technical Bid) and Final Price Offer with

minimum human intervention involving:
e Submission of encrypted price offers,
e Opening of technical bids in front of Bidders, and
« Declaration of technically Qualified Bidders in Public

Decline in power generation due to shortage of coal
2404. SHRI RAJMANI PATEL: Will the Minister of COAL be pleased to state:

(@ whether Coal India Limited has adequate reserves to supply coal to power

plants of the country; and
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(b) whether it is a fact that due to acute shortage of coal in power plants in

various States, power generation has gone down, and if so, the details thereof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Coal India Limited has
adequate reserves to supply coal to power plants of the country. Opening vendible coal
stock of Coal India Limited as on 01.04.19 was 54.15 Million Tonnes (MT). There is no
dearth of coal availability to Power Houses from Coal India Limited end. As on 08.03.2020,
pit head stock at Power House end stands at 39.007 MT, equivalent to consumption
of 22 days. In addition to the above, coal stock at Coal India Limited pit-head stands
at 47.99 MT (as on 08.03.2020).

(b) The power demand is met mainly by generation from thermal, hydro and
nuclear resources. The generation from coal based thermal power plants, therefore,
varies depending upon demand and generation from other sources. Thermal Power
Plants requisition coal as per their requirement i.e. when power demand rises, requirement

of coal at the power plants increases accordingly.

Further, the power plants are to maintain normative coal stock for use during high
demand period and/or when supply of coal from CIL/SCCL is less. During current year
2019-20 (April 2019 to January 2020), the Total coal receipt by the power plants in the
country was about 524.5 MT against the consumption of about 519.8 MT. Further, the
coal stock available with the power plants in the country has also increased from 34.6
MT as on 31.03.2019 to 39.007 MT as on 08.03.2020.

Increase in CIL's receivables from power companies
2405. SHRI SANJAY RAUT: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that Coal India Limited's receivables from several power

companies has increased 53 per cent since April, 2019 to ¥12,400 crore in January, 2020;
(b) if so, the details thereof indicating pending dues, company-wise; and

(c) the details of steps taken or proposed to be taken by Government to recover

due amount from several power companies for Coal India Limited?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (c) Outstanding dues
of Coal India Limited (CIL) from Power Sector stood at ¥ 8435.19 crore as on 31.03.2019
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and ¥ 12,423.36 crore (Provisional) as on 31.01.2020. Company wise dues are given in
the Statement (See below). Coal Sales dues are continuously monitored by CIL and its
subsidiaries and regular follow-up is done with consumers for early recovery. From time
to time, coal sales dues of State Electricity Boards (SEBs)/State Gencos and Central
Public Sector Undertakings (CPSUs) are realized following settlement of accounts. The

amount due from Central and State Gencos for CIL are also followed up by Ministry

of Coal.
Statement
Company-wise dues of CIL from power companies
(% in crore)
Name of Consumers Balance as Balance as on
on 31.03.19 31.01.20

(Provisional)

1 2 3

State Gencos/SEBs

APGENCO 50.86 184,64
BSEB (BSPHCL) 4865 2659
CSPGCL 236.84 12371
DPL 2154 7824
DPS 1.08 108
GSECL 12530 15955
HPGCL 5859 7062
IPGCL (DVB) 3,66 346
JSEB 2158 2158
KPCL 9214 53.80
MAHAGENCO 612.14 1,239.25
MPPGCL 478.99 77797

OPGC 3.95 0.00
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1 2 3

PSPCL 15741 171.06
RRVUNL 3250 271.66
TANGEDCO 471.39 80351
TVNL 423.70 565,92
UPRVUNL 752.48 960.61
WBPDCL 1,083.71 1,446.17
WBSEB 129 129
TOTAL 4,686.80 6,960.71
CPSUs

DVC 789.49 1553.16
NTPC 2,439.48 3,500.15
KBUNL 2.32 162
NLC Tamil Nadu 7142 0.07
APCPL Aravali 85.44 54.24
NTECL 243.69 295.94
DCC 8.90 0.00
BRBCL 21.66 3185
ToTAL 3,662.40 5437.03
Other Pvt. Power 85.99 2562
ToTAL 8,435.19 12,423.36

Coal production and carbon footprint

2406. DR. AMAR PATNAIK: Will the Minister of COAL be pleased to state:

(@) the details of mining technologies being utilised by coal producers to reduce

their carbon footprint;

(b) the details additional forest and green cover created by Coal India Limited

during the last three years; and
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©

the details of estimated national demand for coal uptill 2035?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Various methods and

technologies being utilised by the coal producers to reduce carbon footprint are as

follows:-

1

(b)

Deployment of Surface Miners in opencast coal mines and continuous miner
in underground coal mines.

Transportation of coal through railways, belt conveyors and tube conveyors.
Draglines deployed in opencast projects.

Effective plantation in the mine lease area to arrest the propagation and
dispersion of dust.

Roads are black-topped and coal carrying trucks are optimally loaded and
covered with tarpaulin.

Diversifying into coal to chemical business thereby reduce more carbon
footprints.

CIL and its subsidiaries have planted 99.6 million sampling in 39842 Ha till

February 2020. Details of additional forest and green cover created by Coal India limited

during last three years are as below:-

Period 2017-18 2018-19 2019-20
No. Ha. No. Ha. No. Ha.
CIL 1995166 821521 1816070 733428 1976618 81298
() As per Vision 2024 of Ministry of Coal, projection of all India coal demand

during next 5 years has been depicted as below:-

(Figs in Million Tonne)

2019-20 2020-21 2021-22 2022-23 2023-24

All India demand 1000 1052 1111 1172 1273




96  Written Answers to [RAJYA SABHA] Unstarred Questions

Coal extracted from Mining
2407. DR. SASMIT PATRA: Will the Minister of COAL be pleased to state:

(@) the details of ToTaL quantity of coal extracted from mining in India during

the last five years; year-wise and State-wise; and

(b) details of Total quantity of royalty paid from coal mining in India over the

last five years to the States in India, State-wise and year-wise?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) State-wise coal production

(extracted) from functional coal mines during last five years (2014-15 to 2018-19) are

given below:-
[Figures in million tonnes]

State 2014-15 2015-16 2016-17 2017-18 2018-19(P)
Assam 0.779 0.487 0.600 0.781 0.784
Chhattisgarh 134.764 130.605 138525 142546  161.893
Jammu and Kashmir ~ 0.013 0.013 0.010 0.014 0.013
Jharkhand 124.143 121.067 126.435 123.297 134.666
Madhya Pradesh 87.609 107.714 105.013 112.127 118.661
Maharashtra 38.257 38.351 40.559 42.219 49.818
Meghalaya 2524 3712 2.308 1529 0.000
Odisha 123.627 138.461 139.359 143.328 144.312
Telangana 52,536 60.380 61.336 62.010 65.160
Uttar Pradesh 14.957 12.689 16.056 18.309 20.275
West Bengal 29.970 25.751 27.667 29.240 33.136
ToTAL 609.179 639.230 657.868 675400 728718
P=Provisional

(b) State-wise overall royalty paid from coal mining in India during the last five

years are given below:
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(X in crores)

State 2014-15 2015-16 2016-17 2017-18  2018-19
Madhya Pradesh 1825.87 179345 1827.48 201209  2237.85
Chhattisgarh 1804.93 1856.86 1959.74 231956 263219
West Bengal 16.40 1393 20.19 16.93 18.76
Jharkhand 221303 2659.04 2819.89 371550 377878
Maharashtra 898.25 895.73 759.01 998.48 118333
Uttar Pradesh 250.61 236.96 309.45 352.09 42623
Odisha 1416.56 1698.15 1666.20 175453  2024.15
Assam 4948 2155 3545 4507 4482
Telangana 1341.06 1560.94 144055 179723  2400.00
Meghalaya 157.22 0.09 389.18 11455 0.00
TotaL 997341 10736.70 11227.14 13126.03  14746.11

FIR against a private coal firm
2408. SHRI RIPUN BORA: Will the Minister of COAL be pleased to state:

(@ whether Government is aware that a First Information Report (FIR) has been
filed by Central Bureau of Investigation (CBI) against a firm alleging irregularities in

supply of coal to power companies;

(b) if so, whether there is a manipulation in selection process of bidders as

alleged therein;

(c) whether it is also a fact that inspite of lowest bidding from Government

Company, a private company has been favoured in the selection process; and
(d) if so, the reasons therefore and action taken thereon?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (d) The information

as received from CBI is given in the Statement.



Statement
Information as received from CBI

Case No., Details of accused/ Allegations, in brief Name of the Firm/ Present status of
Date of firm/company Company allegedly the case
Registration favoured in
and Sections selection
of Law process
2 3 4 5 6
RC-1(A)/ 2020- 1. the then Chairman, During the month of July, M/s Adani Under investigation

CBI/ ACU-V dated
15.01.2020 U/s
120-B r/w 420 of
IPC and U/s 13(2)
riw 13(1)(d) of

PC Act, 1988

NCCF, New Delhi

2. the then MD,
NCCF, New Delhi.

3. the then Senior
Advisor, NCCF, New
Delhi (since expired)
4. M/s Adani
Enterprises Ltd.

5. Other unknown
public servants &
others

2010, the accused public
servants allegedly abused
their official positions and
conspired with M/s Adani
Enterprises & others in the
matter of award of tender for
supply of imported coal by
M/s Andhra Pradesh Power
Generation Corporation
(APGENCO); pursuant to
which, the tender for
supply of imported coal
was awarded in the year
2010 to the ineligible bidder,

M/s Adani Enterprises Ltd.

Enterprises Ltd.
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Impact on SECL due to Mineral Laws Ordinance

12409. MS. SAROJ PANDEY: Will the Minister of COAL be pleased to state the
details of changes that would happen in SECL (South Eastern Coalfields Limited) and
all other areas after the passing of Mineral Laws (Amendment) Ordinance, 2020 by

Government?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): The Mineral Laws
(Amendment) Ordinance, 2020 was promulgated on January 10, 2020, The Ordinance
amends the Mines and Minerals (Development and Regulation) Act, 1957 and the Coal
Mines (Special Provisions) Act, 2015. The passing of said Ordinance has no adverse
impact on South Eastern Coalfields Limited (SECL) or on any other subsidiaries of Coal
India Limited (CIL).

Collection of clean energy cess from coal mining

2410. DR. SASMIT PATRA: Will the Minister of COAL be pleased to state:

(@ the Total collection of clean energy cess from coal mining during the last

five years, State-wise and year-wise; and

(b) the Total amount of disbursement from the clean energy cess to the States

during the last five years, State-wise and year-wise?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) As informed by
Ministry of Finance (Department of Revenue, Department of Expenditure and Department
of Economic Affairs), state-wise data of clean energy cess collection and the amount
disbursed is not maintained. However, the data pertaining to collection and disbursement

of clean energy cess, as provided by Ministry of Finance are as under:
Collection of clean energy cess

The levy of clean energy cess on coal under Customs & Central Excise has been
abolished with effect from 1st July, 2017. All India (Net) collection figures of Clean
Energy Cess under indirect taxes during the financial years 2014-15, 2015-16, 2016-17
and 2017-18 (April- June) are as under:-

tOriginal notice of the question was received in Hindi.
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(X in crore)
Financial Years Clean Environment Cess under indirect taxes
2014-15 5844.55
2015-16 13847.87
2016-17 27329.84
2017-18 (April-June) 11836.72
2018-19 Not Applicable

Source: PrCCA/Receipt Budget.

Disbursement of clean energy cess

Budget Division makes allocation to line Ministries/ Departments for funding the
schemes out of National Clean Energy Fund (NCEF) to which the Clean Energy Cess

is transferred. The details of allocation made from NCEF are detailed below:-

(X in crore)

Name of Ministry/ Department ~ Actuals  Actuals Actuals RE BE
201516 ~ 2016-17 2017-18 2018-19 2019-20

Ministry of New and 3989.86 3836.01 3687.84 0.00 0.00
Renewable Energy

Ministry of Environment, 244.94 955.74  1085.45 0.00 0.00
Forest and Climate Change

Ministry of Water Resources, 1000.00 1675.00 700.00 0.00 0.00
River Development and
Ganga Rejuvenation

Progress in setting up of IDU
2411. SHRI MANISH GUPTA: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has decided to set up an Indian Defence University

(IDU), if so, cost and likely date of completion of this project;

(b) the composition of the Governing Council of this University and whether

any functionaries would be appointed ex-officio with the details thereof; and
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(c) whether the Defence Services Staff College, the National Defence Academy,
the Rashtriya Indian Military College, the Indian Naval Academy, Military Institute of
Technology and the College of Defence Management will be affiliated to the IDU, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) No, Sir.

(b) and (c) Questions do not arise.

FDI in defence sector

2412. SHRI DHIRAJ PRASAD SAHU: Will the Minister of DEFENCE be pleased
to state:

(@ the outcome of Foreign Direct Investment (FDI) in defence with 49 percent
under automatic route;

(b) whether foreign companies are investing under this policy, if so, the details
thereof and if not, the reasons therefor;

(c) whether Government is contemplating to improve the existing FDI policy to
promote foreign investment in the country in defence sector; and

(d) whether there is any plan to increase the FDI under automatic route for
foreign companies?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (d) In May, 2001, the Defence Industry sector, which was hitherto
reserved for the public sector, was opened upto 100% for Indian private sector
participation, with Foreign Direct Investment (FDI) upto 26% both subject to licensing.
Further, Department for Promotion of Industry and Internal Trade, Ministry of Commerce
& Industry vide Press Note No. 5 (2016 Series), has allowed FDI under automatic route
upto 49% and above 49% through government route wherever it is likely to result in
access to modern technology or for other reasons to be recorded. Further, FDI in
defence industry sector is subject to industrial licence under Industries (Development
& Regulation) Act, 1951 and manufacturing of small arms and ammunition under the
Arms Act, 1959. By allowing higher FDI in the Defence sector, the global companies
having high-end technologies-can be encouraged to set up their manufacturing base
in India in collaboration with Indian companies, thereby resulting in creation of
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employment opportunities, saving of foreign exchange and increasing indigenization.
FDI is one of the sources available for the industry to access some of the technologies
required to indigenously design, develop and produce the equipments, weapon systems/
platforms required for defence. As per the data furnished by 37 companies operating
in Defence and Aerospace sector, so far, FDI inflows of over 31561 crores have been
reported in defence and aerospace sector after 2014 under automatic route.

The Government reviews the FDI policy in all sectors including defence on an
ongoing basis and makes changes from time to time, to ensure that India remains an
attractive & investor friendly destination. It has been the endeavour of the Government
to put in place an enabling and investor friendly FDI policy. The intent us to make the
FDI policy more investor friendly and remove the policy bottlenecks that have been

hindering investment inflows into the country.

Budget allocated for defence products manufactured in the country
2413. SHRI K.J. ALPHONS: Will the Minister of DEFENCE be pleased to state:

(@) percentage of budget allocated to products manufactured in the country out
of the Total budget for purchase of equipment by Ministry; and

(b) whether the percentage has gone up during the past five years and if so,
the details of year-wise increase?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Indigenously manufactured equipments are procured to the

maximum extent possible, keeping in view the requirement of operational preparedness.

The percentage of Contracts to Indian Vendors has increased from 39.06% in
2015-16 to 75.03% in 2019-20 (Table below).

(R in crores)

Year 2015-16 2016-17 2017-18 2018-19 2019-20
(upto
31.01.2020)

Details of Contract 18705.54 13429.91 33335.84 3017115  43395.59
to Indian vendors

TotAaL contracts 47877.29 94559.53 40690.97 8041356  57834.89
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Posts open for women in defence forces
2414. SHRI TIRUCHI SIVA: Will the Minister of DEFENCE be pleased to state:

(@ the number of posts that are open to women and the names of such posts
in the defence sector as of 2019;

(b) the number of such posts which are administrative and combat posts, as

well as the ranks in which women participation is allowed; and

(c) the names and the details of posts in the Defence that are not open to
women as of the year 2020?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Women officers are commissioned into Corps of Engineers
(Engrs), Corps of Signals (Sigs), Army Air Defence (AAD), Army Service Corps (ASC),
Army Ordnance Corps (AOC), Electrical and Mechanical Engineering (EME), Army
Education Corps (AEC), Judge Advocate General (JAG) Department, Intelligence Corps
(Int), Army Aviation (AA), Army Medical Corps (AMC), Army Dental Corps (ADC) and
Military Nursing Service (MNS) branches of the Indian Army. Also, women are being
enrolled as other ranks (Sepoys) in Corps of Military Police (CMP) @ 100 women per
year, beginning from recruiting year 2019-20.

In pursuance of the Judgement dated 17th February, 2020 passed by the Hon'ble
Supreme Court, the Government is committed to grant Permanent Commission to Short
Service Commission (SSC) women officers in Indian Army as per their qualification,

professional experience, specialization, if any and organizational requirement.

Women in the Indian Navy are inducted, on gender neutral basis, in various
Branches/Specialisations/Cadres viz. Executive Branch [Logistics, Law, ATC, Pilot (MR
Stream), Naval Armament Inspectorate, Sports, Musician and Observer], Engineering
Branch (Naval Architect) and Education Branch. In addition, Directorate General of
Medical Services (Navy) also inducts women in Medical, Dental and Military Nursing
Service. In Indian Navy, posts are not classified in terms of administrative or combat
post. Naval units are either sea going or non-sea going. Women are inducted in non-
sea going Branches/Cadres/Specialisations. However, women officers are posted in MR
Air Squadrons where they are in a combat role and are tasked to operate weapon and

Sensor suite.
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All posts in the Indian Air Force (IAF) are open to all officers including women
subject to vacancies, willingness, suitability, medical fitness and merit as per the
policies in vogue. All officers in the IAF including women are combatants by definition,
who may also hold administrative positions at various stages in their career.

(c) Posts which are not yet open to women in Indian Army are in the Armoured
Corps (AC), Infantry (Inf), Mechanised Infantry (Mech Inf) and Artillery (Arty).

Women in Indian Navy are not being inducted in the sea going avenues viz.
Executive Branch (General Service, Submarines Hydro and Information Technology),
Engineering Branch (General Service and Submarines) and Electrical Branch.

In Indian Air Force, the recruitment in Airmen Cadre is carried out only for male
candidates presently.

Setting up of institutes affiliated to IDU

2415. SHRI MANISH GUPTA: Will the Minister of DEFENCE be pleased to
state:

(@ whether there is any time-frame for establishment of the proposed Indian
Defence University (IDU), if so, the details thereof;

(b) whether any institutions/colleges will be set up as the IDUs constituent
institutions, if so, the details thereof institutions/college-wise;

(c) whether the newly affiliated institutions are going to be set up in most of
the States on a rational basis, if so, the details thereof; and

(d) whether it is possible that a constituent institution/college may be set up
in the predominantly Gorkha populated area in Darjeeling district of West Bengal State?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The proposal to set up Indian Defence University (IDU) is under
consideration of Government.

(b) to (d) Questions do not arise.
Efforts to boost defence sector

2416. SHRI P. BHATTACHARYA: Will the Minister of DEFENCE be pleased to

state:
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(@ the efforts made by Government to boost country's defence sector during

the last two years; and

(b) the names of foreign countries with whom Government have entered into

agreement for defence cooperation during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b)

A. The efforts made by Government to boost country's defence sector during

the last two years are as follows:

(1) Industrial licensing: Industrial licensing regime for Indian manufacturers in
Defence sector has been liberalized. Defence Products list requiring Industrial Licences
has been rationalised and manufacture of most of the parts and components does not
require Industrial Licence. The Total number of Defence licences issued has more than
doubled from 215 as on 31st March, 2014 to 460 till 31st December, 2019 covering Total
of 275 Companies.

(2) FDI: FDI Policy has been revised and under the revised policy. Foreign
Investment is allowed under automatic route upto 49% and above 49% through
government route, wherever it is likely to result in access to modern technology or for
other reasons to be recorded. Significant FDI inflows in Defence and Aerospace sectors

have been witnessed.

(3) Defence Procurement Procedure (DPP)

(i) Defence Procurement Procedure (DPP) was revised in 2016. Specific
provisions have been introduced for stimulating growth of the domestic
defence industry. A new category of procurement 'Buy {Indian-IDDM
(Indigenously Designed, Developed and Manufactured)}' has been introduced
in DPP-2016 to promote indigenous design and development of defence
equipments. This category has been accorded top most priority for
procurernent of Capital equipment. Besides this, preference is being given
to '‘Buy (Indian)' and '‘Buy and Make (Indian)' categories of capital acquisition
over 'Buy (Global)' and 'Buy and Make (Global)' categories. As a result of
the aforesaid initiatives, the Government in the last three years i.e. from
2016-17 to 2018-19 and current year till December, 2019, has accorded
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Acceptance of Necessity (AoN) to 138 proposals worth ¥2,69,465.26 crore
approximately, under these categories of Capital Procurement which promote
domestic manufacturing as per DPP-2016.

(i) "Make" Procedure: In February, 2018 a separate procedure for 'Make-117 sub-
category has been notified wherein a number of industry friendly provisions
have been introduced. This effort of the Government to promote industry
participation in indigenous development of defence items has yielded
extremely encouraging response. Make-Il Procedure for implementation at
OFB/DPSUs have also been notified in February, 2019.

(iiiy Government has notified the 'Strategic Partnership (SP)' Model which
envisages establishment of long-term strategic partnerships with Indian
entities through a transparent and competitive process, wherein they would
tie up with global Original Equipment Manufacturers (OEMSs) to seek
technology transfers to set up domestic manufacturing infrastructure and
supply chains.

(4) iDEX: Innovations for Defence Excellence (iDEX) framework, was launched
with the aim to achieve self-reliance and to foster innovation and technology development
in Defence and Aerospace Sector by engaging Industries including MSMEs, startups,
individual innovators, R&D institutes and academia.

(5) Indigenisation policy: Government has notified a Policy for indigenisation
of components and spares used in Defence - Platforms in March, 2019 with the
objective to create an industry ecosystem which is able to indigenize the imported
components (including alloys and special materials) and sub-assemblies for defence
equipment and platforms manufactured in India.

(6) Defence Corridors: Government has decided to establish two defence
industrial corridors to serve as engines of economic development and growth of
defence industrial base in the country. They span across Chennai, Hosur, Coimbatore,
Salem and Tiruchirappalli in Tamil Nadu and Aligarh, Agra, Jhansi, Kanpur, Chitrakoot
and Lucknow in Uttar Pradesh.

(7) Department of Defence Production has notified 127 items under Public
Procurement Order 2017 notified by Department for Promotion of Industry and Internal
Trade (DPIIT). The Defence PSUs. and OFB are thereby required to give preference to
domestic manufacturers while procuring these items in accordance with the said policy.
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(8) Testing facilities: The Test facilities/infrastructure available with various
Government agencies (OFB, DPSUs, DRDO, DGQA, DGAQA & SHQs) have been made
available to private sector with the objective to assist them in design and development
of defence systems. The details of test facilities, procedure and other Terms and
Conditions are available on websites of respective Government Agencies. An 'SoP for
allocation and utilization of Proof Ranges/Field Firing Ranges for Private Industry' has

also been notified.

(9) The Ministry has instituted a new framework titled 'Mission Raksha Gyan

Shakti' which aims to provide boost to the IPR culture in indigenous defence industry.

(10) Defence Investor Cell has been created in the Ministry to provide all
necessary information including addressing queries related to investment opportunities,

procedures and regulatory requirements for investment in the sector.

(11) The process for export clearance has been streamlined and made transparent

and online.

(12) Offset guidelines have been made flexible by allowing change of Indian

Offset Partners (IOPs) and offset components,” even in signed contracts.

B. During the last two years, the Government has signed Agreements on
Defence Cooperation with Argentina, Russia, Serbia, Myanmar, Indonesia, Comoros,

Jordan, Madagascar, Uganda, Zambia, Saudi Arabia and Finland.

Vacancies in the armed forces

2417. SHRI RAVI PRAKASH VERMA: Will the Minister of DEFENCE be pleased

to state:
(@ whether 2,40,000 posts are lying vacant in the Ministry as on date;
(b) if so, the details thereof, group-wise;

(c) the number of posts lying vacant as on date in the Army, Navy and Air

Force, group-wise; and

(d) the details of vacant posts filled up during 2017, 2018, 2019 and 2020 till date,

group-wise and category-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (d) The information is being collected and will be laid on the Table

of the House.

Procurement of defence equipments from vendors

2418. SHRI MD. NADIMUL HAQUE: Will the Minister of DEFENCE be pleased

to state:

(@) the details of procurement of defence equipments from Indian vendors over

the last five years;

(b) the details of procurement of defence equipments from foreign vendors over

the last five years; and
(c) the details of pending defence contracts that are yet to be realised?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (c)

1. During the last five years 2015-16 to 2019-20 (upto January, 2020), 158
contracts have been signed with Indian vendors and 100 contracts have
been signed with foreign vendors for capital procurement of defence
equipment for Armed Forces.

2. The defence equipment procured from Indian vendors over the last five
years includes Helicopters, Radars, Electronic Fuzes, Bridges, Ballistic
Helmets, Bullet Proof Jackets, TI Sights, Rocket launchers and \ehicles.

3. The defence equipment procured from Foreign vendors over the last five
years includes Helicopters, Aircrafts, Search and Rescue Equipment, ULH,
Air Defence Radars and Systems, Assault Rifles and Rockets.

4. Once a contract is signed with the concerned vendor, the delivery and other
aspects of the procurement are governed by the terms and conditions of the
contract. The contract is concluded as per the general conditions of contract
laid down in the DPP.

Outcomes of recently held DefExpo

2419. SHRI SANJAY SETH: Will the Minister of DEFENCE be pleased to state:
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(@ whether Government has organised DefExpo recently;
(b) if so, the details thereof along with the theme of the event;

(c) the number of domestic companies and foreign companies participated in
the DefExpo;

(d) the details of Memoranda of Understanding signed and the expected foreign

exchange earned;

(e) whether Government has assessed the advantage of organising such mela,

if so, the details thereof; and

() the measures taken by Government to achieve self-reliance in defence

production by harnessing the capabilities of the public and private sector industries?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir.

(b) The 11th edition of DefExpo was organized from 05-09 February, 2020 at
Sector-15, Vrindavan Yojna, Lucknow, Uttar Pradesh. The theme of the event was

"Digital Transformation of Defence".

(c) 856 Domestic and 172 Foreign companies/exhibitors respectively participated
in Defexpo 2020.

(d) Over 200 partnerships involving Signing of Memorandum of Understanding
(MoUs), Transfer of Technology (ToT) and Product launches were concluded during
DefExpo 2020. These include 14 MoUs signed at the 5th India-Russia Military Industrial
Conference between Russian defence companies and Indian companies under the
framework of Inter Government Agreement (IGA) between the two countries. The
signing of MoUs/ToTs are a step in the direction to achieve the target of ¥ 35,000 crore
defence exports target in next 5 years. Government of UP signed 23 MoUs and anticipate

an investment of ¥ 50,000 crore in the U.P. Defence Corridor.

(e) Yes, Sir. The advantages in organizing such events are as under:

(i) Defence Exhibitions provide an opportunity for the domestic manufacturing
industry to showcase their range of products and services to the prospective
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foreign companies and try to become a part of their global supply chain.

Aligned with the 'Make in India' vision, 292 Indian MSMEs participated at
subsidised rates.

Through the India Pavilion, Innovative technologies by Indian Start-ups
were showcased to the world thus giving a fillip to the Indian Defence start-
up manufacturing eco-system.

This edition received unprecedented response with 1000+ exhibitors, 35+
Foreign Defence Ministers and over 12 lakh visitors.

Youth of Uttar Pradesh were exposed to newer avenues in the field of
Defence Manufacturing.

The exhibition generated a revenue of over ¥ 90 crore and Lucknow received
business for Hotels, Food and vehicles renting.

Foreign Investment in India will ensue due to the 200 forged partnerships
during the exposition.

Following measures have been taken by the Government to achieve self-

reliance in defence production:

Two Defence Industrial Corridors have been established in Tamil Nadu and
Uttar Pradesh.

Defence Procurement Procedure was revised in 2016 to stimulate the growth
of domestic Defence industry. A new category 'Buy {Indian-IDDM
(Indigenously Designed, Developed and Manufactured')} was introduced to
promote indigenous design and development of Defence equipment.

‘Make-II' category encourages indigenous development by assurance for
orde’

Department of Defence Production has notified 127 items under Public
Procurement Order 2017. Accordingly, DPSUs and OFB are required to give
preference to domestic manufacturers while procuring these items.

Defence Investor Cell (DIC) has been created in February, 2018 to provide
all necessary guidance and information to investors, innovators, MSMEs
and Start-ups interested in defence manufacturing in India.
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(vi)  An innovation ecosystem to foster innovation and technology development
in Defence and Aerospace titled Innovations for Defence Excellence (iDEX)
has been launched in April, 2018.

(vii) FDI Policy has been revised and FDI is allowed under automatic route
upto49% and upto 100% with Government approvals.

(viii) Defence Products list requiring Industrial Licences has been rationlised.

(¥) In March, 2019 Government has notified a Policy for indigenization of
components and spares used in Defence Platforms.

Shortage of equipment for soldiers

2420. SHRI RAVI PRAKASH VERMA: Will the Minister of DEFENCE be pleased

to state:

(@ whether as per the recent report of Comptroller and Auditor General of India
(CAG) soldiers in Ladakh and Siachen are facing acute shortage of essential snow

boots, other high altitude clothing and goggles, etc.;
(b) if so, the details thereof;
(c) the reasons for the same; and

(d) the details of fund allocated, released and utilised for the above items during
2017-18, 2018-19 and 2019-20 till date?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (d) The authorisation and holding of essential items including
snow boots, other high altitude clothing and goggles, etc. to the soldiers deployed in
Ladakh and Siachen is as per operational requirement of the Indian Army. Based on the
allocation of funds under Budget Estimates/Supplementary/Revised Estimates, sufficient

funds are made available to meet the critical requirements of such items.

Increase in forest cover

2421. DR. L. HANUMANTHAIAH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether forest cover in the country has increased during the last two years;
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(b) if so, the details thereof, State-wise/ UT-wise including Karnataka; and

(c) the details of initiatives being taken by Government to save forests and
trees to increase the forest cover of the country?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Forest Survey of India,
Dehradun, an organization under the Ministry, carries out assessment of forest of the
country biennially and the findings are published in India State of Forest Report (ISFR).
The Total forest cover of the country, as per the ISFR 2019 is 7,12,249 km, which is
21.67% of the Total geographical area of the country. This is an increase of 3976 km,
as compared to that of Total forest cover in ISFR-2017. State and Union Territories wise
change in forest cover as per ISFR 2017 and 2019 are given in the Statement (See
below).

(c) To increase and improve forest and tree cover in the country, the Ministry
has been taking several initiatives. These include ongoing Centrally Sponsored Schemes
of the Ministry such as National Afforestation Programme, National Mission for a
Green India and Development of Wildlife Habitats. People's participation in
implementation is at the core of these schemes, which also helps protection of the
forest areas. The Compensatory Afforestation Fund Rules, 2018 also contain provisions
for taking up assisted natural regeneration, artificial regeneration and silvicultural

operations in forests which contribute to increase in forest cover.

Afforestation and tree planting activities are also taken up by other Ministries
under various programmes/funding sources such as Mahatma Gandhi National Rural
Employment Guarantee Scheme, Pradhan Mantri Krishi Sinchayee Yojana and under the
schemes/plans of States and Union Territories (UTSs).

Protection of forests from various threats is primarily the responsibility of the
respective State or UT who take action as per the existing Acts/Rules. Protection of
plantation and forests, forest fire prevention and control operations, communications
and information technology for the purpose of protection of forests and wildlife,
residential/office buildings for frontline staff deployed for protection etc. are permissible
activities under the Compensatory Afforestation Fund Rules, 2018. In addition, the
Ministry also provides financial assistance to States and UTs under Forest Fire
Prevention and Management Scheme to save forests from fire.
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SI. No. State/UT Geographical ~ Total Forest Total Forest Change

Area Cover as Cover as in forest

per ISFR per ISFR  cover w.r.t
2017 2019 ISFR

2017-2019

1 2 3 4 5 6

1 Andhra Pradesh 162,968 28,147 29,137 990
2 Arunachal Pradesh 83,743 66,964 66,688 -276
3. Assam 78,438 28,105 28,327 222
4. Bihar 94,163 7,299 7,306 7
5. Chhattisgarh 135,192 55,547 55,611 &4
6. Delhi 1483 19241 195.44 303
7. Goa 3,702 2,229 2,237 8
8. Gujarat 196,244 14,757 14,857 100
9. Haryana - 44212 1,588 1,602 14
10. Himachal Pradesh 55,673 15,100 15,434 334
11. Jammu and Kashmir * 222,236 23241 23,612 371
12.  Jharkhand 79,716 23,553 23,611 58
13. Karnataka 191,791 37,550 38,575 1,025
14. Kerala 38,852 20,321 21,144 823
15. Madhya Pradesh 308,252 77414 77482 68
16. Maharashtra 307,713 50,682 50,778 %
17. Manipur 22,327 17,346 16,847 -499
18. Meghalaya 22,429 17,146 17,119 -27
19. Mizoram 21,081 18,186 18,006 -180
20. Nagaland 16,579 12,489 12,486 3
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1 2 3 4 5 6
21. Odisha 155,707 51,345 51,619 274
22. Punjab 50,362 1,837 1,849 12
23. Rajasthan 342,239 16,572 16,630 53
24.  Sikkim 7,096 3344 3342 2
25.  Tamil Nadu 130,060 26,281 26,364 &8
26. Telangana 112,077 20,419 20,582 163
27. Tripura 10,486 7,726 7,726 0
28. Uttar Pradesh 240,928 14,679 14,806 127
29. Uttarakhand 53,483 24,295 24,303 8
30.  West Bengal 88,752 16,847 16,902 5%
3L Andaman and 8,249 6,742 6,743 1

Nicobar Isands
32. Chandigarh 114 2156 22.03 047
33 Dadra and Nagar Haveli 491 207 207 0
34. Daman and Diu 111 2049 2049 0
35. Lakshadweep 0 27.10 27.10 0
36. Puducherry 490 53.67 52.41 -1.26
TotaL 3,287,469 7,08,273 7,12,249 3,976

Prevention of fire in zoos

12422, SHRI OM PRAKASH MATHUR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the details of provisions made to prevent fire incidents in Zoos of the

country; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Central Zoo

tOriginal notice of the question was received in Hindi.
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Authority has issued "Guidelines for the preparation of the Master Plan of Zoos" under
which a section "Disaster and crisis management plan" envisages and deals with
"Prevention of fire in Zoos" including other disaster also. A copy of the concerned

portion of guidelines is given in the Statement.
Statement

Relevant portion of "Guidelines for the preparation of the Master Plan of Zoos"
Disaster and crisis management plan

Every zoo should prepare a detailed plan to deal with crisis in management, arising
out of natural disasters like cyclone, flood, drought and earth quake or accidental
happenings like fire, animal escapes, outbreak of diseases, etc. The crisis sometimes
may also arise out of vandalism by unruly visitors, strike by the staff, stoppage of
supply of water, power and animal feed due to circumstances beyond the control of

the zoo management. The plan would comprise of:-

. Assessment of the degree of subjectivity of the zoo to each type of crisis and
list out the crisis which are encountered at the zoo more frequently.

Il. (@ List out necessary equipments to deal with crisis like diesel generators,
portable saws, axes, showels, bill hooks, water tankers, diesel pumping sets,
ropes, spot lights, emergency lamps, siren, hooter, loud speaker, tarpaulin,
chains, nuts and bolts and acquire and stock the same.

(b) List and keep a stock of consumables like diesel, petrol, LPG, kerosene,
lubricants, fuelwood, batteries, saw blades etc.

I1l. Prepare a line of command for dealing with the crisis and a support contingency
plan in case the line of command does not prove effective for some reason.

IV Train all concerned to deal with the situation through periodic mock drills. It
should be ensured that all equipments are fully functional and effective at all
times.

V. Network and coordinate with specialized agencies like fire fighting units of the
State Government/ Union Territories and upgrade the equipments and rationalize
the operations on the basis of their inputs.

VI. Be on lookout for new potential crisis and develop the strategy to meet the same
like bird flu, anthrax, retaliatory killing of wild animals etc.
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Amendments in the rules of CAMPA

2423. SHRI BHASKAR RAO NEKKANTI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that Compensatory Afforestation Fund Management and
Planning Authority (CAMPA) fund is provided to create more afforestation and green

cover along with water augmentation in order to improve the quality of forests;
(b) if so, the details thereof;

(c) whether Government has any plan for amendments in the rules of CAMPA
fund for strengthening electrical infrastructure in elephant areas to avoid death of

elephants due to electrocution; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Yes Sir. As per Rule
5 of Compensatory Afforestation Fund (CAF) Rules, 2018, the monies received towards
Net Present Value (NPV) deposited in the State Fund can be utilized for various
purposes, which include assisted natural regeneration, artificial regeneration, silvicultural
operations in forests, protection of plantations and forests, forest fire prevention and
control operations, soil and moisture conservation works in the forest, improvement of
wildlife habitat and planting and rejuvenation of forest cover on non-forest land falling

in wildlife corridors etc.

(c) and (d) No Sir. The Ministry of Environment, Forest and Climate Change has
been taking all possible steps to prevent death of elephants due electrocution, which
include funding assistance to the States/UTs for undertaking activities to encourage
the wild elephant population to remain confined in the natural habitats so that they do
not venture into human habitations, which have higher density of electricity
infrastructure. The Ministry has also taken up the matter with all States/UTs, as well
as with the Ministry of Power, the Ministry of New & Renewable Energy (MNRE), the
Central Electricity Authority (CEA) and Power Transmission and Distribution Companies
to take measures to prevent death of wild elephants in forest areas due to electrocution.

Amendment of CAF Rules, 2018 is not required as provisions already exist for
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undertaking activities related to improvement of wildlife habitat under Rule 5(2) of CAF
Rules, 2018.

E-waste management

2424, SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether Government has made any assessment to identify e-waste generated
annually in each State in the country;

(b) if so, the details thereof, State-wise and if not, the reasons therefor;

(c) the number of recyclers/authorised dealers of e-waste in each State of the
country;

(d) whether the recyclers/authorised dealers for e-waste management available
in each State of the country are capable enough for disposal of such e-waste; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Based on the availability
of the data, only national level assessment for e-waste generation has been carried out
by Central Pollution Control Board (CPCB). Estimatede-waste generation in the financial
year 2017 -2018 for twenty-one electrical/electronic equipment as listed in the schedule
- | of the E-waste (Management) Rules, 2016 based on the sales data of 244 producers
is approximately 7,08,445 tonnes. For the financial year 2018-2019, the estimated
generation of e-waste, based on the sales data of 1168 producers is approximately
7,71,215 tonnes. State level assessment for e-waste generation has been carried out by
seven State Pollution Control Boards (SPCBs) namely Goa, Jammu and Kashmir, Himachal
Pradesh, Madhya Pradesh, Maharashtra, Chhattisgarh and Punjab.

(c) to (e) There are 312 e-waste dismantlers/ recyclers that have been granted
authorization in 18 States of the country by SPCBs. These authorized dismantlers and
recyclers have cumulative annual processing capacity of 7,82,080 MT. The present level
of collection target is well within the Total processing capacity of existing dismantlers
and recyclers. The State-wise details of installed recycling/dismantling facilities operating

in the country is given as following:
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Sl. No. State/Union Territory Number of Authorized State-wise
Dismantler/Recycler  Capacity (MTPA)

1 Andhra Pradesh 01 480
2. Chhattisgarh 01 600
3 Gujarat 16 49053
4, Goa 01 103
5. Haryana 28 87378
6. Himachal Pradesh 01 1000
7. Jammu and Kashmir 01 165
8. Karnataka 71 52722
9. Maharashtra 75 78179
10. Madhya Pradesh 02 9600
11. Odisha 03 3680
12, Punjab 03 4850
13. Rajasthan 26 90769
14. Tamil Nadu 24 97271
15. Telangana n 41493
16. Uttar Pradesh 4 243627
17. Uttarakhand 04 19250
18. West Bengal 03 1860

ToTAL 312 7,82,080

Study for assessment of air pollution in North India

2425. PROF. M.V. RAJEEV GOWDA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether any Government sponsored study has been carried out to assess
the causes of severe air pollution in North India, including the National Capital Region
(NCRY);
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(b) if so, the findings and details thereof including amount spent and persons

involved;

(c) whether Government has taken any direct steps to improve the air quality

in the afore mentioned regions;
(d) if so, the details thereof; and

(e) the details of support given, including finance, to State Governments of
Delhi, Uttar Pradesh, Haryana and Punjab for mitigating air pollution?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Several studies have
been conducted by the Governmamnt to identify major air pollution sources and their
contributions to ambient air pollution levels in the country including Northern India
and the National Capital Region. Air pollution in the gangetic plains Of Northern India
is a combination of various meteorological factors and is peculiar to this area owing
to a trough profile of the gangetic plains, presence of alluvial soil and wind disturbances
from the Himalayan region etc.

The major sources of air pollution due to participate matter are industries, road
dust suspension, construction, transport, biomass/garbage burning etc. As per study
conducted by TERIARAI (August, 2018 report), sub-sectoral contribution to PM10 in
Delhi in the winters of 2017 is as under:

Industry - 27%, Dust (Soil, Road and Construction) - 25%, Transport - 24%
Residential - 9%, Agriculture Burning - 4% and Others-10%.

(c) and (d) Central Government has taken a number of regulatory measures for
prevention, control and abatement of air pollution. A Comprehensive Air Plan (CAP) for
Delhi and NCR has been developed identifying action and implementing agencies. The
Central Government has notified a Graded Response Action Plan (GRAP) for Delhi and
NCR for different levels of pollution. The nature, scope and rigor of measures to be
taken are linked to levels of pollution viz. severe + or emergency, severe, very poor,

moderate to poor and moderate, after due consideration by authorities concerned.

Also, Ministry of Environment, Forest and Climate Change has launched National

Clean Air Programme (NCAP) in January, 2019 to tackle the problem of air pollution in
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a comprehensive manner with a target to achieve 20 to 30 % reduction in PM, and
PM, ./concentrations by 2024, with 2017 as base year. The plan includes 102 non-
attainment cities, across 23 States and Union Territories, on the basis of their ambient
air quality data between 2011 and 2015 which includes cities of the States of Rajasthan,
Uttar Pradesh, Punjab and Ghaziabad and Noida of Delhi NCR. Details of other initiatives

taken by the Government are given in the Statement (See below).

(e) During 2019-20, for implementation of city specific action plans under the
NCAP an amount of ¥ 30.72 crore has been released to 13 cities of Uttar Pradesh and
T 12.48 crore to 09 cities of Punjab. The funds have been released for Installation and
commissioning of Continuous Ambient Air Quality Monitoring Stations (CAAQMS),
Purchase of Mechanical street sweepers and water sprinklers, Source Apportionment
studies, Greening and paving, Public awareness, Capacity building and Installation of
manual monitoring stations. In FY 2018-19, ¥90.00 lakh was released for expansion of
manual ambient air quality monitoring stations under the NCAP. Funding for air pollution
abatement and control in Delhi is being specifically managed through the Environmental
Protection Charges (EPC) levied on sale of diesel vehicles with engine capacity of 2000
CC and above. Up till January, 2020, funds to the tune of approximately I 174.37 crore

has been generated under the said EPC.

In order to control stubble burning, a new Central Sector Scheme on 'Promotion
of Agricultural Mechanization for In-Situ Management of Crop Residue in the States
of Punjab, Haryana, Uttar Pradesh and NCT of Delhi" is being administered by Ministry
of Agriculture and Farmers' Welfare, with outgo of Central funds of ¥ 1178.47 crore
during 2018-2020. This scheme is being continued in 2020-21, with a tentative budgetary
provision of ¥ 600 crores (100% Central grants).

Statement

Initiatives taken by the Government for the abatement and control
of air pollution

Vehicular Emissions

e BS-IV standards adopted from 1st April, 2017. Leapfrogging from BS-IV to BS-VI
fuel standards since 1st April, 2018 in NCT of Delhi, in NCR since October, 2019
and by 1st April, 2020 in the rest of the country for both fuel as well as vehicles.
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About Rs 60000 crore was spent on switching over to BS VI fuels.

e 80% reduction in particulate matter emissions in BS 1V heavy duty diesel vehicles
with respect to BS 111 and further 50 % reduction in PM due to BS VI standards
with respect to BS IV.

e Operationalization of Eastern Peripheral Expressway & Western Peripheral
Expressway in 2018 at a cost of about Rs 17000 crore to divert non-destined traffic
from Delhi. About 60000 vehicles are diverted on these roads daily.

. Introduction of cleaner / alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol
blending in petrol.

. In Delhi, about 500 new CNG stations have been opened during the last 5 years.

. Use of RFID tags have been made mandatory for commercial vehicles entering
Delhi. This has resulted in decrease in traffic congestion at Toll collection/
Environmental Compensation Charge collection centres.

*  Network of metro has expanded in Delhi NCR with Total length of 377 km and 274
stations at a cost of about Rs 70000 crore. It is used by over 30 lakh people every
day and due to this about 4 lakh vehicles are avoided on roads, thereby reducing
pollution considerably.

e To promote electric vehicles, Faster Adoption and Manufacturing of Electric
\ehicles (FAME -2) scheme has been rolled out with an outlay of Rs 10000 crore
for 3 years. DHI has sanctioned 300 buses for Delhi and 100 buses for DMRC
under this scheme so far.

e Permit requirement for electric vehicles has been exempted.

e Promotion of public transport and improvements in roads and building of more
bridges to ease congestion on roads.

Industrial Emissions
e Stringent emission norms for Coal based Thermal Power Plants (TPPs).
. Badarpur thermal power plant has been closed from 15th October, 2018.

e Pet coke and furnace oil have been banned as fuel in Delhi and NCR States. Import
of pet coke to be done by industries using it as: a feedstock/in process across
the country.
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Out of about 4700 industrial units in Delhi - NCR, about 2600 units have shifted
to PNG.

Installation of on-line continuous (24x7) monitoring devices in all red category
industries in Delhi and NCR. 512 industrial units in Delhi- NCR have installed it

out of about 603 units.

Revision of emission standards for industrial sectors from time to time. SOx and

NOx standards for boilers have been introduced.

About 2800 brick kilns have been shifted to zig-zag technology in Delhi and NCR.
Only brick kilns with zigzag technology can operate in Delhi and NCR.

Crop Residue Management

In order to prevent stubble burning, a new Central Sector Scheme on 'Promotion
of Agricultural Mechanization for In-Situ Management of Crop Residue in the
States of Punjab, Haryana, Uttar Pradesh and NCT of Delhi' for the period from
2018-19 to 2019-20 is being implemented by Ministry of Agriculture and Farmers'
Welfare with the Total outgo from the Central funds of ~ 1178.47 crore.

The State Governments during 2018-19 have supplied more than 1,00,000 machines
to the individual farmers and Custom Hiring Centres on subsidy for in-situ

management of crop residue.

A reduction of about 18.8% and 31% in active fire incidents in Punjab, Haryana
and Uttar Pradesh has been recorded in 2019 over the figures for 2018 and 2017,

respectively.

Solid Waste

Notifications of 6 waste management rules covering solid waste, plastic waste, e-

waste, bio-medical waste, C&D waste and hazardous wastes issued in 2016.
Ban on burning of biomass/garbage.

3 Waste-to-Energy (W-t-E) plants are currently operational in Delhi with a Total
capacity of 5250 Ton Per Day (TPD) generating 59 MW.

A 200 TPD waste to compost plant is also operational in Delhi.
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. Bioremediation and biomining of landfill sites have also been undertaken in Delhi.

*  Number of mechanised road sweeping machines has been increased significantly

and presently 58 machines are deployed for cleaning of roads in Delhi.
Construction and Demolition (C&D) Actiivities

e SoPs and notification regarding dust mitigation measures for construction and

demolition activities have been issued.

e Three C&D waste processing plants with 2650 TPD capacity are operational in
Delhi. About 3.4 lakh ton of end products have been used till 15th February, 2020.

Monitoring

. Notification of National Ambient Air Quality Standards in 2009 and launch of
National Air Quality Index in 2015.

*  Ambient air quality is monitored at 793 locations covering 344 cities in 28 States
and 7 Union Territories (UTs) across the country under National Air Quality
Monitoring Programme (NAMP). Under NAMP, PM2.5 is monitored at 274 locations

covering 132 cities.

. Implementation of Air Quality Early Warning System for Delhi in October, 2018 in
association with Ministry of Earth Sciences (MoES). The system provides timely

alerts to implementing agencies for facilitating proactive actions.
Technical Interventions

»  Pilot projects were deployed in Delhi for evaluation of air pollution mitigation

technologies:

e Ambient air purification through Wind Augmentation and Purification Units
(WAYUs) for pollution abatement at traffic intersections and Pariyayantra
filtration units on 30 buses was evaluated. Though minimal improvement in
ambient air quality was observed, however, WAYU may be explored for

providing improved air quality at localised levels.

e Application of dust suppressant -The effectiveness of the dust suppressant

lasted up to 6 hours after which it had to be reapplied. About 30% reduction
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in dust concentrations was observed up to 6 hours Advisory has been

issued to State Boards to use dust suppressant.

e The Project Appraisal and Approval Committee at CPCB constituted for
utilization of Environment Protection Charge (EPC) Fund has in-principle
approved the proposal for installation of one smog tower at Anand Vihar in
Delhi.

¢ Research projects are being carried out by CPCB in collaboration with premier
institutions like 11T, NEERI, etc. under Environment Protection Charge (EPC) funds.

e Lack of certification system of ambient air quality monitoring instruments in India
was identified. A certification scheme has been established in collaboration with
National Physical Laboratory (NPL).

¢ Regular engagements with technical bodies and experts have been undertaken for
knowledge sharing.

Long-Term Ecological Observatories project

2426. SHRI JOSE K. MANI: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the progress under the Long Term Ecological Observatories project since
2015;

(b) the number of projects approved under the National Adaptation Fund on

Climate Change since 2015; and

(c) the number of the above approved projects which focuses on awareness/

information dissemination?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Ministry of Environment
Forest and Climate Change has launched the Long Term Ecological Observatories
(LTEO) Programme, which is a multi-institutional, multi-disciplinary project led by the
Indian Institute of Science, Bengaluru. The main goal is to pick up signals of climate
change impacts on biodiversity across the country. The project is to contribute
substantially to regional capacity building in the science of climate change and

biodiversity. First phase, over 5 years, include monitoring a range of themes and
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species across the Indian subcontinent including soil, forests, grasslands, invertebrates,
fish, herpetofauna, birds, animal movement and marine ecosystems. The work has been
initiated at 6 index sites representing different biomes including the Northwestern Arid
Zone (Gujarat), Western Himalaya (Uttarakhand and Himachal Pradesh), Eastern Himalaya
(Arunachal Pradesh), Central India (Madhya Pradesh), Western Ghats (Tamil Nadu,
Kerala and Karnataka), and Andaman and Nicobar Islands. A Total amount of INR 40
crore has been sanctioned under LTEO program so far with approved nine modelling
studies, nineteen weather stations at 8 sites, twenty-five field unit stations and one

coordination cell.

(b) and (c) The Central Sector Scheme 'National Adaptation Fund for Climate
Change (NAFCC)' was operationalized in 2015-16. The overall aim is to support concrete
adaptation activities which are not covered under on-going activities through the
schemes of State and National Government. The National Bank for Agriculture and
Rural Development (NABARD) is the National Implementing Entity (NIE) for this
scheme. Till February 2020, 30 projects have been approved for 27 States/Union Territories
(UTs) at a Total cost of INR 847.48 crore and INR 459.21 crore has been released.

Awareness/information dissemination is an integral component of all projects.

Calibration of real time and manual air quality monitors

2427. SHRI VIJAY GOEL: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether Government is aware that real time air quality monitors and manual

air quality monitors are not calibrated;

(b) whether Government is aware that this leads to discrepancies in air quality

standards;

(c) whether Government has taken any steps to calibrate real time air quality

measures and manual air quality monitors; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) Central Pollution Control
Board (CPCB) along with State Pollution Control Boards (SPCBs) and Pollution Control
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Committees (PCCs) monitor the ambient air quality at 793 locations covering 344 across
the country under National Air Quality Monitoring Programme (NAMP). CPCB in
association with SPCBs/PCCs has installed 208 Continuous Ambient Air Quality
Monitoring Stations (CAAQMS) in 115 cities the country. The instruments installed at
the Continuous Ambient Air Quality Monitoring Stations (CAAQMS) are regularly
calibrated. CPCB has developed guidelines for carrying out ambient air quality monitoring.
Calibration of instruments is an integral part of guidelines for monitoring of manual and
real time stations. The monitoring agencies such as SPCBs and PCCs conduct calibration
of field measuring instruments at regular intervals. Further, Officials from CPCB Regional
Directorates (RDs) periodically visit to monitoring stations and carries out regular
training program to ensure proper methodology for sampling and analysis including

calibration etc.

Projects awaiting clearance in Kerala

2428. SHRI ELAMARAM KAREEM: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the details of developmental projects of Kerala Government awaiting

environmental clearance from the Central Government;

(b) the average time taken in deciding on the clearance for developmental

activities like roads and bridges;

(c) the number and other details of National Highway projects stopped so far

due to not getting permission from the Ministry; and

(d) the details of actions taken by Government to fastrack decisions on such

clearance requests on development projects?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) No proposal of Kerala
Government for developmental projects is presently pending with the Ministry for grant

of the environmental clearance.

(b) The average time taken during 2019 in granting environmental clearance for

developmental projects like roads and bridges was 86 days.
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(c) The Ministry has appraised and granted the environmental clearance for 22
National Highway projects in last three (3) years No National Highway project is

presently pending in the Ministry for want of Environmental Clearance.

(d) Ministry has taken following steps to expedite the issuance of environmental

clearance, inter alia, including:-

e Launching of Single-Window Integrated Environmental Management System
named PARIVESH (Pro-Active and Responsive facilitation by Interactive,
Virtuous and Environmental Single-window Hub) for a complete online,
expeditious and transparent system for environment, forest, wildlife and

CRZ clearances in the country.
* Adoption of standard Terms of Reference.
* Flexibility in collection of baseline data.
e Formulation of standard environmental clearance conditions.
e Alert through SMS to the project proponents.

o Delegation of more powers to the State Level Environmental Impact

Assessment Authority.
» Standardization of Forms for application.
Construction of roads in reserved forest areas

2429. SHRI A. K. SELVARAJ: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that Government is considering to give permission to
construct roads in reserved forest area for the benefit of people living in tribal hamlets

there;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has received many such requests

from various State Governments in this regard; and

(d) if so, the details thereof?



128 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) Government of India
accords prior approval for different developmental activities including roads, in forest
areas under the provisions of Forest (Conservation) Act (FCA), 1980 after due diligence

of the proposals received in this regard.

With a view to facilitate development of critical public utility infrastructure which
involve forest areas, the Central Government has accorded General Approval under
FCA, 1980 for allowing non-forest use of forest land for 15 categories of projects,

including construction/widening of roads involving forest area up to 1 ha.

Upgradation of roads, constructed in forest areas prior to 25th October 1980, from
'kutcha to pucca' is permissible without attracting the provisions of FCA, 1980. Black
topping and bituminous work of forest roads (management works) which have been
brought under Pradhan Mantri Gramin Sadak Yojana is also permitted without attracting

the provisions of the FCA.

Further, with a view to speed up the process of decision making, the power to
accord prior approval for all linear proposals like construction of road, transmission
lines, railway lines, etc. has been delegated to the Ministry of Environment, Forest and

Climate Change's Regional Offices irrespective of the area.

Amending National Forest Policy, 1988

2430. SHRI SUSHIL KUMAR GUPTA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that there is no clear definition of forest that is accepted

nationally and States are left to determine their own definition of forests;

(b) whether it is also a fact that forests are currently governed by the National
Forest Policy, 1988;

(c) whether Government has any plan to update this policy; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) In so far as the application of



Written Answers to [16 March, 2020] Unstarred Questions 129

Forest (Conservation) Act, 1980 is concerned, the term ‘forest' is understood according
to its dictionary meaning. This description covers all statutorily recognized forests,
whether designated as reserved, protected or otherwise for the purpose of Section 2(i)
of the Forest (Conservation) Act, 1980. The term "forest land", occurring in Section 2,
not only includes "forest" as understood in the dictionary sense, but also any area

recorded as forest in the Government record irrespective of the ownership.

(b) The National Forest Policy, 1988 is the main policy document containing
guiding principles for conservation, protection and management of forests in the

country.

(c) and (d) After wide consultations with all major stakeholders and incorporating
their feedbacks, the Ministry of Environment, Forest and Climate Change has prepared
a draft to update the existing National Forest Policy, 1988, and amongst other objectives,
to give added focus on improving livelihoods of people based on sustainable
management of forests for ecosystem services, increasing productivity of forests,
forest management for water and ecological security, addressing Climate Change issues,

etc.

Environmental clearance to road projects in Punjab

2431. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to state:

(@ the number of proposals received from various State Governments particularly
from Punjab Government for getting the environmental clearance for various road

projects during the last three years;
(b) the number of projects out of them, cleared so far; and
(c) the time by which the remaining proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Ministry has received
five(5) road projects from the State Governments of Haryana (1 No.) and Maharashtra
(4 Nos.) during last three years No proposal has been received from the Punjab
Government for seeking environmental clearance for any road project during this

period.
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(b) All of these proposals have been granted Environmental Clearance by this

Ministry.

(c) No road proposal from any State Government is presently pending with the

Ministry for grant of environmental clearance.

Census of Asiatic lions, tigers and elephants

2432. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the percentage growth in number of Asiatic lions, tigers and elephants in

the country;

(b) the population of Asiatic lions, tigers and elephants in the country as per

the last three census for these three animals respectively;

(c) the steps taken by Government to curb animal-human conflicts in respect

of these three animals in last three years; and

(d) details of the track record and performance of respective States in conservation

of these three wild animals in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) As per available
information, the population of Asiatic Lions, Tigers and Elephants as estimated during

the last three censuses are as follows:-

Asiatic Lion:
Sl. No. Year Population (nos.)  Percentage growth
1 2005 359 45.68 % between
2005 and 2015
2 2010 411

3. 2015 523
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Tiger:
SI. No. Year Population (nos.)  Percentage growth
1 2010 1706 73.91 % between
2. 2014 2226 2010 and 2018
3 2018 2967
Elephant:
SI. No. Year Population (nos.)  Percentage growth
1 2007 27694 8.19% between
2. 2012 30051 2007 and 2017
3 2017 29964
(c) The steps taken by the Government to curb animal-human conflicts in

respect of these three animals in last three years is as follows:-

0]

(i)

(i)

(iv)

Ministry of Environment, Forest and Climate Change through its Centrally
Sponsored Schemes (CSS) namely 'Project Tiger', 'Project Elephant’,
'‘Development of Wildlife Habitats (DWH)' provides funds to States
Governments and Union Territory Governments for carrying various activities
including management of the animal-human conflicts.

To mitigate wildlife conflict along the linear infrastructures like rail tracks,
roads/highways and power transmission lines passing through the Protected
Areas and other wildlife rich areas. Ministry has released the guidelines
"Eco-Friendly Measures to Mitigate Impacts of linear infrastructure on
Wildlife".

Periodic awareness campaigns are conducted by State Forest Departments
to sensitize guide and advise the general public on man-animal conflict,
including dissemination of information through various forms of media.

All the elephant range States/ UT Administrations have been directed to
implement guidelines for management of Human Elephant conflict issued by
the Ministry on 06.10.2017.
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(v) Regular patrolling by the field staff in the vulnerable areas to reduce the
conflict.

(vi)  Co-ordination with Railways for reducing Human- Elephant and Human Lion
Conflict.

(vii)  Ministry has recently, raised the Ex-gratia rates in connection with wildlife
depredation on 9th February, 2018. The enhanced compensation amounts
are as follows:-

SI. No. Nature of damage Amount of
caused by wild animals ex-gratia relief
1. Death or permanent incapacitation ¥ 5,00,000/-
2. Grievous injury ¥ 2,00,000/-
3. Minor injury Cost of treatment

up to ¥ 25000/-per person

4. Loss of property/crops State/UT Governments
may adhere to the cost

norms prescribed them.

(d) As seen from (a) and (b), the number of all the three species has increased.

OCEMS data

2433. SHRI DEREK O'BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether air pollution levels of PM 2.5, NOx, SOx and CO, recorded since
2017, by each of the Online Continuous Emission Monitoring Systems (OCEMS) installed
was too 'voluminous' and is available with the Central Pollution Control Board (CPCB),

if so, whether CPCB data is also available to the public and if so, the details thereof;

(b) if not, whether Ministry plans to direct the CPCB to release this data to the

public at once; and

(c) the manner in which the general public can access this data about the

quality of air?



Written Answers to [16 March, 2020] Unstarred Questions 133

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) The CPCB captures data
pertaining to 17 categories of industries in the Online Continuous Emission Monitoring
Systems (OCEMS). The data is voluminous since the system captures data in every 15
minutes interval. OCEMS data is available in public domain though various websites
of SPCBs. The URL link to the same is also available at CPCB Website at https://

cpcb.nic.in.
Plantation of fruit bearing trees

12434. SHRI RAMKUMAR VERMA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government is promoting the plantation of fruit bearing or pulp and
paper giving trees in forests;

(b) if so, the details and the numbers of such trees planted in the forests of
Rajasthan; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Meeting the requirement of
fuel-wood, fodder, minor forest produce including fruits and small timber of the rural
and tribal population is one of the objectives of the National Forest Policy 1988.
Ministry of Environment, Forest and Climate Change (MOEF&CC) is implementing two
major afforestation schemes namely National Afforestation Programme (NAP) for tree
plantation in degraded forests and National Mission for a Green India (GIM) for
plantation on landscape basis. The schemes are being implemented with active
involvement of the local people. The plantation species are selected on the basis of
ecological conditions, other local factors and the needs of the local people. Native
forest species are encouraged for plantation in the forest areas giving importance to
trees with multiple uses including fruit bearing trees. Besides Compensatory Afforestation
Fund Rules, 2018 also contain provisions for taking up assisted natural regeneration,
artificial regeneration and silvicultural operations in forest in order to improve and

expand forest and tree cover.

tOriginal notice of the question was received in Hindi.
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In so far as meeting the needs of forest-based industries including paper and pulp
industry is concerned, the National Forest Policy 1988 provides that as far as possible,
a forest based industry should raise the raw material needed for meeting its own
requirement, preferably by establishment of a direct relationship between the factory
and the individuals who can grow the raw material by supporting the individuals with

different inputs, such as credit, technical advice, etc.

(b) and (c) As per information received from Rajasthan Forest Department, plantation
of pulp and paper giving trees is not promoted in the State. Due to harsh climatic
condition i.e. scanty rainfall, extreme temperatures etc. preference is given to thorny
and hardy species for plantation in desert districts of Rajasthan. However, in southern
part of the State, fruit bearing trees like Amla, Imli, Jamun, Karonda, Ber, Mahua,

Sitaphal, Khirni etc. are planted in forest areas along with other species.

Utilisation of CAMPA fund for elephants

2435. SHRI PRASANNA ACHARYA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government is aware that a number of elephants are killed/injured

due to accidents on the railway track while crossing railway lines;

(b) if so, the number of such accidents and number of casualties that occurred
during the last five years, reasons of such accidents and the remedial steps taken so

far; and

(c) whether Compensatory Afforestation Fund Management and Planning
Authority (CAMPA) fund are allowed to be used as remedy for this problem, if so, the

guidelines thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Elephants killed /injured due
to accidents on the railway track have been reported from various parts of the country.

However the number of elephant deaths are showing a declining trend over the years.

(b) The details of elephant deaths due to train accidents, as per the information

received from States, during the last five years are given below:-
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Year 2014-15 2015-16 2016-17 201718  2018-19

No. of elephant deaths 6 n 21 20 19

The major reasons for the death of elephants in train accidents include:-

() Lack of passage to cross the train routes for wild animals,

(i) Steep embankment at places and lack of escape routes,

(iii)  Non compliance of speed restriction in the elephant habitat by loco pilots,

(iv) Increased frequency of trains, poor visibility due to fog, etc.

As per information received from the Ministry of Railways (Railway Board), a
number of measures are taken by Zonal Railways in coordination with Ministry of
Environment, Forest & Climate Change which have resulted in saving of elephants. The

preventive measures undertaken include the following:-

(i) Imposition of permanent and temporary speed restrictions in identified
elephant corridors,

(i) Provision of signage board to warn loco pilots about identified elephant
corridors,

(iii)  Sensitization of train crew and Station Masters on a regular basis,
(iv)  Need based clearance of vegetation on the sides of track within railway land,

(v) Construction of underpasses and ramps for movement of elephants at
identified locations,

(vi) Installation of Honey Bee sound system to scare away the elephants from
coming near the track,

(vii) Deputing Forest Department staff in Railway control offices to liaison with
Railway and engagement of elephant trackers by Forest Department for
timely action by alerting Station Masters and Loco Pilots, and

(viii) Coordination meetings between State Forest Department and Railway
department.

(c) Utilisation of CAMPA funds for the following wildlife management activities

is permissible under Rule 5(2) of Compensatory Afforestaion Fund Rules, 2018:-
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(i) improvement of wildlife habitat, as provided in the approved wildlife
management plan or working plan;

(i) planting and rejuvenation of forest cover on non-forest land falling in
Wildlife corridors; and

(iii)  establishment, operation and maintenance of animal rescue centre and
veterinary treatment facilities for wild animals.

Deaths of forest guards on line of duty

2436. SHRI MD. NADIMUL HAQUE: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government is aware of deaths of forest staff workers in the line

of duty every year;

(b) if so, the details of number of forest guards and other workers who have

died on duty during the last three years; and

(c) the details of schemes announced for and compensation awarded to families

of forest guards who have died on duty during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) As per information
received from various State Governments/ Union Territories the TotaL humber of deaths
of forest guards and other workers is reported as 72, which includes 34 forest guards
and 38 other workers during the last 3 years.

(c) Ex-gratia relief / lump sum amount is paid to the deceased's families of
forest guards by the State Government/ Union Territories as per their respective schemes.

Supporting organisations doing exemplary work in increasing green cover

2437. DR. SANTANU SEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@  whether Government is aware of Organisations like ECOSIKH doing exemplary
work in increasing green cover by taking a pledge to plant more than one million trees
on the occasion of 550th birth anniversary of Guru Nanak Dev and creating and

maintaining more than 150 sacred forests throughout the country;
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(b) whether Government has any plans/proposals to help these type of

organisations in increasing green/forest cover of the country; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) As per the information received
from Department of Forest and Wildlife Preservation, Punjab, the State has planted
approximately 77 lakh plants in 12986 villages in cooperation with communities, NGOs

and civil societies to commemorate the 5501 birth anniversary of Guru Nanak Dev.

(b) and (c) The Compensatory Afforestation Fund Rules 2018 provides for use of
the funds for establishment, up-gradation and maintenance of modern nurseries and
other planting stock production facilities for production of Quality Planting Material
(QPM). Such QPM may be used for improving and expanding forest in the State
including with the help of local people, NGOs, etc. Some States including Punjab, are
providing free saplings to progressive NGOs for taking up plantations in their State.
The Government of Punjab has also launched a scheme titled "Ghar Ghar Haryali" under
which 32 lakhs plants have been supplied to various stakeholders including ECOSIKH
and other NGOs.

Adverse impact on health of infants due to pollution

12438, DR. KIRODI LAL MEENA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that the health of the new born infants is being adversely

affected due to the effects of pollution;
(b) if so, the details thereof; and

(c) the details of the scheme formulated by Government to control the increasing

infant mortality rate caused by the effects of pollution?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Any pollution, such
as household air pollution, water pollution, noise pollution, etc., may affect new born
infants. However, there are no conclusive data available in the country to quantify the
extent of morbidity, exclusively due to pollution. Health effects of pollution are synergistic
manifestation of various factors which include socio-economic status, food habits,

medical history, immunity, heredity, etc. of the individuals.

(€) The Government has formulated various schemes/programmes to address,
inter alia, child mortality and morbidity like Pradhan Mantri Surakshit Matritva Abhiyan
(PMSMA), Surakshit Matritva Aashwasan (SUMAN), Reproductive, Maternal, Newborn,
Child, Adolescent Health and Nutrition (RMNCAH+N), Navjaat Shishu Suraksha
Karyakram (NSSK), Rashtriya Bal Swasthya Karyakram (RBSK), etc. In addition, specific
schemes have been formulated with a vision for providing healthy environment for
citizens like, Pradhan Mantri Ujjwala Yojna (PMUY), Swachh Bharat Mission, Jal Jeevan
Mission and National Clean Air Programme (NCAP). The National Clean Air Programme
(NCAP) launched in January 2019 aims to tackle the problem of air pollution in a
comprehensive manner with targets to achieve 20 to 30% reduction in PM, and pm,,

concentrations by 2024.
Containing pollution level in cities

2439. SHRI SYED NASIR HUSSAIN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has been successful in containing and gradually
bringing down the pollution levels in the Indian cities as a part of any targeted

approach, on par with international norms and protocols;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) The Central Government
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has taken several measures for prevention, control and abatement of pollution across
the country which inter-alia includes formulation and implementation of National Clean
Air Programme for the country; Comprehensive Action Plan, Graded Response Action
Plan for Delhi NCR; monitoring network for assessment of ambient air quality;
Leapfrogging from BS-1V to BS-VI fuel standards since 1st April, 2018 in NCT of Delhi
and by 1st April, 2020 in the rest of the country; Introduction of cleaner / alternate fuels
like gaseous fuel (CNG, LPG etc.); ensuring stricter norms for reducing industrial
emissions; management of Municipal, hazardous, chemical and industrial waste through

suitable notifications/regulations etc.

Considering the standard procedures laid down globally and the specific geo-
climatic condition and health based studies, the Government notified National Ambient
Air Quality Standards. The Central Pollution Control Board presently monitors ambient
air quality in 793 locations covering 344 cities across the country under the National
Air Quality Monitoring Programme (NAMP). Most of the cities have been found
complying to the National Standards with respect to SO, & NO, levels. Further, the
Central Government launched National Clean Air Programme (NCAP) as a long-term,
time-bound, national level strategy aiming to reduce PM, and PM, , concentrations by

20% to 30% by 2024 keeping 2017 as the base year.
Deaths of elephants due to electrocution

2440. SHRIMATI SAROJINI HEMBRAM: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the reported number of elephants deaths in various States due to electrocution

during their movements in forest areas, rural areas and other areas;

(b) whether Government has taken any steps to strengthen or enhance the
infrastructure or other related issues so as to stop the deaths of elephants due to
electrocution on coming in contact with electric infrastructure during their movement;

and

(c) if so, the details thereof?



140  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYQ): (a) The details of elephant deaths

due to electrocution, as per information received from states, are given the Statement

(See below).

(b) and (c) The Government has taken following measures to reduce elephant

death due to electrocution in the country:

0]

(ii)

(i)

(iv)

V)

(vi)

Financial and technical assistance is provided to elephant range states
under the Centrally Sponsored Scheme 'Project Elephant', to protect
elephants, their habitat and corridors, to address issues of man-elephant
conflict and the welfare of captive elephants. The Scheme has also a
component for ex-gratia relief in case of human death/injury and damage

to property/crop loss.

Wildlife Institute of India in consultation with the Ministry of Environment
Forest & Climate Change, National Highway Authority, National Tiger
Conservation Authority and World Bank Group has published a document
namely 'Eco-friendly Measures to Mitigate Impacts of Linear Infrastructure’
to assist project agencies in designing linear infrastructtire, including electric

transmission lines, in a manner that reduces human-animal conflicts.

The concerned user agencies have been requested to take necessary steps
for compliance of Electricity Rules & Regulations and to maintain minimum
ground clearance for electric transmission lines for minimizing death of

elephants due to electrocution.

Notification of critical elephant habitats as "Elephant Reserves" for better

management of wild elephants.

The elephant States have been directed to implement Guidelines for

Management of Human Elephant Conflict issued by the Ministry on 6.10.2017.

Various other Centrally Sponsored schemes being implemented by this

Ministry contribute to the improvement in the natural habitat of elephants
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by augmenting water sources, planting of fodder trees, regeneration of

bamboo etc. Such schemes include Development of Wildlife Habitat and

Project Tiger. The Compensatory Afforestation Fund Act 2016 and the Rules

made there under also provide for use of the Fund for development of

wildlife habitats, including for elephants, establishment of animal rescue

centres, etc. which also contribute to reduction in Human-Elephant Conflict.

Elephant deaths due to electrocution from 2016-17 to 2018-19

Statement

Sl. No. State 2016-17 2017-18 2018-19
1 2 3 4 5

1 Andhra Pradesh 1 0 2
2 Arunachal Pradesh NR NR 0
3 Assam n 24 9
4 Chhattisgarh 3 2 6
5 Jharkhand 0 1 1
6 Karnataka 6 10 9
7 Kerala 5 4 6
8 Maharashtra 0 0 0
9 Meghalaya 1 3 0
10 Nagaland 0 4
n Odisha 9 24
2 Tamil Nadu 7 n 10
13 Tripura 0 0 NR
14 Uttar Pradesh 3 0 3
15 Utttarakhand 4 3 3
16 West Bengal 9 2 4

TotaL 5% 69 81
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Measures to deal with high carbon emissions in the country

2441. SHRI G.C. CHANDRASHEKHAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the measures adopted to deal with high carbon emissions in the country,

especially in urban areas;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) Despite having no
binding obligation under the United Nations Framework Convention on Climate Change
(UNFCCC), India announced its voluntary goal to reduce the emission intensity of its
GDP by 20-25% by 2020 in comparison to 2005 level. Under the Paris Agreement, India
submitted its Nationally Determined Contribution (NDC) to UNFCCC outlining eight
targets for the period 2021-2030. One of the targets under NDC is to reduce the
emissions intensity of its GDP by 33 to 35 per cent by 2030 from 2005 level. The
Government is implementing National Action Plan on Climate Change (NAPCC) which
provides an overarching policy framework for all climate actions. NAPCC comprises of
eight core Missions, including a specific National Mission on Sustainable Habitat that
includes schemes and programmes to promote energy efficiency in buildings,
management of solid waste and modal shift to public transport. 33 States and Union
Territories have also prepared State Action Plan on Climate Change (SAPCC) consistent
with the objectives of NAPCC. As per India's second Biennial Update Report (BUR)
submitted to the UNFCCC in December 2018, emissions intensity of India's GDP has
decreased by 21% in 2014 as compared to 2005 levels.

Environmental Clearance to coal powered plants

2442. SHRI D. KUPENDRA REDDY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:
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(@ whether it is a fact that India is close to halfway towards meeting the 2022

target of installing 175 GW renewable energy in the country;
(b) if so, the details thereof;

(c) whether it is also a fact that Government data also points to the country
simultaneously setting up coal powered plants of over 100 GW capacity, the pollution

from which will hinder its Paris Agreement goals; and

(d) if so, the details thereof and the reasons for granting environmental clearance
by the Ministry to power plants of about 61 GW capacity which are presently under

construction?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Government has set
a target of installing 175 GW of renewable energy capacity by the year 2022 which
includes 100 GW from solar, 60 GW from wind, 10 GW from Biomass and 5 GW from
Small Hydroelectric Projects. So far a Total of 86.75 GW renewable energy capacity has
been installed as on 29.02.2020 which includes 34.40 GW from solar, 37.67 GW from
wind, 10 GW from Biomass and 4.68 GW from Small Hydroelectric Projects in the

country.

(c) and (d) Simultaneous setting up of coal power plants of over 100 GW capacity
is not likely to hinder the Paris Agreement goals. Based on the developmental needs
of the Country and requirement of power, the Central, State Governments and Private
Sectors apply for the grant of Environmental Clearance for setting up of coal-based
Power Plants to the Ministry of Environment, Forest and Climate Change. As per the
guidelines of E1A Notification, 2006 and amendment thereof, the Projects are appraised
in the Ministry and Environmental Clearance is granted duly prescribing conditions for
protection and preservation of Environment. Thereafter, the letter of Intent (Lol) is

issued by the Ministry of Power.

The details of under construction Thermal Power Projects in the country along

with LOA date are given in the Statement.



Statement

Details of Under Construction Thermal Power Projects in the country

Sl. No. Project Name / Impl. Agency/EPC or BTG LOA Date/ Unit No Cap. (MW)
ordered date

1 2 3 4 5 6

Central Sector

1. Bihar Barh STPP-1 /NTPC/Others Mar-05 U-1 660
Mar-05 U-2 660
Mar-05 U-3 660

2. Bihar Nabi Nagar TPP / JV of NTPC & Rlys/BHEL Jan-08 U4 250

3. Bihar New Nabi Nagar TPP /JV of NTPC & BSPGCL TG-Alstom & Bharat Jan-13 U-2 660
Jan-13 U-3 660

4. Jharkhand North Karanpura STPP/ NTPC / BHEL Feb-14 U-1 660
Feb-14 U-2 660
Feb-14 U-3 660

5 MP Gadarwara STPP/ NTPC /BTG-BHEL Mar-13 U-2 800

6. M.P. Khargone STPP/ NTPC/ EPC - L&T Mar-15 U-2 660
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10.
11
12,
13.

14.
15.
16.

17.

18.

Odisha
T.N.

Telangana

Chhattisgarh
U.P.
U.P.
U.P.

Rajasthan
Rajasthan

Jharkand

Odisha

Uttar Pradesh

Darlipalii STPP/ NTPC / SG- BHEL TG-JSW & Toshiba
Neyveii New TPP/ NLC/BHEL
Telangana STPP St-1 / NTPC/SG- BHEL TG- Alstom & Bharatforge

Lara STPP/NTPC / SG-Dooson TG-BGR Hitachi

Meja STPP/ JV of NTPC & UPRVUNL/ SG-BGR TG-Toshiba
Tanda TPP St 11/ NTPC/ SG: L&T/ TG: Alstom

Ghatampur TPP/ JV of NLC & UPRVUNL/ MHPS Boiler Pvt. Ltd.

Barsingar TPP ext/NLC/Reliance Infra
Bithnok TPP /NLC/Reliance Infra
Patratu STPP / JV of NTPC & Jharkhand Bidyut Vitran Nigam Ltd.

Rourkela PP-11 Expansion/NTPC-Sail Power Co Ltd (NSPCL)
(JV of NTPC & Steel Authority of India (SAIUVBHEL

Khurja SCTPP

Feb-14
Dec-13
Feb-16
Feb-16
Dec-12
Apr-12
Sep-14
Aug-16
Aug-16
Aug-16
Nov-16
Nov-16
Mar-18
Mar-18
Mar-18

May-16
Mar-19
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1 2 3 4 6
u-2 660
19. Uttar Pradesh Buxar TPP Jun-19 U1 660
uU-2 660
TotaL (Central Sector) 19780

State Sector

1 Assam Namrup CCGT / APGCL / BHEL Feb-09 ST 36.15
2. AP Dr.Narla Tata Rao TPS St-V / APGENCO / BTG- BHEL Oct-15 U-1 800
3. AP Sri Damodaran Sanjeevaiah TPP St-11 / APGENCO /BTG- BHEL Nov-15 U-1 800
4. Rajasthan Suratgarh SCTPP/RRVUNL / BHEL May-13 uU-7 660
May-13 U8 660
5. Telangana4 Bhadradri TPP/TSGENCO/ BHEL Mar-15 U-1 270
Mar-15 U-2 270
Mar-15 U-3 270
Mar-15 U4 270
6. TN. Ennore exp. SCTPP (Lanco) / TANGEDCO BTG-LANCO May-14 U-1 660

[VHaVS VArvy] 01 SJaMSUY UM 9pT
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T.N.

TN.
TN.

U.P.

Karnataka

U.P.

U.P.

Telangana

U.P.

Ennore SCTPP / TANGEDCO/ BHEL

North Chennai TPP St-111 TANGEDCO / BHEL

Uppur Super Critical TPP TANGEDCO /BHEL

Harduaganj TPS Exp-Il1 / UPRVUNL/Toshiba JSSW

Yelahanka CCPP BY KPCL

Jawaharpur STPP/ UPRVUNL/ Doosan

Obra-C STPP/ UPRVUNL/ Doosan

Yadadri TPS/TSGENCO/BHEL

Panki TPS Extn./ URVUNL

Sep-14
Sep-14
Jan-16
Feb-16
Feb-16
Sep-15
Nov-15
Dec-16
Dec-16
Dec-16
Dec-16

Oct-17

Mar-18

U-1

U-2

U-1

U-1

U-1

GT+ST

U-2

U-1

U-1

U-2

U-3

U4

U-1
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w
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1 2 3 4 5 6
16. T.N. Udangudi STPP Stage 1/ TANGEDCO, EPC-BHEL Dec-17 U1 660
U-2 660
17. Maharashtra Bhusawal TPS/IMAHAGENCO Jan-18 U-6 660
TotaL State Sector 18726.15
Private Sector
1 AP Bhavanapadu TPP Ph-1 / East Coast Energy Ltd. BTG-Chinese Sep-09 U-1 660
Sep-09 u-2 660
2. AP Thamminapatnam TPP stage -11 / Meenakshi Energy Pvt. Ltd. SG-Cether Dec-09 U-3 350
Dec-09 u4 350
3. Chhattisgarh Akaltara TPP (Naiyara) / KSK Mahandi Power Company Ltd./ Chinese Apr-09 U4 600
Apr-09 U5 600
Apr-09 U6 600
4. Bihar Siriya TPP (Jas Infra. TPP) / JICPL BTG-Chinese Mar-11 U-1 660
Mar-11 U-2 660
Mar-11 U3 660
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10.

11

12.

13.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Jharkhand

Jharkhand

Jharkhand

Jharkhand

Binjkote TPP/ SKS Power Generation (Chhattisgarh) Ltd. SG-
Cethar Vessels TG-

Lanco Amarkantak TPP-I1/ LAP Pvt. Ltd. BTG-DEC

Singhitarai TPP / Athena Chhattisgarh Power Ltd. BTG -DECL

Salora TPP / Vandana Vidyut/ BTG-Cether Vessles

Deveri (Visa) TPP / Visa Power Ltd. BTG-BHEL

Matrishri Usha TPP Ph-1 / Corporate Power Ltd. EPC-BHEL

Matrishri Usha TPP Ph-I1 / Corporate Power Ltd. EPC-BHEL

Tori TPP Ph-1 / Essar Power Ltd. BTG-China

Tori TPP Ph-1l / Essar Power Ltd.

Mar-11

Mar-11
Mar-11
Nov-09
Nov-09
Dec-09
Dec-09
Sep-09
Jun-10
Dec-09
Dec-09
Mar-11
Mar-11
Aug-08
Aug-08

U4

U-3

U4

U-3

U4

U-2

U-2

U1

U-1

U-3

U4

U-2

U-3
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1 2 3 4 6
14. Maharashtra Amravati TPP Ph-11 / Ratan India Power Pvt. Ltd. BTG-BHEL Oct-10 U-1 270
Oct-10 uU-2 270
Oct-10 U-3 270
Oct-10 U4 270
Oct-10 U5 270
15. Maharashtra Lanco Vidarbha TPP / LVP Pvt. Ltd. EPC-LANCO Nov-09 U-1 660
Nov-09 uU-2 660
16. Maharashtra Nasik TPP Ph-11 / Ratan India Nasik Power Pvt. Ltd. BTG-BHEL Nov-09 U-1 270
Nov-09 uU-2 270
Nov-09 U-3 270
Nov-09 U4 270
Nov-09 U5 270
17. Maharashtra Bijora Ghanmukh TPP / Jinbhuvish Power Generation Pvt. Ltd. / Sep-11 U-1 300
Sep-11 U-2 300
18. Maharashtra Shirpur TPP .Shirpur Power Pvt. Ltd.-BHEL Nov-11 U-2 150

[VHaVS VArvy] 01 SJaMsUY USNLM  0GT
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19. M.P. GorgiTPP / D.B. Power (MP) Ltd. BTG-BHEL Mar-11 U-1 660

20. Odisha Ind Barath TPP (Odisha) / Ind Barath /BTG-Cethar Vessels May-09 U-2 350

21. Odisha KVK Nilanchal TPP/ KVK Nilanchal / BTG-Harbin China Nov-09 U1 350

Nov-09 U-2 350

Nov-09 U3 350

22. Odisha Lanco Babandh TPP/LBP Ltd./BTG-Chinese Nov-09 U-1 660

Nov-09 u-2 660

23. Odisha Malibrahmani TPP / MPC BTG-BHEL Jun-10 U1 525

Jun-10 u-2 525

24. TN. Tuticorin TPP (Ind- Barath) / IBPIL / BTG-Chinese May-10 U-1 660

25. TN. Tuticorin TPP St-1V / SEPC/ EPC-MEIL (BTG-BHEL) Jan-14 U1 525
26. W.B. Hiranmaye Energy Ltd. (India Power corporation (Haldia) TPP

Haldia Energy Ltd. BTG-BHEL. Sep-10 U-3 150

TotaL (Private Sector) 23730

GRrAND ToTAL 62236.15
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Scientific disposal of fly-ash by thermal power plants

2443. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@) the existing system of disposal of fly-ash causing environmental pollution;

(b) whether Government is seriously considering the introduction of strict norms
for scientific disposal of fly-ash by the thermal power plants and the time-frame likely
to be fixed for compliance;

(€) whether there are certain difficulties that thermal power plants have in
scientific disposal of fly-ash and if so, the details thereof; and

(d) whether Government proposes to help them find a solution to their problems
to adopt scientific way for disposal of fly ash?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) As per the report of the Central
Electricity Authority (CEA), utilization of fly ash in 195 thermal power plants (TPPs) has
increased from 67.13% in 2017-18 to 77.59% in 2018-19. The remaining 22.41% of
unutilized fly ash is dumped in ash ponds.

(b)  The Ministry of Environment, Forest and Climate Change (MoEF&CC) issued
the first fly ash notification on 14th September, 1999, which has subsequently been
amended in 2003, 2009 and 2016. The fly ash notification (1999) mandates the use of
fly ash for the purpose of manufacturing ash-based products such as cement, concrete
blocks, bricks, panels or any other material or for construction of roads, embankments,
dams or for any other construction activity within a radius of 300 km from thermal
power stations (TPPs). Besides, it is also mandatory to use fly ash in the external
overburden, mines backfilling or stowing of mines within a distance of 50 km. In
pursuance of Hon'ble National Green Tribunal (NGT) order dated 20.11.2018 and
12.03.2019, in the matter of O. A. No. 102 of 2014, a Joint Committee comprising
MOoEF&CC, CPCB, Ministry of Power etc. has finalized an action plan to achieve 100%
fly ash utilization for non-compliant coal/lignite based TPPs. The maximum time period
has been given till 2020-21 for compliance.

(c) Difficulties reported by the TPPs in scientific disposal of fly ash are (i)
limited avenues of fly ash utilization near pit head TPPs; (ii) low availability of abandoned
mines for back filling by fly ash; and (iii) high cost of transportation of fly ash at longer
distances from TPPs.
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(d) An action plan for enhanced utilization for fly ash in mines, roads, bricks,
cements etc. has been prepared. MOEF&CC has requested Ministry of Power, Ministry
of Coal, National Thermal Power Corporation (NTPC), Central Electricity Authority,
Central Pollution Control Board, National Highway Authority of India, Indian Road
Congress, Bureau of Indian Standards etc. for implementation of the action plan. CPCB
has issued guidelines for disposal /utilisation of fly ash for reclamation of low lying
areas and in stowing of abandoned mines/quarries in environmentally sound manner.
MOoEF&CC vide OM dated 28th August, 2019 has issued amendment in the existing
environmental clearance conditions of thermal power plants and coal mines in line with

the fly ash notification, 1999 as amended from time to time.
Impact of Coastal Regulation Zone Notification

2444, SHRI VAIKO:
Dr. T. SUBBARAMI REDDY:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(@ whether the Coastal Regulation Zone (CRZ) Notification is impacting the
coastal regions of the country due to relaxation given and subsequent increase in

infrastructure activities;
(b) if so, the details thereof; and

(c) the measures taken by Government to protect the coastal areas from the
adverse effect of climate change vulnerabilities?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Coastal Regulation
Zone has been notified with a view to ensure livelihood security to the fishermen
communities and other local communities living in the coastal areas, to conserve and
protect coastal stretches and marine area and to promote development in a sustainable
manner based on scientific principles taking into account the dangers of natural hazards
in the coastal areas, sea level rise due to global warming etc. Based on the environmental
sensitivity of the coastal areas, the coastal stretches have been classified into four
broad categories viz. CRZ-1, CRZ-Il, CRZ-I1l and CRZ-1V and developmental activities
have been prohibited/permitted/regulated in these areas. Comprehensive management
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of the coastal areas of the country is provided through the Coastal Zone Management
Plans (CZMPs) in accordance with the provisions and regulations of the CRZ

Notification.

(c) The Ministry of Environment, Forest & Climate Change has formulated a
national strategy for coastal protection and issued guidelines for coastal protection
measures. Under the Integrated Coastal Zone Management Project (ICZMP), the Ministry
has also undertaken delineating and demarcating of Ecological Sensitive Areas (ESAS)
and the hazard line along the entire coast of the country. The hazard line is indicative
of the shoreline changes, including the sea level rise due to climate change and is a
projection of impact due to sea level rise, and shoreline changes over a long period
of time viz. over 100 years/ This line is required to be used by the Coastal State/UT
agencies concerned as a tool for Disaster Management for the coastal environment,

including planning of adaptive and mitigation measures.

Diversion of forest land

2445. KUMARI SELJA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the forest land diverted for non-forest purpose under Forest Conservation

Act, 1980 since 1980, year-wise and State-wise;

(b) whether compensation for taking away forest rights of forest dwellers
recognized under Scheduled Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Rights) Act, 2006 has been provided; and

(c) if so, State/UT-wise details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The requisite information is

given in the Statement (See below).

(b) and (c) All the approvals for non-forest use of forest land under the provision
of Forest (Conservation) Act, 1980 are granted after obtaining certificate of compliance
as per the requirement of Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006.



Statement

(A) Total area approved (in Ha.) for non-forest purpose under Forest (Conservation)

Category: All Categories

|Act, 1980 from 1980 to 1990, year-wise and State-wise;

(During the Period : 25.10.1980 to 31.12.1990)

Sl. No. State/UTs 1980 1981 1982 1983 1984 1985 1986 1987 1988 1989 1990

1 2 3 4 5 6 7 8 9 10 u 12 13

1. Andaman and Nicobar 0.00 0.00 0.00 035 196.56 0.00 3291 998 137140 52846 0.30

Islands

2. Andhra Pradesh 000 11000 16754 11290 13328 238.64 2171 0.00 10372.85 8.64 273.88
3. Arunachal Pradesh 0.00 0.00 62.90 4762 191.56 153 6.31 5.62 158 1223 318.98
4. Assam 0.00 000 19094 26884 8027 4250 26.62 212.95 9.78 14.06 7464
5 Bihar 0.00 0.00 000 27380  0.00 0.00 2097 464 82.06 2040 4.68
6.  Chandigarh 0.00 0.00 0.00 000 000 0.00 0.00 0.00 0.00 0.00 0.00
7. Chhattisgarh 0.00 0.00 0.33 19501 11554 55.75 15.28 590.82 3142 12222 50609.01
8. Dadra and Nagar Haveli 0.00 000 13843 192 000 0.00 0.00 0.00 0.00 0.00 0.00
9. Daman and Diu 0.00 0.00 0.00 000 000 0.00 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8 9 10 n 2 13

10. Delhi 0.00 0.00 0.00 000 000 0.00 0.00 0.00 0.00 0.00 0.00
11. Goa 000 ,0.00 0.00 9000 100 2651 0.00 2.50 0.00 0.00 0.69
12, Gujarat 0.00 000 31372 16400 22335 7243 12941 477721 6141 13959 332.14
13. Haryana 0.00 0.00 120 031 000 000 40810 17.05 42.88 7111 86.02
14.  Himachal Pradesh 0.00 0.54 8621 18070 1919 16807 117487 37712 1955 10506  1220.13
15, Jammu and Kashmir 0.00 0.00 0.00 000 000 0.00 0.00 0.00 000  296.52 359.93
16.  Jharkhand 0.00 0.00 97.76  258.75 120.00 3.70 749 74103 44852 10.55 6.07
17.  Karnataka 0.00 000 47096 56429 7102 7385 25065 5870.07 6241  196.35 40.19
18. Kerala 000 1388 32192 13533 17274 162 20582 13324 17.96 3.32 407.30
19. Lakshadweep 0.00 0.00 0.00 000 000 0.00 0.00 0.00 0.00 0.00 0.00
20. Madhya Pradesh 0.00 0.00 1928 145524 150060 4266.18 137791 619598  702.89 49022.60 6722743
21. Maharashtra 000 4392 18997 18592 28018 50314 9782 187939 399808  719.00 23546
22.  Manipur 0.00 0.00 0.68 000 000 0.74 000  486.00 0.72 0.00 0.00
23.  Meghalaya 0.00 000  140.00 5207 486 0.00 048 0.00 0.04 0.78 199
24.  Mizoram 0.00 0.00 0.00 000 000 0.00 0.00 0.00 0.00 0.00 0.00
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25.
26.
27.
28.
29.

3L

32.

35.
36.

Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

0.00
0.00
0.00
0.00
443
0.00
0.00
0.00
0.00
429
0.18
0.00

0.00
0.00
0.00
0.00
22120
0.00
2024
101.00
221
2591
760.87

29.20

0.00
218.31
0.00
0.00
748
90.13
36.29
32948
416
5419
493.75

57.69

000 000
569.07 4643.19
000 000
450 303
279 579.38
20205 8822
6187 104.78
3680 950
5480 1290
3099 663.38
11092 107.26

4520 1331

0.00
409.22
0.00
0.08
1416.26
33.90
98.64
34.95
454
8119
4132
0.00

0.00
769.87
0.00
1131
342.73
78.56
13761
1095.32
12.94
59.26
2217.19

329.77

0.00
178841
0.00
441
29.28
69.20
151.14
41314
297
22.62
324748

16.70

0.00
839.76
0.00
0.00
303.84
8512
137.35
661.24
0.00
50.40
331.49

18.93

0.00
1733.89
0.00
8.37
53.80
2131
66.23
8111
0.00
4529.46
6296.26

8150

0.00
2555.65
0.00
10.94
501.71
3240
38.36
36.40
103.10
2194.65
41582

14.76
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(B) Total area approved (in Ha.) for non-forest purpose under Forest (Conservation) Act, 1980 from 1991 to 2000,

Category: All Categories

year-wise and State-wise

(During the Period : 01.01.1991 to 31.12.2000)

Sl. No.  States/UTs 1991 1992 1993 1994 1995  199% 1997 1998 1999 2000

1 2 3 4 5 6 7 8 9 10 u 12

1. Andaman and Nicobar 090 098 288 4149 0.00 0.00 27.02 121 0.00 7.39

Islands

2. Andnra Pradesh 0.00 27125 20247 28199 276.61 337.89 254.83 12654 24792 101556
3. Arunachal Pradesh 34.76 67.60 13.80 2.83 000 554051 2.79 4091 455 807.50
4., Assam 3800 22145 5030 242.65 13651 129.62 2121 4117 2344 36.01
5 Bihar 0.00 61.17 000 6200 0.00 0.00 0.00 098 299.83 0.00
6. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.02 051 398
7. Chhattisgarh 500 35065 70150 35519 194218 98865 68799 123389 311546  1485.85
8. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.30 059 341 93.88 8.67 043
9. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
11. Goa 140 205 969 1880 36155 0.00 7.84 026 3069 013
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

94.63

2.22

0.14

0.00

67.77

50.65

0.29

0.00

33147

56.66

0.00

137

0.00

0.00

3045.88

172

22494

0.00

34.37

42.23

2292

0.00

1046.72

1108.53

0.00

0.00

0.00

0.00

273.06

386.81

156.67

0.00

117.02

845.78

1.02

0.00

603.42

2448.07

0.00

0.10

0.00

0.00

71.88

407.93

281.45

0.00

90.50

922.71

1550

0.00

920.62

4053.62

1.00

16.77

0.00

0.00

238.25

100.40

301.13

0.00

122.55

1249.53

28594.68

0.00

3668.96

12341.97

0.00

3.74

4392

0.00

862.72

149.80

27.83

0.00

215741

15091.22

8.67

0.00

744.40

1139.76

180.90

0.30

0.00

0.00

6587.17

66.49

27124

0.00

337.87

2067.65

116.06

0.00

6631.86

752.77

0.36

0.00

54.24

0.00

178.80

15341

96.49

0.00

895.10

200.24

1271

0.00

188.15

707.13

2.69

0.44

0.62

0.00

2404.79

159.89

956.49

0.00

97348

87840

221.65

0.00

1034.95

556.90

042

34.18

148.17

0.00

456.94

48.14

406.45

0.00

3217

24997

540

0.00

665.95

751.32

084

1945

5380.63

0.00
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1 2 4 5 6 7 8 9 10 n 2 13

26. Orissa 3641 26837 157364 40736 31794 135519 154004 396407 50012 100555
27.  Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
28.  Punjab 1.10 1.08 384 14078 38798 20302 48024 185011 217.85 431.27
29. Rajasthan 0.96 19.68 5122 855958 33738 23627 47143 56878 59825 123229
30.  Sikkim 12.77 17.33 5842 0.98 8.16 47.02 8.68 399 19599 21.98
31.  Tamil Nadu 271.37 998 274739 1304 6.70 45.76 66.17 6038 13461 93.78
32. Telangana 3345 3545 26131 26187 69.10 15584 42773 24336 436897 24581
33.  Tripura 0.00 1741 86.86 150 0.76 000 5629.79 1881 58.95 119.18
34.  Uttar Pradesh 0.00 3552 31928 829.93 6822  396.36 17.00 58.79 15310 693.02
35.  Uttarakhand 39491 5141 26355 36563 10973 26024 58467 27207 256265  2466.07
36.  West Bengal 441 1805.00 000 4500 71.78 9147 17743 10.29 16.16 317
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(C) Total area approved (in Ha.) for non-forest purpose under Forest (Conservation) Act, 1980 from 2001 to 2010,

Category: All Categories

year-wise and State-wise

(During the Period : 01.01.2001 to 31.12.2010)

SI. No.  States/UTs 2001 2002 2003 2004 2005 2006 2007 2008 2009 2010

1 2 3 4 5 6 7 8 9 10 n 12

1. Andaman and Nicobar Islands 4345 379 0.00 0.00 67.50 39.20 49.38 410 0.19 0.00
2. Andhra Pradesh 36854  108.65 2498 5045 469.15 115555 276.89 67088 10993 385107
3. Arunachal Pradesh 31811 136823 11352 4107.03 320.02 167.32 26.20 6501 1106.25 543.08
4. Assam 364 195 2463 649.25 39.27 8L.67 2135 5498  748.75 216.18
5 Bihar 348.38 0.00 2.70 942 0.55 899.93 8.24 313 23.09 670.28
6. Chandigarh 0.14 29.84 0.00 0.28 7.26 0.68 547 0.53 0.00 144
7. Chhattisgarh 222400 1097.79 166294 118211 1946.68 95214 42275 128132 1271.29 740.10
8. Dadra and Nagar Haveli 101 340 254 049 042 412 520 0.56 0.02 1.99
9. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10. Delhi 348 049 0.00 0.00 0.00 0.00 0.00 19.35 0.00 0.94
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1 2 4 5 6 7 8 9 10 n 12 13

11. Goa 175 9.09 0.00 0.00 80.11 4745 2796 47965 64594 166.68
12.  Gujarat 3268527 1500.78 133453 9466 136371 42502 52359 50268 350169  1190.39
13. Haryana 84913 14632 5715 1254 13361 15122 19243 25649 83364 364.14
14.  Himachal Pradesh 41043 54015 10630 25873 48613 60613 48363  457.74 65243 144558
15.  Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
16.  Jharkhand 10420 19565 34142 102157 68283 83252 161784 218701 69355 310357
17.  Karnataka 61578 252956 270378 139834 93644 163973 265569 114825 111351 968.97
18. Kerala 20.06 6398 226534 769509 12857 1421 4372 5112 1425 0.08
19. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
20. Madhya Pradesh 7025430 180228 1821.75 626670 164593 131029 77335 110064 187235 214598
21. Maharashtra 214842 1199078 110505 65958 145638 141092 57164 53999 95614  1479.26
22. Manipur 0.00 000 17200 0.00 422 0.00 0.00 0.00 0.00 46.00
23.  Meghalaya 330 156 308  99.09 0.02 032 0.00 201 487 0.00
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24,

25.

26.

27.

28.

29.

3L

32.

35.

Mizoram
Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura
Uttar Pradesh

Uttarakhand

West Bengal

532

0.00

1531.78

0.00

328.89

1297.85

60.56

133.00

1359.29

7219

556.15

613.76
296.17

0.00

0.00

668.53

0.00

153.15

593.87

1091

53.64

252.02

357.25

1219.57

5792.68
1.00

4.68

0.00

42593

0.96

54.36

884.85

15.77

36.49

236.55

20021

382.29

908.88
0.00

140.40

0.00

737.71

0.00

6341

200.49

14.77

131.95

25456

22415

448.26

1065.86
310.62

0.00

0.00

2602.86

0.00

479.18

680.98

48.79

9.20

2059.25

7.09

459.36

642.81
14.70

0.00

0.00

1286.01

0.00

667.50

860.48

4393

7.84

1948.80

171.70

662.79

1615.71
420.04

0.00

0.00

1798.59

0.00

426.79

536.59

126.17

30.84

2824

72.86

2968.86

2791.97
68.09

0.00

0.00

1149.00

0.00

254.73

2188.24

230.37

118.00

1486.04

4734

73.70

717.75
0.08

0.28

0.00

2929.23

0.00

56339.67

2132.14

721.60

2599

540.03

3291

264.02

2883.14
2181

045

0.00

984.60

0.00

261.25

2069.81

189.34

2959

373.79

396.17

477.89

1091.44
195.37
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(D) TotaL area approved (in Ha.) for non-forest purpose under Forest (Conservation) Act, 1980 from 2011 to 2019,
year-wise and State-wise;

Category: All Categories (During the Period : 01.01.2011 to 31.12.2019)

SI. No.  States/UTs

2011 2012 2013 2014 2015 2016 2017 2018 2019

1 2 3 4 5 6 7 8 9 10 un

1. Andaman and Nicobar Islands 0.00 414 1503 3.96 14.97 5.26 0.00 0.00 0.00
2. Andhra Pradesh 91011 259.75 13539 388.08 2056.29 17538 121908 502.15 19224
3. Arunachal Pradesh 51066 46523 1798.73 634.98 46.21 182.30 222.86 0.00 0.00
4. Assam 10432 12160 8.88 0.00 0.00 0.00 0.00 0.00 100
5 Bihar 235240 96.22 25887 84.25 75.19 186.42 41404  453.88 461.73
6. Chandigarh 0.21 0.10 0.07 39.86 0.37 0.02 0.00 0.00 0.00
7. Chhattisgarh 313317 192470 42521 164620 235529 397.74 688.30  469.28 207.99
8. Dadra and Nagar Haveli 150 0.75 5.38 0.01 0.00 150 0.70 320 0.00
9. Daman and Diu 3.95 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
10. Delhi 280 0.00 0.00 3.15. 0.00 0.00 0.00 0.00 0.00
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11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karaataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

11.10
34111
349.98
311.66

0.00
1691.77
117.92
11.58
0.00
1821.18
792.40
7.88

744

0.00

0.00

1316.14

0.00
1074.54
117.62
573.00
0.00
2070.07
200.66
0.58
0.00
1588.64
788.39
205.00
230.60
0.00
0.00

262.54

0.00

10151

576.67

83.93

0.00

405.89

73.35

18.28

0.00

1325.82

285.18

1325.82

0.98

384.03

0.00

2984.22

0.00

346.96

115,56

239.51

0.00

221797

216.93

12.92

0.00

3812.69

2223.39

293.20

0.00

74.49

0.00

3445.84

0.00

52848

269.34

261.47

0.00

23421

145.99

0.00

0.00

3075.92

713.86

117.64

138.11

0.00

0.00

1291.12

0.00

381.81

421.70

21.06

0.00

34148

316.90

1369

0.00

945.56

2047.33

96.00

0.00

0.24

0.00

565.93

4159

22.25

261.39

229.54

0.00

316.34

320.10

0.00

0.00

3271.28

1364.58

58.56

482

0.00

0.00

809.43

116 0.93

1089.87 15325

525.00 562.80

422.83 57483

0.00 0.00

145221 92143

127.45 216.85
3.05 0.26
0.00 0.00

716258  1802.63

435.53 15181
0.00 2450
0.00 0.00

17.50 46.48
0.00 0.00

377197  5189.70
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1 2 5 6 7 8 9 10 n 2 13

27. Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
28. Punjab 14871 17953 54616 28880  171.90 7995 57694 563.06 422.17
29. Rajasthan 12408 23112 63669 155815 26548  180.79 208854 79246 467.15
30.  Sikkim 7047 3354 3873 60.03 21.25 12.28 2.05 0.61 0.00
31.  Tamil Nadu 2196 4083 3298 2325 48127 33.17 0.76 31.99 19.17
32. Telangana 15084 307.98 221685 29484 2463.01 1254 487618 57935 221429
33.  Tripura 32.08 1558 5759 3433 5943 12.74 333 848 26451
34.  Uttar Pradesh 19779 29096 81289 39135  214.32 0.00 420 61.23 72.22
35.  Uttarakhand 21611 6333 82777  186.11 1898 152664 56278 73598 233.89
36. West Bengal 52.52 16.67 6.00 6.31 000 17022 10864 26.91 102.33
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Air quality measurement

2446. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the latest figures for the number of air quality monitoring stations installed

throughout the country; and

(b) whether there has been an increase in the measurement of ozone in any

region of the country in the year 2019, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Central Pollution Control
Board (CPCB) monitors ambient air quality through manual stations at 793 locations
covering 344 cities across the country. Further, 208 online Continuous Ambient Air
Quality Monitoring Stations (CAAQMS) have also been installed in 115 cities in the

country.

(b) Ozone is measured at 193 locations in the country and in most of the cities,

the ozone levels are complying with the National Ambient Air Quality Standards.

Disbursal of compensation by NGT

2447. SHRI HUSAIN DALWALI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has authorized/sponsored any study to assess any
causes for slow disbursal of compensation as National Green Tribunal's (NGTs) disposal
rate is 87 per cent, while the actual grant of compensation of victims is proceeding more

slowly;

(b) if so, the findings and details thereof, including the amount spent and

persons involved; and

(c) the number of cases in which compensation was disbursed from 2017-2019,

State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) No, Sir.
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(b) Does not arise.

(c) The Government or the NGT does not maintain such data.

Abatement of pollution

t2448. DR. SATYANARAYAN JATIYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the special measures taken for abatement of pollution and environmental

purification in the metro cities of the country; and

(b) the measures taken for garbage and waste disposal and to prevent polluted

drain water from flowing into the rivers?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The measures taken/
being taken by the Government to check environmental pollution, inter alia, include;
notification of National Ambient Air Quality Standards, revision of emission/effluent
standards for industrial sectors from time to time, setting up of monitoring network for
assessment of ambient air quality, introduction of cleaner/alternate fuels like gaseous
fuel (CNG, LPG etc.), launching of National Air Quality index, leapfrogging from
BS - IV to BS - VI fuel standards, streamlining the issuance of Pollution Under Control
Certificate, issuance of directions under Section 18(1) (b) of Air (Prevention and Control
of Pollution) Act, 1981 and under Section 5 of Environment (Protection) Act, 1986 for
controlling air pollution, installation of on-line continuous (24x7) monitoring devices by
major industries, notification of Graded Response Action Plan (GRAP) for Delhi and
NCR, Comprehensive Action Plan (CAP) for air pollution control in Delhi and NCR,
formulation of National Clean Air Programme (NCAP), organization of clean air campaigns,

etc.

For addressing the garbage and waste disposal the Ministry has comprehensively
revised all waste management rules, including solid and plastic waste management rules
in the year 2016. The rules, along with the mandate of various, Ministries, Departments,
Urban Local Bodies, Gram Panchayat, prescribe criteria for setting up of solid waste

processing and treatment facility, waste to energy process, site selection etc. Further,

tOriginal notice of the question was received in Hindi.
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the Ministry of Housing and Urban Affairs has issued guidelines for collection,
categorization, transportation and disposal of solid waste. In reference to water pollution
and chemical pollution, the steps taken by the Government to check the pollution of
water bodies, inter alia, include formulation and notification of standards for effluents
from industries into land masses / water bodies, operations or processes; enforcing of
these standards by State Pollution Control Boards (SPCBs)/Pollution Control Committee
(PCCs) through a consent mechanism to establish/operate and regular monitoring;
setting up of monitoring network for assessment of water quality; installation of Online
Continuous Effluent Monitoring Systems (OCEMS) to check the discharge of effluent
directly into water bodies; promotion of cleaner production processes; installation of

Common Effluent Treatment Plants for cluster of Small Scale Industrial units etc.
Shifting to scientific and sustainable mining

2449. SHRI S. MUTHUKARUPPAN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that the National Green Tribunal (NGT) has advised for

cooperative mining to shift to scientific and sustainable mining;
(b) if so, the details thereof;

(c) whether it is also a fact that the NGT has also advised to explore alternative
way of mining that factors in safety measures, environmental clearance and restoring

the areas mined; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) No such information is
available with Indian Bureau of Mines, Ministry of Mines, However, Environment
Clearance is being granted by the Ministry after the appraisal and recommendation of
a technical committee (Expert Appraisal Committee-EAC) as mandated in Environment
Impact Assessment (EIA) Notification, 2006, notified under the Environment (Protection)
Act, 1986. While appraising such proposals, the EAC considers Approved Mine Plan

for scientific and sustainable mining operations. Such Mine Plans (including Mine
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Closure Plan) are approved by the Indian Bureau of Mines (IBM) for non-coal mines
and by the Ministry of Coal as well as the Board of Directors of subsidiaries of Coal
India Limited for coal mines. Due process of screening, scoping, scientific and sustainable
appraisal of projects are conducted before granting the Environment Clearance. Due
provisions are also made in the terms and conditions of ECs and in approved Mine Plan
for safety measures, environmental protection of flora and fauna of the area and

restoring the mined areas.

Moreover, as per the order of Hon'ble Supreme Court dated the 27th February,
2012 in IA. No.12- 13 of 2011 in Special Leave Petition (C) No. 19628-19629 of 2009, in
the matter of Deepak Kumar etc. Vs. State of Haryana and Others etc., prior Environment
Clearance has been made mandatory for mining of minor minerals irrespective of the

area of mining lease.

Further, subsequent to the order of Hon'ble Supreme Court dated 8th January,
2020 W.P (Civil) No. 114/2014, the Ministry has issued an OM dated 16th January, 2020
stipulating an additional condition in ECs in respect of mining projects to re-grass the
mining areas and other areas which may have been disturbed due to such activities so

as to restore the same to an extent which is fit for growth of fodder, flora, fauna etc.
Pollution caused by dairy farms

2450. SHRI A. MOHAMMEDJAN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that the National Green Tribunal (NGT) has directed
pollution control boards of all States to obtain information from all local bodies pertaining
to pollution caused by dairy farms and submit relevant data to the Central Pollution

Control Board;
(b) if so, the details thereof;

(c) whether it is also a fact that the NGT is taking remedial action for compliance

of environmental norms by dairies; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Yes, the Hon'ble
National Green Tribunal (NGT), New Delhi has issued directions regarding compilation
of inventory of dairy farms and gaushalas to, inter alia, local bodies and State
Pollution Control Boards (SPCB) vide orders dated 08.07.2019 and 24.01.2020 in Original
Application No. 46/2018, titled 'Nuggehalli Jayasimha Vs. Government of NCT of Delhi'.

NGT vide order dated 08.07.2019 directed the local bodies in all the States/UTs
to file inventory of dairies in their respective jurisdiction so that SPCBs can compile
such information and furnish to Central Pollution Control Board (CPCB). Further, vide
order dated 24.01.2020, private operators, including cooperative societies or other
entities, not falling within the jurisdiction of local bodies have also been directed to

furnish the requisite information to the SPCBs.

(c) and (d) Hon'ble NGT vide the above orders has also directed SPCBs to perform
their statutory obligations under the various Acts for enforcing environmental norms
by dairy activities with a view to protect the environment and public health. Further,
CPCB has been directed to undertake a study in the matter and lay down appropriate
guidelines for management and monitoring of environmental norms by the dairies

throughout India.

CPCB has constituted an Expert Group, comprising of members from National
Dairy Research Institute (NDRI), Karnal, Indian Institute of Technology (I1T), Delhi and
CPCB to lay down the guidelines for management and monitoring of environmental
norms in dairies. The Expert Group has formulated the 'Guidelines for Environmental
Management of Dairy Farms and Gaushalas'. Finalization of the same based on specific

directions of NGT is in process.

Status of afforestation in country

2451. DR. SONAL MANSINGH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the status of afforestation in the country, State-wise;

(b) the details of afforestation and deforestation in the country during the last

five years, State-wise;
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(c) the status of issue of permission to tribals and dwellers of forests on the
basis of Forest Rights Act;

(d) whether some State Government's decision to award land rights to

encroachers, affects forests in any way; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) To increase and
improve the forest and tree cover in the country, the Ministry of Environment, Forest
and Climate Change (MoEF&CC) has taken several initiatives. These include Centrally
Sponsored Schemes, such as National Afforestation Programme, National Mission for
Green India and Development of Wildlife Habitats. Compensatory Afforestation Fund
Rules, 2018 also contain provisions for taking up assisted natural regeneration, artificial
regeneration and silvicultural operations in forest, which contribute to increase in forest
cover. Afforestation and tree planting activities, including in non-forest areas, are also
taken up under various programme/funding sources of other Ministries of Government
of India such as, Mahatma Gandhi National Rural Employment Guarantee Scheme,
Pradhan Mantri Krishi Sinchayee Yojana, Sub-Mission on Agroforestry under National
Mission for Sustainable Agriculture, National Bamboo Mission and under the schemes/
plans of States and Union Territories and also by corporate bodies, public institutions,
civil societiessfNGOs public sector undertakings, etc. The plantation done by different
agencies and under different schemes is compiled under Twenty Point Programme
every year. The afforestation status for the last five years State-wise is given in the

Statement-11 (See below).

Deforestation may be caused due to various factors which might include over
exploitation, overgrazing, urbanization etc. State-wise extent of deforestation per se is
not assessed by the MoEF&CC. The Ministry grants permission for non-forest use of
forest land which would also involve felling of trees, etc. The State/UT-wise forest area
diverted for non-forest use for the last five years is given in the Statement-11 (See

below).

(c) to (e) The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition

of Forest Right) Act, 2006 is an Act to recognize and vest forest rights and occupation



Written Answers to

[16 March, 2020] Unstarred Questions 173

in forest land on forest dwelling Scheduled Tribes and other traditional forest dwellers

who have been residing in such forests for generations but whose rights could not be

recorded.

As per the information received from Ministry of Tribal Affairs (MoTA), 42,40,134
claims have been filed and 19,69,461 titles have been distributed till 30.09.2019. MoTA

has further informed that no information has been received from any State regarding

giving forest rights to encroachers nor has any complaint been received in this regard.

Statement-1

State/UT wise afforestation status

SI. No. State/UT

Afforestation (area in Ha.)

2014-15 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6 7
1 Andhra Pradesh 208591 133618 274635 229409 312186
2. Arunachal Pradesh 2 8 NR NR 1614
3. Assam NR NR NR NR NR
4. Bihar 92956 41419 43279 35114 21446
5. Chhattisgarh 86211 133531 98697 26037 81644
6. Goa 346 21 3 15 24
7. Gujarat 191118 150822 168733 177148 31712
8  Haryana 35798 30643 25474 17000 15639
9. Himachal Pradesh 20728 11449 10052 9200 23406
10. Jammu and Kashmir 8454 10863 7307 11371 NR
11.  Jharkhand 7296 NR 21005 22729 15490
12.  Karnataka 52805 69093 61686 62108 41596
13. Kerala 3700 1117 46695 1923 1222
14. Madhya Pradesh 7499 7994 99197 NR NR
15. Maharashtra 91413 55793 42100 37393 206615
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1 2 3 4 5 6 7
16.  Manipur 11547 2855 12247 6442 5281
17.  Meghalaya 1991 3186 NR 2743 780
18.  Mizoram NR NR 4050 4020 4407
19. Nagaland NR NR NR NR 612
20. Odisha 198891 170808 401452 382364 73994
21.  Punjab 2769 2934 5469 6845 NR
22.  Rajasthan 70423 70893 66815 43873 34798
23.  Sikkim 4095 1325 3376 365 41
24.  Tamil Nadu 70235 45129 39790 33147 40882
25. Telangana 80446 236598 438059 489673 453325
26. Tripura 16403 2339 4070 4858 8112
27.  Uttarakhand 17268 17846 18251 21397 20713
28. Uttar Pradesh 57907 165867 92128 51513 NR
29. West Bengal 6396 12169 2722 10653 NR
30. Andaman and 1184 1300 1125 713 389%6

Nicobar Islands

31L.  Chandigarh 126 167 178 176 180

32. Dadra and 220 225 220 200 21
Nagar Haveli

33. Daman and Diu n NR 10 15 NR

34.  Delhi 1468 1498 1299 NR NR

35.  Lakshadweep NR NR NR NR NR

36. Puducherry I6) 86 250 63 52
ToTAL 1348412 1381596 1990409 1688507 1399688

NR: Not Reported.
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Statement-11

State/UT-wise forest area diverted for non-forest use for the last five years

SI. No. State/UT Total Land
Diverted (in Ha.)
2014-15to 2018-19

1 2 3
1 Andaman and Nicobar Islands 20.23
2. Andhra Pradesh 3852.86
3 Arunachal Pradesh 722.74
4, Assam 1.00
5. Bihar 1248.31
6. Chandigarh 40.25
7. Chhattisgarh 4677.80
8. Dadra and Nagar Haveli 541
9. Daman and Diu 0.00
10. Delhi 0.00
11. Goa 43.68
12. Gujarat 2362.12
13. Haryana 1665.39
14. Himachal Pradesh 1453.39
15. Jammu and Kashmir 0.00
16. Jharkhand 2681.49
17. Karnataka 1084.62
18. Kerala 16.74
19. Lakshadweep 0.00
20. Madhya Pradesh 11824.01
21, Maharashtra 5782.26
22, Manipur 565.40
23 Meghalaya 142,93
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1 2 3
24, Mizoram 74.73
25. Nagaland 0.00
26. Odisha 10974.17
27. Puducherry 0.00
28. Punjab 1790.03
29. Rajasthan 4860.99
30. Sikkim 2529
3L Tamil Nadu 57713
32. Telangana 9787.10
33 Tripura 109.09
34. Uttar Pradesh 733.69
35. Uttarakhand 1706.39
36. West Bengal 312.08

TotaL 69141.32

Adoption of biodegradable plastic

2452. SHRI JOSE K. MANI: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether apart from asking e-commerce companies to reduce single use
plastic, steps like Extended Producer Responsibility (EPR), being used to motivate

companies to recover and recycle their packaging waste will be proposed;

(b) whether any data has been collected on the adoption of biodegradable

plastic by different sectors; and
(c) the measures being taken to incentivise plastic free packaging by companies?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Government has notified
Plastic Waste Management Rules, 2016. The rules mandate the producers to work out

modalities for a waste collection system based on the principle of Extended Producers
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Responsibility (EPR) involving the State Urban Development Departments. The rules
further mandate the Producers, Importers and Brand Owners including e-commerce
companies to establish a system to collect used multi-layered plastic sachet or pouches
or packaging, introduced by them in the market. The producer has to submit this plan
of collection to the State Pollution Control Boards while applying for Consent to
Establish/Operate. Ministry has conducted several meetings with the stakeholders for
implementation of the provisions of EPR. Further, stakeholder consultation workshops

were also conducted by the Ministry at Bangalore, Ranchi and in Chandigarh.

(b) Regarding adoption of biodegradable plastic, a committee has been
constituted by Central Pollution Control Board (CPCB) with respect to research and
development for biodegradable technology including oxo-biodegradable technology on
plastic. The Plastic Waste Management Rules, 2016 defines the norms for compostable
plastic as an ecologically sustainable and green alternative of plastics. Compostable
plastics have to conform to the Indian Standard: IS 17088:2008 titled as Specifications
for Compostable Plastics. Under the provisions of the Rules, certificates has been
issued by CPCB to 68 compostable manufacturers/sellers having manufacturing capacity
1,08,263 TPA till date.

(c) Packaging companies are not directly incentivized for plastic free packaging.
However, the producers, importers and brand owners have now initiated steps for
setting up material recovery facilities on their own or through the Producers
Responsibility Organizations (PRO) for collection of plastic waste and are tying up with
the registered recyclers for the recycling of plastic waste. This EPR mechanism has
created additional source of income for recyclers. Further, the producers,, importers and

brand owners are switching towards alternate packaging to reduce the EPR cost.

Environment impact assessment study for exploratory drilling

2453. SHRI NARESH GUJRAL.: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether the oil and gas firms are mandated to conduct an environment
impact assessment study before initiating exploratory drilling, both off-shore and onshore,

if so, whether it will be in public domain;
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(b) the steps taken by the Ministry to ensure safety of marine life, since the oil
and gas firms, looking to conduct exploratory drilling have been exempted from obtaining

environmental clearance; and

(c) whether any stakeholders comprising of environmental experts were consulted

before notifying the above said exemptions?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The requirement of
prior environmental clearance has not been exempted for on-shore and off shore
exploratory drilling. Such projects or activities have only been re-categorized from
category 'A' to category 'B2' and therefore, such projects require environmental clearance
from the State Level Environmental Impact Assessment Authority. Further, the Ministry
has issued standard environmental clearance conditions to be prescribed while granting

the environmental clearances to address the environmental impacts.

(c) The proposal for the re-categorization of the on-shore and off-shore oil and
gas exploration projects or activities from category 'A' to category 'B2' has been
deliberated by the Expert Committee constituted for the purpose of streamlining of EC

process as part of the comprehensive review of the EIA Notification, 2006.

Online Continuous Emission Monitoring Systems

2454. SHRI DEREK O'BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the norms under which industries are targeted to install Online Continuous

Emission Monitoring Systems (OCEMS);

(b) number of independent audits done of industrial OCEMS operations to

ensure there is no tampering of systems; and

(¢) number of OCEMS installed in the districts of Faridabad, Gurgaon, Mewat,
Rohtak, Sonepat, Rewari, Jhajjar, Panipat, Palwal, Bhiwani, Mahendragarh, Jind, Karnal,
Meerut, Ghaziabad, Gautam Budh Nagar, Bulandshahr, Baghpat, Hapur, Shamli,

Muzaffarnagar, Alwar and Bharatpur?
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Central Pollution Control
Board (CPCB) has issued direction under Section 18(1)(b) of the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981 to all State Pollution Control Board (SPCBs)/Pollution Control Committees (PCCs)
to further direct 17 categories of highly polluting industries, Common Effluent Treatment
Plants (CETPs), biomedical facility and common hazardous waste facility for installation
of Online Continuous stack Emission Monitoring System (OCEMS). CPCB also issued
directions under Section 18(1)(b) of the Air (Prevention and Control of Pollution) Act,
1981 to SPCBs/PCCs of National Capital Region (NCR) to direct all red category, air
polluting industries located in 23 districts of NCR to install OCEMS. There are 3700
OCEMS installed across country, which provides information on emission status at an
interval of 15 minutes to the PCBs servers. The industries covered include 17 categories

of highly polluting industries, red categories of industries.

(b) CPCB carries out remote calibration check of instruments installed in the
industries to ensure non-tampering of OCEMS. Since the year 2018, CPCB has performed
remote calibration audit of OCEMS of 164 stacks in 90 industries. Of these, 148 stacks
in 78 industries were found to meet the criteria and others were directed to re-calibrate

their instruments.

In addition, CPCB carries out physical inspections of industries on the basis of
data received from OCEMS analysers. CPCB has carried out inspection of 700 industries
falling under the 17 category of highly polluting industries during the period 01.04.2016
to 04.03.2020.

(c) District-wise status of installation of OCEMS is as below:-

SI. No. District No. of units with
OCEMS installed
and connected with

CPCB Server
1 2 3
1 Faridabad 7

2. Gurgaon 3
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1 2 3
3. Mewat Nil
4. Rohtak 3
5. Sonepat 10
6. Rewari 1
7. Jhajjar 9
8. Panipat 10
9. Palwal 1
10. Bhiwani 5
11. Mahendragarh Nil
12. Jind 1
13. Karnal 10
14. Meerut 21
15. Ghaziabad 13
16. Gautam Budh Nagar 4
17. Bulandshahr 7
18. Baghpat 3
19. Hapur 5
20. Shamli 2
21. Muzaffarnagar 27
22. Alwar 12
23. Bharatpur Nil
TotaL 154

Conservation of Asiatic Lions

2455. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government plans any special Centrally sponsored scheme for

Asiatic Lion of Gir, Gujarat on the lines of Tigers like Project Tiger etc.;
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(b) different types of funding support provided by Government for conservation

of Asiatic Lions;

(c) the details of the funds provided for Asiatic Lions under various schemes

during the last three years; and

(d) comparison of funds provided for conservation of Asiatic Lions with the

funds provided for Project Tiger, along with the details of last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Lion conservation is
funded by the Government of India and State Government of Gujarat for the last few

years in the following manner under Centrally Sponsored Scheme (60:40).

(i) The Ministry launched the "Asiatic Lion Conservation Project” under the
component - Recovery Programme for saving of critically endangered species
and habitats of Centrally Sponsored Scheme-'Development of Wildlife
Habitats' (CSS-DWH) with a Total budget of ¥ 97.85 crore for a period of
three years starting from the year 2018-19 to 2020-2021.

(i)  Financial assistance under the CSS-DWH for various activities which inter-

alia include conservation of Asiatic Lions.

(c) and (d) Asiatic Lion is found only in Gujarat. There are 18 tiger range States.
The funds released in last three years for Conservation of Wildlife including Asiatic

Lions in Gujarat and for Tigers are as follows:-

(% in lakh)
Year DWH Scheme for Gujarat Project Tiger
2016-17 497.60 34224.80
2017-18 558.52 34500.00
2018-19 2141.89 32317.284

Encouragement to develop terrace gardens on rooftops

2456. SHRI SYED NASIR HUSSAIN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:
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(@ whether Government proposes or plans to implement any policy to encourage

citizens to develop terrace gardens on their rooftops;

(b) if so, the details thereof and the time by which it is likely to be implemented,

and

(c) if not, the reasons therefor and the steps taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) No such policy is
envisaged at present, as it is voluntary on the part of citizens to develop terrace

gardens.

Definition of forest cover

2457. SHRIMATI VANDANA CHAVAN: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether Government is aware that the current definition of 'forest cover' in
the India State of Forest Report (ISFR) does not differentiate between natural forests

and plantations, thereby providing an incomplete picture of the status of forests;

(b) whether Government proposes to revise the definition of 'forest cover' in
ISFR in light of the same;

(c) whether Government has prepared the draft National Forest Policy, 2019;

and
(d) if so, the details and status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) For the purpose of mapping,

the India State of Forest Report (ISFR) describes forest cover as:-

"All lands, more than one hectare in area, with a tree canopy density of more than
10 per cent irrespective of ownership and legal status. Such lands may not necessarily

be a recorded forest area. It also includes orchards, bamboo and palm."
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For the forest cover mapping, IRS ResourceSat 2 LISS data is used which has a
spatial resolution of 23.5 metre. At this resolution, minimum mappable area is 1 hectare.
This resolution has been useful for all practical purposes such as preparation of Forest

Working Plans, development schemes, etc.
(b) In view of the above, this does not arise.

(c) and (d) After wide consultations with all major stakeholders and incorporating
their feedbacks, the Ministry of Environment, Forest and Climate Change has prepared
a draft to update the existing National Forest Policy, 1988, and amongst other objectives,
to give added focus on improving livelihoods of people based on sustainable
management of forests for ecosystem services, increasing productivity of forests,
forest management for water and ecological security, addressing Climate Change issues,

etc.
Status of e-waste reduction

2458. SHRI G.C. CHANDRASHEKHAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the quantity of e-waste generated in India during the last five years;
(b) the measures adopted to reduce e-waste;

(c) whether any measures have been taken to recycle the e-waste to avoid

causing damages to the environment;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (e) The Central Pollution
Control Board (CPCB) has estimated that generation of e-waste in the financial year
2017-18 for twenty-one electrical/electronic equipments as listed in the schedule-I of the
E-waste (Management) Rules, 2016 based on the sales data of 244 producers is 7,08,445
tonnes. For the financial year 2018-19, the approximate estimated generation of e-waste,

based on the sales data of 1168 producers is 7,71,215 tonnes.
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In order to ensure safe disposal of e-waste the Government has notified E-Waste
(Management) Rules, 2016, as amended in 2018 for its effective implementation. The
provisions of these Rules include Extended Producer Responsibility (EPR), setting up
of Producer Responsibility Organisations (PRO) and e-waste exchange to facilitate

collection and recycling of e-waste.

A demonstration plant has been set up at Bangalore under the project titled
"Environmentally Sound Methods for Recovery of Metals from Printed Circuit Boards
(PCBs) - Phase 11", which is being implemented by the Centre for Materials for Electronics
Technology (C-MET), Hyderabad and E-Parisara, Bengaluru. This plant has processed
51 MT of PCBs from 1700 MT of e-waste.

The CPCB has reported that a Total 312 dismantlers and recyclers have been
authorization by 18 State/UT Pollution Control Boards/Committees for environmentally

sound processing of e-waste with cumulative annual capacity of 7,82,080 MT.

Pollution on beaches

2459. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether coastal beaches in the country remain very dirty and severely
polluted,;

(b) whether any specific study has been conducted by any specialized agency
to find out the amount of waste generated and put in place a proper mechanism for

their disposal;
(c) if so, the details thereof; and

(d) whether Government has issued any guidelines to make the coastal beaches

absolutely clean and free from pollution?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) While majority of the
beaches in rural coastal areas are healthy and pristine, beaches located near major
coastal cities and towns with high tourist footfall are polluted with solid waste. No

specific study by any specialised agency has been carried out to assess the amount
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of waste generated in the beaches. Qualitative studies have, however, indicated that
discharge from rivers is a major contributor to the debris observed in beaches, with

plastic pollution as a major source of solid waste.

(d) Under the Beach Environment and Aesthetic Management Service (BEAMS)
programme of the Ministry, 13 pilot beaches have been identified for eco-tourism
development, maintaining high standards of cleanliness and pollution abatement
measures. Further, intensive beach cleaning drives are conducted from time to time. A
week-long "Swatchh Nirmal Tat Abhiyaan™ conducted from 11-17 November, 2019 in 50

identified beaches across the country, was one such initiative in the recent past.

The provisions of the Coastal Regulation Zone Notification prohibit discharge of
untreated waste water and effluent to the sea water. Stringent standards have also been
laid down for such effluent discharge from industries etc. Further, the Ministry has
notified solid waste management rules, plastic waste management rules, e-waste
management rules, construction and demolition waste management rules and biomedical

management rules etc. for effective control of pollution.

National Electric Mobility Mission Plan

2460. SHRI M. SHANMUGAM: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ the salient features of National Electric Mobility Mission Plan;

(b)  whether any suggestions have come from the Industry and other stakeholders

for manufacturing of electric and hybrid vehicles, to ensure sustainable growth;

(c) inview of slow pace of electric mobility mission, whether Government would

consider incentivising the plan for early adoption; and
(d) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) to (d) The National Electric Mobility Mission Plan
(NEMMP) 2020 is a National Mission document providing the vision and the roadmap
for the faster adoption of electric vehicles and their manufacturing in the country. This

plan has been designed to enhance national fuel security, to provide affordable and
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environment friendly transportation and to enable the Indian automotive industry to

achieve global manufacturing leadership.

As part of the NEMMP 2020, Department of Heavy Industry formulated a Scheme
namely Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles in India
(FAME India) Scheme in the year 2015 to promote manufacturing of electric and hybrid
vehicle technology and to ensure sustainable growth of the same. The Phase-1 of this
Scheme was initially launched for a period of 2 years, commencing from 1st April, 2015,
which was subsequently extended from time to time and the last extension was allowed
up to 31st March, 2019.

In this phase, market creation through demand incentives was aimed at incentivizing
all vehicle segments i.e. 2-Wheelers, 3-Wheelers Auto, Passenger 4-Wheeler vehicles,

Light Commercial Vehicles and Buses.

The demand incentive was available to buyers of electric and hybrid vehicles
(XEV) in the form of an upfront reduced purchase price to enable wider adoption.
Further, specific projects under Pilot Projects, R&D/Technology Development and
Public Charging Infrastructure components were sanctioned by the Project Implementation
and Sanctioning Committee (PISC) for extending grant under the different focus areas

of the scheme.

Based on outcome and experience gained during the Phase-1 of FAME India
Scheme and after having consultations with all stakeholders including Industry and
Industry Associations, the Government notified Phase-11 of FAME India Scheme on 8th
March, 2019, which is for a period of three years commencing from 1st April, 2019 with
a Total budgetary support of ¥ 10,000 crore. This phase will mainly focus on supporting
electrification of public and shared transportation, and aims to support through demand
incentives about 7000 e-Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger Cars
and 10 lakh e-2 Wheelers. In addition, creation of charging infrastructure will be also

supported to address range anxiety among users of electric vehicles.
Disinvestment of CPSEs

2461. SHRI SUKHENDU SEKHAR RAY: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:
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(@ the details of number of Central Public Sector Enterprises (CPSES) in existence

as on 1st January, 2014;

(b) the details of CPSEs disinvested/privatised/put on strategic sale between
2015-2020, including names of these CPSEs;

(c) the details of amount received by Government through such disinvestment/

privatisation/strategic sale between 2015-2020; and

(d) the details of number of CPSEs further selected for disinvestment/

privatisation/strategic sale?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) The Department of Public Enterprises (DPE) brings out
Public Enterprises Survey of Central Public Sector Enterprises (CPSEs) annually. As per
the information available in Public Enterprises Survey 2013-14, there were 234 operating
CPSEs as on 31st March, 2014.

(b) and (c) The Department of Investment and Public Asset Management (DIPAM),
Ministry of Finance is the nodal Department for disinvestment and privatization of
Central Public Sector Enterprises (CPSEs). DIPAM oversees the disinvestment process
of CPSEs to be undertaken for strategic disinvestment. As per the information furnished
by the DIPAM, the details of CPSEs divested during 2014-15 to 2019-20 along with the

amount received from disinvestments are given in the Statement-l (See below).

(d) Details of CPSEs, subsidiaries, units and Joint Ventures from which 'in-
principle’ approval has been given by CCEA for strategic disinvestment since 2016 is
given in the Statement-11 (See below). DIPAM has also informed that CCEA approved
Initial Public Offer (IPO)/ Follow-on Public Offer (FPO) in case of 23 CPSEs out of which
13 have been listed since 2017, 2 CPSEs were dropped from listing process, 1 CPSE has
been approved for FPO and 7 CPSEs are at different stages of listing process. Further,
25 CPSEs are given 'in-principle’ approval by CCEA for disinvestment through Offer for
Sale (OFS). In addition to this, there are two approved Exchange Traded Funds (ETFs)
for disinvestment of equity of CPSEs in the form of '‘Bharat 22 ETF' (consisting 15
CPSEs) and 'CPSE ETF' (consisting of 10 CPSES).
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Statement-1

The details of disinvestment through minority stake sale in CPSEs during last 5

years

(A) Offer For Sale (OFS) including Employees OFS

Year

CPSEs disinvested Receipts through
disinvestment

(in X crore.)

2014-15

2015-16

2016-17

. Steel Authority of India Ltd. (SAIL) 24,348.71
. Coal India Ltd. (CIL)

. National Fertilizers Ltd. (NFL)

. National Thermal Power Ltd. (NTPC)

. Metals and Minerals Trading Corporation of India (MMTC)

. Hindustan Copper Ltd.(HCL)

. National Aluminium Company Ltd. (NALCO)

. National Mineral Development Corporation (NMDC)

. Rural Electrification Corporation Ltd. (REC) 19,513.58
. Power Finance Corporation Ltd. (PFC)

. Dredging Corporation of India Ltd. (DCIL)

. Indian Oil Corporation Ltd. (IOC)

. Engineers India Ltd. (EIL)

. National Thermal Power Ltd. (NTPC)

. Container Corporation of India Ltd. (CONCOR) 8004.42
. National Hydroelectric Power Corporation Ltd. (NHPC)

. Indian Oil Corporation Ltd. (IOC)

. National Thermal Power Corporation Ltd. (NTPC)
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4. Hindustan Copper Ltd. (HCL)
5. National Building Construction Corporation Ltd. (NBCC)
6. Engineers India Ltd. (EIL)
7. National Hydroelectric Power Corporation Ltd. (NHPC)
8. Dredging Corporation India Ltd. (DCIL)
9. Container Corporation of India Ltd. (CONCOR)
10. Manganese Ore India Ltd. (MOIL)
11. Bharat Electronics Ltd. (BEL)
2017-18 1. Hindustan Copper Ltd. (HCL) 13,710.86
2. National Aluminium Company Ltd. (NALCO)
3. Rashtriya Chemicals and Fertilizers Ltd. (RCFL)
4. National Fertilizers Ltd. (NFL)
5. Hindustan Copper Ltd. (HCL)
6. National Thermal Power Corporation Ltd. (NTPC)
7. Bharat Electronics Ltd. (BEL)
8. Neyveli Lignite Corporation Ltd. (NLC)

2018-19 1. Coal India Ltd. (CIL) 5,235.63

TotAL 70,813.20

(B) Initial Public Offer (IPO)/Follow-on Public Offer (FPO)

Year CPSEs disinvested Receipts through

disinvestment

(in X crore.)

2014-15 Nil

2015-16 Nil
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1 2 3

2016-17 Nil 6,682.37*
2017-18 1. Hindustan Aeronautics Ltd. (HAL)

2. Bharat Dynamics Ltd. (BDL)

3. Cochin Shipyard Ltd. (CSL)

4. Housing & Urban Development Corporation Ltd. (HUDCO) 1,914.15
2018-19 1. Metal Scrap Trade Corporation Ltd. (MSTC Ltd.)

. Garden Reach Shipbuilders & Engineers Ltd. (GRSE)

. Indian Railway Construction Company (IRCON)

International Ltd.

4. Rail India Technical and Economic Service (RITES)
5. Mishra Dhatu Nigam Ltd. (MIDHANI)
TotaL 8,596.52

* Excluding the receipts of I 17357.48 crore through disinvestment in The New India Assurance
Company Ltd. and General Insurance Corporation of India Ltd.

(C) Exchange Traded Fund (ETF)

(i) CPSE ETF
Year Issue Constituents* Receipts through
disinvestment
(X in crore)
1 2 3 4
2016-17 FFO-1 1. Bharat Electronics Limited 8499.98
FFO-2 2. Coal India Limited
2018-19 FFO-2 3. National Buildings Construction Corporation 26350.07
FFO-3 4. Satluj Jal Vidyut Nigam Ltd.

5. Nevyeli Lignite Limited

6. National Thermal Power Corporation
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7. Indian Oil Corporation Limited

8. Oil and Natural Gas Corporation

9. Power Finance Corporation Limited 8

10. Qil India Limited

Sus TotaL (A) 34,850.05

*GAIL, CONCOR, EIL and REC were excluded whereas NTPC NBCC, NLC and SJVN were included
at different stages.

(ii) Bharat 22 ETF

Year Issue Constituents * Receipts through

disinvestment

(R in crore)

1 2 3 4
2017-18 NFO 1. Axis Bank Ltd. 14,500
2018-19 FFO 1 2. Bank of Baroda 18,729.85

FFO 2 3. Bharat Electronics Ltd.

4. Bharat Petroleum Corp Ltd.

5. Coal India Ltd.

6. Engineers India Ltd.

7. Gail India Ltd.

8. Indian Bank

9. Indian Oil Corp Ltd.

10. ITC

11. Larsen & Toubro Ltd.
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

National Aluminium Co. Ltd.

NBCC (India) Ltd.

NHPC Ltd.

NLC India Ltd.

Oil & Natural Gas Corp Ltd.

NTPC Ltd.

Power Grid Corp of India Ltd.

Oil India Ltd.

SJVN Ltd.

State Bank of India

Sus TotaL (B) 33,229.85

GRAND ToTAL (A+B) 68,079.90

* Oil India has now been dropped from Bharat -22 ETF

(D) Buyback

Year CPSEs disinvested Receipts through
disinvestment
in ¥ crore)

1 2 3
2014-15 Nil Nil
2015-16 1. Bharat Dynamics Ltd. (BDL) 4,483.22

2. Hindustan Aeronautics Ltd. (HAL)
2016-17 1. National Aluminium Company Ltd. (NALCO) 18963.47
2. National Mineral Development Corporation Ltd. (NMDC)

Manganese Ore India Ltd. (MOIL)




Written Answers to [16 March, 2020] Unstarred Questions 193

2017-18

2018-19

4. Bharat Electronics Ltd. (BEL)

5. Coal India Ltd. (CIL)

6. National Hydroelectric Power Corporation Ltd. (NHPC)

7. Neyveli Lignite Corporation Ltd. (NLC)

1. Oil India Ltd. (OIL) 5,337.55
2. Engineers India Ltd. (EIL)

3. Bharat Dynamics Ltd. (BDL)

4. Mazagon Dock Shipbuilders Ltd. (MDL)

5. Security Printing & Minting Corporation of India
Ltd. (SPMCIL)

6. IRCON International Ltd. (IRCON)
7. Hindustan Aeronautics Ltd. (HAL)

8. Garden Reach Shipbuilders & Engineers Ltd. (GRSE)

©

Hospital Services Consultancy Corporation Ltd.
(HSCC Ltd.)

10. Satluj Jal Vidyut Nigam Ltd. (SJVN Ltd.)

11. Antrix Corporation Ltd.

12. Bharat Electronics Ltd. (BEL)

13. Manganese Ore (India) Ltd. (MOIL)

1. Kudremukh Iron Ore Company Ltd. (KIOCL) 10670
2. National Aluminium Corporation Ltd. (NALCO)

3. Neyveli Lignite Corporation India Ltd. (NLC India Ltd.)

4. Cochin Shipyard Ltd. (CSL)

5. Bharat Heavy Electricals Ltd. (BHEL)

6. National Hydroelectric Power Corporation Ltd. (NHPC)
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7. Indian Oil Corporation Ltd. (IOCL)
8. Oil & Natural Gas Corporation Ltd. (ONGC)
9. National Mineral Development Corporation Ltd. (NMDC)

10. Oil India Ltd. (OIL)

TotaL 39,454.24

(E) Strategic Disinvestment (FY 2017-18 and FY 2018-19)

CPSE Acquired by  Disinvestment
Yield (R crore)

Hindustan Petroleum Corporation Limited ONGC 36,915
Hospital Services Consultancy Ltd. (HSCC) NBCC 285
National Project Construction Corporation (NPCC) WAPCOS 79.96
Dredging Corporation of India Ltd. Consortium of 1049

4 major ports

Rural Electrification Corporation Limited (REC) PFC 14500

ToTAL 52,828.96

(F) Disinvestment during current financial year (2019-20)

Financial Year 2019-20 (Till 12th March, 2020)

SI. No. Name of CPSE Type of Receipts

Disinvestment (in ¥ Crore)

1 2 3 4

1 CPSE ETF (5th FFO - July, 2019 and 6th ETF 26,500.39
FFO-January, 2020)

2  Bharat 22 ETF (FFO 2- October, 2019) ETF 4,368
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1 2 3 4
3 Rail Vikas Nigam Limited IPO 475.89
4 IRCTC IPO 636
5 Sale of Ememy Shares by CEPI Others 1,881.21
6 RITES (November, 2019) OFS 729.45
7  RITES (February, 2020) OFS 399.67
8 MOIL Buyback 253.26
9 SPMCIL Buyback 29345
TotAL 35,537.32

Statement-11

CPSEs, including Subsidiaries, Units and Joint Ventures for which

Government has given 'in-principle’ approval for strategic disinvestment

(at different stages of transaction)

(@) 'In-principle’ approval obtained in FY 2016-17 to FY 2018-19

1. Project & Development India Ltd.

2. Hindustan Prefab Limited (HPL)

3. Engineering Project (India) Ltd.

4. Bridge and Roof Co. India Ltd.

5 Pawan Hans Ltd.

6. Hindustan Newsprint Ltd. (subsidiary)

7. Scooters India Limited

8. Bharat Pumps & Compressors Ltd.

9. Hindustan Fluorocarbon Ltd. (HFL)* (sub.)

10. Central Electronics Ltd
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11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Bharat Earth Movers Ltd. (BEML)

Ferro Scrap Nigam Ltd. (sub.)

Units of Cement Corporation of India Ltd. (CCI)

Nagarnar Steel Plant of NMDC

Alloy Steel Plant, Durgapur; Salem Steel Plant; Bhadrawati units of SAIL
Air India and its five subsidiaries and one JV.

HLL Life Care Ltd.

Indian Medicine & Pharmaceuticals Corporation Ltd. (IMPCL)
Karnataka Antibiotics Ltd.

Kamrajar Port Ltd.

Indian Tourism Development Corporation (ITDC)

Hindustan Antibiotics Ltd. (HAL)

Bengal Chemicals and Pharmaceuticals Ltd. (BCPL)

* Subsequently, CCEA has given in principle approval for closure of the company

(b) 'In principle" approval for strategic disinvestment obtained in 2019-20

1

Bharat Petroleum Corporation Ltd. (except Numaligarh Refinery Limited) and
BPCL stake in Numaligarh Refinery Limited to a CPSE strategic buyer

Shipping Corporation of India Ltd. (SCI)

Container Corporation of India Ltd. (CONCOR)

THDC India Limited (THDC1L)

North Eastern Electric Power Corporation Limited (NEEPCO)
Neelachal Ispat Nigam Limited (NINL)

Vacancies in PSUs under Ministry

2462. SHRI AKHILESH PRASAD SINGH: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

@)

the Total number of category-wise vacancies across all Public Sector
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Undertakings (PSUs) under the Ministry, at present, by what time these vacancies will
be filled; and

(b) whether reservation for Economically Weaker Section (EWS) has been
implemented in these PSUs, if so, the number of appointments made under this category
in the PSUs under the Ministry?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) Total number of category-wise vacancies in all PSUs

under DHI are as under:-

Group No. of Vacancies
A 205
B 2
Cc 151
D 160
TotaL 537

(b) Yes Sir. 15 appointments have been made under EWS category in PSUs of
DHI.

Target set for sales of electric vehicles

2463. SHRI R. VAITHILINGAM: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government plans to achieve sales of 60 to 70 lakh units of electric
vehicles by 2020;

(b) whether Government had launched Faster Adoption and Manufacturing of
Electric Vehicles (Hybrids) (FAME India) Phase-11 with a Total outlay of ¥ 10,000 crore

over the next three years;

(c) whether electric two-wheelers have been the major part of electric vehicles
sales in the country and the sale of electric cars and buses is yet to gain momentum;

and
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(d) if so, the steps taken up by Government in this regard?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) to (d) Yes, Sir. Under National Electric Mobility Mission
Plan 2020 (NEMMP), Government of India has an ambitious target to achieve 60-70
lakhs sales of hybrid and electric vehicles by 2020.

As part of the NEMMP 2020, Department of Heavy Industry formulated a Scheme
namely Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles in India
(FAME India) Scheme in the year 2015 to promote manufacturing of electric and hybrid
vehicle technology and to ensure sustainable growth of the same. The Phase-1 of this
Scheme was initially launched for a period of 2 years, commencing from 1st April, 2015,
which was subsequently extended from time to time and the last extension was allowed
up to 31st March, 2019.

Based on outcome and experience gained during the Phase-1 of FAME India
Scheme and after having consultations with all stakeholders including Industry and
Industry Associations, the Government notified Phase-11 of FAME India Scheme on 8th
March, 2019, which is for a period of three years commencing from 1st April 2019 with
a Total budgetary support of ¥ 10,000 crore. This phase will mainly focus on supporting
electrification of public and shared transportation, and aims to support through demand
incentives about 7000 e-Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger Cars
and 10 lakh e-2 Wheelers. In addition, creation of charging infrastructure will be also

supported to address range anxiety among users of electric vehicles.

Implementation of recommendations of 7th Pay Commission in PSUs

2464. SHRI MAHESH PODDAR: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether many Public Sector Undertakings (PSUs) such as Steel Authority
of India Limited (SAIL), etc. are yet to implement the recommendations of 7th Pay

Commission and revise the salary of their employees accordingly; and

(b) if so, the details of the PSUs which are yet to implement the recommendations
of 7th Pay Commission and also by when Government intends to implement the

same?
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) and (b) Central Public Sector Enterprises (CPSES)
employees are categorized as industrial workers and are governed by the Industrial
Dearness Allowance (IDA) pattern of pay scales. Since 1981, all appointments in CPSE
are under IDA pay scales. The Central Pay Commission (CPC) are applicable to Central
Government official, who are governed under Central Dearness Allowance (CDA) pay
scales. Recommendations of CPCs including 7th CPC thus are not applicable to CPSEs.
The Steel Authority India Ltd. (SAIL) is also following the IDA pay scales. Hence 7th
CPC recommendations are not applicable to their employees. However, for some CPSEs
employees, who are still on CDA pay scales, DPE endorses Department of Expenditure
(DOE) notifications regarding CPC subject to the basic principle of financial affordability
or capacity to pay of the CPSE concerned

Policy for disposal of outdated vehicles

2465. SHRI A. VIJAYAKUMAR: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has any proposal to frame policy for disposal of

outdated vehicles;
(b) if so, the details thereof;
(c) whether it is a fact that huge number of outdated vehicles are piled up; and
(d) if so, action taken to clear off such vehicles?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) and (b) Ministry of Road, Transport and Highways
(MoRTH) has circulated draft guidelines for setting up, authorization and operation of

Authorized Vehicle Scrapping Facility (AVSF) in the country.
(c) and (d) No such report has been received by the Department in this regard.
Fair valuation of the assets owned by the PSUs

2466. SHRI K.K. RAGESH: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:
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(@ whether any concrete steps have been made for the fair valuation of the

assets owned by the Public Sector Undertakings (PSUs) which are getting privatised;

(b) if so, whether any guidelines for the valuation of assets of such PSUs, are

being finalised by Government;
(c) if so, the details thereof;

(d) among the PSUs getting privatised, which are ones whose valuation is
under process and which are the PSUs whose valuation of assets are under process;

and

(e) the details of the values of assets of such PSUs based on the valuation of

assets, if any, done by the Centre?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) to (e) The Department of Investment and Public Asset
Management (DIPAM), Ministry of Finance is the nodal Department for disinvestment
and privatization of Central Public Sector Enterprises (CPSEs). DIPAM oversees and

drives the disinvestment process of CPSEs to be undertaken for strategic disinvestment.

DIPAM has informed that privatization of CPSEs is being undertaken through a
process of competitive bidding. The financial bids received are compared against the
Reserve Price determined by the Competent Authority, which takes into consideration
the independent valuation made by the professional agencies, i.e. Transaction Adviser
(TA) and Asset Valuer (AV). As per the approval procedure, such valuation reports are
submitted in a confidential manner in sealed cover and are examined by the government
after receipt of financial bids. Maintaining confidentiality with regard the valuation
report till the opening of financial bids is essential for deriving higher value through

competitive bidding.
Slowing down of production in auto sector

2467. SHRI Y. S. CHOWDARY: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that the production in automobile industry has been

slowing down for the last three years;
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(b) if so, the details thereof and the reasons therefor; and
(c) the details of steps taken/being taken by Government in this regard?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) to (c) No Sir. The detail of production of vehicles (all

categories) in automobile industry during the last three financial years is as under:

Production 2016-17 2017-18 2018-19
Vehicles (All categories) 25,330,967 29,094,447 30,915,420
Source: SIAM

However, the Automobile sales has been affected by the cyclical slowdown for
the last few months and the Government, as a policymaker, always attempts to keep
and improve the momentum of the economy through a package of measures for

comprehensive and continued development of the auto sector as and when required.

Vision to promote electric cars

2468. SHRI NARAIN DASS GUPTA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has any vision to encourage and promote electric cars

in India in view of the global trend of reducing dependence on fossil fuels;

(b) if so, the number of electric car charging stations currently operating in the

country; and
(c) whether Government has any budget allocation and targets for the same?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKARY): (a) to (c) Yes, Sir. Government approved Phase-I of Faster
Adoption and Manufacturing of (Hybrid &) Electric Vehicles in India (FAME India)
Scheme in March, 2015 for a period of 2 years w.e.f 1st April, 2015 to promote adoption
of Electrical Vehicles (EVs) including electric cars with an aim to reduce dependency
on fossil fuel. The Phase-1 of the Scheme was extended from time to time and the last
extension was allowed till 31st March, 2019. Presently, the 02nd Phase of the scheme
is being implemented for a period of three years commencing from 1st April, 2019 with

a Total budgetary support of ¥ 10,000 crore. This phase will mainly focus on supporting
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electrification of public and shared transportation, and aims to support through demand
incentives about 7000 e-Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger Cars
and 10 lakh e-2 Wheelers. In addition, a budget provision of ¥ 1000 crore for a period
of 3 years [2019-20 to 2021-22] has been earmarked for establishment of charging
infrastructure under this Phase of FAME Scheme.

Under Phase-1 of FAME-India Scheme, Department of Heavy Industry sanctioned
about 500 Charging Stations/ Infrastructure for EVs including electric cars. Out of these
500 charging stations 279 charging stations have been installed. In addition, the
Department has also sanctioned 2,636 Charging Stations for EVs including electric cars
in 62 cities across 24 States/UTs under FAME India (Faster Adoption and Manufacturing
of Hybrid and Electric Vehicles in India) scheme phase II.

As per the information received from Energy Efficiency Services Limited (EESL)
under the Ministry of Power, EESL has commissioned 68 nos. of Public Charging
Stations (PCS) in locations of NDMC Delhi, SDMC Delhi, CMRL Chennai, Maha Metro
Nagpur and Noida Authority. Additionally, EESL has commissioned 488 captive chargers
across all offices where 1514 electric cars have been delivered by EESL.

Decline in sales of vehicles

2469. SHRI R. VAITHILINGAM: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@) whether it is a fact that sale of vehicles, both passenger and commercial, has
been declining for the last several months;

(b) whether it is a fact that vehicles sale in the month of January, 2020 was down
by 22 per cent, as compared to the sales in same month in the last year;

(c) whether it is also a fact that the auto makers' Total domestic sale in January,
2020 was down by 18 per cent as compared to January, 2019; and

(d) if so, the reasons therefor?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) and (b) Domestic sale of Passenger \Vehicles (PV) and
Commercial Vehicles (CV), since April 2019 and YQOY (Year-on-Year) growth is as per the

table below:
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Apr-19  May-19  Jun-19 Jul-19 Aug-19 Sep-19  Oct-19 Nov-19 Dec-19 Jan-20

PV 247,541 239,347 225,732 200,790 196,524 223,317 285,027 263,773 235,786 262,714
PV Growth%  -17.1 -20.5 -17.5 -31 -31.6 -23.7 0.28 -0.8 -1.24 -6.20
Ccv 68,680 68,847 70,771 56,866 51,897 58,419 66,773 61,907 66,602 75,289
CV Growth % -6 -10 -123  -25.7 -38.7 -39.1  -23.31  -1498 -12.32 -14.04

Source: Society of Indian Automobile Manufacturers (SIAM).

(c) Domestic sale of vehicles (across all categories) in January, 2020 was 17,39,975
as compared to 20,19,253 in January, 2019. [Source: Society of Indian Automobile
Manufacturers (SIAM)]

(d) Various financial, regulatory and perceptional reasons for decline in sales are

as under:-
e Reduction in finance availability to Auto Sector

e Increase in Axle Load limit for commercial vehicles by up to 25%. This

expanded freight capacity has led to shrinkage of new vehicle demand

* Increase in vehicles cost due to Hon'ble Supreme Court's order for upfront
collection of long-term 3rd Party insurance premium for 3 years (new cars)

and 5 years (new two-wheelers)

* Increase in collateral for dealers from 25% to 60% which has resulted in

reduction of inventory finance to dealers

¢ Negative consumer sentiments and BS VI vehicle inventory adjustments by
OEM:s.

Violation of Right of Media

2470. SHRI K. SOMAPRASAD: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government has received petitions or complaint regarding the
violation of rights of the media/journalists for free and fair reporting from Jammu,

Kashmir and Ladakh region, if so, the details thereof and action taken thereon;
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(b) the number and details of media person/journalists arrested, remanded, died
in police action and detained in Jammu, Kashmir and Ladakh region during the recent

restriction imposed, media Institution-wise; and

(c) the details and number of regional dailies, weeklies, visual media and local
channel forced to cease their daily functioning or permanently closed in Jammu, Kashmir

and Ladakh region during the recent restrictions imposed?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) Press Council of India (PCI), a statutory autonomous body, has been
set up under the Press Council Act, 1978 to preserve the freedom of the Press and
improve the standards of newspapers and news agencies in the country. PCI has an
institutional mechanism for redressing any complaint received by it and also takes suo
moto cognizance and the same is dealt in accordance with the Press Council (Procedure
for Inquiry) Regulation, 1979. The PCI has received two petitions pertaining to the
region in 2019-20.

(b) The Parliament has taken certain decisions relating to article 370 thereby
applying all provisions of the Constitution of India and reorganizing the erstwhile
border State of Jammu and Kashmir into the Union Territory of Jammu and Kashmir with
Legislature and the Union Territory of Ladakh without Legislature. As a precautionary
measure, the Government of Jammu and Kashmir had initially imposed certain restrictions
that have been subsequently relaxed. Action was also taken by the Government of
Jammu and Kashmir against certain person in order to maintain peace, public order and
public safety including preventive detentions under relevant laws. Profession-wise

details of such persons is not maintained.

(c) The Government of India has not issued any such orders relating to the

media in the regions of Jammu, Kashmir or Ladakh.

Action taken against TV channels

2471. DR. SANTANU SEN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ the names of such Television (TV) channels who have violated the programme

and advertising codes/rules during the last five years including current year, year-wise;
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(b) the name of such TV channels against whom action has been taken in said

period;
(c) the details of nature of action taken;

(d) whether there is any plan to frame any new rules/guidelines in the view of
increasing instances of TV debates which are full of hatred; and

(e) whether Government proposes to ban TV shows/debates based on communal
issues intended to spread hatred among different communities?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (e) All private satellite TV channels are required to adhere to the
Programme and Advertising Codes as prescribed in the Cable Television Networks
(Regulation) Act, 1995 and the Rules framed thereunder. Appropriate action is taken as
per the rules whenever violation of the said Codes is established.

The Government has taken various actions, including issuance of Warnings,
Advisories, Apology Scroll and Off-Air Orders, in respect of private TV channels for
violation of the Codes under the Cable Television Networks (Regulation) Act, 1995.

National electronic media channels in Kashmir

2472. SHR1 ANIL DESAI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether there was any presence of national news TV channels, on the air,
before abrogation of Article 370 from Kashmir, if so, the details thereof;

(b) whether full broadcasting services of Akashvani and Doordarshan are
regularly provided to the people of Kashmir, if so, the details thereof; and

(c) whether it has been welcomed by common people of Kashmir, if so, the
details thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKARY): (a) Yes, Sir. The national news TV channels, "DD News" and "DD India"
were available on free-to-air "DD Free Dish", a DTH platform of Prasar Bharati, and also
on private DTH services and cable services in Kashmir region, before abrogation of
Article 370.
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In addition, "DD News" channel was also available terrestrially to the viewers

through High Power Transmitters (HPTs) functioning at Srinagar and Gurez.

(b) Prasar Bharati is providing the broadcasting services to the people of
Kashmir through Doordarshan(DD) Studios at Srinagar and HPTs at Srinagar, Kupwara,
Gurez and Tithwal. There is also a 24X7 satellite-based regional channel "DD Kashir"

which originates from Srinagar itself.

The Doordarshan channels, including "DD Kashir" are available to the people of
Kashmir through free-to-air "DD Free Dish", a DTH platform of Prasar Bharati, and on

private DTH services and cable services also.

Further, Radio broadcast services are regularly provided to the people of Kashmir
by All India Radio (AIR), Srinagar. The service of AIR Srinagar is also available on "DD
Free Dish" throughout the region of Kashmir. AIR has also started live streaming of
AIR, Srinagar service on Prasar Bharati's website and also through the App "News On

Air" on 'Android’ and 'iOS' mobile platforms.

(c) No separate data on viewership of DD Channels and listeners of AIR in

Kashmir is maintained by Prasar Bharati.
Online video content regulation

2473. SHRIMATI SHANTA CHHETRI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government has plans for online video content regulation;

(b) whether Government is planning to restrict streaming companies, censorship
of online video content on shows by implementing new legislation on online streaming

of videos; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKARY): (a) to (c) The Information Technology Act, 2000, administered by Ministry
of Electronics and Information Technology (MEITY) has provisions relating to content

on websites, etc. Information/websites/URLs can be blocked under Section 69A of that
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Act, on matters relating to sovereignty and integrity of India, defence of India, security
of the State, friendly relations with foreign states or public order or for preventing

incitement to the commission of any cognizable offence relating to the above.

Further, online video streaming services providing curated content are expected
to follow various content related domestic laws as applicable to them. In addition, web
channels, which are intermediaries under that Act, are required to follow certain due
diligence as prescribed in the Information Technology (Intermediaries Guidelines) Rules,
2011

Government called a meeting of OTT platforms and their association is in preparation

of self-regulation.
Uncensored media content

2474. SHRI N. GOKULAKRISHNAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government is aware that the uncensored media content especially
from Television and social media are polluting the minds of the viewers and spoiling

the character of children;

(b) whether vengeful contents and obscene display of sex have been on the
increase, in Over The Top Contents (OTT) media services, if so, steps Government

proposes, to curb the menace; and

() whether the recent social media like Netflix, Prime Video, YouTube, etc. are
earning considerable revenue by screening movies, serials, etc. thereby depriving the
State of revenue through entertainment tax, if so, whether Government proposes to

bring them under tax ambit?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) and (b) All programmes and advertisements telecast on private
satellite TV channels are required to adhere to the Programme and Advertising Codes
prescribed under Cable Television Networks (Regulation) Act, 1995 and the Rules
framed thereunder. Action is taken against defaulting channels whenever any violation

of the codes is established. The Information Technology Act, 2000, administered by
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Ministry of Electronics and Information Technology (MEITY) has provisions relating
to content on websites, etc. Information/websites/fURLs can be blocked under Section
69A of that Act, on matters relating to sovereignty and integrity of India, defence of
India, security of the State, friendly relations with foreign states or public order or for
preventing incitement to the commission of any cognizable offence relating to the

above.

Web channels, which are intermediaries under that Act, are required to follow
certain due diligence as prescribed in the Information Technology (Intermediaries
Guidelines) Rules, 2011.

(c) Entertainment Tax earlier levied by State Governments has been subsumed
under GST w.e.f. 01.07.2017. Online information and database access or retrieval
services (OIDAR services) supplied by entities such as Netflix, Prime Video, YouTube,
etc. attract GST@18%. OIDAR services have been defined under Section 2(17) of
Integrated Goods and Services Tax (IGST) Act, 2017.

Operational Akashvani centres

2475. SHRI AKHILESH PRASAD SINGH: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(@ the details of number of Akashvani centres currently operational in the

country, State-wise; and

(b) the details of number of channels, Akashvani is offering its services, at

present?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKARY): (a) AIR has 482 Akashvani Radio,centres operating in the country. State/

UT-wise details are given in the Statement (See below).

(b) At present, AIR has 326 channels, including Vividh Bharati Service, FM

Services, etc.
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Statement

State/UT-wise list of AIR Centres

Sl. No. State/UT Nos. of AIR Stations
1 Andhra Pradesh 14
2. Arunachal Pradesh A
3 Assam 2
4, Bihar 15
5. Chhattisgarh 13
6. Goa 1
7. Gujarat 16
8. Haryana 5
9. Himachal Pradesh 16
10. Jharkhand 13
11. Karnataka 20
12, Kerala 2
13. Madhya Pradesh 5
14. Maharashtra 0
15. Manipur 8
16. Meghalaya 7
17. Mizoram 10
18. Nagaland 10
19. Odisha 2
20. Punjab 8
21 Rajasthan 2

22, Sikkim 16
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SI. No. State/UT Nos. of AIR Stations
23. Tamil Nadu 15
24, Tripura 17
25. Telangana n
26. Uttar Pradesh 2
21. Uttarakhand 2
28. West Bengal 16

Union Territories

29. Andaman and Nicobar Islands (UT) 1
30. Chandigarh (UT) 1
3L Dadra and Nagar Haveli and Daman and Diu (UT) 3
32. Delhi (NCT) 1
33. Lakshadweep and Minicoy Islands (UT) 1
3. Puducherry (UT) 2
35. Jammu and Kashmir 17
36. Ladakh 7

TotaL 482

Guidelines for the film certification

2476. SHR1 ANIL DESAI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) the criteria for granting film clearance by Central Censor Board;

(b) whether hurting of religious sentiments of any community is also a ground

for denial of clearance;
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(c) if so, number of films which fall under this category and objection raised

during the last five years; and

(d) whether suo-moto action is taken by Censor Board or action is taken only

after any specific complaint is filed with the Board?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (c) The Central Board of Film Certification (CBFC) performs the
statutory function of certifying films for public exhibition in accordance with the
Cinematograph Act, 1952, the Cinematograph (Certification) Rules, 1983 and Guidelines

for certification of films notified in 1991 by the Government.

The Guidelines for certification of films for public exhibition have been framed
under Section 5B(2) of the Cinematograph Act, 1952. Under Guideline 2(xii), the CBFC
shall ensure that visuals or words contemptuous of racial, religious or other groups are
not presented. Also, under Guideline 2(xiii), the CBFC shall ensure that visuals or words

which promote communal attitudes are not presented.

Generally, the modifications/excisions are directed to be carried in such contents

and, if required, the certification may also be refused by CBFC.

CBFC has reported that during the last five years, on grounds of hurting religious
sentiments and for their likelihood of promoting communal attitudes only four films

have been refused certification.

(d) The actions taken by CBFC regarding the violation of Guidelines through
the contents of the film are both suo-moto as well as on receipt of complaints. The
CBFC has a well-defined process for certifying films as per the Guidelines and also

takes due cognizance of any complaints received by it while examining a film.

Allegations of film makers on censorship

2477. SHRI A. MOHAMMEDJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether it is a fact that the film makers have alleged backdoor censorship
in the selection of films to be screened at the 16th edition of the Mumbai International
Film Festival (MIFF);
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(b) if so, the details thereof;
(c) the Total number of films rejected by MIFF 2020 and their makers;

(d) whether it is also a fact that these rejected films had won prizes at the

international level; and
(e) if so, the details thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) and (b) No, Sir. As per Rules and Regulations of MIFF-2020, films
made during 1st September, 2017 to 31st August, 2019 were eligible for competitive
entries in MIFF-2020.

(c) to (e) A Total of 878 films were entered in competitive section of MIFF-2020.

The break-up of these films in International and National sections is as below:-

International Section 149
National 729
TotaL 878

Out of the Total 878 entries, 88 films got disqualified as they did not meet the
eligibility criteria of completion period of the film, i.e., 1st September, 2017 to 31st
August, 2019. The break-up of the disqualified films in International and National

sections is as below:

International Section 21
National 67
TotaL 8

The details of these 88 films including the names of the Directors of the films are
given in the Statement-1 (See below). As per the details entered by the filmmakers
while filling up the entry form for the MIFF-2020, it is noted that 5 films from these
88 films have won various awards. The details of these 5 films are given in the

Statement-II.



Statement-1

Films disqualified in International Competition Section

Sl. No.Entry No. Category Title in English Director's Name
1 2 3 4 5
1 10013 Documentary Film Charlie & the Coca Cola Jharana Jhaveri & Anurag
Company: Quit India
2. 10025 Short Fiction Film (upto 45 mins.) Gubbarey (Balloons) Ravinder
3. 10033 Short Fiction Film (upto 45 mins.) immature Pregnancy of shiva Vishal Madhukar kumbhar
4. 10045 Documentary Film The Climate Challenge Rakesh Rao
5 10071 Short Fiction Film (upto 45 mins.) RAIN Simran Sidhu
6. 10076 Documentary Film Trunocide Banya Sit Minn
7. 10085 Documentary Film Compass Needle Prithvi Konanur
8. 10090 Documentary Film Undue Natalya Lobko
9. 10101 Documentary Film Unstruck Resonance NinaSugati SR Shivdasani
10. 10106 Documentary Film Jothorleena Dilara Begum Jolly
11. 10113 Short Fiction Film (upto 45 mins.) Dr. Bhoomi Sri Sai Durga
12. 10114 Short Fiction Film (upto 45 mins.) Shadow Bird Savita Singh
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13. 10122 Short Fiction Film (upto 45 mins.)

14. 10124
15. 10129
16. 10131
17. 10132
18. 10135
19. 10138
20. 10142
21. 10146

Documentary Film

Documentary Film

Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)

Short Fiction Film (upto 45 mins.)
Documentary Film
Documentary Film

Short Fiction Film (upto 45 mins.)

Ghost

The Fragments of Illusion

Providence

AKS

Blind Touch
Omelette

Shadow Flowers
It Takes A Family
A Child Teacher

Jeevan Singh Rawat
J. Bipin Joseph
Daniel Lee

Satyam Raj
Somsubhro Sarkaar
Subham Malakar
Seung-jun Yl

Susan Ne Kovacs

Phadindra Budhathoki

Films disqualified in National Competition Section

Sl. No.Entry No. Category Title in English Director's Name
1 2 3 4 5
1 NO0014 Short Fiction Film (upto 45 mins.) A Sunset Ballad Baniprakash Das
2. N0026 Documentary Film (above 60 mins.) Guru Maa Nirmal Chander Dandriyal
3. N0042 Short Fiction Film (upto 45 mins.) Freshener Dr Dinesh Prakash Rasal
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11
12,
13.
14.

15.
16.
17.
18.
19.
20.

NO046
NO0049
N0064
NO069
NO107
NO141
NO169
NO173
NO0184
NO185
NO0196

NO0226
NO237
NO0238
NO0239
NO0250
NO263

Short Fiction Film (upto 45 mins.)
Documentary Film (above 60 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)

Documentary Film (below 60 mins.)

Documentary Film (below 60 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)

Animation Film

The Roof
Badshah Lear

Shiva: Sex, Shankar, Society

This Summer in Waiting

Through the Eyes of an Artist

Pandit Usman

The Flowers and The Gemstones

One Life
Final Destination
Final Destination

Dumplings

Sub Brothers

Kolams

Shahi Paneer

ghost of method acting
In Search of Truth
Radha

Shreyas Chougule
Anant Raina

Manoj Kumar

Soumya Mukhopadhyay
Abhishek Swain

M. Akram Hassan
Sriram Raja

Pradeep Selvam

Sujit Das

Sujit Das

Emidaka Mabel Lyngdoh
Kha

Sandeep Ravindranath
Jennifer Alphonsse
Surjeet Sharma
Sandeep anand
Ranadip Mandal
Bimal Poddar
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1 2 3 4 5
21.  N0274 Short Fiction Film (upto 45 mins.) Bahar (The Flow) Chahat Mansingka
22.  N0301 Documentary Film (above 60 mins.) Sur Shabdnu Sanamu Rajni Acharya
Lifeography Film
23.  N0304 Documentary Film (below 60 mins.) Old but not so old Biswajit Das
24. N0327 Documentary Film (below 60 mins.) Michael's Day Out Deepshikha Poddar
25.  N0338 Short Fiction Film (upto 45 mins.) 3rd Stanza Tarun Wadhwa
26.  N0348 Documentary Film (below 60 mins.) Chachan, A Day Jain J. Abraham
27.  N0374 # Best Short film on the combined theme of Enemies at your Gate Rizwan Ahamd
Water Conversation and Climate Change
(upto 15 min.)
28.  N0395 Animation Film The Story of Painted Songs Suchana Saha
29. N0421 Documentary Film (below 60 mins.) Apaharam Shillu Kottarathil
30. N0434 Animation Film Evolution of Evolution Dinesh Govind Joshi
31 N0437 Short Fiction Film (upto 45 mins.) Ram Rajya Malang
32. N0438 Short Fiction Film (upto 45 mins.) Maze of Memory Jitu Das
33, N0443 Documentary Film (below 60 mins.) Who Is This Women's Day For Monallsa Mukherji
34. N045%4 Documentary Film (below 60 mins.) Warriors of losing Battle M R Rajan
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46.
47.

40.

5L
52.

NO462
NO0469
NO472
NO478
NO479
NO504
NO505
NO0512
NO0534
NO0538
NO0542
NO0543
NO547
NO0549
NO566
NO0591
NO0596
NO636

Short Fiction Film (upto 45 mins.)
Documentary Film (above 60 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Documentary Film (below 60 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)
Short Fiction Film (upto 45 mins.)

WHY

A Grain of Sand

Love Ishtory

Love Sex Soprano
Water

Tiramisu

Song of the Mundane
Niruddesh

To Express

Two Sides

Other Side of Coin
Thimiram

LATT

Helmet (Save Drive Safe Life)
Sunday

Cafe

Royals

Pariah

Prashant Shirodkar
Monjoy Medhi
Veenit Katariia
Sreemoyee Bhattacharya
Binoy Krishna
Ajay B G

Pritam Ghatak
Ritagnik Bhattacharya
Abhishek Chaudhari
Mon Pal

Jiten Parikh

Vinosh Vijay

Piyush Masih

Rop Akter Ahamed
Arun Fulara

Sagar Gusain
Sidharth Goutam

Vishesh lyer
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1 2 3 4 5

53.  N0639 Short Fiction Film (upto 45 mins.) Inorganic Soup with Honey Jay Agarwal
54.  N0642 Short Fiction Film (upto 45 mins.) Gaay Ajay Patil
55.  N0644 # Best Short film on the combined theme of Dead Dream Jibin Joshy

Water Conversation and Climate Change

(upto 15 min.)
56. N0646 Short Fiction Film (upto 45 mins.) The Light Kiran Nagdev
57.  N0650 Short Fiction Film (upto 45 mins.) Fool's Mate Digambar Patil
58.  N0656 Short Fiction Film (upto 45 mins.) Vipralabdha Bhushan Gokhale
59.  N0657 Short Fiction Film (upto 45 mins.) Borderline Azam Karnik
60. N0658 Short Fiction Film (upto 45 mins.) Strangers In The Night Jatin Suryavanshi
61. N0661 Short Fiction Film (upto 45 mins.) A Gift of Guilt Amar Shinde
62. N0662 Short Fiction Film (upto 45 mins.) The Meeting Ankit Banerjie
63.  N0666 Short Fiction Film (upto 45 mins.) A Death of an MR Prasad Namjoshi
64. N0692 Short Fiction Film (upto 45 mins.) Chillar Paratha Sarathi Manna
65. N0698 Short Fiction Film (upto 45 mins.) Anonymous - My voice is my Prakash Gowda

only identity

66. NO0708 Documentary Film (above 60 mins.) The lines Lakshman drew Nandan Saxena
67. NO711 Animation Film Asha Serena Susan Abraham
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Statement-11

Details of award winning films

Sl Entry Category of Title Award as mentioned
No. No. entry in by the entrant/
MIFF-2020 film maker
1. 10045 International The Climate Challenge International Science Film Festival
of India (ISFFI) - Best Science Film
Award
2. 10071 International Rain Winner Best Dramatic Short Film

(51st WorldFest Houston)

3. 10138 International Shadow Flowers DMZ Docs 2019 - Best National
Documentary

4. NO0069 National This Summer is Waiting  Honorable Mention - Experimental
Forum 2019

5. NO711 National Asha Dreamachine International Festival

Winter 2019-Best Animated Short

Film

Financial assistance to film makers

2478. SHRI SANJAY SETH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government provides financial assistance to film makers whose
films are selected in competition section of an International Film Festival of repute or

India's official nomination for academy awards under foreign film category;

(b) if so, the details thereof alongwith nodal agency for implementing this
activity;

(c) whether Government has formulated any procedure for getting this financial

assistance, if so, the details thereof; and

(d) the other steps taken by Government to promote Indian movies at

International Film Festivals, including the Oscars?
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THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (d) The Ministry provides financial assistance under Film Promotion
Fund Activity to those filmmakers whose films are selected in competition section of
an international film festival of repute or Academy Awards. Directorate of Film Festivals
has been designated as the nodal agency to implement this activity. The guidelines and
procedures for this activity has been published on the official website of Ministry of
Information and Broadcasting viz. https://mib.gov.in/sites/default/files/Film Promotion

Fund-procedure.pdf
FM stations functioning in Maharashtra

2479. SHRI RAJKUMAR DHOOT: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ the details of number of FM stations presently functioning in the State of

Mabharashtra;

(b) whether Government proposes to permit establishment of more FM stations

in the State in the near future; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (c) AIR has 30 Akashvani Radio Stations in the State of
Maharashtra. Project for setting up of 100 W FM Relay transmitters at 6 locations
namely, Achalpur, Washim, Hingoli, Nandurbar, Satana and Sironcha (Gadchiroli) have

been approved.

Shortage of drinking water during summers in rural areas

12480. SHRI NARAIN DASS GUPTA: Will the Minister of JAL SHAKTI be

pleased to state:

(@ whether Government has formulated any action plan to deal with the shortage
of drinking water in various urban and rural areas of the country during summer

season;

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) To strengthen rural water supply infrastructure and service
delivery in rural areas, Government of India, in partnership with States, has launched
Jal Jeevan Mission (JJM), which aims at providing potable water at service level of 55
litre per capita per day (Ipcd) to every rural household through Functional Household
Tap Connections by 2024, with an estimated outlay of ¥ 3.60 lakh crore.

The Department of Drinking Water and Sanitation, Ministry of Jal Shakti has
advised all States/ UTs to review the water supply situation in the States and ensure
potable drinking water to every household including livestock during summer vide DO
letter dated 04.03.2020.

With focus on development of basic urban infrastructure, including drinking water
supply, in the cities, Government of India has launched the Atal Mission for Rejuvenation
and Urban Transformation (AMRUT) in 500 cities across the country for a period of
five years i.e. from 2015-16 to 2019-20. Under AMRUT, Govt. of India approves the
State Annual Action Plans (SAAPs) submitted by the States/Union Territories (UTs)
and releases Central Assistance (CA). So far, under AMRUT, Total water supply
projects worth ¥44,433 crore have been approved, of which projects worth 34,287 crore
are completed and projects worth 34,464 crore are under implementation.

(c) Does not arise.
Composite Water Management Index

2481. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of JAL SHAKTI

be pleased to state:

(@ whether it is a fact that Andhra Pradesh is one of the best States in water
management and governance as per the recently released NITI Aayog's Composite
Water Management Index;

(b) if so, the details thereof;

(c) to what extent this will help in addressing the impending water crisis/

shortage by 2030, when country's water demand is projected to be twice the available

supply;
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(d) whether Government is aware that the Andhra Pradesh Government is taking

water grid project to address this problem; and
(e) if so, how Government is going to help the State?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) Yes. Andhra Pradesh has consistently remained amongst top
performers in the three years of Composite Water Management Index (F.Y. 15-16, 16-
17 & 17-18). Over the course of 3 years, Andhra Pradesh made a jump of 8.12 points
and ranked a close second in the latest round of CWMI (i.e. CWMI 2.0, released on
23.08.2019 by NITI Aayog). Composite Water Management Index (CWMI) Report of the
NITI Aayog is available on its website (https://niti.gov.in/sites/default/files/2019-08/
CWMI-2.0-latest.pdf).

The Composite Water Management Index (CWMI) is an important tool to assess
and improve the performance of States/ Union Territories in efficient management of
water resources. This has been done through an elaborate water data collection exercise
in partnership with Ministry of Water Resources, Ministry of Drinking Water and
Sanitation and all the States/Union Territories. The index provides useful information
for the States and also for the concerned Central Ministries/Departments enabling them
to formulate and implement suitable strategies for better management of water resources.
The Index was quite successful in sensitizing the states about the impending water

scarcity in the Nation.

(d) and (e) Government of Andhra Pradesh has informed that it is taking up water
grid project for providing drinking water to rural household through piped network by
establishing Andhra Pradesh Drinking Water Supply Corporation (APDWSC) to oversee
the supply of drinking water to each household by 2022. Under the water grid system,
water from rivers and canals would be sent to reservoirs which would then supply it
to households. The estimated cost of the project is ¥46,675 crore of which ¥37,475 crore
is to be invested in the first phase. The Government of Andhra Pradesh has further
informed that it is executing this project under the umbrella of the Jal Jeevan Mission
and MGNREGS and also partnering with the Asian Development Bank for the initial
funding.
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Providing clean drinking water to people

12482. SHRI LAL SINH VADODIA: Will the Minister of JAL SHAKTI be pleased

to state:

(@ whether it is a fact that Government proposes to provide clean drinking

water to people living in rural and urban areas;
(b) if so, whether Government has taken any step in this direction so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) To enable every rural household in the country to have
potable water at service level of 55 litre per capita per day (Ipcd) through Functional
Household Tap Connection (FHTC) by 2024, Government of India, in partnership with
the States, has launched Jal Jeevan Mission (JJM) with an estimated cost of T 3.60 lakh

crore.

After the launch of JJM, a conference of Minister in-charge of rural water supply
of various States was held in New Delhi followed by five regional workshops, to
discuss the modalities of the implementation of the Mission. Moreover, in consultations
with State Governments and other stakeholders in water sector, Operational Guidelines

for the implementation of the Mission has been released on 25.12.2019.

To review progress of implementation and to sensitize practitioners on operational
guidelines, DDWS officials have been visiting States and presenting key aspects from
the operational guidelines for the implementation of Jal Jeevan Mission, to the engineers,
district collectors/ deputy commissioners, etc. during review meetings and State
workshops. Further, one-day national conference with all stakeholders was organized
on 07.02.2020 to enable States to prioritize quality-affected areas and expedite provision
of piped water supply with FHTCs. Also a conference on the Springshed Water
Management was convened in Uttarakhand on 27-28 Feb. 2020 in Nainital, Uttarakhand
to ensure drinking water security in the mountain regions of India through Science

based participatory Springshed Management approach.

tOriginal notice of the question was received in Hindi.
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In 2019-20, a budgetary allocation of ¥ 10,000.66 crore has been made under JJM
and as on 11.03.2020, an amount of ¥ 9,542.89 Crore has been released to the States/
UTs.

With focus on development of basic urban infrastructure, including drinking water
supply, in the cities, Government of India has launched Atal Mission for Rejuvenation
and Urban Transformation (AMRUT) in 500 cities across the country for a period of
five years i.e. from 2015-16 to 2019-20. Under AMRUT, Government of India approves
the State Annual Action Plans (SAAPs) submitted by the States/Union Territories (UTs)
and releases Central Assistance (CA). So far, under AMRUT, Total water supply
projects worth 344,433 crore have been approved, of which projects worth 34,287 crore

are completed and projects worth 34,464 crore are under implementation.

Status of Water Users Associations

2483. SHRI KUMAR KETKAR: Will the Minister of JAL SHAKT]I be pleased to

state:
(@ the current status of Water Users Associations in India;

(b) the districts of institutional initiatives taken during year 2014 till date to

expedite the formation process;

(c) whether Government proposes to integrate Water Users Associations with

the Command Area Development Programme, if so, the details thereof; and
(d) the details of financial provision made in current fiscal year?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Central Government's Command Area Development and Water
Management (CADWM) Programme aims at strengthening of Participatory Irrigation
Management (PIM) in canal irrigated command through creation of empowered Water
Users Association (WUAS). As per information made available by State Governments
from time to time, about 85,000 WUASs have been created in the country. The CADWM
Programme is presently restricted to 99 Prioritized AIBP Projects, targeting creation of
about 14,700 WUAs of which about 8,330 WUAs have been crated till date.

(b) During 1998, Central Government brought out and circulated a model act to
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be adopted by the State Legislatures for enacting new irrigation acts/amending existing
irrigation acts providing for creation of farmers organizations at different levels of
irrigation systems. So far, 17 States (namely, Andhra Pradesh, Assam, Chhattisgarh,
Bihar, Goa, Gujarat, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Nagaland, Odisha, Rajasthan, Sikkim, Tamil Nadu and Uttar Pradesh) have enacted the
exclusive legislation for involvement of farmers in irrigation management through creation
of Water Users' Association (WUAS), Distributory Committees and Project Committees.
WUAs have been formed by most of the States either through enactment of new
irrigation acts, or other applicable acts such as Cooperative Societies Act etc. From
July, 2016, greater emphasis has been given for creation and capacity building of
WUASs under the CADWM Programme for 99 Prioritized AIBP Projects by making it
mandatory for the State Governments to handover completed assets to the concerned
WUAs.

(c) and (d) Yes. The Non-Structural Intervention of CADWM Programme aims at
strengthening of Participatory Irrigation Management (P1M) through creation of Water
User Association (WUAS) and their capacity building by way of trainings and field
demonstrations. Empowerment of WUAs is further facilitated through release of
‘functional grants and infrastructure grants, and such provisions as financial autonomy
for collection of irrigation service charges etc. The programme aims at creation of
empowered WUAs which can take-over the control of CADWM assets for their
sustainable operations and maintenances. The programme has provisions for hand-
holding support to be given by social facilitatorssNGOs which can facilitate capacity
building of WUAS, lead to improved interactions among WUA members as well as with
officials of Government Departments, and also promote cooperative farming. During the
current fiscal year (2019-20), a Total of T 164.01 crore has been released as Central
Assistance for 4 projects under the on-going CADWM Programme for both structural
and non-structural components including financial grants to be given to the targeted
WUAs.

Cleaning of river Yamuna

2484. SHRI ANAND SHARMA: Will the Minister of JAL SHAKTI be pleased to

state:

(@ whether it is a fact that Government is undertaking a project to clean river

Yamuna which is the lifeline of Delhi;
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(b) whether it is also a fact that despite the orders of National Green Tribunal

(NGT) regarding pollution abatement, the polluting industrial units continue to operate;

(c) the details of fund released and utilised during the last five years for

cleaning of river Yamuna; and
(d) the target year for achieving the objective?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Yes Sir. In Delhi under Namami Gange Programme, a Total of 13
projects have been taken up at a cost of ¥ 2419 Crore to abate the pollution in river
Yamuna which are at various stages of implementation. Through these projects, a Total
of 1384.5 MLD sewage treatment capacity (998.5 MLD STP capacity along with
upgradation and rehabilitation of 386 MLD STP capacity) will be created in Delhi.

(b)  No Sir. Water Polluting Industries are allowed to operate only after installation

of pollution abatement measures like installation of Effluent Treatment Plants (ETPs).

() NMCG has released funds to Haryana and Delhi for Cleaning of river
Yamuna. The funds released to Haryana and Delhi, in last five years (i.e. from 2014-
15 to 2018-19) and up-to 29 February 2020 in the current financial year (2019-20) are

given below:-
(i) Funds released to Haryana: ¥89.61 crore.
(i)  Funds Released to Delhi: ¥559.39 crore.

Further, an amount of ¥56.30 crore has been spent for the project 'Rehabilitation/
Renovation of Mathura Sewerage Scheme in Uttar Pradesh on River Yamuna during the

financial year 2018-19 and 2019-20 (up to 29 February, 2020).

(d) The cleaning of Rivers is a continuous process and this Ministry is
supplementing the efforts of the States for checking the rising level of pollution of
rivers by providing financial assistance to different States. As per cabinet approval

dated 13.05.2015, the Namami Gange Programme is to be implemented by December,



Written Answers to [16 March, 2020] Unstarred Questions 227

2020 at a budgetary outlay of 320,000 crore. However, as a part of this programme, the
Government of India will continue to support the cost of Operation and Maintenance

(O&M) of assets for a period of 10-15 years from the date of completion.

Arsenic and Fluoride affected habitations

2485. SHRI NEERAJ SHEKHAR: Will the Minister of JAL SHAKTI be pleased to

state:

(@ the number of habitations in the country which are affected by Arsenic and

Fluoride in drinking water as on 1st March, 2015 and 1st March, 2020, State-wise;

(b) the details of habitations which have been covered under piped drinking
water supply under National Rural Drinking Water Programme (NRDWP) till date, State-

wise; and

(c) the details of funds allocated, released and utilised under NRDWP during

the last year and the current year, till date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) As reported by the States/UTs in IMIS of the Department, State-
wise number of habitations having drinking water source contaminated by Arsenic and
Fluoride as on 01st April, 2015 and 10th March, 2020 is given in the Statement-1 (See

below).

(b) As reported by the States/UTs in IMIS of the Department, state-wise number
of habitations covered through piped water supply with 40 litre per capita per day and

more is given in the Statement-I1 (See below).

(c) State-wise details of funds allocated, released and utilized under National
Rural Drinking Water Programme (NRDWP) which has now been subsumed under
Jal Jeevan Mission (JJM), during last year and current year are given in the

Statement-111.
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Statement-1

States-wise number of habitations having drinking water source
contaminated by Arsenic and Fluoride

SI. No. State/UT Number of affected habitations

As on 01.04.2015 As on 10.03.2020

Arsenic Fluoride Arsenic Fluoride
1 2 3 4 5 6

1 Andaman and Nicobar Islands 0 0 0 0
2. Andhra Pradesh 0 402 0 261
3 Arunachal Pradesh 0 0 0 0
4. Assam 290 112 3,095 65
5. Bihar 66 498 335 551
6. Chhattisgarh 0 78 0 265
7. Goa 0 0 0 0
8. Gujarat 0 6 0 0
9. Haryana 0 10 0 62
10. Himachal Pradesh 0 0 0 0
11. Jammu and Kashmir 0 1 0 4
12, Jharkhand 0 10 3 107
13. Karnataka 9 1,225 0 257
14. Kerala 0 % 0 2
15. Ladakh 0 0 0 0
15. Madhya Pradesh 0 405 0 133
16. Maharashtra 0 191 0 51
17. Manipur 0 0 0 0
18. Meghalaya 0 0 0 0
19. Mizoram 0 0 0 0
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1 2 3 4 5 6
20. Nagaland 0 0 0 0
21.  Odisha 0 252 0 &
22, Puducherry 0 0 0 0
23. Punjab 178 257 621 257
24. Rajasthan 0 7,056 0 3351
25.  Sikkim 0 0 0 0
26. Tamil Nadu 0 0 0 0
27. Telangana 0 967 0 0
28. Tripura 0 0 0 0
29. Uttar Pradesh K] 145 606 114
30. Uttarakhand 0 2 0 0
3L West Bengal 1218 1,015 4,795 1,103
Source: IMIS, DDWS

Statement-11

State/wise number of habitations covered through piped water supply with 40
litre per capita per day (Ipcd) and more

SlI. No. State Number of habitations
1 2 3
1 Andaman and Nicobar Islands 241
2. Andhra Pradesh 30,432
3 Arunachal Pradesh 2,550
4, Assam 26,857
5. Bihar 6,454
6. Chhattisgarh 22910
7. Goa 334
8. Gujarat 33,153
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1 2 3
9. Haryana 7,264
10. Himachal Pradesh 41,369
11. Jammu and Kashmir 8,508
12, Jharkhand 28,141
13. Karnataka 30,847
14. Kerala 6,094
15. Ladakh 680
16. Madhya Pradesh 23934
17. Maharashtra 57,241
18. Manipur 2,023
19. Meghalaya 3,182
20. Mizoram 474
21. Nagaland 738
22. Odisha 43870
23. Puducherry 120
24. Punjab 10,192
25. Rajasthan 30,014
26. Sikkim 862
27. Tamil Nadu 96,121
28. Telangana 14,889
29. Tripura 4,555
30. Uttar Pradesh 29,206
3L Uttarakhand 21,989
32. West Bengal 42,217

Source: IMIS, DDWS
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Statement-111

State/UT-wise details of funds allocated, released and utilized under National
Rural Drinking Water Programme (NRDWP)/JJM

(X in Crore)
SI. No. State/UT 2018-19 2019-20 (as on 27.02.2020)
Allo-  Release  Expen-  Allo-  Release Expen-
cation diture  cation diture
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 062 0.31 0 178 05 0
Islands
2. Andhra Pradesh 19756 18585 18628 37264 37264 9453
3. Arunachal Pradesh 96.95 90.89 9721 13255 13255 3943
4. Assam 56789  300.76 33625 69495 33933 24759
5. Bihar 47663 23484 14848 78731 39235 37886
6. Chhattisgarh 95.47 4819 4341 20804 6582 2052
7. Goa 3.34 167 307 757 3.08
8  Gujarat 23709 22227 22342 39031 39031 21127
9. Haryana 81.88 76.76 9448 14995 14995 5372
10. Himachal Pradesh 91.12 8543 8543 14867 14867 13494

11. Jammu and Kashmir 309.07 249.34 251.88 322.03 389.89 10159

12, Jharkhand 207.97 8512 13673 26769 29119 8892
13. Karnataka 33104 27606 43395 54606 54606 209.64
14. Kerala 90.37 84.86 8462 24876 10129 6269
15. Ladakh - - - 166.65 -

16. Madhya Pradesh 21409 24362 25043 5716 5716 20188
17. Maharashtra 47416 239.06 2584 84797 34528 22541
18. Manipur 40.25 37.73 6511 67.69 6769  19.08

19. Meghalaya 5243 49.15 4871 86.02 3584 0
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1 2 3 4 5 6 7 8
20. Mizoram 28 26.25 46.46 39.87 3987 1588
21. Nagaland 34.72 17.36 17.36 56.49 2354 2057
22. Odisha 154.99 128.82 172.45 36474 36474 11257
23. Puducherry 129 - - 25 -

24. Punjab 12597 11941 112.78 227.46 22746  65.67
25. Rajasthan 692.13 655.41 87848 105171 130171 17918
26. Sikkim 11.62 10.89 21.06 1541 1541 6.04
27. Tamil Nadu 18099 16731 16892 37387 37194 9966
28. Telangana 1314 12318 4209 25914 10552 8356
29. Tripura 55.18 51.73 5388 10764 4486  57.34
30. Uttar Pradesh 71395 67072 75508 120628 147661 45265
31. Uttarakhand 99.17 9297 91.85 17053 17053  74.96
32. West Bengal 91782 89028 54747 99533 99388 520.32

Source: IMIS, DDWS

Status of ODF in the country

2486. SHRI SANJAY SINGH: Will the Minister of JAL SHAKTI be pleased to

state:

(@ whether it is a fact that Swachh Bharat Mission data and National Statistical
Office (NSO) data on India's Open Defecation Free (ODF) status contradict each other

and that India is not yet open defecation free;

(b) whether Government is aware that according to a survey revealed by the
NSO in November 2019, about 28.7 per cent of rural households across India still lacked
access to any form of latrines and 3.5 per cent of those who have access to latrines,

do not use it; and

(c) details of measures Government is planning to adopt to make India Open

Defecation Free?
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THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) National Sample Survey (NSS) 76th round on "Drinking
Water, Sanitation, Hygiene and Housing Condition", conducted during July-December,
2018, as a part of the report, has itself acknowledged that there may have been
significant respondent bias due to the asking of a leading question on whether they
have ever received benefits from the government. The report says that it is likely that
households may not have admitted that they have toilets in the hope of receiving
additional benefits from government. This bias may have led to significant under
reporting of sanitation coverage. Such biases are often observed in households when
canvassing information on items and issues where government funded beneficiary

schemes are under implementation.

Under Swachh Bharat Mission (Grameen), more than 10.29 crore individual
household latrines (IHHLs) have been constructed as per the data reported by the
States/UTs on the online Integrated Management Information System (IMIS) maintained
by Department of Drinking Water and Sanitation (DDWS). All the villages in the

country have declared themselves ODF as on 2nd October, 2019.

The DDWS is continuing to focus on ensuring that the ODF behaviours are
sustained and that no one is left behind. The states have been advised to identify any
households that may still not have a toilet and support them to have a toilet constructed

on priority.
Arsenic and Fluoride in drinking water in Assam

2487. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of JAL SHAKTI be

pleased to state:

(@ whether excessive quantity of Arsenic/other chemicals has been found in
drinking water in various parts of the country including Assam and if so, the details

thereof;

(b) whether Government is aware of the vulnerability of health hazards from

Arsenic and Fluoride contaminated water in various parts of the country;

(c) if so, the details of such pockets identified so far; and
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(d) the steps taken by Government to check such health hazards and to provide

safe drinking water in the country?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) State-wise number of habitations affected by Arsenic,
Fluoride, Iron, salinity, Nitrate and Heavy Metals, as reported by the States/UTs in
IMIS of the Department as on 10th March, 2020 is given in the Statement (See below).
Consumption of excess Arsenic and Fluoride contaminated water cases adverse impact

on health.

(d) Rural water supply is a State subject. Government of India supplements the
efforts of States/UTs by providing financial and technical assistance through the
centrally sponsored scheme Jal Jeevan Mission (JJM) which aims at providing potable
water to every rural household with Functional Household Tap Connection (FHTC) at
service level of 55 litre per capita per day (Ipcd) by 2024. While allocating the fund
under JJM to States/UTs, 10% weightage has been given to the population residing
in habitations affected by chemical contaminants including Arsenic and Iron. The funds
provided to the States under JJM can be utilized for taking up schemes in water quality-
affected areas on priority. During the current year, an amount of ¥ 289.33 crore has been

released to Assam State under JIM.

To further sensitize and expedite provision of potable water supply in quality-
affected areas, a conference was organized in February, 2020, which was attended by
State Government's officials, representatives NGOs, international/UN and R&D

institutions.

In March, 2016, with the recommendation of NITI Aayog, an amount of 31,000
crore was released to various Arsenic and Fluoride affected States for installation of
community water purification plants and commissioning of piped water supply schemes,

out of which, ¥11.57 crore has been released to Government of Assam.

To provide safe drinking water to 27,544 Arsenic/ Fluoride affected rural habitations
in the country, in March, 2017, National Water Quality Sub-Mission (NWQSM) was
launched and so far, ¥3,940.34 crore has been released to Arsenic/Fluoride affected

States, out of which, ¥330.96 crore has been released to Government of Assam.



Written Answers to [16 March, 2020] Unstarred Questions 235

As informed by the Ministry of Health and Family Welfare, to manage the problem
of Fluorosis due to contamination of drinking water with Fluoride, National Programme
for Prevention and Control of Fluorosis (NPPCF) was initiated in 11th Five Year Plan
(2008-09). Presently 157 districts of 19 States have been covered under the Programme
in a phased manner. With regard to Arsenic mitigation, Ministry of Health and family
welfare has issued "Guidelines for Detection, Prevention and Management of Arsenicosis
in India" and shared with seven Arsenic affected States i.e. Assam, Bihar, Jharkhand,
Karnataka, Punjab, Uttar Pradesh and West Bengal for taking further necessary action.
These Guidelines are meant for sensitizing the Health Programme Managers and for
training of Health functionaries such as Medical Officers, Paramedical staffs etc. in the

affected States and Districts.
Statement

State/UT-wise number of habitations affected by Arsenic, Fluoride, Iron, Salinity,
Nitrate and Heavy Metals

Sl. No.State/UT Number of affected habitations
Fluoride Arsenic Iron Salinity Nitrate  Heavy Total
Metals
1 2 3 4 5 6 7 8 9
1.  Andaman and 0 0 0 0 0 0 0

Nicobar Islands

2. Andhra Pradesh 261 0 0 14 1 0 276
3. Arunachal Pradesh 0 0 27 0 0 0 27
4. Assam 65 3,095 5,106 0 0 7 8273
5. Bihar 551 335 2,299 0 0 0 3185
6. Chhattisgarh 265 0 218 0 4 0 487
7. Goa 0 0 0 0 0 0 0
8. Gujarat 0 0 0 0 0 0 0
9. Haryana 62 0 0 0 0 0 62

10. Himachal Pradesh 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9
11. Jammu and Kashmir 4 0 7 0 0 0 11
12. Jharkhand 107 3 314 0 0 0 424
13. Karnataka 257 0 31 15 137 1 441
14. Kerala 29 0 182 81 32 0 324
15. Ladakh 0 0 0 0 0 0 0
16. Madhya Pradesh 133 0 0 10 0 0 143
17. Mabharashtra 51 0 14 39 63 0 167
18. Manipur 0 0 0 0 0 0 0
19. Meghalaya 0 0 7 0 0 0 7
20. Mizoram 0 0 0 0 0 0 0
21. Nagaland 0 0 0 0 0 0 0
22. Odisha 89 0 2,078 216 0 0 2383
23. Puducherry 0 0 0 0 0 0 0
24. Punjab 257 621 231 14 128 1,829 3,080
25. Rajasthan 3351 0 5 12,042 865 0 16,263
26. Sikkim 0 0 0 0 0 0 0
27. Tamil Nadu 0 0 0 0 0 0 0
28. Telangana 0 0 35 172 133 0 340
29. Tripura 0 0 2,346 0 0 0 2346
30. Uttar Pradesh 114 606 346 79 9 0 1,154
31. Uttarakhand 0 0 7 0 2 0 9
32. West Bengal 1,103 4,795 4,645 420 0 225 11,188

TotaL 6,699 9,455 17,898 13,102 1374 2,062 50,590

Source: IMIS, DDWS
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Uranium contamination in ground water

2488. SHRI P. BHATTACHARYA:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of JAL SHAKTI be pleased to state:

(@ whether Government is aware about reports of widespread Uranium
contamination found in India's ground water;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government considers Uranium contaminated drinking water harmful
for human health;

(d) if so, the details thereof;

(e) whether Government plans to set permissible levels of Uranium in drinking
water under Bureau of Indian Standards; and

(f) if so, the time by which these are likely to be set up and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) There is prevalence of Uranium concentration above 30
micro-gram per litre (World Health Organization (WHO) provisional guidelines) in some
of the localized pockets of few States/UTs in the country. A report brought out by Duke
University, USA in association with Central Ground Water Board and State Ground
Water departments states that Andhra Pradesh, Chhattisgarh, Gujarat, Haryana, Himachal
Pradesh, Jharkhand, Karnataka, Maharashtra, Odisha, Punjab, Rajasthan, Tamil Nadu,
Telangana, Uttar Pradesh, West Bengal and Jammu and Kashmir have localised occurrence
of Uranium concentration.

(c) and (d) As per information received from Department of Atomic Energy,
elevated uranium level in drinking water may affect human health. Health studies carried
out elsewhere in the world suggest that elevated uranium level in drinking water may
be associated with kidney toxicity. Further, several studies focusing on health effects
have been carried out in Finland among people who use their drilled wells as sources
of drinking water having uranium concentrations in the range 5.6 - 3410 ppb. However,
no clear clinical symptoms have been observed among the exposed population.

(e) and (f) The Indian Standard IS 10500: 2012 for Drinking Water specification
has specified the maximum acceptable limits for radioactive residues as alpha and beta

emitters, values in excess of which render the water not suitable. These requirements
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take into account all radioactive elements including uranium. No individual radioactive

elements have been specifically identified.

Further, as per information provided by Bureau of Indian Standard (BIS), they are
working to incorporate maximum permissible limit of Uranium as 0.03 mg/1 (as per WHO

provisional guidelines) in all drinking water standards after following due process.

Implementation of JJIM

2489. SHRI JUGALSINH MATHURJI LOKHANDWALA: Will the Minister of JAL
SHAKTI be pleased to state:

(@ whether the Jal Jeevan Mission (JJM), as announced by the Prime Minister,
aims to provide tap water to all the households of our country by 2024, if so, the details

thereof;

(b) whether Government recently reviewed the performance of JJM in country

including Gujarat;
(c) if so, the details thereof; and
(d) the present status of the implementation of the said mission in the country?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Government of India, in partnership with the States, has launched
Jal Jeevan Mission (JJM) in August, 2019 which aims at providing potable water at
service level of 55 litre per capita per day (lpcd) to every rural household through
Functional Household Tap Connection (FHTC) by 2024, with an estimated outlay of
¥ 3.60 lakh crore out of which Central share is ¥ 2.08 lakh crore.

(b) to (d) After the launch of JJM, a conference of Minister in-charge of rural water
supply of various States was held in New Delhi followed by five regional workshops,
including one in Gujarat on 18th-19th Sept., 2019 to discuss the modalities of the
implementation of the Mission. Moreover, in consultations with State Governments and
other stakeholders in water sector, Operational Guidelines for the implementation of the
Mission has been released on 25.12.20109.

To review progress of implementation and to sensitize practitioners on operational

guidelines, DDWS officials have been visiting States and presenting key aspects of the
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operational guidelines for the implementation of Jal Jeevan Mission to the engineers,
district collectors/deputy commissioners, etc. during review meetings and State
workshops. Further, one-day national conference with all stakeholders was organized
on 07.02.2020 to enable States to prioritize quality-affected areas and expedite provision
of piped water supply with FHTCs. Also a conference on the Springshed Water
Management was convened in Uttarakhand on 27-28 Feb. 2020 in Nainital, Uttarakhand
to ensure drinking water security in the mountain regions of India through Science

based participatory Springshed Management approach.

In 2019-20, a budgetary allocation of ¥10,000.66 crore has been made under JJM
and as on 11.03.2020, an amount of ¥ 9,542.89 crore has been released to the States/
UTs.

Completion of Polavaram Irrigation Project in a time-bound manner

2490. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of JAL
SHAKTI be pleased to state:

(@ whether it is a fact that cost of Polavaram Irrigation Project (PIP) has been

revised for second time;
(b) if so, the details thereof;

(c) whether Government has fixed any time-frame to complete the Polavaram

Irrigation Project (PIP) in a time-bound manner;
(d) if so, tentative time by which it is proposed to be completed; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (e) Second Revised Cost Estimate (RCE) of the Polavaram
Irrigation Project amounting to ¥55548.87 crore at 2017-18 Price level (PL) has been
accepted by the Advisory Committee of Department of Water Resources, River
Development and Ganga Rejuvenation, Ministry of Jal Shakti (formerly Ministry of
Water Resources, River Development and Ganga Rejuvenation) on Irrigation, Flood

Control and Multipurpose Projects in its 141st meeting held on 11.02.2019.
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As reported by Government of Andhra Pradesh, the project is planned for

completion by December, 2021.

Irrigation projects in drought-prone areas

2491. SHRIMATI VANDANA CHAVAN: Will the Minister of JAL SHAKTI be

pleased to state:

(@ the funds earmarked, released and utilised under the Special Package for
completion of Irrigation Projects to address agrarian distress in Vidarbha, Marathwada

and other chronically drought-prone areas of Maharashtra since 2018, year-wise;

(b) the status of progress of 83 Surface Minor Irrigation (SMI) projects and 8

Major/Medium Irrigation Projects under the Special Package;

(c) whether the Ministry plans to expand the scope of this package to other
regions of the country facing similar challenges, as recommended by the Standing

Committee on Water Resources (2019- 20) in its first report; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) A Special Package for completion of 8 Major/Medium
Irrigation (MMI) and 83 Surface Minor Irrigation (SMI) projects benefiting Vidarbha,
Marathwada and other chronically drought prone areas of rest of Maharashtra having
estimated balance cost of ¥ 13651.61 crore (as on 01.04.2018) has been approved during
2018-19. Central Assistance (CA) component amounts to ¥3831.41 crore. The targeted
additional potential through these projects is 3.77 LHa. as on 1.04.2018.

CA of T500 crore and %300 crore has been released to the Government of
Maharashtra under this package during 2018-19 and 2019-20 (so far) respectively.
Potential of 15,435 ha. has been created through the projects during 2018-2019. Nine

SMI projects out of above have been reported to be completed.

(c) and (d) The Special Package was approved for completion of above Projects

benefitting drought prone areas in Vidarbha and Marathwada and rest of Maharashtra.

Further, during 2016-17, Ninety-Nine (99) on-going Major/Medium irrigation projects

(and 7 phases)in the country (including 59 projects benefitting drought prone areas)
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under PMKSY-AIBP having ultimate irrigation potential of 76.03 lakh hectare and
balance cost of 77595 crore [Central Assistance (CA) component of 31342 crore]
estimated at that time, have been prioritized in consultation with States for completion
in phases along with their Command Area Development and Water Management
(CADWM) works. Funding mechanism through NABARD has also been approved by

the Government for both Central and State Share.

Funds are also provided to various States under Surface Minor Irrigation (SMI)
and Repair, Renovation and Restoration (RRR) of Water Bodies Schemes under PMKSY

as per their guidelines.

Modernisation of Vijayanagara Channels of Tungabhadra

2492. SHRI V. VIJAYASAI REDDY: Will the Minister of JAL SHAKT]I be pleased

to state:

(@ when was the modernisation of Vijayanagara Channels of Tungabhadra

taken up by the Ministry;
(b) the date of its completion;
(c) whether it is a fact that there has been time and cost overrun; and

(d) if so, the reasons therefor and by when the Ministry is going to complete

the project?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (d) Water being a State subject, planning, execution and
operation and maintenance of irrigation projects including repairing and strengthening
of dams, embankments and canals are carried out by the State Governments from their
own resources and as per their own requirements and priority of works. In order to
supplement the efforts of the State Governments, Government of India provides technical
and financial assistance to State Governments to encourage sustainable development
and efficient management of water resources through various schemes/programmes.
The works of Modernisation of Vijayanagara Channels has been taken up by Government
of Karnataka under the ADB (Asian Development Bank) assisted Karnataka Integrated

and Sustainable Water Resources Management Investment Programme (KISWRMIP)
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Tranche-2 scheduled to be closed in 31/03/2024. Detailed Project Report of modernisation
of Vijayanagara Channels was approved by MoWR, RD&GR on 29.11.2018 for 3456.63
crores. Package-I of civil works of modernisation of Vijayanagara Channels estimated
at ¥353.53 crores with stipulated period of completion as 30 months was awarded on
08.03.2019 and is under progress. The works are scheduled to be completed by 07/09/
2021. Package-Il works i.e., works within Tungabhadra Otter Conservation area and
Hampi World heritage area will be taken up after obtaining clearance from the National
Board for Wildlife.

Providing drinking water to Konkan region

12493. SHRI NARAYAN RANE: Will the Minister of JAL SHAKT]I be pleased to

state:

(@ whether Government has allocated/released any funds to districts falling
under Konkan region of Maharashtra for providing drinking water and funds have been

utilised during the last three years;

(b) whether State Government has not provided any information to Central

Government as regards works undertaken;
(c) the response of Central Government; and

(d) the details of rules under which State has to submit a progress report to
Government with regard to providing drinking water to districts falling under Konkan
region of Maharashtra and whether these rules are being complied with by State with

regard to said districts?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Government of India has launched Jal Jeevan Mission (JJM) in
August 2019, by restructuring and subsuming erstwhile National Rural Drinking Water
Programme (NRDWP). District-wise allocation/release is not made by the Department.
However, the details of central allocation, release and reported fund utilization in
Maharashtra including Konkan region under erstwhile NRDWP during the last three

years are as under:-

tOriginal notice of the question was received in Hindi.
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(X in Crore)
Financial Year Allocation Release Reported Fund

Utilization
2016-17 41357 404.45 412.32
2017-18 338.13 28247 187.84
2018-19 474.16 239.06 25840

(b) to (d) Water is a State subject. It is States who plan, design, approve and
implement drinking water supply schemes. Government of India supplements the efforts
of State Governments by providing financial and technical assistance. As such details
of individual rural water supply projects are not maintained at Government of India
level, however, State reports physical and financial progress under JJM in the Integrated
Management Information System (IMIS) of the Department as per the Operational

Guidelines for the implementation of Jal Jeevan Mission.

Prevention of floods due to Brahmaputra

2494. SHRI AHAMED HASSAN: Will the Minister of JAL SHAKTI be pleased to

state:

(@ whether every year Assam, Manipur and other North Eastern Region (NER)

suffer huge losses due to floods and heavy rains; and

(b) if so, action initiated by Government to control and prevent the flood

situation caused by Brahmaputra and other rivers in NER?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Yes, every year Assam, Manipur and other North Eastern Region

(NER) suffer losses due to flood and heavy rains.

(b) Flood Management being State Subject, Schemes for Flood management and
erosion control are formulated and implemented by the State Governments. Govt. of
India plays advisory, catalytic and promotional role. Govt. of India has approved 52
Master Plans of River Basins/Sub-Basins of North Eastern Region, including main Stem
of Brahmaputra and Barak prepared by Brahmaputra Board for implementation of its

recommendations by respective State Governments wherein control of floods and
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erosion is also part of recommendations.

In addition, Government of India has also released funds to Assam, Arunachal
Pradesh, Mizoram and Nagaland under Flood Management Programme (FMP) in the last

four financial years for execution of their flood management schemes.

Further, as a soft measure, Government of India through Central Water Commission

issues flood forecasts for NER states which facilitates them to manage the flood.

Launch of Jal Shakti Abhiyan
2495. DR. AMEE YAJNIK: Will the Minister of JAL SHAKT]I be pleased to state;

(@ whether the Government has launched the Jal Shakti Abhiyan in various

water stressed districts in the country recently;
(b) if so, the details thereof; and

(c) the break-up of the districts selected and the major initiatives taken there

under to recharge ground water levels State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) To spread awareness among all stakeholders about compelling
need of water conservation, Government of India launched Jal Shakti Abhiyan (JSA)
in two phases in 256 water stressed districts of the country, Phase-1 from 1st July, 2019
to 30th September, 2019 and Phase-Il from 1st October, 2019 to 30th November, 2019

in the southern States which receive retreating monsoon.

Under the Jal Shakti Abhiyan, officers, groundwater experts and scientists from
the Government of India have worked with State and district officials in these districts
to promote water conservation and water resource management by focusing on
accelerated implementation of five target interventions, viz., water conservation and
rainwater harvesting, renovation of traditional and other water bodies/tanks, reuse and
recharge of bore wells, watershed development and intensive afforestation. With this
campaign, huge awareness has been generated and various stakeholders, viz.,
government departments, agencies, NGOs, officials, Panchayats, individuals, etc. have
started taking steps for water conservation. The list of the 256 districts is given in the

Statement.



Written Answers to [16 March, 2020] Unstarred Questions 245

Statement

List of 256 Water Stressed Districts selected for implementation of Jal Shakti

Abhiyan

Sl. No. State Name District Name

1 2 3

1 Andaman and Nicobar Islands South Andaman

2. Andhra Pradesh Anantpur, Chittoor, Guntur,
Krishna, Kurnool, Prakasham,
Srikakulam, West Godavari, Y.S.R.
Kadapa

3 Arunachal Pradesh Upper Subansiri

4, Assam North Cachar Hills

5. Bihar Begusarali, Bhojpur,
Gaya, Gopalganj, Jehanabad,
Katihar Muzaffarpur, Nalanda,
Nawada, Patna, Saran,Vaishali

6. Chandigarh Chandigarh

7. Chhattisgarh Balod, Raipur

8. Dadra and Nagar Haveli Dadra and Nagar Haveli

9. Daman and Diu Diu

10. Delhi Central Delhi, Delhi Shahdara,
East Delhi, New Delhi, North -
West Delhi,North-East Delhi,
South Delhi, South East Delhi,
South West Delhi, West Delhi

11. Goa South Goa

12, Gujarat Banaskantha, Gandhinagar,
Kachchh, Mahesana, Patan

13. Haryana Ambala, Bhiwani, Charkhi Dadri,

Faridabad, Fatehabad, Gurgram,
Hissar, Jind, Karnal, Kethal,
Kurushetra, Mahendrgarh,
Mewat, Palwal, Panipat, Rewari,
Sirsa, Sonipat, Yamunanagar
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1 2 3

14. Himachal Pradesh Kangra, Sirmaur, Solan, Una

15. Jammu and Kashmir Kargil

16. Jharkhand Bokaro, Dhanbad

17. Karnataka Bagalkote, Bangalore Urban,
Bangalore Rural, Belgaum,
Bellary, Chamrajnagara,
Chikballapur, Chikmagalur,
Chitradurga, Davangere, Gadag,
Hassan, Haveri, Kolar, Koppal,
Ramangaram, Tumkur, Vijaypura

18. Kerala Kasargod, Palakkad

19. Lakshadweep Lakshadweep

20. Madhya Pradesh Agar, Barwani, Dewas, Dhar,
Indore, Mandsaur, Neemuch,
Rajgarh, Ratlam, Shajapur, Ujjain

21. Mabharashtra Ahmadnagar, Amravati, Buldhana,
Jalgaon, Nashik, Pune, Sangli,
Solapur

22. Manipur Chandel

23. Meghalaya East Garo Hills

24, Mizoram Saiha

25. Nagaland Longleng

26. Odisha Kendrapara

27. Puducherry Puducherry

28. Punjab Amritsar, Barnala, Bathinda,
Faridkot, Fatehgarh Sahib, Fazilka,
Firozpur, Gurdaspur, Hoshiarpur,
Jalandhar, Kapurthala, Ludhiana,
Mansa, Moga, Patiala, Rupnagar,
SAS Nagar, Sangrur, Shaheed
Bhagat Singh Nagar, TarnTaran

29. Rajasthan Ajmer, Alwar, Baran,

Barmer,Bharatpur, Bhilwara,
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32

Sikkim
Tamil Nadu

Telangana

Tripura

Uttar Pradesh

Bikaner, Bundi,Chittaurgarh,
Churu, Dausa, Dholpur, Jaipur,
Jaisalmer, Jalor, Jhalawar,
Jhunjhunun, Jodhpur, Karauli,
Kota, Nagaur, Pali, Pratapgarh,
Rajsamand, Sawai Madhopur,
Sikar, Sirohi, Tonk, Udaipur

South Sikkim

Chennai, Coimbatore,

Cuddalore, Dharmapuri, Dindigul,
Erode, Kanchipuram, Karur,
Krishnagiri, Madurai,
Nagapattinam, Namakkal,
Perambalur, Pudukottai, Salem,
Thanjavur, Theni,

Thoothukudi, Tiruchirappalli,
Tirunelveli, Tiruppur, Tiruvallur,
Tiruvannamalai, Tiruvarur, \ellore,
Villupuram, Virudhunagar

Adilabad, Bhopalpalli,
Hyderabad, Jagtial, Jangaon,
Kamareddy, Karimnagar,
Khammam, Mahaboobnagar,
Mahabubabad, Medak, Medchal
Malkajgiri, Nagarkurnool,
Nalgonda, Nizamabad,
RajannaSircilla, Rangareddy,
Sangareddy, Siddipet, Suryapet,
Wanaparthy, Warangal Urban,
Warangal, Yadadri Bhongiri

Khowai

Agra, Aligarh, Allahabad,
Baghpat, Bijnor, Budaun,
Bulandshahr, Chitrakoot, Etah,
Fatehpur, Firozabad, Gautam
Buddha Nagar, Ghaziabad, Hapur,
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Jaunpur, JyotibaPhoole Nagar,
Kannauj, Kanpur Nagar, Kasganj,
Kaushambi, Mahamaya Nagar,
Mahoba, Mainpuri, Mathura,
Meerut, Mirzapur, Moradabad,
Muzaffarnagar, Pratapgarh,
Rampur, Saharanpur, Sambhal,
SantRavidasNagar, Shamli,

Varanasi
35. Uttarakhand Nainital
36. West Bengal Hooghly

Status of irrigation project in Karnataka

2496. SHRI K.C. RAMAMURTHY: Will the Minister of JAL SHAKTI be pleased
to state:

(@) whether it is a fact that Narayanpur Left Bank Canal (NLBC) System Project
(New) in Karnataka has been taken up under Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY), with a targeted irrigation potential of 1,05,000 hectares on priority basis;

(b) if so, the details thereof;
(c) when was the project given 'priority" status;

(d) details of funds allocated, sanctioned, released and utilised for this project
during the last three years and the current year, year-wise; and

(e) by when the project is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (e) During 2016-17, five ongoing projects of Karnataka including
Narayanpur Left Bank Canal (NLBC) Project were prioritized under Pradhan Mantri
Krishi Sinchayee Yojana - Accelerated Irrigation Benefits Programme (PMKSY-AIBP) in
consultation with the State for completion in phases. Funding mechanism through
NABARD has been approved by the Government for both Central and State Share.
Ultimate Irrigation Potential (UIP) of NLBC project is 1,05,000 ha.

Details of CA released and TotaL expenditure incurred on this project during last
three years and current year as per information received from Central Water Commission

(CWC), are as under:-
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Year Central Assistance Expenditure
(X in crore) X inCr)
2016-17 - 314.46
2017-18 368.86 112,00
2018-19 197.00 92.30
2019-20 155.67 125,68

(Upto Dec., 2019)

As intimated by CWC, NLBC project is planned to be completed by March, 2021.
Union Cabinet's decision on Polavaram Expenditure

2497. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether it is a fact that the Union Cabinet on 01.05.2014 has taken a decision
to bear the entire expenditure on Polavaram National Project including cost escalations
and also expenditure on Land Acquisition, Rehabilitation and Resettlement due to new
Land Acquisition Act following the mandate of A.P. Reorganisation Act, 2014;

(b) if so, the details thereof;
(c) whether the above decision of Union Cabinet was implemented;
(d) if so, the details thereof and if not, reasons therefor; and

(e) the details of decision taken by Union Cabinet resolution dated 15.03.2017
regarding Polavaram Expenditure?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (e) Union Cabinet on 01.05.2014 has inter alia approved,
"Bearing of all further expenses on Polavaram Project and that of the Authority by the
Central Government out of grants-in-aid under the scheme for the National Project as
special dispensation on the funding pattern brought out in Para 5.3 of the Cabinet
Note." The said Para 5.3 inter alia mentions that it is proposed that all further expenses
on Polavaram Project and that of the Authority may be borne by the Central Government
out of grants-in-aid under the scheme for the National Project.
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Further, Union Cabinet in its meeting held in March, 2017 approved the proposal
of Department of Expenditure seeking approval for funding of Irrigation Component of
Polavaram Irrigation Project. In the said proposal, it has interalia been approved that,
"Government of India will provide 100% of the remaining cost of the irrigation component
only of the Project for the period starting from 01.04.2014, to the extent of the cost of
the irrigation component on that date. The cost of the irrigation component as on
01.04.2014 and the expenditure incurred till then will be assessed by Polavaram Project
Authority, MOWR, RD and GR and approved by the Department of Expenditure".

Accordingly, the Government of India has been reimbursing the expenditure
incurred by the Government of Andhra Pradesh on the Polavaram Irrigation Project,
after declaration of this project as National Project with effect from 01.04.2014 upon
submission of certified bills by the State Govt. to Polavaram Project Authority (PPA).
Total Central Assistance of ¥8514.16 Cr (including Rs 1850 Cr released during February,
2020) has been released to the project since April, 2014.

Groundwater level in rural areas

2498. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of JAL
SHAKT]I be pleased to state:

(@) the average groundwater level in rural areas of the country;

(b) whether there is an increase or decrease in the said average when compared
to the previous financial year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) Central Ground Water Board is periodically monitoring the
ground water levels throughout the Country on a regional scale, through a network of
monitoring wells. During Pre-monsoon (April-May) 2019; ground water monitoring has
been carried out throughout the country including the rural areas, where the majority
of the monitoring wells are located. The analysis of the data reveals that out of the
Total wells analysed, in majority of the wells (around 70 %), the depth to water level
was up to 10 m bgl. Details are given in the Statement-1 (See below).

During Pre-monsoon (April-May) 2018, depth to water level in majority of the
wells analysed (around 72%) was within 10 m bgl. Details are given in the

Statement-II.



State-wise depth to water level and deistribution of percentage of wells for the period of pre-monsoon, 2019

Statement-1

SI. No.  State No. of Depth to Water Number & Percentage of Wells Showing Depth to Water Level (mbgl) in the Range of
wells Level (mbgl) 0-2 5-10 10-20 20-40 >40
Analysed
Min Max No. % No. % No. % No. % No. % No. %
2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1. Andaman and 106  0.04 10 80 75 19 18 7 6.6 0 0.0 0 0 0 0
Nicobar Island
2. Andhra Pradesh 718  0.09 49.30 59 8.22 319 44.43 250 34.8 83 11.56 5 0.70 2 0.28
3. Arunachal Pradesh 18  0.00 12.69 10 55.56 3 16.67 4 22.22 1 5.56 0 0.00 0 0.00
4, Assam 219 0.14 17.39 42 19.18 130 59.36 39 17.81 8 3.65 0 0.00 0 0.00
5. Bihar 621 0.74 16.11 10 1.61 215 34.62 348 56.04 48 7.73 0 0.00 0 0.00
6. Chandigarh 13 3.02 47.64 0 0.00 3 23.08 1 7.69 3 23.08 4 30.77 2 15.38
7. Chhattisgarh 650 0.60 40.00 7 1.08 126 19.38 401 61.69 109 16.77 7 1.08 0 0.00
8. Dadra and 18  3.80 19.90 0 0.00 3 16.67 6 33.33 9 50.00 0 0.00 0 0.00
Nagar Haveli
9. Daman and Diu 11 1.83 9.05 1 9.09 3 27.27 7 63.64 0 0.00 0 0.00 0 0.00
10.  Delhi 73 1.07 62.64 4 5.48 12 16.44 18 24.66 20 27.40 13 17.81 6 8.22
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
11. Goa 64 1.75 14.95 3 4.69 28 43.75 24 37.50 9 14.06 0 0.00 0 0.00
12.  Gujarat 669  0.00 59.90 9 1.35 99 14.80 231 34.53 234 34.98 90 13.45 6 0.90
13. Haryana 288 0.48 87.11 11 3.82 64 22.22 67 23.26 75 26.04 59 20.49 12 4.17
14.  Himachal Pradesh 101  0.62 28.70 15 14.85 39 38.61 21 20.79 20 19.80 6 594 0 0.00
15.  Jammu and 204  0.85 38.70 28 13.73 102 50.00 51 25.00 15 7.35 8 3.92 0 0.00

Kashmir
16.  Jharkhand 278  0.00 16.25 5 1.80 35 12.59 179 64.39 59 21.22 0 0.00 0 0.00
17. Karnataka 1102  1.15 27.30 33 2.99 235 21.32 510 46.28 318 28.86 6 0.54 0 0.00
18. Kerala 1441 0.31 55.23 88 6.11 411 28.52 633 43.93 283 19.64 25 1.73 1 0.07
19. Madhya Pradesh 1099 0.00 49.62 15 1.36 125 11.37 490 44.59 412 37.49 53 4.82 4 0.36
20.  Maharashtra 1680 0.01 51.00 40 2.38 176 10.48 751 44.70 617 36.73 88 5.24 8 0.48
21. Meghalaya 56 0.51 31.90 8 14.29 29 51.79 15 26.79 1 1.79 2 3.57 1 1.79
22.  Nagaland 5 1.15 11.62 1 20.00 2 40.00 0 0.00 2 40.00 0 0.00 0 0.00
23. Odisha 1067  0.00 13.55 140 13.12 467 43.77 437 40.96 23 2.16 0 0.00 0 0.00
24.  Puducherry 6 2.51 6.90 0 0.00 5 83.33 1 16.67 0 0.00 0 0.00 0 0.00
25.  Punjab 251 0.70 43.43 6 2.39 45 17.93 56 22.31 76 30.28 64 25.50 4 1.59
26. Rajasthan 922 0.52 128.15 13 1.41 75 8.13 201 21.80 263 28.52 195 21.15 175 18.98
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27.  Tamil Nadu 630 0.60 103.40 26 4.13 119 18.89 267 42.38 177 28.10 32 5.08 9 1.43
28. Telangana 560 0.85 99.50 7 1.25 83 14.82 202 36.07 189 33.75 66 11.79 13 2.32
29. Tripura 96 0.45 27.25 20 20.83 50 52.08 18 18.75 5 5.21 3 3.13 0 0.00
30.  Uttar Pradesh 582 0.29 44.20 9 1.55 170 29.21 265 45.53 113 19.42 23 3.95 2 0.34
31. Uttarakhand 44 1.98 71.90 | 2.27 13 29.55 11 25.00 16 36.36 1 2.27 2 4.55
32.  West Bengal 374 0.41 32.29 20 5.35 101 27.01 183 48.93 64 17.11 6 1.60 0 0.00

TotaL 13966 711 5.09 3306 23.67 5694 40.77 3252 23.29 756 5.41 247 1.8

Statement-11

State/UT-wise Depth to water level and distribution of percentage of wells for the period of pre-monsoon, 2018

Sl. No.Name of State No. of Depth to Water Number and Percentage of Wells Showing Depth to Water Level (mbgl) in the Range of
wells Level 0-2 2-5 5-10 10-20 20-40 >40
Analysed (mbgl)
Min Max No % No % No % No % No % No %
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1. Andaman and 104 0.06 7.3 84 81 18 17 2 1.9 0 0.0 0 0 0 0

Nicobar Islands

2. Andhra Pradesh 718 0.09 49.30 59 8.22 319 44.43 250 34.8 83 11.56 5 0.70 2 0.28

3. Arunachal Pradesh 8 2.27 11.58 0 0.00 62.50 1 12.50 2 25.00 0 0.00 0 0.00
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
4. Assam 155 0.18 18.83 35 22.58 91 58.71 25 16.13 4 2.58 0 0.00 0 0.00
5. Bihar 642 0.53 15.80 12 1.87 257 40.03 335 52.18 38 5.92 0 0.00 0 0.00
6. Chandigarh 9 4.29 42.38 0 0.00 1 11.11 2 22.22 3 33.33 2 22.22 1 11.11
7. Chhattisgarh 490 1.30 34.10 8 1.63 89 18.16 302 61.63 83 16.94 8 1.63 0 0.00
8. Dadra and 17 3.02 15.91 0 0.00 5 29.41 8 47.06 4 23.53 0 0.00 0 0.00

Nagar Haveli
9. Daman and Diu 10 3.24 11.80 0 0.00 2 20.00 7 70.00 1 10.00 0 0.00 0 0.00
10. Delhi 82 0.71 65.00 1 1.22 16 19.51 16 19.51 24 29.27 16 19.51 9 10.98
11. Goa 70 0.86 14.95 6 8.57 29 41.43 26 37.14 9 12.86 0 0.00 0 0.00
12.  Gujarat 758 0.54 62.20 15 1.98 127 16.75 254 33.51 264 34.83 92 12.14 6 0.79
13. Haryana 284 1.28 81.83 8 2.82 54 19.01 77 27.11 78 27.46 57 20.07 10 3.52
14.  Himachal Pradesh 86 0.56 28.56 6 6.98 33 38.37 27 31.40 17 19.77 3 3.49 0 0.00
15.  Jammu and 252 0.75 35.50 18 7.14 112 44.44 84 33.33 28 11.11 10 3.97 0 0.00
Kashmir
16.  Jharkhand 260 0.74 18.92 4 1.54 41 15.77 179 68.85 36 13.85 0 0.00 0 0.00
17. Karnataka 1343 0.22 30.70 140 10.42 353 26.28 540 40.21 294 21.89 16 1.19 0 0.00
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18. Kerala 1441 0.09 65.40 96 6.66 424 29.42 627 43.51 267 18.53 24 1.67 3 021
19. Madhya Pradesh 1330  0.90 40.25 16 1.20 144 10.83 587 44.14 525 39.47 57  4.29 1 0.08
20. Maharashtra 1646  0.01 55.10 73 4.43 282 17.13 768 46.66 463 28.13 57  3.46 3 0.8
21. Meghalaya 22 0.20 5.06 2 9.09 18 81.82 2 9.09 0 0.00 0 0.00 0 0.00
22.  Odisha 1261  0.12 15.73 142 11.26 540 42.82 540 42.82 39  3.09 0 0.00 0 0.00
23.  Puducherry 5 2.35 3.08 0 0.00 5  100.00 0 0.00 0 0.00 0 0.00 0 0.00
24.  Punjab 225  0.45 42.18 9 4.00 34 15.11 50 22.22 61 27.11 68 30.22 3 1.33
25.  Rajasthan 994  0.27 114.00 21 2.11 104 10.46 224 2254 257 25.86 187 18.81 201 20.22
26.  Tamil Nadu 529  0.00 82.60 28 5.29 138 26.09 213 40.26 118 22.31 19  3.59 13 2.46
27. Telangana 575  0.11 69.50 22 3.83 105 18.26 228 39.65 173 30.09 41 7.3 6 1.04
28.  Tripura 25  0.17 6.75 7 28.00 12 48.00 6 24.00 0 0.00 0 0.00 0 0.00
29.  Uttar Pradesh 567 0.74 39.35 6 1.06 147 25.93 258 45.50 131 23.10 25  4.41 0 0.00
30. Uttarakhand 31  2.86 72.58 0 0.00 9 29.03 11 35.48 7 2258 2 6.45 2 6.45
31.  West Bengal 652  0.40 27.12 54 8.28 232 35.58 237 36.35 106 16.26 23 3.53 0 0.00
TotAL 14591 872 5.98 3746 25.67 5886  40.34 3115 21.35 712 4.88 260 18
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Ghat beautification of river fronts
2499. SHRI C.M. RAMESH: Will the Minister of JAL SHAKT]I be pleased to state:

(@ the details of amount allocated for Ghat beautification of river fronts in the
country during the last two years; and

(b) the details of the amount spent so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) Under "Ghat works for beautification of River Fronts" an
allocation of ¥50 crore and 0.02 crore were made during Financial Year 2018-19 and
Financial Year 2019-20 respectively. Since the launch of Namami Gange Programme,
funds of ¥217.00 crore were released to National Mission for Clean Ganga under "Ghat
works for beautification of river fronts", out of which an amount of ¥ 180.97 crore has
been released/expended.

Piped water connections in rural areas in Rajasthan

12500. SHRI RAMKUMAR VERMA: Will the Minister of JAL SHAKT!I be pleased
to state:

(@ the number of rural areas in Rajasthan where piped water connections have
been provided and the approximate number of houses where the said connection are
yet to be provided; and

(b) by when the water supply to all household of Rajasthan is likely to be
provided?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) Government of India, in partnership with the States, has
launched Jal Jeevan Mission (JJM) which aims at providing potable water to every rural
household, including those of Rajasthan, through Functional Household Tap Connection
(FHTC) by 2024.

As reported, as on 01.04.2019, out of 92.84 lakh rural households in the State of
Rajasthan, around 11.49 lakh rural households were with tap connection and the

remaining 81.35 lakh rural households were to be provided with tap connection.

tOriginal notice of the question was received in Hindi.
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Reuse of waste water

12501. SHRI OM PRAKASH MATHUR: Will the Minister of JAL SHAKTI be

pleased to state:

(@ the details of works that have been carried out for water harvesting, reuse
of waste water after treatment and rejuvenation of urban water bodies and plantation;

and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) Various measures for water harvesting, reuse of waste
water, rejuvenation of urban water bodies etc. are being implemented under different
programmes of the Union Government. The Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) launched in June 2015 in 500 cities and towns across India
covers about 22.50 crore population. The Mission Focuses on development of basic
urban infrastructure in the Mission Cities, including water supply, sewerage and septage
management, storm water drainage, green spaces and parks, etc. The TotaL approved
State Annual Action Plans (SAAPs) of States/Union Territories (UTs) is 77,640 crores

including ¥35,990 crores of committed Central Assistance.

Under Jal Shakti Abhiyan (JSA) launched by Ministry of Jal Shakti (MoJS) in July,
2019, extensive Information, Education and Communication (IEC) activities were taken
up in water stressed districts/blocks across the country. The main interventions targeted
during JSA were (i) Rain Water Harvesting, (ii) Reuse of Treated Waste Water,

(iii) Rejuvenation of Water Bodies, (iv) Plantation and (v) Jan Andolan.

Under Namami Gange programme, various initiatives have been taken for re-use

of treated waste water. Some of the important initiatives are:-
e Re-use of 20 MLD of treated wastewater from STP, in Mathura Refinery.

e 1 MLD treated effluent being reused for irrigation purposes from 18 MLD
STP at Jagjeetpur Haridwar.

e 90 MLD treated water from STP Jagjeetpur, Haridwar will be used for
agriculture purposes.

tOriginal notice of the question was received in Hindi.
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e 17.61 MLD treated water from STP Sarai, Haridwar will be used for agriculture
purposes.

e The treated effluent of STPs in Allahabad (80 MLD Naini), Kanpur (166 MLD
Jajmau) and Varanasi (120 MLD Goithaa and 9.8 MLD Bhagwanpur) are
being used in irrigation.

¢ In Delhi, 89 MGD of treated wastewater out of Total 459 MGD being utilized
in irrigation, horticulture, and construction activities and for rejuvenation of
water bodies.

e Project being implemented for creation of canal network for carrying treated
water from existing 6 STPs (Beur, Saidpur, Pahari, Bhagalpur, Buxar,
Karmalichak) in Patna to 21211 hectare irrigated land.

e Ministry of Power has notified a tariff policy wherein treated waste water
from STPs located within 50km radius shall be utilized by Power Plants for
non-potable purposes. MoU has been signed for reuse of treated effluent
from Bingwan STP (120 MLD) Kanpur in Panki Thermal Power Plant, Kanpur.

e MoU has been signed for preparation of detailed project report for supply
of 115 MLD treated effluent from Noida to NTPC, Dadri.

Under the ongoing scheme of 'RRR of water bodies' of MoJS, repair, renovation
and restoration works of urban water bodies having water-spread from 2 to 10 hectares
and rural water bodies having the water-spread of 5 hectares are eligible for central
assistance. So far, since XllIth Plan, 2219 water bodies have been included under the
scheme of which works under 1418 water bodies have been completed.

Further, adequate focus has been given on requirement of rainwater harvesting
and water conservation measures in Unified Building Bye Laws (UBBL) of Delhi (2016),
Model Building Bye Laws (MBBL) (2016), and Urban and Regional Development Plan
Formulation and Implementation (URDPFI) Guidelines, (2014). As per MBBL, "all buildings
having plot size of 100 sq.m. or more, while submitting the building plans for sanction,
shall mandatorily include the complete proposal of rainwater harvesting”. This feature
has been adopted by 33 States/UTs.

Polluted stretches of rivers in Andhra Pradesh

2502. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of JAL
SHAKTI be pleased to state:
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(@ whether Government has identified stretches of rivers which have been
polluted,;

(b) if so, the details thereof;

(c) whether Government has conceived any plan to clean the polluted stretches
of rivers in the State of Andhra Pradesh; and

(d) if so, the details thereof and funds, if any, earmarked for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) Discharge of untreated and partially treated sewage from
towns and cities along the river banks and industrial effluent are the major causes of
pollution in rivers. Central Pollution Control Board(CPCB) in collaboration with the
State Pollution Control Boards (SPCBs)/Pollution Control Committees (PCCs) is regularly
monitoring the water quality of rivers & other water bodies in the country through a
network of monitoring stations. As per CPCB report of September, 2018, 351 polluted
river stretches have been identified on 323 rivers based on monitoring results in terms
of Bio-chemical Oxygen Demand (BOD) levels, an indicator of organic pollution. State-

wise details of polluted river stretches are given in the Statement (See below).

(c) and (d) Cleaning and rejuvenation of rivers is a continuous process and
Central Government is supplementing the efforts of the State Governments, including
Andhra Pradesh, in addressing the challenges of pollution of rivers by providing
financial and technical assistance. Under National River Conservation Plan (NRCP),
project proposals are received from the State Governments from time to time for taking
up pollution abatement works in towns along rivers and are considered for financial
assistance on cost sharing basis subject to their conformity with the scheme guidelines,
pollution status, inter-se prioritisation, appraisal by independent institutions and
availability of plan funds. In Andhra Pradesh, works for pollution abatement of river
Godavari at Rajamundry town have been implemented at a sanctioned cost of ¥2178.60
lakhs under NRCP and sewage treatment capacity of 30.00 mid has been created in the

town.

In addition, sewerage infrastructure in towns is created under programs like Atal
Mission for Rejuvenation and Urban Transformation (AMRUT) and Smart Cities Mission

of Ministry of Housing and Urban Affairs.
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Further, CPCB, SPCBs and PCCs monitor industries with respect to effluent
discharge standards and take action for non-compliance under provisions of Environment
(Protection) Act, 1986 and Water (Prevention and Control of Pollution) Act, 1974.

Statement

State/UT-wise details of Polluted River Stretches

SI. No. State Name of Polluted River Stretches Number
1 2 3 4

1.  Andhra Pradesh Kundu, Tungabhadra, Godavari, Krishna, Nagavali 5
2. Assam Bharalu, Borsola, Deepar Bill, Digboi, 44

Kamalpur, Panchnai Brahamputra, Kharsang,
Pagldia, Barak, Baroi Bega, Beki, Bhogdoi,
Boginadi, Borbeel, Bordoibam Beelmukh,
Burhidihing, Dhansiri, Dikhow, Dikrong, Diplai,
Disang, Gabharu, Holudunga, Jai Bharali, Jhanji,
Kalong, Kapili, Killing, Kohora, Kulsi, Malini,
Mora Bharali, Parashali, Puthimari, Ranga,
Samaguri, Sankosh, Silsako, Sorusola, Son,
Sonai, TengaPukhuri

3. Bihar Sirsia, Farmar, Ganga, Poonpun, Ram Rekha, 6
Sikrahna

4. Chhattisgarh Hasdeo, Kharoon, Mahanadi, Seonath, Kelo 5

5. Daman, Diu and Damanganga 1

Dadra Nagar Haveli
6. Delhi Yamuna, 1

7. Goa Sal, Mandovi, Talpona, Assonora, Bicholim, 11
Chapora, Khandepar, Sinquerim, Tiracol,
Valvant, Zuari

8. Gujarat Amlakhadi, Bhadar, Bhogavo, Khari, Sabarmati, 20
Vishwamitri, Dhadar, Triveni, Amravati (Tributary
of Narmada), Damanganga, Kolak, Mahi, Shedhi,
Tapi, Anas, BalehwarKhadi, Kim, Meshwa,
Mindhola, Narmada

9. Haryana Ghaggar, Yamuna 2




Written Answers to

[16 March, 2020] Unstarred Questions

261

10.

11.

12.

13.

14.

15.

16.

17.

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Manipur

Sukhana, Markanda, Sirsa, Ashwani, Beas,
Giri, Pabbar

Devika, Banganga, ChuntKol, Gawkadal, Tawi,
Basanter, Chenab, Jhelam, Sindh

Garga, Sankh, Subamarekha, Damodar,
Jumar, Konar, Nalkari

Arkavathi, Lakshmantirtha, Malprbha,
Tungabhadra, Bhadra, Cauvery, Kabini,
Kagina, Kali, Krishna, Shimsha, Asangi
Nalla, Bhima, Kumardhara, Netravathi,
Tunga, Yagachi

Karamana, Bharathapuzha, Kadambayar,
Keecheri, Manimala, Pamba, Bhavani,
Chitrapuzha, Kadalundy, Kallai, Karuvannur,
Kavvai, Kuppam, Kuttiyady, Mogral,
Periyar, Peruvamba, Puzhackal, Ramapuram,
Thirur, Uppala

Chambal, Khan, Kshipra, Betwa, Sone, Gohad,
Kolar, Tapi, Bichia, Chamla, Choupan, Kalisot,
Kanhan, Katni, Kunda, Malei, Mandakini (Mp),
Newaj, Parvati, Simrar, Tons, Wainganga

Godavari, Kalu, Kundalika, Mithi, Morna,
Mula, Mutha, Nira, Vel, Bhima, Indrayani,
Mula-Mutha, Pawana, Wainganga, Wardha,
Ghod, Kanhan, Kolar (Mah), Krishna, Mor,
Patalganga, Pedhi, Penganga, Purna, Tapi,
Urmodi, Venna, Waghur, Wena, Bindusar,
Bori, Chandrabhaga, Darna, Girna, Hiwara,
Koyna, Pehlar, Sina, Timr, Amba, Bhatsa,
Gomai, Kan, Manjeera, Panchganga, Panzara,
Rangavali, Savitri, Surya, Tansa, Ulhas,
Vaitarna, Vashisti

Nambul, Imphal, Iril, Khuga, Khujairok,
Lokchao, Manipur, Thoubal, Wangjing

17

21

22

53
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18. Meghalaya Umkhrah, Umshyrpi, Kyrhukhla, Nonbah, 7
Umtrew, Lukha, Myntdu

19. Mizoram Tiau, Tlawng, Tuipui, Tuivawl, Chite, Mat, 9
Saikah, Tuikual, Tuirial

20. Nagaland Dhansiri, Dzuna, Chathe, Dzu, Dzucha, Sano 6

21. Odisha Gangua, GuradihNallah, Kathajodi, Nandirajhor, 19
Daya, Kuakhai, BanguruNallah, Bheden, Brahamani,
Budhabalnaga, Kusumi, Mahanadi, Mangala,
Nagavalli, Nuna, Ratnachira, Rushikulya,

Sabulia, Serua

22. Puducherry Arasalar, Chunnambar 2
23. Punjab Ghaggar, Satluj, Kali Bein, Beas 4
24. Rajasthan Banas, Chambal, 2
25. Sikkim Maney Khola, Rangit, Ranichu, Teesta 4
26. Tamil Nadu Cauvery, Sarabanga, ThirumanimUthar, 6

Vasista, Bhavani, Tambirapani

27. Telangana Musi, Manjeera, Nakkavagu, Karakavagu, 8

Maner, Godavari, Kinnersani, Krishna
28. Tripura Burigaon, Gumti, Haora, Juri, Khowai, Manu 6

29. Uttar Pradesh Hindon, Kalinadi, Varuna, Yamuna, Gomti, Ganga, 12
Ramganga, Betwa, Ghaghara, Rapti, Sai, Saryu

30. Uttarakhand Bhela, Dhela, Suswa, Kichha, Kalyani, Ganga, 9
Kosi, Nandour, Pilkhar

31. West Bengal Vindhadhari, Mahananda, Churni, Dwarka, 17
Ganga, Damodar, Jalangi, Kansi, Mathabhanga,
Barakar, Dwarakeshwar, Kaljani, Karola,

Mayurkashi, Rupnarayan, Silabati, Teesta

GRAND ToOTAL 351
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Increasing groundwater resources through ABY

2503.  SHRI VAIKO:
DR. T. SUBBARAMI REDDY:

Will the Minister of JAL SHAKTI be pleased to state:

(@ the main features of Atal Bhujal Yojana (ABY) which has been planned, to

shore up groundwater resources across the country;

(b) the budget allocations made during the last two years and amount spent in

each State;

(c) whether proposal for Gram Panchayat-level water action plan would be
encouraged and implemented by having Panchayat-level Committees, including
representation to women to suit the local needs like farming, irrigation and household

requirements; and

(d) the details of efforts made for making extensive use of sensors and
information technology to augment water data leading to district's best water usage

practices?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The Government has approved Atal Bhujal Yojana (Atal Jal), a
%6000 crore Central Sector Scheme, for sustainable management of ground water
resources with community participation. The funding partern is 50:50 between

Government of India and World Bank.

The scheme has two components, viz. (i) Institutional Strengthening and Capacity
Building Component, aimed at strengthening the ground water governance mechanism
in the participating States and (ii) Incentive Component, aimed at incentivizing the
States for various measures for ensuring the long-term sustainability of ground water

resources.

(b) No allocations made during the last two years as the Scheme will be
implemented from 01.04.2020.

(c) Atal Bhujal Yojana envisages active participation of the communities,

including women, in various activities such as formation of Water User Associations,
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monitoring and disseminating ground water data, water budgeting, preparation and
implementation of Gram-Panchayat wise water security plans and IEC activities related

to sustainable ground water management.

(d) The scheme provides for installation of Digital Water Level Recorders for
continuous record of ground water level data and an elaborate Management Information

system (MIS) for monitoring the physical and financial progress of the Scheme.

Innovative measures for improving work culture

2504. DR. VINAY P. SAHASRABUDDHE: Will the Minister of JAL SHAKTI be

pleased to state:

(@ whether any new kind of innovative measures have been undertaken by the
Ministry in general and/or its various departments or Public Sector Undertakings and
autonomous bodies associated with it to improve work culture, bring more transparency

and accountability and also enhance result orientation, during the last five years;
(b) if so, the details thereof; and
(c) the impact of these efforts?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) The Ministry has launched following innovative initiatives
and ideas to improve work culture, bring more transparency and accountability and also

enhance result orientation, during the last five years:-

() Implementation of e-governance, viz. e-Office, e-procurement through GeM
Portal, e-Leave, processing pension cases online through Bhavishya Portal,
e-HRMS and Biometric attendance system to ensure utmost transparency
and accountability. Meetings through Video Conferencing have resulted in
better monitoring and speedy disposal of issues.

(i) Citizen Charter has been prepared and uploaded on the website which
provides a lot of information to the stakeholders. Websites of the Ministry
and its organisations are updated from time to time.

(i)  To improve the work culture, ICC (Internal Complaint Committee) is fully
functional in this Ministry. Whatsapp groups have been created for speedy
disposal of work and communication of issues.



Written Answers to [16 March, 2020] Unstarred Questions 265

(iv) A number of officers are nominated every year for various training programmes
in ISTM, IIMs, ASCI and other Training Institutions of repute in the Country,
thereby enhancing the ability and efficiency of employees for better
performance.

Assessment of pollution level in Indian rivers
2505. SHRI P.L. PUNIA: Will the Minister of JAL SHAKTI be pleased to state:

(@ whether Government has done/ intends to carry out any study to assess the

pollution level in Indian rivers;
(b) if so, the details thereof and if not, the reasons therefor;
(c) the list of most polluted rivers of the country; and

(d) the steps Government has taken/ intends to take to rejuvenate the Indian

rivers and hence maintaining clean water in the rivers?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (d) Discharge of untreated and partially treated sewage from
towns and cities along the river banks and industrial effluent are the major causes of
pollution in rivers. Central Pollution Control Board (CPCB) in collaboration with the
State Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs) is regularly
monitoring the water quality of rivers across the country through a network of monitoring
stations under the National Water Quality Monitoring Programme. Based on monitoring
results in terms of Bio-chemical Oxygen Demand (BOD) levels, which is a key indicator
of organic pollution, CPCB has identified the polluted river stretches in the country and

prioritised them into 5 categories as below:-

Priority BOD value (milligrams per liter) No. of polluted
river stretches
Priority I  exceeding 30 45
Priority Il between 20-30 16
Priority Il between 10-20 43
Priority IV between 6-10 72
Priority V. between 3-6 175

ToTAL 351
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In the latest CPCB report of September 2018, 351 polluted river stretches with
priority category have been identified on 323 rivers, as per details given in the Statement

(See below). Priority-I and 11, numbering 61 stretches are the most polluted.

Cleaning and rejuvenation of rivers is a continuous process and Central
Government is supplementing the efforts of the State Governments and Union Territories
in addressing the challenges of pollution of rivers by providing financial and technical
assistance through schemes like National River Conservation Plan (NRCP) and Namami
Gange. The NRCP has so far covered polluted stretches of 34 rivers in 77 towns spread
over 16 States in the country with a sanctioned cost of ¥5870.54 crore and sewage
treatment capacity of 2522.03 million litres per day (mid) has been created. Under
Namami Gange, the rejuvenation of Ganga and its tributaries have been taken up. So
far, a Total 310 projects have been sanctioned at an estimated cost of ¥28790.66 crore
under Namami Gange. Of these, 116 projects have been completed and made operational.

Sewage treatment capacity of 665.59 mid has been created so far under the programme.

In addition, sewerage infrastructure is created under programs like Atal Mission
For Rejuvenation and Urban Transformation (AMRUT) and Smart Cities Mission of

Ministry of Housing and Urban Affairs.

Steps taken by the Government to stop discharge of industrial effluents into rivers
inter alia, include issuance of notification of specific discharge standards, revision of
the criteria for categorization of industries and issuing directions to all SPCBs/ PCCs
to adopt the same, issuance of consent to establish/consent to operate by the SPCBs/
PCCs, regular and surprise inspections of Grossly Polluting Industries (GPIs) for
compliance verification against stipulated environmental norms, installation of Online
Continuous Effluent Monitoring System (OCEMS) for assessment of effluent quality
and compliance status. In addition, the industries are encouraged to reduce their waste
water generation by technological advancement, reuse/recycle of wastewater and adopt

Zero Liquid Discharge (ZLD), where ever possible.

Further, CPCB, SPCBs and PCCs monitor industries with respect to effluent
discharge standards and take action for non-compliance under provisions of Environment
(Protection) Act, 1986 and Water (Prevention and Control of Pollution) Act, 1974.
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Statement
State/UT-wise Polluted River Stretches and Priority Classes Identified by CPCB

Polluted River Stretches-Priority | and Priority Il

State/UT River Name River Stretch BOD Range/ Priority
Max. Value
(mg/l)
1 2 3 4 5

Assam Bharalu Guwahati to Chilarai Nagar 52.0 |
Borsola Along Sarabbhatti, Guwahati 34.0 |
Silsako Along Chachal, Guwahati 34.0 |
Sorusola Along Paltan Bazar, Guwahati 30.0 1l

Daman, Diu and Damanganga Silvassa to Daman Jetty, 10 - 80 |

Dadra Nagar Moti Daman

Haveli

Delhi Yamuna Wazirabad to Asgarpur 9 - 80 |

Gujarat Amlakhadi Pungum to Bharuch 40 - 45 I
Bhadar Jetpur Village to Saran Village 426.0 |
Bhogavo Surendranagar to Nana Kerala 67.0 |
Khari Lali Village to Kashipura 235.0 |
Sabarmati Kheroj to Vautha 4 - 147 |
Vishwamitri Vadodara to Asod 6-21 I

Haryana Ghaggar Rorki to Sirsa 6 - 482 |
Yamuna Panipat to Sonepat 4 - 55 |

Himachal Pradesh Sukhana Sukhna to Parwanoo 54.0 |
Markanda Kala Amb to Narayanpur 32-24 Il

Jammu and Devika Guru Ravidas Temple to Nainsu 3.4-22 Il

Kashmir
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1 2 3 4 5
Kerala Karamana Malekkdu to Thiruvallam 56.0 |
Madhya Pradesh Chambal Nagda to Rampura 12 - 80 |

Khan Kabit Khedi to Khajrana 30.8 - 80 |
Kshipra Siddhawat to Trivenisangam 4 -38 |
Betwa Mandideep to Vidisha 3.3 -20.2 |
Maharashtra Godavari Someshwar Temple to Rahed 5.0-88 |
Kalu Along Atale Village 75.0 |
Kundalika Salav to Roha 3.8-65 |
Mithi Powai to Dharavi 250.0 |
Morna Akola to Takalijalam 52.8 |
Mula Bopodi to Aundh Gaon 33-35 |
Mutha Shivaji Nagar to Khadakwasla Dam 5.0-42.5 |
Nira Sangavi to Shindewadi 12.5-35 |
\el Nhavare to Shikarpur 30.2 |
Bhima Vithalwadi to Takli 8.0-22.0 I
Indrayani Moshigaon to Alandigaon 12.5-22 1
Mula-Mutha Theur to Mundhwa Bridge 14-22 I
Pawana Dapodi to Ravet 15.5-24 1
Wainganga Tumsa to Ashti 10.4-22.4 1
Wardha Ghughus to Rajura 7.0-22.0 I
Manipur Nambul Singda Dam to Bishnupur 3.6-23.7 I
Meghalaya Umkhrah Mawlai to Shillong 30-90.2 |
Umshyrpi Umshyrpi Bridge to Dhanketi 38.5-95.0 |
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1 2 3 4 5
Nagaland Dhansiri Check Gate to Diphu Bdg 7.0-50.0 |
Odisha Gangua D/S Bhuwaneshwar 14-39 |
Punjab Ghaggar Sardulgarh to Mubarakpur 9.0-380 |

Satluj Rupnagar to Harika Bridge 3.8-108 |
Tamil Nadu Cauvery Mettur to Mayiladuthurai 3.3-32 |
Sarabanga Thathayampatti to T.Konagapadi 78.0 |
Thirumanimuthar Salem to Papparapatti 190.0 |
Vasista Manivilundhan to Thiyaganur 675.0 |
Telangana Musi Hydrabad to Nalgonda 4.0-60.0 |
Manjeera Gowdicharla to Nakkavagu 5.0-26 1l
Nakkavagu Gandilachapet to Sevalal Thanda 26.0 1l
Uttar Pradesh Hindon Saharanpur to Ghaziabad 48-120 |
Kalinadi Muzaffar Nagar to Gulaothi Town 8 - 78 |
Varuna Rameshwar to Conf With Ganga,  4.5-45.2 |
Varanasi
Yamuna Asgarpur to Etawah 12.0-55 |

Shahpur to Allahabad (Balua Ghat)

Uttarakhand Bhela Kashipur to Rajpura Atnda 6.0-76.0 |
Dhela Kashipur to Garhuwala, 12 - 80 |
Thakurdwara
Suswa Mothrowala to Raiwala 37.0 |
Kichha Along Kichha 28.0 1
West Bengal Vindhadhari Haroa Bridge to Malancha 26.7-45.0 |

Burning Ghat

Mahananda Siliguri to Binaguri 6.5-25 I
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Polluted River Stretches- Priority I, IV and V

State River Name River Stretch BOD Range/ Priority
Max Value
(mg/l)
1 2 3 4 5
Andhra Pradesh  Kundu Nandyal to Madduru 7.7 v
Tungabhadra Manthralayam to Bavapuram 3.2 -6.7 v
Godavari Rayanpeta to Rajahmundri 31-34 \Y
Krishna Amravathi to Hamsala Deevi 3.2 \%
Nagavali Along Thotapalli 3.2 V
Assam Deepar Bill Deepar Bill to Guwahati 10.6 Il
Digboi Lakhipathe, Reserve Forest 14.0 1
Kamalpur Along Kamalpur 18.6 Il
Panchnai Orang to Borsala 114 1|
Brahamputra Kherghat to Dhubri 32-64 1\
Kharsang Assam-Arunanchal Border to 7.2 v
Longtom-1
Pagldia Nalbari to Khudra Sankara 8.2 v
Barak Panchgram to Silchar 35-42 \Y%
Baroi Downstream of Bridge at Nh-52 3.6 V
Bega Along Mangaldoi 4.5 V
Beki Barpeta Road to Jyoti Gaon 35 \Y
Bhogdoi Jorhat to Duliagaon 4.5 \Y
Boginadi Lakhimpur to Dibrugarh 4.2 V
Borbeel Along Ramnagar, Digboi 3.8 V
Bordoibam Along Beelmukh Bird Sanctuary, 5.2 \Y

Beelmukh Dhemaji
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2 3 4 5
Burhidihing Margherita to Tinsukia 4 -46 \%
Dhansiri Golaghat to Kathketia 43 -56 \%
Dikhow Nagini Mora to Dikhomukh 3.2 \%
Dikrong Along Bandardewa 3.2 \Y
Diplai Along Silgara, Kokrajhar 3.2 \Y
Disang Dillighat to Gundamghat 4.2 \%
Gabharu Along Tumiuki, Sonitpur 5.4 \%
Holudunga Along Somarajan, Dhema Ji 4.8 \
Jai Bharali Along Sonitpur 3.1 \%
Jhanji Jorhat to Chawdang 3.8 \%
Kalong Nagaon to Mori Kalong 3.7-43 \%
Kapili Nagaon to Kampur Town 5.5 \Y
Killing Along Moregaon 5.8 \%
Kohora Kohora to Mohpara 44 \%
Kulsi Along Chaygaon 3.6 \Y
Malini Along Ramnagar, Silchar 5.3 \Y
Mora Bharali Along Tezpur 52 \%
Parashali Along Demoria 4.0 \Y
Puthimari Along Puthimari 4.8 \%
Ranga Along Geramukh 3.8 \Y
Samaguri Along Samaguri, Nagaon 4.0 \%
Sankosh Along Golakganj 3.3 \%
Son Along Deodhar, Karimganj 4.3 \%
Sonai Sonai to Dakshin Mohanpur 44 \%
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1 2 3 4 5
Tenga Pukhuri  Along Kukurachowa Gaon 4.0 V

Bihar Sirsia Ruxol to Koirea Tola (Raxaul) 20.0 1|
Farmar Along Jogbani 3.6 V

Ganga Buxar to Bhagalpur 32-42 V

Poonpun Gaurichak to Fatuha 3.3 \Y

Ram Rekha Harinagar to Ramnagar 5.0 \%

Sikrahna Along Narkatiaganj 4.5 \%

Chhattisgarh Hasdeo Korba to Urga 36 -7 v
Kharoon Bundri to Raipur 33-72 v

Mahanadi Arrang to Sihawa 33-8 v

Seonath Shimga to Bemta 34 -84 1\

Kelo Raigarh to Kanaktora 3.8 \Y

Goa Sal Khareband to Mobor 4.2 - 16.8 1l
Mandovi Marcela to Volvoi 33-6.2 \

Talpona Along Canacona 6.8 v

Assonora Assonora to Sirsaim 3.3 \%

Bicholim Bicholim to Curchirem 4.8 \Y

Chapora Pernem to Morjim 35-52 \Y

Khandepar Ponda to Opa 34 \Y

Sinquerim Along Candolim 3.6 V

Tiracol Along Tiracol 3.9 V

Valvant Sankli - Bicholim to Poriem 4.3 V

Zuari Curchorem to Madkai 32-51 \Y

Gujarat Dhadar Khotda to Chandpura 16.0 I
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1 2 3 4 5
Triveni Triveni Sangam to Badalpara 11.0 Il
Amravati Along Dadhal, Ankaleshwar 10.0 \YJ
(Tributary Of
Narmada)
Damanganga Kachigaon to Vapi 8.0 vV
Kolak Kikarla to Salvav 8.0 vV
Mahi Sevalia to Bahadarpur 45 -7 [\
Shedhi Dhamod to Kheda 9.0 vV
Tapi Khadod (Bardoli) to Surat 8.0 v
Anas Dahod to Fatehpura 5.0 \%
Balehwar Khadi Pandesara to Kapletha 4.0 \Y
Kim Sahol Bridge to Hansol 3.1 \Y
Meshwa Along Shamlaji 4.0 \%
Mindhola Along Sachin 6.0 \Y
Narmada Garudeshwar to Bharuch 5.0 \%
Himachal Pradesh Sirsa Nalagarh to Solan 8 - 16 1l
Ashwani Along Yashwant Nagar 3.2 \%
Beas Kullu to Dehragopipur 6.0 \%
Giri Along Sainj 44 -6 \%
Pabbar Along Rohru 36 -4 \
Jammu and Banganga Pony Shed to Bathing Ghat 6 -14 1l
Kashmir
Chunt Kol Maulana Azad Bridge to Kanikadal 14.5 11
Gawkadal Gawkadal Bridge to Nohata 9.0 1\
Tawi Surajnagar to Belicharana 5-83 v
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1 2 3 4 5
Basanter Samba to Chakmangarakwal 5-6 \Y
Chenab Jal Patan to Pargawal 5.0 \Y
Jhelam Chattabal Weir to Anantnag 32-55 \
Sindh Along Duderhama 3.7 V
Jharkhand Garga Along Talmuchu 6.2 v
Sankh Kongserabasar to Bolba 8.4 v
Subarnarekha Hatia Dam to Jamshedpur 34 -10 v
Damodar Phusro Road Bdg to Turio 3.9 \Y
Jumar Kanke Dam to Kadal 3.3 \%
Konar Along Tilaya and Konar 34 -36 V
Nalkari Along Patratu 3.8 V
Karnataka Arkavathi Halli Reservoir to Kanakapura Town  14.0 1]
Lakshmantirtha Kattemalavadi to Hunsur 7.1-124 Il
Malprbha Khanapur to Dharwad 7.3 -17.3 1|
Tungabhadra Harihar to Korlahalli 4-19 1|
Bhadra Holehunnur to Bhadravathi 55-78 \
Cauvery Ranganathittu to 3.1-6.7 \
Sathyamangalam Bridge
Kabini Nanjanagud to Hejjige 36 -65 \
Kagina Shahabad to Hongunta 46 - 74 v
Kali Hasan Maad (West Coast 6.5 v
Paper Mill) to Bommanahalli
Reservoir
Krishna Yadurwadi to Tintini Bridge 31-6.2 \Y
Shimsha Yediyar to Halagur 4 -10 v
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Asangi Nalla Along Asangi 4.4 \%

Bhima Ghanapur to Yadgir 33-6 \%

Kumardhara Along Uppinangadi 4.0 \Y

Netravathi Uppinangadi to Mangaluru 4.0 \%

Tunga Shivamoga to Kudli 4.3 \%

Yagachi Along Yagachi, Hassan 4.0 \%

Kerala Bharathapuzha  Along Patambi 6.6 \YJ
Kadambayar Manckakadavu to Brahmapuram 5.9 - 6.4 v

Keecheri Puliyannor to Kechery 6.4 1\

Manimala Kalloopara to Thondra 6.3 - 6.4 v

Pamba Mannar to Thakazhy 33-78 \Y)

Bhavani Along Elachivazhy 54 \%

Chitrapuzha Irumpanam to Karingachira 4.6 \%

Kadalundy Along Hajirappally/ Hajiyarpalli 3.6 \%

Kallai Thekepuram to Arakkinar 45 \%

Karuvannur Along Karuvannur 35 \%

Kavvai Along Kavvai 3.9 \%

Kuppam Thaliparamba to Velichangool 3.1-38 \%

Kuttiyady Along Kuttiyady 5.0 \%

Mogral Along Mogral 3.1 \Y

Periyar Alwaye-Eloor to Kalamassery 32-51 V

Peruvamba Along Peruvamba 3.9 \

Puzhackal Olarikkara to Puzhackal 3.8 \%

Ramapuram Along Ramapuram 3.3 \Y
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1 2 3 4 5
Thirur Naduvilangadi to Thalakkadathur 3.6 \Y

Uppala Poyya to Mulinja 3.2 \Y

Madhya Pradesh Sone Along Amlai 124 1]
Gohad Gohad Dam to Gormi 6.3 v

Kolar Surajnagar to Shirdipuram 7.5 \

Tapi Nepanagar to Burhanpur 46 -8 v

Bichia Silpari to Gadhawa 35 \Y

Chamla Along Badnagar, Ujjain 4.0 \Y

Choupan Along Vijaipur 3.4 \%

Kalisot Mandideep to Samardha Village 4.1 \Y

Kanhan Kanhan In Chindwara District Boundry 3.2 \%

Katni Along Katni 3.5 V

Kunda Khargone to Khedi Khurd 4.0 \%

Malei Jaora to Barauda 35 \%

Mandakini (Mp) Along Chitrakut 5.8 V

Newaj Along Shujalpur 4.0 V

Parvati Batawada to Pilukhedi 3.2 \Y

Simrar Along Katni 3.9 V

Tons Chakghat to Chappar 35 \Y

Wainganga Chindwara to Balaghat 3.2 \Y

Maharashtra Ghod Annapur to Shishur 10.2 1
Kanhan Bhandara to Nagpur 9.8-16.4 1

Kolar (Mah) Along Koradi 18.0 11

Krishna Shindi to Kurundwad 3.4-14.0 11
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Mor Jalgaon to Amoda 16.0 11
Patalganga Khadepada to Kopoli 5.0-18 11
Pedhi Narayanpur to Bhatkuli 20.0 11
Penganga Mehkar to Umarkhed 8.6-20 11
Purna Dhupeshwar to Asegaon 10.2-18.4 11
Tapi Raver to Shahada 8.0-12.0 1l
Urmodi Dhangarwadi to Nagthane 12.4 11
\enna Mahabaleshwar to Mahuli 7.2-12.5 11
Waghur Sunasgaon to Sakegaon 18.0 11
Wena Kawadghat to Hindanghat 10.2-13.8 "
Bindusar Swaraj Nagar to Snehnagar 8.0 \Y)
Bori Along Amalner 9.2 v
Chandrabhaga Pandharpur to Shegaon Dhumala 7.5-9.5 \Y)
Darna lgatpuri to Sansari 5.0-9.0 \Y)
Girna Malegaon to Jalgaon 6.6-9.0 \Y)
Hiwara Pachora to Nimbora 8.6 vV
Koyna Karad to Papdarde 8.6 v
Pehlar Pelhar Dam to Golani Naka 7.0 v
Sina Solapur to Bankalagi 8.5 v
Titur Along Chalisgaon, Jalgaon 7.8 \YJ
Amba Bense to Roha 4.8 \%
Bhatsa Shahapur to Bhadane 4.8-6.0 \%
Gomai Lonkheda to Shahda 6.0 \%
Kan Kavathe to Sakari 5.0 \%
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1 2 3 4 5
Manjeera Latur to Nanded Bridge 5.0 \%

Panchganga Shirol to Kolhapur 3.2-5.8 V

Panzara Varkhede to Dhule 6.0 \%

Rangavali Tintemba to Navapur 5.0 \Y

Savitri Dadli to Muthavali 3.2-5.0 \%

Surya Dhamni Dam to Palghar 4.4-5.0 V

Tansa Along Thane 6.0 V

Ulhas Kalyan to Badlapur 4.0-5.0 \Y

Vaitarna Gandhre to Sarashi 4.0 \%

Vashisti Kherdi to Dalvatne 3.2-34 \%

Manipur Imphal Kangla Moat to Samurou 3.4-6.4 V
Iril Kangla Siphai to Ukhrul 3.2 \%

Khuga Khuga Lake to Churachandpur 3.1-3.6 \Y

Khujairok Moreh to Maojang 4.3 V

Lokchao Bishnupur to Loktak Lake 45 \Y

Manipur Sekmaijan to Thoubal 3.6-4.3 \Y

Thoubal Shong Kong to Phadom 35 \Y

Wangjing Wangjing to Heirok 4.1-43 \Y

Meghalaya Kyrhukhla Sutnga to Khlieriat 10.0 v
Nonbah Nangstoin to Wahriat 6.0-7.5 v

Umtrew Byrnihat to Morang Dala 6.2-8.0 v

Lukha Myndihati to Shymplong 6.0 \%

Myntdu Jowai to Pamhadem 5.2 \Y

Mizoram Tiau Along Champhai 11.3 1
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Tlawng Along Zobawk, Sairang to Bairabi 3.1-6.7 \YJ

Tuipui Along Champhai 8.2 \YJ

Tuivawl Along Keifang 6.8 vV

Chite Along Armed Veng 3.7 \%

Mat Along Serchhip 5.5 \Y

Saikah Along Lawngtlai 44 \

Tuikual Along Serchhip 6.0 \Y

Tuirial Along Tuirial, Aizwal 3.4-4.6 \%

Nagaland Dzuna Along Kohima 6.0-13.0 11
Chathe Medziphema to, Dimapur 7.0 1\

Dzu Kohima to Dzuko Valley 7.0 v

Dzucha Along Kohima 4.0 \%

Sano Along Kohima 4.0 \Y

Odisha Guradih Nallah  Along Rourkela 11.3 11
Kathajodi Cuttack to Urali 5.8-11.2 11

Nandirajhor D/S Talcher 2.7 - 13 11

Daya Bhubaneswar to Baragarh 4.0-7.3 v

Kuakhai Urali to Bhubaneswar 6.7-7.7 v

Banguru Nallah  Along Talcher Rengali 3.2 \Y

Bheden Along Bheden 3.6 \Y

Brahamani Rourkela to Biritol 5.8-6.0 \%

Budhabalnaga Mahulia to Baripada 3.5 \%

Kusumi Along Angul Talcher 3.2 \%

Mahanadi Sambalpur to Paradeep 3.6 \%
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1 2 3 4 5
Mangala Along Puri 5.7 V

Nagavalli Jaykaypur to Rayagada 35 \Y

Nuna Along Bijipur, Puri 3.1 V

Ratnachira Along Bhubhneshwar, Puri 3.3 V

Rushikulya Pratappur to Ganjam 34 \%

Sabulia Along Jagannathpatna, Rambha 5.0 \Y

Serua Khandaeta to Sankhatrasa 4.8 \Y

Puducherry Avrasalar Along Karaikal 7.0 v
Chunnambar Along Ariyankuppam 6.0 V

Punjab Kali Bein Sultanpur Lodhi to Conf to Beas 9.0 v
Beas Along Mukerian 3.8 V

Rajasthan Banas Along Bisalpur Dam, Swaroopganj, 13.2 i

Newta Dam

Chambal Sawaimadhopur to Kota 3.2-4.8 \Y

Sikkim Maney Khola ~ Adampool to Burtukk 3.2-4.5 \%
Rangit Dam Site (NHPC) to Treveni 3.2-3.8 V

Ranichu Namli to Singtam 3.8-4.0 \%

Teesta Melli to Chungthang 4.0-4.3 \Y

Tamil Nadu Bhavani Sirumugai to Kalingarayan 3.3-6.6 v
Tambirapani Pappankulam Toarumuganeri 3.1-4.0 V

Telangana Karakavagu Along Palwancha 18.0 11
Maner Warangal to Somnapalli 6-20.0 1

Godavari Basar to Khammam 4.0-9.0 v

Kinnersani Along Palwancha 10.0 \Y
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Krishna Thangadigi to Wadapally 5.0-6.0 \%
Tripura Burigaon Along Bishalgarh 3.9 \%
Gumti Telkajila to Amarpur 3.9 \Y
Haora Agartala to Bishramganj 3.2-4.0 \%
Juri Along Dharmanagar 4.9 \%
Khowai Along Teliamura 3.3 \%
Manu Along Kailashahar 3.5-3.6 \%
Uttar Pradesh Gomti Sitapur to Varanasi 3.1-18.0 11
Ganga Kannauj to Varanasi 3.5-8.8 \Y)
Ramganga Muradabad to Kannauj 6.6 v
Betwa Hamirpur to Wagpura 3.5-4.2 \%
Ghaghara Barhalganj to Deoria 4.0-4.5 \%
Rapti Domingarh to Rajghat 4.7-5.9 \Y
Sai Unnao to Jaunpur 4.0-4.5 \
Saryu Ayodhya to Elafatganj 4.3 \%
Uttarakhand Kalyani D/S Pant Nagar 16.0 11
Ganga Haridwar to Sultanpur 6.6 \Y)
Kosi Sultanpur to Pattikalan 6.4 v
Nandour Along Sitarganj 5.6-8.0 \Y)
Pilkhar In the Vicinity of Rudrapur 10.0 vV
West Bengal Churni Santipur Town to Majhadia 10.3-11.3 11
Dwarka Tarapith to Sadhak Bamdeb Ghat 5.6-17.0 11
Ganga Tribeni to Diamond Harbour 5.0-12.2 11
Damodar Durgachakm to Dishergarh 4.4-8.2 \Y)
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1 2 3 4 5
Jalangi Laal Dighi to Krishna Nagar 8.3 v
Kansi Midnapore to Ramnagar 9.9 v
Mathabhanga Madhupur to Gobindapur 8.5 v
Barakar Kulti to Asansol 5.7 \%
Dwarakeshwar  Along Bankura 1-5.6 V
Kaljani Bitala to Alipurdwar 6.0 \%
Karola Jalpaiguri to Thakurer Kamat 3.9 \Y
Mayurkashi Suri to Durgapur 5.2 V
Rupnarayan Kolaghat to Benapur 3.1-5.8 \Y
Silabati Ghatal to Nischindipur 3.8 \Y
Teesta Siliguri to Paharpur 3.3 \Y

Allocation of funds for water harvesting under JJM

2506. SHRIMATI SAROJINI HEMBRAM: Will the Minister of JAL SHAKTI be

pleased to state:

(@ details of amount of fund allocated to promote water harvesting under the
"Jal Jeevan Mission" (JJM) of the Ministry;

(b) the targets fixed by Government under this mission in order to promote

water harvesting;
(c) whether any monitoring team have been set up in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) To enable every rural household in the country to have potable
water through Functional Household Tap Connection (FHTC) by 2024, Government of
India, in partnership with the States, has launched Jal Jeevan Mission (JJM) with an

estimated outlay of T 3.60 lakh crore out of which Central share is ¥ 2.08 lakh crore.
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Sustainability of sources of drinking water supply through measures like rain water
harvesting is an important component of Jal Jeevan Mission, which is to be implemented
in convergence with Central Government schemes like Mahatma Gandhi Rural
Employment Guarantee Scheme (MGNREGS), Integrated Watershed Management
Programme (IWMP), etc.

(b) Water being State subject, powers to plan, design, approve and implement

such projects are vested with respective States.

(c) and (d) For monitoring the progress under JJM, Government of India has an
Integrated Management Information System (IMIS) wherein States report the physical

and financial progress.

Groundwater for irrigation purpose

2507. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of JAL SHAKTI be

pleased to state:

(@ the percentage of agricultural production, by using groundwater for irrigation

purposes in the country;

(b) whether the depleting water table has adversely affected the production of

foodgrains in the country;

(c) if so, the details thereof and the effective measures taken by Government

in this regard, State-wise;

(d) whether Government has assessed the current status thereof in every State/

Union Territory;
(e) if so, the details thereof; and

() the steps taken by Government to increase the groundwater levels and

funds allocated in this regard during the last five years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Dynamic Ground Water Resources of the country are being
periodically assessed jointly by Central Ground Water Board (CGWB) and State

Governments. As per the 2017 assessment, Total Annual Ground Water Recharge in the
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country is 432 Billion Cubic Meter (BCM) and the Annual Extractable Ground Water
Resource is 393 BCM.

The Annual Ground Water Extraction for all uses is 249 BCM, out of which, 221
BCM (89%) utilized for irrigation purposes. The Stage of Ground Water Extraction,
which is a measure of Annual Ground Water Extraction for all uses (irrigation, industrial
and domestic uses) over Annual Extractable Ground Water Resource is around 63% for

the entire country on an average. The details are given in the Statement-1 (See below).

(b) and (c) Ground water levels in some parts of the Country are declining because
of continuous withdrawal necessitated by increased demand of fresh water for various
uses, vagaries of rainfall, increased population, industrialization and urbanization etc.
Depleting water table in some areas may have some effect on irrigation activities,
however, Government has initiated a number of measures for supply side and demand

side management to improve the water table in water stressed areas.

Further, Water being a State subject, initiatives on sustainable ground water
management is primarily States' responsibility. A number of States have done notable
work in the field of water management/conservation. Of these, mention can be made
of 'Mukhyamantri Jal Swavlamban Abhiyan' in Rajasthan, 'Jalyukt Shibar' in Maharashtra,
‘Sujalam Sufalam Abhiyan' in Gujarat, 'Mission Kakatiya' in Telangana, 'Neeru Chettu'

in Andhra Pradesh, 'Jal Jeevan Hariyali' in Bihar among others.

(d) and (e) As per the 2017 assessment, out of the Total 6881 assessment units
(Block/Taluks/ Mandals/Watersheds/ Firkas) in the country, 1186 units in 17 States/UTs
have been categorized as 'Over-exploited' where the Annual Ground Water Extraction
is more than Annual Extractable Ground Water Resource. 313 units have been categorized
as 'Critical’, 972 units as 'Semi- critical', 4310 units as 'Safe’ and 100 units as 'Saline'. The

details are given in the Statement-I1 (See below).

() Government of India launched Jal Shakti Abhiyan (JSA), a time bound
campaign with a mission mode approach intended to improve water availability including
ground water conditions in the water stressed blocks of 256 districts in India. In this

regard, teams of officers from Central Government along-with technical officers from
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Ministry of Jal Shakti were deputed to visit water stressed districts and to work in close
collaboration with district level officials to undertake suitable interventions. JSA has

led to huge awareness generation among stake-holders.

Government of India has approved Atal Bhujal Yojana (Atal Jal), a ¥ 6000 Crore
Central Sector Scheme, for sustainable management of ground water resources with
community participation. Atal Jal is being implemented in 78 water stressed districts of
Seven States viz. Gujarat, Haryana, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan
and Uttar Pradesh.

Department of Agriculture, Cooperation and Farmers Welfare is implementing Per
Drop More Crop (PDMC) component of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) which is operational from 2015-16 in the Country. The PMKSY-PDMC mainly
focuses on water use efficiency at farm level through precision/micro irrigation. Besides
promoting precision irrigation (Drip and Sprinkler Irrigation System) and better on-farm
water management practices (to optimize the use of available water resources), this
component also supports micro level water storage or, water conservation/management
activities to supplement Micro Irrigation. Year wise Financial achievement made under
PMKSY-PDMC in the country is given in the Statement-I11 (See below).

Central Government supports construction of water harvesting and conservation
works primarily through Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Pradhan Mantri Krishi Sinchayee Yojana - Watershed Development
Component (PMKSY-WDC).

The State wise details of projects sanctioned, area covered by the projects and
funds released as Central share to States under PMKSY-WDC are given in the Statement-
IV (See below).

As per information received from Ministry of Rural Development, the expenditure
on Water conseryation and Water Harvesting under MGNREGS during last 4 years as
uploaded by the States/UTs are given in the Statement-V (See below).

In addition, important measures taken by the Central Government for conservation,
management of ground water and effective implementation of rain water harvesting in
the country are at the following URL: http://mowr.gov.in/sites/default/files/
Steps_to_control_water_depletion_Jun2019.pdf.



Statement-1

State/UT-wise Ground Water Resources of India, 2017 (in bcm)

Sl. No. States / Union Territories  Total Total Annual Current Annual Ground Water Extraction Stage
Annual Natural Extractable Irrigation Industrial Domestic Total of
Ground Discharges Ground Ground
Water Water Water
Recharge Resource Extraction
(%)
1 2 3 4 5 6 7 8 9 10
States
1. Andhra Pradesh 21.22 1.07 20.15 7.85 0.14 0.90 8.90 44.15
2. Arunachal Pradesh 3.02 0.36 2.67 0.00 0.00 0.01 0.01 0.28
3. Assam 28.67 4.42 24.26 1.97 0.06 0.69 2.73 11.25
4. Bihar 3141 2.43 28.99 10.78 0.66 1.83 13.26 45.76
5. Chhattisgarh 11.57 1.00 10.57 3.98 0.05 0.67 4.70 44.43
6. Delhi 0.32 0.02 0.30 0.09 0.02 0.24 0.36 119.61
7. Goa 0.27 0.11 0.16 0.02 0.03 0.05 33.50
8. Gujarat 22.37 1.12 21.25 12.84 0.11 0.63 13.58 63.89
9. Haryana 10.15 1.01 9.13 11.53 0.34 0.63 12.50 136.91
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu
Telangana

Tripura

0.51

2.89

6.21

16.84

5.77

36.42

31.64

0.43

1.83

0.21

2.20

16.74

23.93

13.18

5.63

20.21

13.62

1.53

0.05

0.29

0.52

2.05

0.56

1.95

1.74

0.04

0.19

0.02

0.22

1.17

2.35

121

411

2.02

1.25

0.29

0.46

2.60

5.69

14.79

521

34.47

29.90

0.39

1.64

0.19

1.98

15.57

21.58

11.99

1.52

18.19

12.37

1.24

0.20

0.20

0.80

9.39

1.22

17.43

15.10

0.00

0.03

0.00

0.00

5.28

34.56

14.85

0.00

13.05

7.09

0.02

0.00

0.07

0.22

0.01

0.22

0.00

0.00

0.00

0.00

0.00

0.14

0.20

0.00

0.00

0.19

0.50

0.56

0.95

1.44

1.24

1.22

0.00

0.01

0.01

0.02

1.15

101

1.92

0.00

1.67

1.00

0.08

0.39

0.76

1.58

10.34

2.67

18.88

16.33

0.01

0.04

0.01

0.02

6.57

35.78

16.77

0.00

14.71

8.09

0.10

86.37

29.47

27.73

69.87

51.27

54.76

54.62

1.44

2.28

3.82

0.99

42.18

165.77

139.88

0.06

80.89

65.45

7.88
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1 2 4 5 6 7 8 9 10
28. Uttar Pradesh 69.92 4.60 65.32 40.89 4.95 45.84 70.18
29. Uttarakhand 3.04 0.15 2.89 1.30 0.13 0.22 1.64 56.83
30. West Bengal 29.33 2.77 26.56 10.84 1.00 11.84 44.60

TotaL (States) 431.09 39.08 392.03 221.32 2.38 24.76 248.45 63.37
Union Territories
1. Andaman and Nicobar Islands 0.37 0.04 0.33 0.00 0.00 0.01 0.01 2.74
2. Chandigarh 0.04 0.00 0.04 0.00 0.03 0.03 89.00
3. Dadra and Nagar Haveli 0.07 0.00 0.07 0.01 0.01 0.02 31.34
4. Daman and Diu 0.02 0.00 0.02 0.01 0.00 0.00 0.01 61.40
5. Lakshadweep 0.01 0.01 0.00 0.00 0.00 0.00 0.00 65.99
6. Puducherry 0.23 0.02 0.20 0.11 0.04 0.15 74.33
TotAaL (UTs) 0.73 0.08 0.66 0.13 0.00 0.10 0.23 3451
GRrAND TOTAL 431.83 39.16 392.69 221.44 2.38 24.86 248.68 63.33

Note:

Industrial and domestic draft has not been estimated separately in Goa, Himachal Pradesh, Karnataka, Rajasthan, Tamil Nadu, Uttar Pradesh, Chandigarh, Dadra

and Nagar Haveli and Puducherry

The Ground Water resources assessment as on 2013 has been considered for the state of West Bengal
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Statement-11

Categorization of Blocks/ Mandals/ Talukas in India (2017)

SI. No. States/UT ToTAL Safe Semi-Critical Critical Over-Exploited Saline
Union Territories No. of -
Assessed Nos. % Nos. % Nos. % Nos. % Nos. %
Units
1 2 3 4 5 6 7 8 9 10 u ©r 13
States

1. Andhra Pradesh 670 501 I&) 60 9 24 4 45 7 40 6
2. Arunachal Pradesh n n 100 0 0 0 0 0 0 0 0
3. Assam 28 28 100 0 0 0 0 0 0 0 0
4. Bihar 534 432 8L 2 13 18 3 ©» 2 0 0
5. Chhattisgarh 146 122 84 2 15 2 1 0 0 0 0
6. Delhi K7} 3 9 7 2 2 6 2 (63 0 0
7. Goa ©r ©» 100 0 0 0 0 0 0 0 0
8. Gujarat 248 194 78 u 4 5 2 25 10 13 5
9. Haryana 128 26 20 21 16 3 2 78 61 0 0
10. Himachal Pradesh 8 3 33 1 13 0 0 4 50 0 0
11. Jammu and Kashmir 2 2 100 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 n 12 13
12. Jharkhand 260 245 A 10 4 2 1 3 1 0 0
13. Karnataka 176 97 55 2% 15 8 5 45 2% 0 0
14. Kerala 152 119 78 0 20 2 1 1 1 0 0
15. Madhya Pradesh 313 240 7 4 14 7 2 2 7 0 0
16. Maharashtra 353 2711 7 17 9 3 n 3 1 0
17. Manipur 9 9 100 0 0 0 0 0 0 0 0
18. Meghalaya n n 100 0 0 0 0 0 0 0 0
19. Mizoram 26 26 100 0 0 0 0 0 0 0 0
20. Nagaland n n 100 0 0 0 0 0 0 0 0
21. Odisha 314 303 % 5 2 0 0 0 0 6 2
22. Punjab 138 2 16 5 4 2 1 109 I 0 0
23. Rajasthan 295 45 15 ) 10 K¢ n 185 63 3 1
24. Sikkim 4 4 100 0 0 0 0 0 0 0 0
25. Tamil Nadu 1166 427 37 14 e 7 462 40 KS) 3
26. Telangana 584 278 48 ) 67 n 70 2 0 0
27. Tripura 59 59 100 0 0 0 0 0 0 0
28. Uttar Pradesh* 830 540 65 18 48 6 a n 0 0
29. Uttarakhand 18 13 2 2 0 0 0 0 0 0
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30. West Bengal ** 268 191 71 76 2 1 0 0 0 0 0
ToTAL (STATES) 6828 4265 62 968 14 312 5 1185 17 % 1
Union Territories

1 Andaman and Nicobar Islands 36 3 97 0 0 0 0 0 0 1 3

2 Chandigarh 1 0 0 1 100 0 0 0 0 0 0

3 Dadra and Nagar Haveli 1 1 100 0 0 0 0 0 0 0 0

4 Daman and Diu 2 1 50 0 0 1 50 0 0 0 0

5 Lakshadweep 9 6 67 3 33 0 0 0 0 0 0

6 Puducherry 4 2 50 0 0 0 0 1 25 1 25
TotaL (UTs) 53 45 8 4 8 1 2 1 2 2 4
GRAND ToTAL 6881 4310 63 972 14 313 5 1186 17 100 1

Note : Blocks - Bihar, Chhattisgarh, Haryana, Jharkhand, Kerala, M.P., Manipur, Mizoram, Orissa, Punjab, Rajasthan, Tripura, Uttar Pradesh, Uttarakhand, West
Bengal

Taluks - Karnataka, Goa, Gujarat, Maharashtra Mandals - Andhra Pradesh, Telangana
Districts/Valley - Arunachal Pradesh, Assam, Himachal Pradesh, Jammu and Kashmir, Meghalaya, Mizoram, Nagaland
Islands - Lakshadweep, Andaman and Nicobar Islands

Firka-Tamil Nadu Region - Puducherry

UT - Chandigarh, Dadra and Nagar Haveli, Daman and Diu Tehsil - NCT Delhi

* Uttar Pradesh: There are Total 820 block and 10 Cities

** The Ground Water resources assessment as on 2013 has been considered for the State of West Bengal

0] SI9MSUY USNILIA

[0z0z ‘yore 91]
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Statement-111

Central assistance released under PMKSY-PDMC (in ¥ crore)

SI. No. States/UT 2015-16 2016-17 2017-18 2018-19 2019-20

(as on

25.02.2020)
1 2 3 4 5 6 7

1 Andhra Pradesh 206.47 308.69 517.10 520.00 452.00
2. Bihar 28.60 21.60 1250 2791 0
3. Chhattisgarh 20.30 4480 55.00 4339 3215
4. Goa 0.30 0.80 0.00 120 050
5 Gujarat 21305 27400 300.00 27250 280.00
6. Haryana 3497 27.00 14.01 27141 16.80
7. Himachal Pradesh 7.60 850 19.25 26.00 18.00
8 Jharkhand 14.97 30.70 25.00 10.00 2297
9. Jammu and Kashmir 487 5.40 3.00 7.80 550
10. Karnataka 21312 229.00 385.00 372.03 410.00
11. Kerala 853 0.00 2500 4.00 0
12, Madhya Pradesh  161.74 121.10 150.00 132.56 102.00
13.  Maharashtra 107.26 305.70 362.50 360.00 325.00
14.  Odisha 28.70 39.70 48.00 58.00 30.00
15.  Punjab 4300 118 0.00 9.00 0
16. Rajasthan 142,84 129.00 107.50 16848 75.00
17. Tamil Nadu 129.78 14350 369.55 355.00 204.00
18. Telangana 111.32 189.00 257.00 122.00 0
19. Uttarakhand 9.60 15.00 2720 4300 3200
20. Uttar Pradesh 3751 4140 55.00 87.88 100.00
21.  West Bengal 4.80 19.90 31.00 4000 20.00
22.  Arunachal Pradesh 2.60 200 8.30 1250 18.00

N
w

Assam 5.03 11.00 3.00 30.00 42.00
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1 2 3 4 5 6 7
24.  Manipur 2.76 3.60 7.50 40.00 15.00
25.  Meghalaya 143 0.00 3.30 12.00 0
26.  Mizoram 327 8.10 12.30 27.80 27.00
27.  Nagaland 2.34 450 11.80 35.00 30.00
28.  Sikkim 4.86 540 4.00 55.19 31.80
29. Tripura 155 0.00 375 15.00 18.00
30. Andman and 0.20 0.00 0.50 0.00 0

Nicobar Island
31.  Puducherry 203 0.00 0.00 0.00 0
GRAND ToTAL 1555.40 1990.57 2818.06 2915.65 2307.72

Statement-1V

State-wise details of number of projects sanctioned, area covered by the projects
and funds released during last five years and current year as Central share under
WDC-PMKSY

(Area in million ha. amount in T crore)

SI. No. State Sanctioned Central share
(from 2009-10 to released
2014-15)@ (from 2014-15

to 2019-20#)

Total no. Area of
of Projects  the projects

1 2 3 4 5
1 Andhra Pradesh 432 1810 74997
2. Arunachal Pradesh 156 0.467 125,62
3 Assam 372 1577 222.30
4. Bihar 123 0.612 17244
5. Chhattisgarh 263 1195 17791
6. Gujarat 610 3103 526.73
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1 2 3 4 5

7. Haryana 88 0.362 70.88
8. Himachal Pradesh 163 0.840 106.27
9. Jammu and Kashmir 159 0.652 192.55
10. Jharkhand 171 0911 66.51
11. Karnataka 571 2.569 694.67
12. Kerala &8 0423 102.06
13. Madhya Pradesh 517 2937 1101.95
14. Maharashtra 1186 5.128 1077.40
15. Manipur 102 0491 59.37
16. Meghalaya % 0.236 8355
17. Mizoram 89 0.373 161.40
18. Nagaland 111 0476 391.07
19. Odisha 310 1.700 64247
20. Punjab 67 0314 1591
21. Rajasthan 1025 5.764 1464.45
22.  Sikkim 15 0.066 7.70
23. Tamil Nadu 270 1.368 434.72
24, Telangana 330 1399 327.65
25. Tripura 65 0.213 110.35
26. Uttarakhand 65 0.346 108.55
27. Uttar Pradesh 612 3.045 27270
28. West Bengal 163 0.693 214.65

ToTAL 8214 39.07 9681.80

@ Sanctioned under the erstwhile Integrated Watershed Management Programme (IWMP), which
has been amalgamated as the Watershed Development Component (WDC) of the Pradhan Mantri

Krishi Sinchayee Yojana (PMKSY) with effect from 2015-16.
# As on 31.12.2019 including releases under the erstwhile IWMP.

Note: (1) WDC-PMKSY has not been taken up in any Union Territories (Jammu and Kashmir and
Laddakh have been created as UTs quite recently).

(2) There is no sanctioned project in Goa.
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Statement-V

State/UT-wise expenditure made on water related works taken up
under MGNREGA during last three years and current year

Sl. No. State/UT Expenditure on Water Related works
[In. Lakhs] under Mahatma Gandhi NREGA
(as on 2nd March 2020)

2019-20 2018-19 2017-18 2016-17
1 2 3 4 5 6
1 Andaman and 89.62 86.69 126.03 1233
Nicobar Islands
2. Andhra Pradesh 212120.95 256964.71 164157.81 273149.9
3 Arunachal Pradesh 3112.65 221416 2416.6 4739.33
4, Assam 34915.62 3449754 21137.02 19878.53
5. Bihar 25437.55 37372.68 454264 47056.95
6. Chhattisgarh 100517.64 121179.93 115148.28 101281.9
7. Dadra and Nagar Haveli 0 0 0 0
8. Daman and Diu 0 0 0 0
9. Goa 3 11.92 208.89 254.18
10. Gujarat 28527.26 37532.24 23489.76  24114.12
11. Haryana 5207.51 6613.62 15397.22 14274.98
12, Himachal Pradesh 13672.92 22844 19824.73  18969.19
13. Jammu and Kashmir 11052.46 22442 49 2746492  27382.79
14. Jharkhand 18899.11 40932.77 69120.31 126538.42
15. Karnataka 129687.52 12632815  134506.03 135721.54
16. Kerala 48085.04 81474.63 9530172  93727.73
17. Lakshadweep 3.56 701 9.61 0.03
18. Madhya Pradesh 157603.88 15162459  135631.69 122744.85
19. Maharashtra 2835327 69019.89 8784485  96272.75
20. Manipur 13071.95 7246.93 489573  13361.06
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1 2 3 4 5 6
21. Meghalaya 224252 11390.6 1073147 1171342
22. Mizoram 6265.99 5345.19 5942.1 6914.03
23. Nagaland 4135.68 7612.69 760441  14455.38
24. Odisha 2725531 35635.17 38899.05  48204.72
25. Puducherry 1101.27 117691 118851 907.41
26. Punjab 12779 13944.05 19915.75 11983.2
21. Rajasthan 189424.86 205798.49  192036.19 213289.68
28. Sikkim 1780.63 1415.02 214156 3575.37
29. Tamil Nadu 284033.18 239027.71 28171238  456369.4
30. Telangana 89694.82 83031.08 79988.04  64344.82
3L Tripura 11194.47 10081.41 1417607  30926.97
32. Uttar Pradesh 108411.45 122450.7 1367413 14927423
33. Uttarakhand 10077.56 18473.26 24021.87  24996.24
34. West Bengal 90527.92 193589.19  206698.82 171344.62

TotAaL 1689496.9 19673654 19839051 2327891.04

Units under Khadi and Village Industries Commission

2508. DR. ASHOK BAJPAL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ the number of units working under Khadi and Village Industries Commission
(KVIC), State-wise;

(b) the number of employment being generated under KVIC, State-wise during

the last two years;
(c) whether Government is providing some special assistance to units of KVIC;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) As on date, 2326 number of Khadi Institutions are
registered with and working under Khadi and Village Industries Commission (KVIC).
State-wise list of working Khadi Institutions. State-wise cumulative employment created
under entire Khadi and Village Industries (KVI) Sector during last two years is given

in the Statement-11 (See below).

KVIC is also implementing Prime Minister's Employment Generation Programme
(PMEGP) scheme, under which financial assistance is provided by the Banks, with
subsidy from Government of India. The number of micro units assisted during last two

years and estimated employment generated is given in the Statement-111 (See below).

(c) and (d) Ministry of MSME through Khadi and Village Industries Commission
(KVIC) is providing assistance under following major components of Khadi Gramodyog
Vikas Yojana (KGVY) for promotion, development and generating sustainable employment

under Khadi and Village Industries activities:-

(1) Kbhadi Vikas Yojana (KVY) - Government has provided financial assistance
of ¥392.26 crore and 3474.32 crore under KVY during 2017-18 and 2018-19
respectively for assistance towards Market Promotion Development
Programme (MPDA), Interest Subsidy Eligibility Certificate (1SEC), Khadi
Reforms Development Programme (KRDP), etc.

(20 Gramodyog Vikas Yojana (GVY) - Government has provided financial
assistance of ¥83.10 crore and I57.66 crore under GVY during 2017-18 and
2018-19 respectively for promotion and development of village industries
through common facilities, technological modernization, training, etc.

(e) Does not arise.
Statement-1

State/UT-wise details of number of Khadi Institutions (KIs) working under
KVIC as on 29.2.2020

SI. No. Name of the State/UT No. of Kls

1 2 3

1 Andaman and Nicobar Islands 0
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1 2 3
2. Andhra Pradesh 120
3. Arunachal Pradesh 1
4. Assam 18
5. Bihar 8
6. Chandigarh UT 01
7. Chhattisgarh 17
8. Delhi 8
9. Goa 0
10. Gujarat 165
11. Haryana 119
12. Himachal Pradesh 13
13. Jammu and Kashmir and Ladakh 89
14. Jharkhand 2
15. Karnataka 207
16. Lakshadweep 0
17. Madhya Pradesh 25
18. Maharashtra 3
19. Manipur 9
20. Meghalaya 2
21. Mizoram 0
22. Nagaland 1
23. Odisha 67
24, Puducherry 01
25. Punjab 20
26. Rajasthan 130
27. Sikkim 0
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1 2 3
28. Tamil Nadu 69
29. Telangana 17
30. Tripura 0
3L Trivandrum 2
32 Uttar Pradesh 642
33. Uttarakhand 62
34. West Bengal 34

TotaL 2326

Statement-11

State/UT-wise details of Cumulative Employment under entire Khadi and Village

Industries Sector during the last two years (2017-18 and 2018-19)

(Employment: Persons in Lakh)

Sl. No. States/UTs 2017-18 2018-19
1 2 3 4

1 Andaman and Nicobar Islands 0.30 0.32
2. Andhra Pradesh 577 5.96
3. Arunachal Pradesh 0.18 0.20
4, Assam 5.26 557
5. Bihar 4.79 511
6. Chandigarh UT 0.24 0.25
7. Chhattisgarh 185 211
8. Delhi 034 0.35
9. Goa 0.20 0.20
10. Gujarat* 2.86 319
11. Haryana 433 455
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1 2 3 4
12, Himachal Pradesh 2.82 293
13. Jammu and Kashmir 356 420
14. Jharkhand 0.86 101
15. Karnataka 6.47 6.79
16. Kerala 593 6.16
17. Lakshadweep Islands 001 001
18. Madhya Pradesh 512 5.36
19. Maharashtra** 10.15 10.63
20. Manipur 1.02 113
21. Meghalaya 0.58 0.61
22. Mizoram 117 127
23. Nagaland 0.87 0.99
24, Odisha 456 482
25. Puducherry 0.10 0.10
26. Punjab 416 430
27. Rajasthan 10.67 10.90
28. Sikkim 0.26 0.26
29. Tamil Nadu 19.23 19.69
30. Telangana 431 449
3L Tripura 1.07 117
32 Uttar Pradesh 19.00 19.65
33 Uttarakhand 159 177
3. West Bengal 10.72 1094
TotaL 140.35 146.99

* Including Daman and Diu

**Including Dadra and Nagar Haveli
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Statement-111

State/UT-wise details of number of units set up and estimated employment
generated under PMEGP during the years 2017-18 and 2018-19

SI. No. State/UT 2017-18 2018-19

No. of Estimated No. of Estimated

Units set employment Units  employment

up generated set up generated

1 2 3 4 5 6
1 Andaman and Nicobar 218 1744 229 1832
Islands

2. Andhra Pradesh 1527 12216 2220 17760
3. Arunachal Pradesh 209 1672 280 2240
4. Assam 2282 18256 3737 29896
5. Bihar 2307 18456 3303 26424
6. Chandigarh (UT) 1463 11704 2 24752
7. Chhattisgarh 115 920 3094 1056
8. Delhi 50 400 132 624
9. Goa 1876 15008 78 28000
10. Gujarat* 1718 13744 3500 17320
11. Haryana 886 7088 2165 11192
12, Himachal Pradesh 3753 30024 1399 60232
13. Jammu and Kashmir 1111 8888 7529 14376
14. Jharkhand 2115 16920 1797 29256
15. Karnataka 1347 10776 3657 19888
16. Kerala 0 0 2486 0
17. Lakshadweep 1804 14432 0 20208
18. Madhya Pradesh 3329 26632 2526 45136
19. Maharashtra** 600 4800 5642 10328
20. Manipur » 600 1291 3120
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1 2 3 4 5 6
21. Meghalaya 249 1992 390 8984
22. Mizoram 930 7440 1123 9664
23. Nagaland 2399 19192 1208 24560
24.  Odisha 9 352 3070 608
25. Puducherry 1520 12160 76 14408
26. Punjab 1577 12614 1801 18872
217. Rajasthan 37 296 2359 440
28.  Sikkim 4095 32760 5% 41480
29.  Tamil Nadu 1190 9520 5185 16408
30. Telangana 1116 8928 2051 9432
3L Tripura 45 360 1179 224
32 Uttar Pradesh 5432 43456 5243 41944
33. Uttarakhand 1613 12904 2181 17448
3. West Bengal 1366 10928 2413 19304

TotaL 48398 387182 73427 587416

* Including Daman and Diu

** Including Dadra and Nagar Haveli
Female employees in small and medium enterprises

2509. SHRI HUSAIN DALWAL: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@) the details of steps being proposed to increase the participation of female

employees in small and medium enterprises;

(b) the details of number of women who have applied for a loan under the
‘Udyogini* Scheme for women entrepreneurs and got loan approved since the schemes'

introduction, State/UT-wise and year-wise;

(c) the details of steps Government taking to increase the participation of

women under the Udyogini Scheme for women and other schemes under MSME; and
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(d) whether Government has undertaken any study to assess the reason behind
the low number of women-owned MSMEs, if so, details thereof and if not, reasons

therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) The Ministry of Micro, Small and Medium Enterprises (MSME)
implements various schemes for promotion and development of MSMEs and employment
generation by them across the country. These include Prime Minister's Employment
Generation Programme (PMEGP), Micro and Small Enterprises - Cluster Development
Programme (MSE-CDP), Tool Rooms and Technology Centers, Scheme of Fund for
Regeneration of Traditional Industries (SFRUTI), Scheme for Promotion of MSMEs in
North - East Region and Sikkim, Procurement and Marketing Support. Scheme,
Entrepreneurship and Skill Development Programme (ESDP), Credit Guarantee Scheme
for Micro and Small Enterprises (CGTMSE) and Credit Linked Capital Subsidy and
Technology Upgradation Scheme (CLCS-TUS). In addition, a number of protective
provisions have been incorporated in various labour laws for creating congenial work

environment for women workers.

(b)  Udyogini Scheme is not implemented by the Ministry of Micro, Small and

Medium Enterprises, Government of India.

(c) The advantages available to women enterprises in the schemes implemented

by the Ministry of Micro, Small and Medium Enterprises are as under:-

(i) Under Public Procurement Policy of Ministry of MSME, out of 25%
procurement by Central Public Sector Enterprises (CPSEs) mandated from

Micro and Small Enterprises (MSEs), 3% is reserved for women entrepreneurs.

(i)  Under Entrepreneurship and Skill Development Programme (ESDP) scheme,
overall 40% of the targeted beneficiaries of Entrepreneurship Awareness
Programme and Entrepreneurship-cum-Skill Development Programme should

be women beneficiaries.

(iii)  Under the Prime Minister's Employment Generation Programme (PMEGP),
women entrepreneurs are eligible to get subsidy at the higher slab (25% in

the urban areas and 35% in the rural areas).
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(iv)  Mahila Coir Yojana of Coir Board under the Ministry of MSME envisages
imparting training along with stipend to women artisans on sophisticated
machinery/advanced technology and scale up their skills. The trained women
artisans can avail financial assistance for procurement of machinery/
equipments under the PMEGP with necessary handholding support by the
Coir Board through its field offices.

(d) The participation of women in the entrepreneurship is broadly influenced by
the various factors such as literacy, training, awareness, traditions and culture, etc. As
per Udyog Aadhar Data available in this Ministry, 21.57% of UAM registration during
the last three years i.e. 2017-18, 2018-19 and 2019-2020 (till 31st December) are women
owned enterprises.

Economic Survey 2018-19 of MSMEs

2510. SHRI B.K. HARIPRASAD: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether the Economic Survey 2018-19 "insulted" the micro and small sector
of MSMEs by using the 'dwarfs' for all perpetually small firms having less than 100
workers, despite being more than ten years old; and

(b) if so, the details thereof and action taken in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) As per 73rd round of National Sample Survey (NSS)
(June 2015- June 2016) conducted by M/o Statistics and Programme Implementation
(MoSPI), the Total number of estimated Micro, Small and Medium Enterprises are 633.9
lakh and out of these micro, small and medium enterprises comprise 99.47 per cent, 0.52
per cent and 0.01 per cent respectively.

Establishment of micro and small industries in villages

12511 SHRI HARNATH SINGH YADAV: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has any action plan to establish micro and small
industries in villages on the basis of material and products in villages made by
unemployed youth of rural areas;

tOriginal notice of the question was received in Hindi.
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(b) the industries incorporated under Micro, Small and Medium Enterprises
(MSMEs); and

(c) the details of Total funds and the funds allocated to the States to establish
MSMEs?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) Yes, Sir. The Ministry of Micro, Small and Medium Enterprises
(MSME) is implementing Prime Minister's Employment Generation Programme (PMEGP)
for generation of sustainable employment opportunities for youths through establishment
of new enterprises in the country, 80% of which are in rural areas. Entrepreneurs,

usually establish their enterprises based on the raw material and skills locally available.

Under the PMEGP Scheme, loans are provided by the banks and Margin Money
subsidy is given by the Government through Ministry of MSME. The maximum cost
of projects is ¥25 lakh in the manufacturing sector and %10 lakh in the service sector.
General category beneficiaries can avail of margin money subsidy of 25% of the project
cost in rural areas and 15% in urban areas. For beneficiaries belonging to special
categories such as SC/ST/ Women/PH/Minorities/Ex-Servicemen/NER, the margin money

subsidy is 35% in rural areas and 25% in urban areas.

(b) The major industries covered under the PMEGP Scheme are:-
(i) Service and Textile industry,

(i) Agro-based and Food Processing industry,

(i)  Rural Engineering and Bio-technology,

(iv)  Mineral based industry,

(v) Polymer and Chemical based industry,

(vi) Forest based industry,

(vii) Hand-made Paper and Fiber industry.

(€) Under PMEGP Scheme, for the year 2019-20, ¥ 2327.10 crore has been
allocated, which includes funds for Margin Money subsidy and administrative expenses
for the Scheme. The State-wise fund allocation for Margin Money subsidy is given in

the Statement.
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Statement

State/UT-wise allocation of Margin Money subsidy during 2019-20

SI. No. States/UTs Margin Money subsidy
allocation (% in lakh)

1 2 3
1 Chandigarh 9555
2 Delhi 286.65
3. Haryana 6023.69
4, Himachal Pradesh 3545.04
5. Jammu and Kashmir 6330.35
6. Punjab 5948.48
7. Rajasthan 10195.23
8. Andaman and Nicobar Islands 286.65
9. Bihar 14824.27
10. Jharkhand 8285.68
11. Orissa 10307.00
12, West Bengal 8705.81
13. Andhra Pradesh 5224.63
14. Telangana 9633.07
15. Karnataka 8900.92
16. Kerala 4962.72
17. Lakshadweep 47.77
18. Puducherry 143.32
10. Tamil Nadu S.O. 9903.76
20. Goa 286.65
21. Gujarat 10101.08
22. Maharashtra 11909.55

23. Chhattisgarh 8336.18
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1 2 3
24, Madhya Pradesh 15642.46
25. Uttarakhand 3954.71
26. U.P. (Lucknow) 25763.19
27. Aru. Pradesh 477.75
28. Assam, S.0. 10659.30
29. Manipur 2753.74
30. Meghalaya 3024.73
3L Mizoram 2156.52
32 Nagaland 3344.36
33 Tripura 2458.09
3A. Sikkim 191.10

TotaL 214710.00

Creation of jobs under MSMEs

2512. KUMARI SELJA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ the data on number of jobs created under Micro, Small and Medium

Enterprises (MSMEs) for the last five years, age, gender, caste, State/UT-wise; and

(b) the steps being taken by Government to provide more non-farm jobs in

MSME in rural India, with special reference to Haryana?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) Under the Prime Minister's Employment Generation Programme
(PMEGP), the estimated employment generated (number of persons) in micro enterprises
during the years 2015-16, 2016-17, 2017-18, 2018-19 and 2019-20 (as on 31.01.2020) has
been 3.23 lakh, 4.08 lakh, 3.87 lakh, 5.87 lakh and 3.07 lakh respectively. The State/UT
wise details of employment opportunities created under PMEGP during the last four
years and current year up to 31.01.2020 are given in the Statement-l (See below).

As per the National Sample Survey (NSS) 73rd Round Report, conducted by
National Sample Survey Office, Ministry of Statistics and Programme Implementation
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during the period 2015-16, the estimated number of workers, working in unincorporated
non-agriculture MSMEs in the country engaged in different economic activities excluding
the MSMEs registered under (a) Sections 2m(i) and 2m(ii) of the Factories Act, 1948,
(b) Companies Act, 1956 and (c) Construction activities falling under Section f of
National Industrial Classification (NIC), 2008, are 11.10 crores. The State/ UTs wise

details of employment are given in the Statement-1l (See below).

(b)  The Ministry of Micro, Small and Medium Enterprises (MSME) implements
various schemes for promotion and development of MSMES and thereby employment
generation across the country including Haryana. These include Prime Minister's
Employment Generation Programme (PMEGP), Micro and Small Enterprises-Cluster
Development Programme (MSE-CDP), Tool Rooms and Technology Centers, Scheme of
Fund for Regeneration of Traditional Industries (SFRUTI), Scheme for Promotion of
MSMEs in North -East Region and Sikkim, Procurement and Marketing Support Scheme,
Entrepreneurship Skill Development Programme (ESDP), Credit Guarantee Scheme for
Micro and Small Enterprises (CGTMSE) and Credit Linked Capital Subsidy and
Technology Upgradation Scheme (CLCS-TUS).

Statement-1

State/UT-wise position of PMEGP during 2015-16 to 2019-20 (as on 31.01.2020)

SI. No. State/UT Estimated Employment Generated (No. of persons)
2015-16 2016-17 2017-18 2018-19 2019-20
as on

31.01.2020

1 2 3 4 5 6 7

1 Andaman and 293 1398 1744 1832 352
Nicobar Islands

2. Andhra Pradesh 7740 14148 12216 17760 11712
3. Arunachal Pradesh 104 1984 1672 2240 912
4. Assam 9026 31498 18256 29896 8280
5 Bihar 19624 25872 18456 26424 8928
6.  Chhattisgarh 9496 12856 11704 24752 12632
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1 2 3 4 5 6 7
7. Delhi 2048 952 920 1056 472
8  Goa 500 660 400 624 440
9.  Gujarat* 14960 11629 15008 28000 24960
10. Haryana 7232 11016 13744 17320 10544
11.  Himachal Pradesh 5134 6916 7088 11192 7048
12, Jammu and Kashmir 12115 11691 30024 60232 24376
13.  Jharkhand 12873 10400 8838 14376 6040
14.  Karnataka 17284 30286 16920 29256 18640
15.  Kerala 9653 13068 10776 19888 12552
16. Lakshadweep 0 0 0 0 0
17.  Madhya Pradesh 16497 15520 14432 20208 8632
18. Maharashtra ** 20161 17799 26632 45136 24000
19.  Manipur 2715 8419 4800 10328 2936
20. Meghalaya 4824 2632 600 3120 1280
21.  Mizoram 9072 3400 1992 8984 2376
22.  Nagaland 4998 7783 7440 9664 2648
23. Odisha 17629 20392 19192 24560 11320
24.  Puducherry 447 699 352 608 400
25.  Punjab 7762 9858 12160 14408 8720
26. Rajasthan 14537 13408 12614 18872 14272
27.  Sikkim 397 201 296 440 320
28.  Tamil Nadu 20836 25764 32760 41480 26928
29. Telangana 7761 6445 9520 16408 10480
30. Tripura 5355 17961 8928 9432 2496
31. Chandigarh 323 376 360 224 &0
32.  Uttar Pradesh 43059 36315 43456 41944 22456
33.  Uttarakhand 6161 9890 12904 17448 8968
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1 3 4 5 6 7
34.  West Bengal 12746 26604 10928 19304 11280
ToTAL 323362 407840 387182 587416 307480
* including Daman and Diu.
** including Dadra and Nagar Haveli
Statement-11

State/UTs-wise details of employment

As per 73rd Round of NSS Report on Unincorporated Non-Agricultural
Enterprises (June 2015- June 2016)

SI. No. State/UT Estimated no. of workers
1 2 3
1 Andhra Pradesh 5598878
2. Arunachal Pradesh 40844
3. Assam 1814541
4. Bihar 5305034
5. Chhattisgarh 1685507
6. Delhi 2300267
7. Goa 160351
8. Gujarat 6115595
9. Haryana 1905369
10. Himachal Pradesh 642748
11. Jammu and Kashmir 1087551
12, Jharkhand 2490794
13. Karnataka 7083735
14. Kerala 4463350
15. Madhya Pradesh 4874459
16. Maharashtra 9074600
17. Manipur 292215




Written Answers to [16 March, 2020] Unstarred Questions 311

1 2 3
18. Megahlaya 190549
19. Mizoram 62359
20. Nagaland 176610
21. Odisha 3325621
22. Punjab 2478902
23 Rajasthan 4632279
24. Sikkim 44696
25, Tamil Nadu 9671945
26. Telangana 4015787
27. Tripura 294983
28. Uttar Pradesh 16519294
29. Uttarakhand 659880
30. West Bengal 13545924
3L Andaman and Nicobar Islands 38390
32 Chandigarh 128910
33 Dadra and Nagar Haveli 36329
34. Daman and Diu 14438
35. Lakshadweep 2765
36. Puducherry 183882

ToTAL 110959881

Sick units under SMI
2513,  SHRIVIJAY PAL SINGH TOMAR:
SHRI P. BHATTACHARYA:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased

to state:

@

whether the share of Small and Medium Industries (SMI) in sick units has

increased during recent years and if so, the details thereof;
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(b) the main reasons for increase in the number of sick units; and

(c) the steps taken by Government for providing assistance to these units and

keep them running?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) Various sectors of the industry including those of the
Micro, Small and Medium Enterprises get affected by diverse factors such as domestic
demand, business cycles, trade and monetary policies across the world, commodity

prices etc. besides unit level issues such as competitiveness, viability etc.

(¢) Under the 'Framework for Revival and Rehabilitation of Micro, Small and
Medium Enterprises' issued by Reserve Bank of India, banks have been advised to
identify incipient stress in the MSME accounts and refer it to the Committees formed
under the Framework for suitable Corrective Action Plan viz. rectification, restructuring

and recovery.

Revised definition of MSMEs

2514. SHRI B.K. HARIPRASAD: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether the Centre has decided to revise the definition of Micro, Small and
Medium Enterprises (MSMEs) on the basis of turnover instead of the existing

methodology of classifying them as per cost of plant and machinery;

(b) whether this definitional change would be detrimental to the interests of

small scale industries;

() whether it is a fact that nowhere in the world, definition of MSMEs is purely

based on turnover; and

(d) whether with this change, in definition, hardly two per cent small scale units

would attain the status of MSMEs at the cost of 98 per cent?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) to (d) A bill to seek amendment to The Micro, Small and
Medium Enterprises Development (MSMED) Act, 2006, for change in the criterion for
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classification of Micro, Small and Medium Enterprises from ‘'investment in plant and
machinery/equipments' to ‘turnover’, was introduced in the Parliament in the year 2018.
The Bill has lapsed on dissolution of the Sixteenth Lok Sabha on 25.05.20109.

Early clearance of MSMEs' bills

2515. SHRI DHARMAPURI SRINIVAS: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether the Micro, Small and Medium Enterprises (MSMES) have requested
Government to speed up the process of timely payment of their bills pending with

Government departments and big corporates;
(b) if so, the details thereof;
(c) the response of Government to such requests; and
(d) the steps being proposed in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) to (d) Yes, Sir. To address the issues related to delayed
payments of Micro, Small and Medium Enterprises (MSMESs), the Ministry of Micro,
Small and Medium Enterprises (MSME) has taken the following steps:-

(i) Micro and Small Enterprises Facilitation Councils (MSEFCs) have been set
up in all States/ UTs to resolve the delayed payments cases by way of
conciliation and/ or arbitration as per the provisions of the Micro, Small and

Medium Enterprises Development Act, 2006.

(i)  Ministry of MSME has launched MSME SAMADHAAN portal to facilitate

online registration of references related to delayed payments.

(i) Companies which get supplies of goods or services from Micro & Small
Enterprises and whose payments to micro and small enterprises exceed 45
days from the date of acceptance or the date of deemed acceptance of the
goods or services have been required to submit a half yearly return to the
Ministry of Corporate Affairs stating the amount of payments due and the
reason of delay. Also, all Companies registered as per the Companies Act,

2013 with a turnover of more than ¥ 500 crore and all Central Public Sector
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Enterprises have been required to get themselves onboarded on the Trade

Receivables Discounting System Platform (TReDS).
MSME clusters Development Programme

2516.  LT. GEN. (DR.) D.P. VATS (RETD.):
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased

to state:

(@ the number of clusters developed under the Micro, Small and Medium
Enterprises (MSMES) cluster development programme during the last three years, State/

UT-wise;

(b) whether Government has any scheme for the unorganised MSME clusters

in the country and if so, the details thereof and if not, the reasons therefor; and

()  whether interventions under MSMEs cluster development programme have
proved beneficial in capacity building of the MSMEs, if so, the details thereof and if

not, the corrective steps taken in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) 35 Common Facility Centres (CFCs) and 27 Infrastructure
Development (ID) Projects have been commissioned under Micro and Small Enterprises
Cluster Development Programme (MSE-CDP) during last three years. State/UT-wise

details are given in the Statement (See below).

(b) The MSMEs not covered under MSE-CDP scheme can avail benefit under
other schemes of the Ministry such as Scheme of Fund for Regeneration of Traditional
Industries (SFURTI), A Scheme for Promoting Innovation, Rural Industry and
Entrepreneurship (ASPIRE), Credit Linked Capital Subsidy and Technology Up-gradation
Scheme (CLCS-TUS), Procurement and Marketing Support etc.

(c) MSE-CDP supports MSEs by way of assistance for creation of tangible
assets like Common Production/Processing Centres, Design Centres, Testing Facilities,
Effluent Treatment Plant, Common Raw Material Bank/Sales Depot etc. besides

development of land, provision of water supply/ drainage, construction of roads etc.
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Statement

State/UT-wise details of CFCs and IDs commissioned under MSE-CDP
Financial Year : 2016-17

Sl. No. Name of the State/UT No. of completed projects
CFC ID
1 Haryana 1
2. Madhya Pradesh - 2
3 Maharashtra 3 -
4, Rajasthan - 2
5. Tamil Nadu 2 -
ToTaL 5 5

Financial Year: 2017-18

Sl. No. State/UT No. of completed projects
CFC ID
1 Andhra Pradesh 1 -
2. Assam - 2
3 Haryana 1 3
4, Kerala 1 -
5. Madhya Pradesh - 2
6. Maharashtra 4 1
7. Manipur - 2
8. Tamil Nadu 3 -
9. Rajasthan - 1
10. Uttar Pradesh 1 -
11. West Bengal 2 -

ToTAL 13 1
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Financial Year: 2018-19

SI. No. State/UT No. of completed projects

CFC ID
1 Haryana - 2
2. Karnataka 5 -
3. Kerala | -
4. Jammu and Kashmir - 1
5. Madhya Pradesh - 1
6. Maharashtra 1 -
7. Manipur - 3
8. Odisha 1 -
9. Rajasthan - 1
10. Tamil Nadu 7 1
11. Tripura - 2
12. West Bengal 2 -
TotaL 17 n

Aims and objectives of Mission Solar Charkha

2517. SHRI V. VIJAYASAI REDDY: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the aims and objectives of Mission Solar Charkha;

(b) details of Solar Charkha clusters that are going to be set up in the country,

with a particular reference to Andhra Pradesh; and
(c) the likely generation of employment through the proposed scheme?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) Ministry of Micro, Small and Medium Enterprises
(MSME) has launched the 'Mission Solar Charkha in 2018-19 for implementation of 50

Solar Charkha Clusters across the country.
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The aims and objectives of Mission Solar Charkha are:-

(i) To ensure inclusive growth by generation of employment, especially for
women and youth and sustainable development through solar charkha cluster
in rural areas.

(i) To boost rural economy and help in arresting migration from rural to urban
areas.

(i)  To leverage low-cost, innovative technologies and processes for substance.

Till date, 10 projects have been approved under Mission Solar Charkha. One Solar
Charkha cluster has been identified in Andhra Pradesh.

(c) The scheme envisages to generate direct employment to nearly one lakh

persons.

Distribution of beehives under Honey Mission Yojana

2518. DR. ASHOK BAJPALI: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether Government has distributed beehives to various beneficiaries under

'Honey Mission' Yojana;

(b) if so, the number of beehives distributed during the last two years, State-

WiSE;

(c) the quantity of honey produced through new colonies distributed under this

scheme, State-wise; and
(d) the details of targets fixed for the next two years?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) Yes Sir. Ministry of Micro, Small and Medium
Enterprises (MSME) through Khadi and Village Industries Commission (KVIC) has
launched Honey Mission Programme since 2017-18. Under Honey Mission Programme,
KVIC has distributed Bee boxes with live bee colonies along with tool Kits to
entrepreneurs. The number of beehives distributed during the last two years is as

follows:
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Year No. of beneficiaries benefited Behives with Bee
Colonies distributed

2017-18 1,384 13,505
2018-19 9,636 95,726
ToTAL 11,020 1,09,231

The State-wise details of beehives distributed are given in the Statement-1 (See

below).

(c) State-wise details of quantity of honey produced, under Honey Mission
Programme from 2017-18 to 2019-20 (as on 31.12.2019) are given in the Statement-11 (See

below).

(d) As per the revised action plan for 'Honey Mission' it has been decided to
adopt the model of the existing 'Scheme of Fund for Regeneration of Traditional
Industries' (SFURTI) scheme of Ministry of MSME and KVIC has been given a target
of setting up of 10-15 Honey related clusters on pilot basis for the year 2019-20. As

of now, no separate targets have been set for the years 2020-21 and 2021-22.
Statement-I

State-wise details of number of bee boxes distributed and beneficiaries benefited
during the last two years (2017-18 and 2018-19)

SI. No. State 2017-18 2018-19
Number of Number of ~ Number of Number of
Beneficiaries Bee boxes  Beneficiaries Bee boxes
distributed distributed
1 2 3 4 5 6
1 Andhra Pradesh 59 590 219 2190
2. Assam 60 . 600 352 3520
3 Bihar 7 750 600 6000
4, Chhattisgarh 58 580 180 1800
5. Delhi 0 165 0 0
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1 2 3 4 5 6
6. Gujarat 166 1160 625 5750
7. Haryana 65 650 300 3000
8. Himachal Pradesh 65 650 309 3090
9. Jammu and Kashmir 65 650 350 3500
10. Jharkhand 16 750 250 2500
11. Karnataka 65 650 338 3250
12, Kerala 16 750 300 3000
13. Madhya Pradesh 40 400 300 3000
14. Maharashtra % 960 415 4150
15. Manipur 0 0 300 3000
16. Meghalaya 65 650 305 3050
17. Mizoram 0 0 750 7500
18. Nagaland 0 0 500 5000
19.  Odisha 6 650 60 600
20. Punjab 0 0 350 3500
21. Rajasthan 0 0 209 2090
22, Sikkim 0 0 5 50
23.  Tamil Nadu 7 750 325 3250
24, Telangana 0 0 175 1750
25. Tripura 0 0 200 2000
26. Uttar Pradesh I6) 750 1077 10766
27. Uttarakhand I6) 750 542 5420
28. West Bengal 65 650 300 3000

ToTtaL 1384 13505 9636 95726
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Statement-11

State-wise details of Honey Production under Honey Mission for the period from
2017-18 to 2019-20 (as on 31.12.2019)

Sl. No. State Honey Production (in kg)
1 Andhra Pradesh 3676
2. Assam 5745
3. Bihar 120000
4, Gujarat 52000
5. Haryana 3000
6. Himachal Pradesh 186620
7. Jammu and Kashmir 3500
8. Jharkhand 16500
9. Karnataka 1000
10. Kerala 5840
11. Madhya Pradesh 40000
12, Maharashtra 32863
13. Manipur 1020
14. Meghalaya 390
15. Mizoram 22500
16. Nagaland 2250
17. Odisha 1630
18. Punjab 130200
19. Rajasthan 4400
20. Tamil Nadu 76000
21. Telangana 1600
22. Tripura 8000
23. Uttar Pradesh 89899
24. Uttarakhand 34791
25. West Bengal 10727

ToTAL 854151




Written Answers to [16 March, 2020] Unstarred Questions 321

Setting up agro and rural industries

2519. PROF. MANOJ KUMAR JHA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has fixed any targets for setting up agro and rural

industries in the country during each of the last five years and the current year;

(b) if so, the details thereof and the achievements made in this regard, State-

Wise;

(c) whether Government proposes to provide financial assistance directly to
villagers to start small industries so that they do not need to pay higher interest rate

to banks;
(d) if so, the details thereof; and

(e) if not, the reasons therefor and the steps taken by Government in this

regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) Yes, Sir. Ministry of Micro, Small and Medium
Enterprises (MSME) is implementing Prime Minister's Employment Generation Programme
(PMEGP) in the country for generation of sustainable employment opportunities for

youth through establishment of new micro-enterprises in the country.

The targets along with achievements (State-wise) for setting up of new micro-
enterprises during each of the last five years and the current year are given in the

Statement (See below).

(c) and (d) Under the PMEGP Scheme, loans are provided by the Banks and
subsidy provided by the Government is directly deposited into the loan account of the
beneficiary. No interest is charged by the Banks on this subsidy amount, which allows

beneficiaries not to pay higher interest to the Banks.

(e) Does not arise.



Statement

Target and Achievement of PMEGP Units from the year 2014-15 to 2018-19

Sl. No. State/UT 2014-15 2015-16 2016-17 2017-18 2018-19  2019-20 (06.03.2020)
Target ~ Achie- Target Achie-  Target Achie- Target Achie- Target Achie- Target Achie-

vement vement vement vement vement vement

1 2 3 4 5 6 7 8 9 10 n 12 13 14

1. Jammu and Kashmir 2581 1565 2003 2207 771 1492 2386 3753 2641 7529 2110 3989
2. Himachal Pradesh 1458 1244 861 1077 985 941 893 886 1104 1399 1181 1037
3. Punjab 2324 1153 1513 966 1002 1266 1886 1520 1905 1801 1983 1291
4. UT Chandigarh 199 H D 43 100 47 100 45 % 28 32 n
5. Haryana 2426 1175 1874 1248 1686 1377 1886 1718 1924 2165 2008 1652
6. Delhi 985 198 129 256 150 119 100 115 117 132 % 76
7. Rajasthan 4395 1976 2094 1988 1750 1749 2455 1577 3192 2359 3398 2281
8. Uttarakhand 1608 1333 955 1136 570 1345 1067 1613 1195 2181 1318 1379
9. Uttar Pradesh 10348 4891 8768 4365 6491 4074 6579 5432 7630 5243 8591 3918
10. Chhattisgarh 2686 847 2152 1277 2247 1598 1408 1463 2615 3094 27718 2040
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1 2 3 4 5 6 7 8 9 10 u 12 13 14
26. Maharashtra** 5027 3469 4860 2497 1056 2325 3428 339 3750 5642 3970 34
27. Goa 1 78 & ik 186 0 9 50 249 78 % 63
28. Andhra Pradesh 2024 937 2248 642 2168 1357 1967 1527 2129 2220 1741 1752
29. Telangana 1505 604 1047 660 1002 664 2306 1190 2990 2051 3211 1712
30. Karnataka 3748 2431 5423 2140 3971 3p75 2731 2115 2899 3657 2067 2943
31. Lakshadweep 420 3l D0 0 50 0 50 0 20 0 16 0
32. Kerala 1826 1344 1366 1369 1973 1584 1167 1347 1435 2486 1634 1916
33. Tamil Nadu 4060 2858 3555 2463 2646 2041 3630 4095 3655 5185 3302 472
34. Puducherry 585 58 100 65 150 66 100 4 67 76 48 54

GRAND ToTAL 87924 48168 64529 44340 54345 52912 58750 48398 - 72381 73427 74276 48422

* including Dadra and Nagar Haveli

** including Daman and Diu
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Innovative measures for improving work culture

2520. Dr. VINAY P. SAHASRABUDDHE: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ whether any kind of new and innovative measures have been undertaken by
the Ministry in general and/or its various departments or Public Sector undertaking and
autonomous bodies associated with it to improve work culture, bring more transparency

and accountability and also enhance result orientation, during the last five year;
(b) if so, the details thereof; and
(c) the details of impact of these efforts?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) to (c) Yes, Sir, the Ministry of Micro, Small and Medium
Enterprises takes new innovative measures to improve work culture, bring more
transparency and accountability in the work environment on the directions/instructions

issued by Department of Personal and Training from time to time such as:-

(i) Implementation of Centralized public grievance monitoring system
(CPGRAMS) and Integrated Grievance Monitoring System (IGMS) for
Grievance Redressal.

(i)  Implementation of on-line Annual Performance Appraisal Report (APAR).

(i) E-HRMS for management of employees related data i.e. Service Book, Leave,
LTC etc.

(iv)  File management system through e-office.

(v)  All the Schemes of Ministry of Micro, Small and Medium Enterprises (MSME)
are on-line. Direct Benefit Transfer (DBT) for simpler and faster flow of
funds and to ensure accurate targeting of the beneficiaries.

(vi) Keeping an open channel of communication between Senior officers and
staff, at all levels.

Registration of delayed payments for MSMEs

2521. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:
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(@ whether Government has taken any steps to empower MSME across the
country, to directly register their cases relating to delayed payments by the Central
Ministries/Departments/ CPSEs/ State Government and also to provide them information

on pending payments with the said Departments; and
(b) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI NITIN
JAIRAM GADKARI): (a) and (b) The Ministry of Micro, Small and Medium Enterprises
(MSME) has put in place a portal named 'MSME SAMADHAAN'" (https://
samadhaan.msme.gov.in/MyMsme/MSEFC/MSEFC_Welcome.aspx), wherein the Micro
& Small Enterprises(MSEs) across the country can register online their cases relating
to delayed payments. Such MSEs can also check the status of their cases on the above

portal.

Closure of sterlite copper plant

2522. SHRI. NARANBHAI J. RATHWA: Will the Minister of MINES be pleased

to state:

(@) whether according to a recent report of a credit rating agency, one of the
main factors of India becoming a net importer of copper is mainly due to arbitrary
shutdown of the major plant of Sterlite Copper of Vedanta located at Thoothukudi in
Tamil Nadu;

(b) if so. the details thereof;

(c) the impact of the closure on industrial and other related sectors of the
economy dependent on the plant and estimated loss of revenue and production of the

country at large; and

(d) whether Government has made any sincere efforts to re-commence the plant

and if so, the reasons therefor?

THE MINISTER OF MINES (SHRI PRALHAD JOSH]I): (a) to (d) CARE Ratings
September, 2019 industry research reports has stated, inter-alia, that with the closure
of the Tuticorin smelter, the drop in domestic production has led to the domino effect

of increasing the country's imports and decreasing its exports and country India has
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become a net importer of refined copper. The above Tuticorin smelter in Tamil Nadu,
which has annual capacity of 4 lakh tonnes of refined copper, is closed since May 2018
on order of State Government of Tamil Nadu. Closure of the plant has affected the

domestic - production of refined copper.

Presently, the M/s Vedanta Limited has filed a writ petition before Madras High
Court during February 2019 challenging the orders of the State of Tamil Nadu and
TNPCB and the matter is sub-judice.

Displacement of people due to mining

12523. SHRI RAM VICHAR NETAM: Will the Minister of MINES be pleased to

state:

(@ the Total number of people displaced on account of mining during the last

three years and in current year in the State of Chhattisgarh. State/region-wise;

(b) whether the compensation has been given and rehabilitation has been made

with regard to displaced people;

(c) if so, the details thereof and if not, the reasons therefor;

(d) whether Government has ensured alternative livelihood and skill development

for displaced persons; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) to (c) Yes, Sir. Directorate
of Geology and Mining, Government of Chhattisgarh has furnished district wise data
related to the Total number of people displaced on account of mining during the last
three years and in current year in the state of Chhattisgarh, which is given in the

Statement (See below).

(d) and (e) Training program was for alternative livelihood/Skill development are
being organized through CIPET etc. and alternative (contractual) employment in mine

area and the surrounding area is also arranged at vocational training centre.

tOriginal notice of the question was received in Hindi.
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Statement

District-wise details of persons displaced because of mining and compensation
provided to them

SI. No.  District Number Compensation Cases (Valid) ~ Compensation
of People (X Lakh)
displaced in
last 3
years upto
12.03.2020

1. Surajpur 52 5 52
2. Korba 657  (a) 115 - house/plot given

(b) 198 - compensated in lieu of
house/plot

(c) 452- ineligible cases

(d) 286 - Employment given 21519
3. Surguja 162 (a) 31 - house/plot given
(b) 131 - compensated in lieu 393

of house/plot
4  Raigarh 47 (a) 47 - house/plot compensation

(b) 307 - Employment given 141

ToTAL 918 2685.9

Scholarship to minority students

t2524. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI SAMPATIYA UIKEY:

Will the Minister of MINORITY AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ the number of students from minority community who were provided

scholarship for their uninterrupted education during the last five years;

(b) the amount of scholarship being given to students and dates from which it

was increased; and
(c) the amount of scholarship paid, year-wise?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) During the last five years, 3.15 crore students from the minority communities were
provided scholarship under Pre-Matric, Post-Matric and Merit-cum-Means based

Scholarship Schemes for their uninterrupted education.

(b) The amount of Scholarship being given to students under the aforesaid

Schemes are as below:-

Pre-Matric Scholarship scheme:-

Sl. No. Item Hosteller Day Scholar

1 Admission fee from Z500/- per annum Z500/- per annum
class VI to X subject to actual. subject to actual.

2. Tuition fee from Z350/- per month ¥350/- per month subject
class VI to X subject to actual. to actual.

3. Maintenance allowance

is payable for a period
not exceeding 10 months

in an academic year.
(i) Class 1 to V Nil T 100/- per month

(i) Class VI to X T 600/- per month T 100/- per month

subject to actual.
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SI. No. Item Hosteller Day Scholar
1 2 3 4
1 Admission and Tuition  Actual subject to a Actual subject to a

fee for classes Xl
and XII.

2. Admission and course/
tuition fee for technical
and vocational courses
of XI and XII level.
(Includes fees/charges

for raw materials, etc.)

3. Admission and tuition

fee for under-
graduate, post
graduate.

4, Maintenance allowance

for 10 months only in

an academic year

(Includes expenses for
study material, etc.)

(i) Classes Xl and XII
including technical and

vocational courses

of this level.

maximum ceiling of

%7,000 per annum

Actual subject to a
maximum ceiling of

%10,000 per annum

Actual subject to a
maximum ceiling of

%3,000 per annum

¥ 380 per month

(ii) Courses b other than ¥ 570 per month

technical and pro-

fessional courses at
under-graduate and

post graduate level

maximum ceiling of

%7,000 per annum

Actual subject to a
maximum ceiling of

%10,000 per annum

Actual subject to a

maximum ceiling of

¥3,000 per annum

T 230 per month

¥ 300 per month
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(iii) M. Phil. and Ph.D. ¥ 1200 per month ¥ 550 per month

(For those researchers
who are not awarded
any fellowship by
university or any

other authority)

Merit-cum-Means based Scholarship Scheme:

Iltem

Rate of Scholarship

Course Fee

Maintenance Allowance

Scholarship for listed institutes

T 20,000/- per annum subject to actuals
whichever is less (for both Hosteller &

Day Scholar)

¥ 1,000/- per month* for Hosteller ¥ 500/

- per month* for Day Scholar

Full course fee is reimbursed for 85 listed

Institutes.

* For 10 months in an academic year.

The rates of Scholarships under all three Scholarship schemes for Minorities have

remained same during 2014-15 to 2018-19.

(€) The amount of Scholarship paid, year-wise under the aforesaid Schemes are

as below:-

(X in crore)
Year Amount of Scholarship paid
2014-15 201154
2015-16 1883.55
2016-17 1093.59
2017-18 1976.64
2018-19 1792.25
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Post-matric and pre-matric scholarship to students

12525. SHRIMATI CHHAYA VERMA:
SHRIMATI SAMPATIYA UIKEY:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(@ the number of students who were given post-matric scholarship and pre-
matric scholarship at different levels during the last five years and the percentage of

allocated funds, actually spent; and

(b) the details of the gap between the funds allocated in the general budget and

that actually released and spent, during the last five years, year-wise?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): (a)
The number of students who were given Post-Matric scholarship and Pre-Matric
scholarship at different levels during the last five years (2014-15 to 2018-19) was 3.09
crore. 86.97% of the allocated funds were spent under Post-Matric and Pre-Matric

scholarshipSchemes respectively during these years.

(b)  The details of fund allocation and expenditure incurred under Pre-Matric and
Post-Matric Scholarship Schemes during the last five years (2014-15 to 2018-19) is as

below:

(InX Crore)
Scheme Pre-Matric 8c Post-Matric Scholarship Schemes
Year Funds allocated Expenditure incurred
2014-15 172850 1630.16
2015-16 1620.20 1568.55
2016-17 1481.00 873.05
2017-18 1669.42 1587.85
2018-19 1769.00 1531.08

tOriginal notice of the question was received in Hindi.
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Road projects submitted by the Punjab Government

2526. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ the number of road projects submitted by Punjab Government for clearance/

execution as on date; and
(b) the status of each project?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) and (b) The details of road projects under National Highways (Original)
works and Central Road Infrastructure Fund (CRIF) submitted by Punjab Government

for clearance/execution and their status as on date are given in the Statement.

Statement

(I) Status of Estimates of National Highways (Original) works submitted by
Punjab Government during FY 2019-20.

Sl Name of Project NH No. Length Estimated Status
No. (km) Cost
(R in crore)

1 2 3 4 5 6

1. Reconstruction of High 148 B  Bridge 9.70 The estimate has been
Level Bridge at RD. considered for sanction for
234.100 of road from modified amount of T 9.18
Tohana (in Haryana) crore

Punjab/Haryana border to
Moonak-Budhiada - Bhikhi
road section of NH-148B

2. Strengthening of Ropar- 344A  6.10 6.17 The estimate has been
Phagwara road from Km. considered for sanction for
81.900 to Km. 88.000 modified amount of ¥ 5.27
section of NH-344 A crore

3. Construction of single span  344A  Bridge 32.24 The estimate could not be
Steel Truss Bridge on considered during FY 2019-20
Phagwara-Banga-Nawan- as the sanction ceiling has been
shahar-Ropar road at exhausted

RD 86.900 on Sirhind
Canal of NH-344A
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1 2 3 4 5 6

4. Construction of single span 344 A  Bridge 5.02 The estimate has been
Steel Truss Bridge on considered for sanction for
Phagwara-Banga-Nawan- modified amount of ¥ 5.10
shahar-Ropar road at crore
RD 82.400 on Bist
Doab Canal of NH-344A

5. Strengthening on existing 344 B 32.20 36.40 Sanctioned for modified
two lane carriageway on amount of ¥ 33.01 crore. Bids
Phagwara-Hoshiarpur road have been received by State
from Km 0.00 to 32.200 PWD.
section of NH-344B

6. Reconstruction of Ghaggar 703  Bridge 23.01 The estimate has been
River Bridge at km.224.218 considered for sanction for
to km.225.120 on Section modified amount of ¥ 22.70
Mansa-Sardulgarh-Sirsa Road crore
of NH-703

7. Four laning from Km.4.96 to 703 7.040 74.77 The estimate has been
Km. 12.00 Jalandhar-Nakodar- considered for sanction for
Shahkot-Malsian-Barnala road modified amount of ¥ 71.06
of NH-703 crore

8. Rehabilitation and Up-gradation 703  35.600 176.45 The estimate has been
of Barnala-Mansa- Sardul garh- considered for sanction for
Sirsa Road from Km 163.950 modified amount of ¥ 175.88
to 182.65, Km 189.95 to cr
200.95 & Km 221.850 to
227.750 of NH 703

9. Construction of New Minor 703 A  Bridge 7.66 The estimate could not be
Bridge at RHS at Ch.47.850 considered during FY 2019-20
of NH-703A in line with as the sanction ceiling has been
existing minor bridge exhausted

10. Strengthening from Km 754  0.56 3.13 The estimate has been

73.925 to 74.490 in
Jalalabad city of NH-754

considered for sanction for
modified amount of ¥ 1.21

crore
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(1) Status of Estimates of Central Road and Infrastructure Fund (CRIF) Scheme
works submitted by Punjab Government during FY 2019-20:

SI. Name of Project Category Length Estimated Status
No. of Road (km) Cost
(R in crore)
1 2 3 4 5 6
1. Upgradation of Patiala- Bypassed 9.25 21.52 List of projects submitted by
Sangrur-Barnana Road Section of State Government of Punjab
from km 106.990 to National in March, 2020.

116.000 i/c road stretch Highway
from Valmiki Chowk to
Stadium road in Sangrur

City

2. Up-gradation of Major 17.30 23.43
Samana-Bhwanigarh District
Road from km 3.00 Road
to 20.300

3. Improvement of Major 23.74 27.36
Amritsar-Chogawan- District
Ranian Road from Road

km 14.00 to 37.14

4. Construction of State Bridge 6.84
Pontoon Bridge Road
over river Beas at
village Gharka

5. Re-construction of Ordinary 32.20 36.40
narrow and Low Level District
Bridge on Satluj Road
Yamuna Link Canal
adjoining newly
constructed HBL on
Bhakra Main Line
on Old Morinda
Ropar road in
km 14.00 near
village Behrampur

Zimidaran
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Toll charges collected from vehicles at NH8

2527. SHRI MOTILAL VORA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether NHAI is collecting toll charges from light and heavy vehicles

owners at toll plazas of NH8 from Gurugram to Jaipur Highway;

(b) if so, Total fund collected from each toll plaza during each of last three years
to till date;

()  whether basic responsibility of NHALI is to provide medical/emergency help

to the road accident victims particularly if it happened at toll premises itself;

(d) whether any representation received in 2019 tiU-date quoting negligence/

reluctance in performing their duty by officials at toll plaza; and
(e) if so, the details thereof and action taken against the officials found guilty?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) Yes, Sir.

(b)  There are three toll plazas namely Shahjahanpur, Manoharpur and Daulatpura
in Gurgaon- Jaipur section of NH-8. These three toll plazas are operational on Built

Operate and Transfer (BOT) toll mode. The details of toll collection are as under:-

(X in Crore)
Year Shahjahanpur Manoharpur Daulatpura
2016-17 298.69 16153 109.37
2017-18 368.50 17557 121.66
2018-19 408.52 175.76 123.82
2019-20 (upto Feb. 2020) 307.25 148.00 100.07

(c) The emergency /medical facilities for the road accident victims are provided
as per provisions of concession agreement. Generally, as a part of Incident Management,
ambulances are stationed near the fee plazas to cater to any emergency within its

respective service area of the National Highways.
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(d) and (e) Yes Sir, representation regarding negligence/reluctance in duty against
toll plaza officials were received. These toll plazas are operational under BOT (Toll)
concession agreement in which Operation and Maintenance is the responsibility of the
Concessionaire. As per the concession agreement, the concessionaire has to operate
these three toll plazas efficiently and in user friendly manner. In case of receipt of any
grievance/complaints, necessary action as per the Concession Agreements are taken
against concessionaire and their staff.

Data on road networks

2528. SHRI PARTAP SINGH BAJWA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether the Ministry has the data on Total number of road networks, in
kilometres, built for the year 2019-20 and if so, the details thereof;

(b)  whether the Ministry has the data on Total number of road built under the
Bharatmala Project for the year 2019-20 and if so, the details thereof; and

(¢) whether Ministry has the data on the Total number of roads that have
undergone maintenance for the year 2019-20 and if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) 6940 km length of National Highways has been constructed in the
country during year 2019-20 till December, 2019.

(b) 1522 km length of National Highways has been constructed during 2019-20
under Bharatmala project.

(c) Maintenance and repair of National Highways is a continuous process.
Maintenance of stretches of NHs, where either Development works have commenced
or Operation, Maintenance and Transfer (OMT) Concessions/Operation and Maintenance
(O&M) Contracts have been awarded, are the responsibility of the concerned
Concessioners/ Contractors till the Concession Period/ the Defect Liability Period
(DLP). Maintenance of balance stretches of NHs, including restoration of damages due
to floods, rainfalls, etc., on such stretches, are carried out annually as per available
budgetary outlay, inter-se priority and traffic density to keep such NHs in traffic worthy
conditions. Total funds allocated for maintenance of National highways for year 2019-
20 is T 2061.11 crore and expenditure till December, 2019 is ¥ 762.50.crore.
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Highway projects in the country

2529. SHRI C.M. RAMESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the details of major Highway projects launched in different States in the

country, State-wise; and

(b) the details of amount allocated for such projects, status of projects in
different States?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) Development and maintenance of NHSs is a continuous process
which is carried out depending on the requirement of connectivity, traffic density, inter-

se priority and availability of funds.

Government of India has undertaken massive road development programme under
SARDP-NE Scheme in NER. Under SARDP-NE (Phase -A and Arunachal Pradesh)
6418 km (5998 km actual design length) has already been identified for development at
an estimated investment of about ¥ 33,750 cr, out of which 3225 km has been completed
and 2155 km is under construction.

The Ministry has also taken up the connectivity Improvement Program for Char-
Dham (Kedamath, Badrinath, Yamunotri and Gangotri) in Uttarakhand. The program
includes projects of improvement /development of 889 km length of NHs at Total
estimated cost of about ¥ 11,700 crore. Out of 889 km, 1.1 km has been completed and
646 km length is under construction.

The Ministry had taken up detailed review of NHs network and has given
investment approval for Bharatmala Pariyojana Phase | Scheme for development of
about 34,800 km (including 10,000 Km residual NHDP stretches) at an estimated outlay
of ¥ 5,35,000.00 Cr. Development of major Highways will be done under this scheme
including the development of Economic Corridors, Inter-Corridors and feeder roads,
National Corridors Efficiency improvements, Border and International Connectivity
roads, coastal and port connectivity roads and expressways. Total 246 nos. of projects
in a length of 10,100 km have been awarded till February, 2020. Further, 1255 Km has

been constructed under Bharatmala Project in FY 2019-20.
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Construction of a bridge on the river Ganga

12530. SHRI RAM NATH THAKUR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that the construction of a bridge from Bakhtiyarpur to
Tajpur on the river Ganga has been going on for eight years by Government;

(b) if so, the details thereof;
(c) the reasons for slow pace of construction of the bridge;

(d) whether Government has allocated adequate funds for the construction of
the bridge; and

(e) the details of funds been allocated so far?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) This Ministry is primarily responsible for maintenance and development
of National Highways in the country. The construction of bridge from Bakhtiyarpur to
Tajpur on the river Ganga is not on National Highway.

(b) to (e) Does not arise.
Roads constructed in Chhattisgarh, Jharkhand and Odisha

12531. MS. SAROJ PANDEY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the Total length of roads, in kilometres, constructed in the country during
the last five years;

(b) out of the same the details of kilometre-wise length of roads that were
constructed in Odisha, Chhattisgarh and Jharkhand; and

(c) the details of the names of places where it was constructed?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) Total length of National Highways constructed in the country during
last five years is as below:-

Year 2014-15  2015-16 2016-17  2017-18 2018-19

Length Constructed (in km) 4410 6061 8231 9829 10855

tOriginal notice of the question was received in Hindi.
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(b) Length of National Highways constructed in Odisha, Chhattisgarh and

Jharkhand in last five years is as below:-

State Length constructed (in Km)

2014-15 2015-16 2016-17  2017-18 2018-19

Odisha 386 268 490 535 534
Chhattisgarh 307 327 483 522 397
Jharkhand 126 119 211 236 287

(c) Details of the places where length of National Highways constructed in

Odisha, Jharkhand and Chhattisgarh are given in the Statement.
Statement

Details of the places where length of National Highways constructed in Odisha,
Jharkhand and Chhattisgarh

SI. No. State NH No. Name of works/ places/
stretch/ district

1 2 3 4

1 Jharkhand 75 Ext Widening & Strengthening in Km.
129.00 to 142.00 of NH-75Ext.in
Chaibasa district

2. Jharkhand K7 Improvement of Road from Km10 to
Km 26 of NH-32 in Dhanbad district
3 Jharkhand 114A W/S to 2-lane with paved shoulder

from Km 216.00 to 244.482 of NH-
114-A in Giridih district
4. Jharkhand 133 W/S to 2-lane with paved shoulder

from km 94.00 to 131.00 of NH-133 in
Deoghar district

5. Jharkhand A3 Strengthening work in Km 126.00 to
158.50 of NH-343 in Garhwa district

6. Jharkhand B Widening to two lane with paved
shoulder & Geometric Improvements
from Km 57 to 79.147 on NH-98 in
Palamu district
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7. Jharkhand 220 Strengthening of road in Km 8.00 to
41.05 of NH-220 in Saraikela
Kharsawan district

8. Jharkhand 114A Strengthening of road in Km 244.482
to 251.400 of NH-114A in Giridih
district

9. Jharkhand 333 Widening to 2-lane with paved

shoulders & improvement in Km 144
to 163 of NH-333 in Deoghar district

10. Jharkhand 80 Strengthening work in Km 244 to 260
of NH-80 in Sahibganj district

11. Jharkhand 78 &23 Construction of bypass around
Gumla town connecting NH-78 &
NH-23 (R-G) in Gumla district

12. Jharkhand R Widening to two lane with paved
shoulder & Geometric Improvements
from Km 57 to 79.147 on NH-98 in
Palamu district

13. Jharkhand 9% Strengthening work in Km 29.50 to
48.05 & Km 52.03 to 57.00 of NH-98
in Palamu district

14. Jharkhand 220 Widening to 2-lane with paved
shoulder & improvement from Km
41.00 to 54.00 of NH-220 in Saraikela
Kharsawan district

15. Jharkhand 114A Widening to 2-lane with paved
shoulder & improvement from Km
251.40 to 290.300 of NH-114A in
Giridih district

16. Jharkhand 333A Widening and Strengthening work
in Km 0.00 to 12.80 of NH-333A in
Godda district
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17. Jharkhand 114A Strengthening work in Km 12.325 to
62.760 of NH-114A in Dumka district

18. Jharkhand N Widening & Strengthening of Road
in Km. 31 to 61 (60.50) of NH-99 in
Chatra district

19. Jharkhand 114A Widening to 2-lane with paved
shoulder & improvement from Km
251.40 to 290.300 of NH-114A in
Giridih district

20. Jharkhand 114A Widening to two lane with paved
shoulder & Geometric Improvements
from Km 184 to 216 on NH-114A in
Deoghar district

21. Jharkhand 143A Strengthening of road from Km 44.00
to Km 71.00 of NH-143A in Gumla
district

22. Jharkhand 78 Strengthening of road from Km 10.00
to km 23.215 of NH-78 in Gumla
district

23. Jharkhand 100 Strengthening of road from Km 73.00
t0 119.175 of NH-100 in Chatra district

24, Jharkhand Ranchi, Saraikela-Kharsawan, East
Singhbhum, Ramgarh, Bokaro,
Hazaribagh, Dhanbad & Giridih

25. Chhattisgarh 78/43 I.R.Q.P in Km 373.500 to 375.600 &
Km 379.800 to 382.600
26. Chhattisgarh 217/353 Construction of paved shoulder and

side drain from Km 0.000 to 7.400

27. Chhattisgarh 43/30 Construction of Paved Shoulder in
Km 11.000 to 27.000

28. Chhattisgarh 217/ 353 Construction of paved shoulder and
side drain in Km 11.600 to 15.000,
Km 21.000 to 23.000, Km 31.000 to
34.400, Km 35.400 to 42.400
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29.

3L

32

36.

37.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

217/ 353

217/ 353

130

78/43

16/63

22130

130A

43/30

Re-construction of R.C.C. Slab
culvert in Km 13/10, 15/2, 17/4, 19/2,
19/4, 19/6, 19/8, 21/10, 22/8, 23/2,
24/2, 25/6, 32/2, 36/2 & 48/8

Reconstruction of H.L Bridge across
KashibahraNalla in Km 37/6 & Minor
bridge across KharoraNalla in Km
714

Improvement from Km. 30.600 to
52.600 & 52.600 to 56.600 (Purur-
Balod-Kusumkasa-Manpur road) of
NH-930

Improvement from Km 119.00 to
195.600 of NH-130

Reconstruction of Minor Bridge in
Km 338/2 & 338/8.

Strengthening in Km. 320 to 322 of
NH 63 (Old NH-16)

Administrative Approval for an
estimate for raising/strengthening
work from Km 55.700 to Km 57.00
(Village Tongpal) & Re-construction
of RCC slab culvert in Km. 56.600 &
56.980 of NH-22 (New NH=30)
(length 1.30 Km & 2 nos culverts

Administrative Approval for an
estimate for Improvement work Km.
0.000 to 49.000 of NH-130 A (Pondi-
Pondaroya-Bilaspur)

Construction of RCC open drain in
Kanker city portion from Km. 137.00
to 141.500 (in selected reaches) of
NH-43 (New NH-30)
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1 2 3 4

38. Chhattisgarh 43/30 Construction of RCC open drain in
Keshkal city portion from Km. 168.00
to 170.400 (in selected reaches) of
NH-43 (New NH-30)

39. Chhattisgarh 217/ 353 Reconstruction of RCC Slab culverts
in Km. 33/4(B), 33/10A, 49/10, 63/10,
64/8 and 65/6 (6 Nos. culverts) on
NH-353 (Old NH-217)

40. Chhattisgarh 217/ 353 Construction of paved shoulders
from Km. 15.200 to 21.200 and Km.
23.300 to 31.800 of NH-353 (old NH-

217)

41. Chhattisgarh 217/63 Widening of existing 2 lane road to
2 lane with paved shoulder between
from Km. 431.800 to 433.000 & Km.
434.200 to Km. 440.000 of NH-63 (Old
NH-217)

42. Chhattisgarh 06/53 Work of construction of Paved
shoulder, steel railing, RCC drain,
culverts and improvement of service
lane in Km. 281.000 to 307.600 on
NH-6 (New NH-53) Raipur- Durg 4-
Lane section

43, Chhattisgarh 78/43 Construction of paved shoulder from
Km. 366.000 to 373.500 of NH -43
(Old NH-78) (Katni Gumla road)

44, Chhattisgarh 78/43 2 lane to 2 lane with ps of Katni
Gumla road of NH-43 (old NH-78)
from Km 331.00 to 363.00 under
corridor approach

45. Chhattisgarh 45 Ext. Raising & Partial Strengthening of
Kabir- Chabutra- Keonchi-Kendra-
Ratanpur road Km. 0.00 to 32.00 of
NH-45 Ext
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2

3

4

46.

47.

49.

5L

52.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

217/ 353

217/ 353

43/30

63/43

221/30

217/ 353

78/43

Constuction of Paved shoulder and
drain work from Km 47.00 to 65.900
of NH-353 (Old NH-217)

Construction of 2-lane ROB and its
approaches in lieu of existing Level
Crossing (L.C. NO. RV 42) at Km.
25.200 on NH-217 (New NH-353

Geometric improvement of curve No.
1 to 10 on Keshkal Ghat in Km
163.000 to 167.000

Widening with 2 lanes + paved
shoulder, reconstruction of minor
bridges and culverts and 4 laning in
selected reach in Km. 299.00 to
316.880 of NH-63 (New NH-43)

Construction of Minor Bridge (3
spans of 6 m each) at Chainage 78.40
(Km. 79/4) of Jagdalpur-Sukma-Konta
Road of NH-30 (Old NH-221)

Strengthening of existing 2 lane
paved shoulder from Km 31.800 to
46.200 on NH-353 (Old NH-217) in
the State of Chhattisgarh. (Job No.
353-CG-2016-17-342)

Work of construction of H.L. Bridges
at Km. 27/6, Km. 28/10 and Km.
30/8 on NH 343 (Ambikapur-
Ramanujganj-Garwa Road)

Rehabili-tation and upgradation of
NH-43 (Old NH- 78) from (Old

CH. 245.000 to 331.000 Km. New Ch.
245.000 to 323.100 Km) (MP border/
CG border to Surajpur section) to
two lane with paved shoulder
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55.

56.

57.

58.

59.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

16/63

217/ 353

130

06/53

43/30

43/30

Construction of High Level Bridges
across at Km. 372.050 (Bardela Nala),
Km 374.200 (Jangla Nala), Km.
404.150 (Mari River), Km 414.350
(Tumnar River), Km. 337.200 (Singar
Bahar River) & Km. 331.800 (Chinta
Vagu River) on NH-63 (Old NH-16)
Bhopalpattnam to Jagdalpur Road

Strengthening of existing 2 lane
paved shoulder from km 0.000 to
7.000, 13.000 to 15.200 & km. 21.200
to 23.300 and 4-lane widening in Km
7.000 to 13.00 (Mahasamund town
portion) of NH -353

Strengthening and widening of
existing 2 lane road to two lane paved
shoulder from km 7.750 to 26.542 &
km. 32.093 to 45.786 of NH -130

Construction of 4 Nos Grade
Separator between Km 281.000 to Km
307.600 (Km. 286.400 Kumbhari, Km
299.000 Transport Nagar, Km 302.000
Power House, Km 304.000 Chandra
Moura Chowk to Km 305.00 Supela)
of NH-53 Old NH-06) Raipur-Durg 4
Lane

Rehabilitation and upgradation of
NH-43 from Km. 81.500 to 130.000
(Dhamtari to Kanker) in the State of
Chhattisgarh to two-lanes with paved
shoulders

Rehabilitation and upgradation of
NH-43 from Km 180.000 to 241.000
(Bedma to Dahikonda)
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61.

62.

65.

66.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

43/30

111/ 130

12A/30

216/ 153

111/ 130

12A/ 30

200/49

Rehabilitation and upgradation of
NH-43 from Km 241.000 to 298.000
(Dahikonda to Jagdalpur) in the State
of Chhattisgarh to two -lanes with
paved shoulders

Rehabilitation and upgradation of
NH-111 from Km 82.5 to 163.400
(Kathghora to Shivnagar Section) in
the State of Chhattisgarh to two -
lanes with paved shoulders

Rehabilitation and upgradation of
NH-12A from km 246.849 to 317.406
(Kawardha to Simga Section) in the
State of Chhattisgarh to two -lanes
with paved shoulders

Rehabilitation and upgradation of
NH-216 from Km 3.800 to 90.460
(Raigarh to Saraipalli Section) in the
State of Chhattisgarh to two -lanes
with paved shoulders

Rehabilitation and upgradation of
NH-111 from Km 163.400 to 215.800
(Shivnagar to Ambikapur Section) in
the State of Chhattisgarh to two -
lanes with paved shoulders

Rehabilitation and upgradation of
NH-12A from Km 191.422 to 242.300
(Chilpi to Kawardha Section) in the
State of Chhattisgarh to two -lanes
with paved shoulders

Rehabilitation and upgradation of
NH-200 (New NH-49) from Km
178.944 to 241.553 (Banari village to
Masania Kala village Section) to
two-lanes with paved shoulders
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67. Chhattisgarh 43/30 Rehabilitation and upgradation of
NH-43 from Km 130.000 to 180.000
(Kanker to Bedma section)
Package-I1, to two-lanes with paved
shoulders

68. Chhattisgarh 78/43 Rehabilitation and upgradation of
NH-78 from Km 373.505 to 469.300
(Ambikapur to Pathalgaon Section)
to two-lanes with paved shoulders

609. Chhattisgarh 200/49 Rehabilitation and upgradation of
NH-200 (New NH=49) from Km
127.500 to 178.944 (Village Theka/
Darrighat to Village Banari Section)
to four/two -lane with paved
shoulders

70. Chhattisgarh 200/49 Rehabilitation and upgradation of
NH-200 (New NH-49) from Km
241.553 to 312.600 (Village Masania
Kala to - Rengapali Village/ Odisha
boarder Section) to two -lane with
paved shoulders

71. Chhattisgarh 78/43 Rehabilitation and upgradation of
NH-78 from km 469.000 to 531.000
(Patthalgaon to Kunkuri) to two -
lane with paved shoulders

72. Chhattisgarh 78/43 Rehabilitation and Upgradation to
Two Lane with Paved Shoulders
from Km 531.250 to Km 597.946
(Kunkuri to CG/JH Border Section)
of NH-78

73. Chhattisgarh 6 4-Laning of Chhattisgarh/ Orissa
Border-Aurang Section of NH-6
[BOT (Toll)]
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74.

75.

76.

7.

78.

79.

8L

82.

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Chhattisgarh

Odisha

Odisha

Odisha

Odisha

130

130

111

16

215

4/6 Laning of Raipur-Simga Section
of NH-200(New NH-30) from Km
0+000 to Km 48+580 (Pkg-1) on EPC
MODE

4 Laning of Simga- Sargaon Section
of NH-200 (New NH-130) from Km
48+580 to Km 91+026 (Pkg-Il) on EPC
MODE)

4 Laning of Sargaon- Bilaspur
Section of NH-200 (New NH-130) from
Km 91+026 to Km 126+525 (Package-
I11) on EPC MODE

Four laning of Raipur- Kodebad
section from km 10.2 to 43.4 of NH-
43 on EPC MODE

Four laning of Kodebad- Dhamtari
section from km. 43.4 to 82.209 of
NH-43 on EPC MODE

Bilaspur-Pathrapali NH-111 (New
130)

Four laning of Sambalpur-Bargarh/
Odisha (km 0.00 to km 88.00) of NH
16

Four laning of Panikoili-Rimuli (from
km 0.000 to km 163.000) section of
NH 215

Six laning of Bhubaneswar-
Chandikhole section km 413.000 to
km 418.000 and km 0.000 to km 62.000
of NH 5

Four laning of Bhubaneswar-Puri
section of NH 203 (km 0.000 to km
67.000)
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1 2 3 4

84. Odisha 26 Saintala-Belgaon-Kesinga-Cancer-
Bhawanipatna

85. Odisha Bhawanipatna-Koksara-Ampani-
Nabarangpur-Boriguma

86. Odisha 49 Kanaktora-Jharsuguda

87. Odisha Jharsuguda-Bhoj pur

88. Odisha Bhojpur-Tileibani

89. Odisha 53 Deogarh-Chhatabar

90. Odisha Khairapalli-Gudibandha

9L Odisha 57 Bolangir-Sonepur

92. Odisha Sonepur-Madhapur

93. Odisha Madhapur-Banigochha-Maichheli

94. Odisha Maichheli-Semilisahi

95. Odisha Semilisahi-Nayagarh

96. Odisha Nayagarh-Khurdha

97. Odisha Khariar-Bangomunda

98. Odisha 59 Amat-Khamanpada

99. Odisha Khamanpada-Baliguda

100.  Odisha Baliguda-Daringbadi

101.  Odisha Pipalpank-Mundamarei

102.  Odisha Ratanpur-Berhampur

103.  Odisha 63 Chandili-Boriguma

104.  Odisha 149 Pallahara-Pitri

105.  Odisha 153B Naktideula-Boudh

106.  Odisha 157 Chharichak-Bhanj anagar

107.  Odisha Bhanj anagar-Aska

108.  Odisha 220 Rairangpur-Joshipur

109.  Odisha Saharapada-Dhenkikote
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1 2 3 4
110.  Odisha Tandikona-Amabhatta
111, Odisha 326 Rayagada-Laxmipur
112, Odisha Podagada-koraput
113.  Odisha Kota-Malkangiri
114.  Odisha 353 Khariar Road-Nuapada
115.  Odisha Nuapada-Rajkhariar

Road accidents in the country

2532. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ the number of road accidents which occurred in the country till date;
(b) whether enhanced fines, radically change the number of accidents; and

(c) whether Government is of the opinion that the infrastructure in the form of
roads, traffic signals, signs for pedestrians and motorists meet the requirement according
to Section 198(A)?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) Based on the available information, calendar year-wise Total number of

road accidents in the country since 1970 till 2018 is given at Annexure.

(b) As per available information, vehicles accidents in the country are:

SI. No. State Number of Number of Percentage
Vehicle Accidents Vehicle Accidents  Change
during 5 months  during 5 months
before Implemen-  after Implemen-
tation of the Act tation of the Act
(Apr'19 to Aug'19) (Sept'19 to Jan'20)

1 2 3 4 5

1 Gujarat 7304 6316 -13.52%
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1 2 3 4 5
2 Uttar Pradesh 18614 16239 -12.75%
3. Manipur 287 277 -3.40%
4. Jammu and Kashmir 2683 2284 -14.87%
5. Andhra Pradesh NA NA -6.40%
6. Chandigarh 134 115 -14.10%
7. Kerala 20103 21105
(for 6 months) (for 6 months) +4.90%
8. Assam 4058 4352 +7.20%
(for 6 months) (for 6 months)
9. Maharashtra 13848 13097 -5.40%
10. Chhattisgarh 5881 5604 -4.70%
11. Haryana 5537 5490 -1.00%
(for 6 months) (for 6 months)
12. Delhi 2306 2274 -1.80%

(¢) Ministry is primarily responsible for development and maintenance of National

Highways (NHs) in the country. National Highways are designed and constructed
generally as per Indian Road Congress (IRC) specifications and Ministry of Road
Transport and Highways (MoRTH) guidelines depending on the availability of ROW
and site condition. Provisions of Traffic signals, signs for pedestrians and motorists
are provided as per IRC:67-2012 Code of Practice for Road Signs and IRC:35-2015: code

of Practice for Road Markings.

Validity of BS-1V cars

12533. DR. KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether BS-1V cars purchased by 31 March, 2020, could be used as long as

registration of the vehicles remains valid as per a statement made by Minister of

tOriginal notice of the question was received in Hindi.
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Finance, at a press conference held in August, 2019, in order to boost auto sector and

to provide a relief to the common people;

(b) whether any notification has been issued by Government regarding use of
vehicles manufactured under BS-1V norms, if so, the details thereof and if not, the

reasons therefor; and

(c) whether BS-1V diesel cars having registration could be used for the entire

registration period of fifteen years?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) to (c) Section 41(7) of the Motor Vehicle Act, 1988 for "Registration,
how to be made" read as- "A certificate of registration issued under sub-section (3),
Whether before or after the commencement of this Act, in respect of a motor vehicle,
other than a transport vehicle, shall, subject to the provisions contained in this Act,
be valid only for a periods of fifteen years from the date of issue of such certificate
and shall be renewable". The Parliament has recently passed the Motor Vehicles
(Amendment) Act, 2019. Section 17 of the Motor Vehicles (Amendment) Act, 2019
provides for amendment in sub-section 7 of Section 41 of the Motor Vehicles Act, 1989
which reads as - "A certificate of registration issued under sub-section (3), whether
before or after the commencement of this Act, in respect of a motor vehicle shall,
subject to the provisions contained in this Act, be valid only for a period of fifteen
years from the date of issue of such certificate or for such period as may be prescribed
by the Central Government and shall be renewable." This Ministry has made operational
around 60 provisions of the Motor Vehicles (Amendment) Act, 2019 with effect from
Isl of September 2019 in whole of India vide SO 3110(E) dated 28th August, 2019 and
SO 3147(E) dated 30th August, 2019.

Further, the National Green Tribunal (NGT) vide its order dated 07.04.2015 has
directed that Petrol vehicles which are more than 15 years old and diesel vehicles that

are more than 10 years old shall not be registered in the NCR, Delhi.
NH projects in Andhra Pradesh

2534. SHRI T.G. VENKATESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(@ the number of National Highway (NH) Projects taken up for renovation/
repairs/completion along with NH-2 passing through Andhra Pradesh during the past

two years in the State of Andhra Pradesh;

(b) the quantum of funds earmarked and released along with the utilisation

thereof;
(c) whether any works have been left incomplete;
(d) if so, the reasons thereof; and
(e) the steps being taken by Government for their early completion?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) and (b) A Total number of 52 projects with an aggregate cost of
¥ 17,652 crore for development, and 357 works with an aggregate cost of ¥ 211.15 crore
for repair of National Highways were taken up in the State of Andhra Pradesh during
the past two years and current year. For development and maintenance and repair,
expenditure of ¥10,597 crore and ¥166 crore have been incurred respectively. The

stretch of NH-2 does not pass through the state of Andhra Pradesh.

(c) and (d) The work of rehabilitation and upgradation of Nagarjunasagar Dam to
Davulapalli section of NH 565 to two lanes with paved shoulders in 47 Km length and
amounting to ¥ 195.45 Crore was terminated due to non-performance of contractor after

division of State into Andhra Pradesh and Telangana.

(e) In order to expedite the National Highway Projects and ensure early
completion, efficient coordination with the State/District Administration is maintained,
specially with regard to land acquisition, removal of hindrances and shifting of utilities,
etc. Further, all efforts are made to pursue statutory clearances from the Forest Department.
The work is closely monitored by concerned officers for successful and time bound

execution.

Bus accident in Tamil Nadu

2535. SHRI A. VIJAYAKUMAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:
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(@ whether Government is aware of a recent bus accident in Tamil Nadu in

which 19 people died;
(b) if so, the details thereof;

(c) if so, the reasons for accident, whether it is because of not maintaining

standard of median in National Highways;

(d) if so, the details of the standard size of median in NHs and State highways;

and
(e) the action taken for not maintaining standard size median in highways?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) to (e) As per report from the State Government of Tamil Nadu, an
accident took place on 20-02-2020 at 3.30 A.M. on National Highways (NH-544), near
Ruchi Hotel, Avinashi Bye pass (Coimbatore to Salem road) in Thirumurugan Poondi

Police Station limit, Avinashi Taluk, Tiruppur district in Tamil Nadu.

A Vehicle- HMV LORRY (Container) No. KL07CS6325 was proceeding from
Ernakulam to Salem and at around 3.20 A.M. on 20-02-2020, the driver lost control over
the vehicle which rammed over the centre median and passed to the opposite lane. The
KSRTC Omni bus was coming from the opposite side towards Ernakulam from Bangalore.
After the lorry rammed the centre median, the container was detached from the driver
cabin and fell in the opposite lane with which the Omni Bus collided leading to 19

fatalities and 24 injuries.

As per aforesaid report, the median at the accident location was in conformity
with the IRC guidelines.

Steps to encourage BOT road projects

2536. DR. T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether National Highways Authority of India (NHAI) is conceptualizing
any plan to rekindle the interest of private investors and lenders in the highway
projects, in view of economic slowdown and problems in Build-Operate- Transfer (BOT)

projects;
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(b) if so, the details thereof; and

(c) if not, the other strategies devised to encourage private players in the

implementation of various highway projects, in a time-bound manner?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) to (c) Yes Sir. NHAI has taken several steps to rekindle the interest of
private investors and lenders in the Build-Operate- Transfer (BOT) projects which

include:-
(i) Policy of one time fund infusion to complete the projects.

(i) Policy of deferment of premium for financial stressed projects not able to
meet subsistence revenue requirements.

(iii)  Policy of harmonious substitution for substitution of Special Purpose Vehicle
(SPV) in consultation with lenders and concessionaire subject to certain
conditions.

Apart from above, a new mode "Hybrid Annuity Model (HAM)" has been
introduced where part construction cost is funded by NHAI and post construction,

return of investor is assured through Annuities paid by Authority.

Further, NHAI is also trying to revive the private investments in the highway

projects by amending the Model Concession Agreement for BOT model.

Quality of NHs constructed in Jharkhand

12537. SHRI SAMIR ORAON: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the fundamental norms/criteria for the construction of National Highways
(NHSs) in a State like Jharkhand,;

(b) whether the quality of NHs to be constructed in Jharkhand is at par with

the highways being constructed/ already constructed in other States;

(c) whether the roads in the State of Jharkhand are being constructed according

to National Standards, if not, the reasons therefor; and

tOriginal notice of the question was received in Hindi.
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(d) the justification for the unexpected delays in completion of NHs and not

constructing them according to prescribed standards in the State of Jharkhand?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) Construction of National Highways (NHs) is done as per standards/
norms specified in Codes of Practice published by Indian Road Congress (IRC) and

Specifications for Road and Bridge Works of Ministry of Road Transport and Highways.
(b) and (c) Yes Sir.

(d) Delay in completion of NH projects in State of Jharkhand is due to delay

in Land Acquisition and Forest Clearance and Left Wing Extremism (LWE) Activities.

Status of proposed highways in Bihar

12538. SHRI SATISH CHANDRA DUBEY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ the number of proposed highways in the State of Bihar and the quantum of

financial allocation approved in this regard; and
(b) the Total length of such highways?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) There are 55 number of National Highways covering a length
of 5301 km in the State of Bihar. The fund of ¥ 1769.07 Crores has been allocated for
development of National Highways during current financial year 2019-2020 under various

heads by the Ministry.

Deadline for mandatory payment of tolls at NHs

12539. SHRI REWATI RAMAN SINGH: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether it is a fact that Government has again extended the deadline for

mandatory FASTag for the purpose of payment of tolls on National Highways (NHSs);

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.



358 Written Answers to [RAJYA SABHA] Unstarred Questions

(€) whether Government has been successful in eliminating congestion and
delays at checkpost roads by implementing FASTag, which enables digital payments?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) In July, 2019, Government announced the FASTag mandate of
declaring all lanes except one lane of National Highways fee plazas as "FASTag lane
of Fee Plaza" w.e.f. 1st December, 2019. In order to facilitate sufficient lead time to
citizens to obtain FASTag, the mandate was shifted to 15th December 2019 and the
system was implemented across the country. Considering the request of National
Highways Authority of India (NHAI) and keeping in view inconvenience to citizens,
Government decided that 25 percent of the FASTag lanes may be temporarily converted
to hybrid lanes with the approval of Regional Officer concerned for next 30 days from
15th December 2019. It was further decided to relax the conditions regarding declaration
of FASTag fee lanes for 30 days from 15th January, 2020 at only 65 fee plazas of NHAI
so that citizens are not put into inconvenience. These 65 fee plazas have been allowed
to operate up to 25 per cent of all fee lanes as hybrid (cash plus FASTag) lanes during
this period. For rest of the fee plazas the system has been implemented as per mandate.

Further, the relaxation was provided to only 30 fee plazas of NHAI for 30 days
from 14 February 2020, and these 30 fee plazas have been allowed to operate up to 25
per cent of all fee lanes as hybrid (cash plus FASTag) lanes during this period.

(c) Congestion and waiting time for valid FASTag vehicle in FASTag lanes has
reduced significantly.

Construction of highways

12540. DR. SATYANARAYAN JATIYA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ the pace of construction of highways per year in the last five years and
progress achieved therein along with the target set for next five years; and

(b) the measures adopted to ensure construction of quality-oriented and
accident-proof roads and timelines in the construction in reference to the above along
with the effective mechanism in place to inspect and examine the upkeep of these

roads?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) Details of NH length constructed per day during last five years and
current year are given in the Statement (See below). The State-wise targets for
construction of NHs are fixed in the beginning of each financial year. Target for
construction of 11,000 km of NHs has been set for the country in the current financial

year.

(b) Government holds regular review meetings at various levels with Regional
Officers, State Governments and concessionaires/contractors to resolve the issues, if

any and ensure completion of projects within stipulated time.

Road Safety Audits are being carried out at all stages of development of the
highway i.e. design / construction / operation stages to minimise accidents. Further,
Ministry has taken up installation of crash barriers in hilly terrain on National Highways
in predominantly hilly states at accident prone locations. Ministry advocates use of
Traffic calming measure at accident prone areas. High priority has been accorded to

identification and rectification of black spots (accident prone spots) on national highways.

All National Highways are constructed as per quality standards specified in
Ministry of Road Transport and Highways/ Indian Roads Congress (IRC) specifications.
The contractor/Concessionaire has to prepare a Quality Assurance Plan in consultation
with Authority's Engineer (AE)/ Independent Engineer (IE). The tests on various materials
at the specified frequencies have to be conducted by the contractor. The AE/IE has
also to conduct certain tests at their level to ensure the quality of the works. The
Officers of the Authority also inspect the works and there is provision of engagement
of external technical audit to conduct the quality check of works. Maintenance of
stretches of NHs, where either Development works have commenced or Operation,
Maintenance and Transfer (OMT) Concessions/Operation and Maintenance (O&M)
Contracts have been awarded, are the responsibility of the concerned Concessioners/
Contractors till the Concession Period/ the Defect Liability Period (DLP). Maintenance
of balance stretches of NHs, including restoration of damages due to floods, rainfalls,
etc., on such stretches, are carried out annually as per available budgetary outlay, inter-

se priority and traffic density to keep such NHs in traffic worthy conditions.
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Statement

Details of NH length constructed per day during last five years and current year

Year Length in km Pace (Km per day)
2014-15 4410 12.08
2015-16 6061 16.56
2016-17 8231 2255
2017-18 9829 2693
2018-19 10855 29.74
2019-20 (up to Dec.) 6940 2523

Construction of expressways and green corridors in the country

2541. SHRI T.G VENKATESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether Government is working on the proposals of construction of 22

expressways and green corridors to be completed in the coming three years;
(b) if so, the details thereof;

(c) whether Government has identified any places in the State of Andhra Pradesh

for construction of expressways and green corridors;

(d) whether the Amaravati-Anantapuram Expressway has also been included in

this list, if so, the details thereof;
(e) the quantum of funds released so far; and
() the progress and status of those project as on date?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) and (b) Yes, Sir. The Government has proposed to construct 6 Greenfield
Expressways and 16 Access Controlled Highways aggregating Total length of 7486 km
with estimated capital cost of ¥ 3 lakh crores. These projects are targeted for completion
by FY 2024-25.

(c) Bengaluru-Chennai Expressway, Raipur-Vishakhapatnam, Chitoor-Thatchur,
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Hyderabad-Vishakhapatnam, Solapur-Kurnool, Hyderabad-Vishakhapatnam and Nagpur-
Vijaywada corridors pass through the State of Andhra Pradesh.

(d) No, Sir. However, Amrawati -Anantapuram Expressway had been taken up
under grand challenge mechanism of Bharatmala Pariyojana with cost sharing of land
acquisition on 50:50 basis between Government of Andhra Pradesh and Government of

India.

(e) and (f) So far, 1948 km of Expressways and Greenfield Corridors have been

approved by the Government with an estimated capital cost of ¥ 74,820 crores.

Construction of road from Sidhi to Singrauli in MP

12542. SHRI AJAY PRATAP SINGH: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ the details of amount allotted for construction of road from Sidhi to Singrauli,
under NH-39 'A' in Madhya Pradesh;

(b) the details of amount allotted for the same, year-wise, agency-wise and

work-wise;

(c) the percentage of construction activity that has been completed under the
said project and the details of timeline by which the remaining work would be completed;

and

(d) the person responsible for the delay in the said project, whether any action

has been taken against them, if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) The construction of Sidhi-Singrauli section of NH-39 (old NH-
75E) has been taken up under Design, Build, Finance, Operate and Transfer (DBFOT)
mode in which the funds for construction is to be provided by the concessionaire.
However, out of Total VGF of ¥339.69 cr, for this project, an amount of ¥ 263.236 cr

has been released to the Concessionaire till date as per details given below:-

tOriginal notice of the question was received in Hindi.
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SI. No. Year Amount of VGF Released
to Concessionaire (Z Crores)

1 2015-16 116.675
2. 2016-17 76.771
3 2017-18 69.790

ToTAL 263.236

(c) 70% physical progress has been achieved with target date of completion of
the project by 31.10.2021.

(d) Project was initially delayed for want of Land Acquisition and Forest
Clearance. Concessionaire M/s Sidhi Singrauli Road Project Ltd is defaulter because of
their financial crisis and inadequate fund flow for construction work on this Project.
Due to delay, MORT&H has granted Extension of Time for completion of the project
up to 31.10.2021 subject to payment of damages on account of failure of meeting the

milestones as per concession agreement.
Entrustment of the road on NH 26

2543. SHRI PRASANNA ACHARYA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ the present position of new national highway project i.e. NH 26 from Barpali
connecting Panimora, Chichinda and terminating at junction with NH 53 near Sohella
in Odisha;

(b) the steps being taken by Government for entrustment of the road;

and
(c) the timeline set for the entrustment completion and start of work?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JAIRAM
GADKARI): (a) to (c) Barpali-Panimora-Chichinda-Sohella road is National Highway
126. For development of this road, preparation of Detailed Project Report (DPR) has
been taken up. Construction work will be taken up after finalization of DPR. It is pre-

mature to indicate timeline at this stage.
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Development of road infrastructure

2544, DR. KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether Government proposes to spend 35 lakh crore on development of

road infrastructure across the country;
(b) if so, the details thereof; and

(c) the details of infrastructure works being proposed under Punjab and

Haryana?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) This Ministry is primarily responsible for development and
maintenance of National Highways (NHs). Development and maintenance of NHs is a
continuous process. The works on NHs are, accordingly, taken up depending upon
inter-se priority, traffic density and availability of funds to keep the NHs in traffic

worthy conditions.

The Ministry had taken up detailed review of NHs network with a view to develop
the road connectivity to Border areas, development of Coastal roads including road
connectivity for Non-Major ports, improvement in the efficiency of National Corridors,
development of Economic Corridors, Inter Corridors and Feeder Routes along with
integration with Sagarmala, etc., under "Bharatmala Pariyojana". Under this proposal,
the Ministry has identified stretches for development of about 26,200 km length of
Economic Corridors, 8,000 km of Inter Corridors, 7,500 km of Feeder Routes, 5,300 km
Border and International connectivity roads, 4,100 km Coastal and Port connectivity
roads, 1,900 km Expressways, National Corridor Efficiency improvement by development
of ring roads around 28 cities, decongestion of about 125 choke points and 66 congestion

points, development of 35 nos. of Multimodal Logistics Parks.

The Cabinet Committee on Economic Affairs (CCEA) approved the proposal for
investment approval for Phase-1 of "Bharatmala Pariyojana" during its meeting held on
24.10.2017. "Bharatmala Pariyojana” Phase-I includes development of about 9,000 km
length of Economic corridors, about 6,000 km length of Inter-corridor and feeder roads,

about 5,000 km length of National Corridors Efficiency improvements, about 2,000 km
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length of Border and International connectivity roads, about 2,000 km length of Coastal
and port connectivity roads, about 800 km length of Expressways and balance length
of about 10,000 km of roads under National Highways Development Project (NHDP).
The programme is targeted for completion in 2021-2022.

Total investment of ¥ 6,92,324 crore is envisaged under Bharatmala Pariyojana
Phase-1 and other NHs/road development schemes upto 2021-22; this includes investment

of ¥ 5,35,000 crore for Bharatmala Pariyojana Phase-I and projects under NHDP.

(c) The details of development works of NHs infrastructure/ Roads including

Bridges/ Road Over Bridges (ROBs) identified in the States of Punjab and Haryana are

as follows:-

SI. No. State No. of works Total Length Total Cost
(km) (X in crore)

1 Haryana A 975 39,658

2. Punjab R 1171 25433

Status of road projects to be constructed under BOT mode

2545. SHRI D. KUPENDRA REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that a number of road projects on Build-Operate-Transfer
(BOT) mode struggle to take off;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken being taken by Government to find out a solution to this?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) and (b) Some BOT (Toll) projects are facing a few challenges such as
unforeseen delays, especially in land acquisition and completion of construction by

Concessionaires which have resulted in increased contingent liabilities and litigations.

(c) The Government has taken several steps to rekindle the interest of private

investors and lenders in the Build-Operate-Transfer (BOT) projects which include:-
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() Policy of one time fund infusion to complete the projects.

(i) Policy of deferment of premium for financial stressed projects not able to
meet subsistence revenue requirements.

(iii)  Policy of harmonious substitution for substitution of Special Purpose Vehicle
(SPV) in consultation with lenders and concessionaire subject to certain
conditions.

Apart from above, a new mode "Hybrid Annuity Model (HAM)" has been
introduced where part construction cost is funded by NHAI and post construction,

return of investor is assured through Annuities paid by the Authority.

Further, Government is also trying to revive private investments in highway

projects by amending the Model Concession Agreement for BOT model.
Speeding up of highway projects

2546. DR. L. HANUMANTHAIAH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether Government has taken several measures to fast track the highway

projects across the country, if so, the details thereof;

(b) whether Government has noticed absence or slow growth in on-going

highway projects in respect of all States including Karnataka;
(c) if so, the details thereof; and
(d) the details of steps taken in this regard?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) to (d) State-wise details of the' National Highway projects including
those in Karnataka facing time-overrun are given in the Statement (See below). These
projects are delayed mainly due to land acquisition, utility shifting, non-availability of
soil/aggregate, poor performance of contractors, environment/forest/wildlife clearances,
ROB & RUB issues with Railways, public agitation for additional facilities, arbitration/
contractual disputes with contractors etc. To fast-track these projects, various steps
such as streamlining of land acquisition and environment clearances, premium re-

scheduling, close coordination with other Ministries, revamping of dispute resolution



366 Written Answers to [RAJYA SABHA] Unstarred Questions

mechanism, frequent review meetings with project developers, State Government and

contractors at various levels etc. have been taken up.
Statement

State/UT-wise details of National Highway Projects including those in Karnataka
facing time overrun (delayed)

SI. No. State/UT Agency Delayed Projects*

No. Length(Km) Cost (cr)

1 2 3 4 5

1 Andhra Pradesh 2 1103 11034
2. Arunachal Pradesh 23 711 5171
3. Assam 36 842 4455
4. Andman & Nicobar Islands 3 145 477
5. Bihar 40 1711 18071
6. Chhattisgarh Viv) 1874 11043
7. Delhi 3 253 4332
8. Goa 15 72 4816
9. Gujarat 16 735 8003
10. Haryana n 574 7104
11. Himachal Pradesh 28 293 2528
12, Jammu and Kashmir 10 224 8003
13. Jharkhand 27 411 2350
14. Karnataka 48 1893 12921
15. Kerala 15 366 4521
16. Madhya Pradesh 42 2112 16750
17. Maharashtra 148 6210 59401
18. Manipur 5 71 320
19. Meghalaya 3 0 47

20. Mizoram 6 192 2017
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1 2 3 4 5

21. Nagaland 5 70 2033
22, Odisha 0 1465 9356
23. Puducherry 2 1 39
24. Punjab 18 375 7909
25. Rajasthan 23 1554 11022
26.  Sikkim 6 140 998
27. Tamil Nadu 27 712 6368
28. Telangana 2 967 6853
29. Tripura 3 58 497
30. Uttar Pradesh 0 1703 27176
3L Uttarakhand 3 613 4839
32 West Bengal 2 982 11517

TotaL 773 28432 271971

* ending December, 2019

Use of waterways for reducing cost of transportation

2547. SHRIMATI VIJILA SATHYANANTH: Will the Minister of SHIPPING be

pleased to state:

(@ whether it is a fact that there was a need to use waterways more extensively

to reduce the cost of transportation;

(b) whether it is also a fact that many waterways have been completed in recent

times; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Yes, Sir. Significant savings in cost of transportation are expected
by using Inland Water Transport (IWT) mode of transport. As per RITES Report of 2014
on "Integrated National Waterways Transportation Grid", the cost comparison on the

modes of surface transport is given below:-
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Mode Highways Railways IWT

Freight (/T.km) 250 136 1.06

(b) and (c) National Waterway-1 (river Ganga), NW-2 (river Brahmputra) and NW-
3 (West Coast Canal from Kottapuram to Kollam along with Udyogmandal and
Champakara Canals) are operational and vessels are plying on them. In addition, NW-
10 (river Amba) in Maharashtra, NW-68 (river Mandovi) in Goa, NW-73 (river Narmada)
in Gujarat, NW-83 (Rajpuri Creek) in Maharashtra, NW-85 (Revadanda Creek - Kundalika
River System) in Maharashra, NW-91 (Shastri river-Jaigad creek system) in Maharashtra,
NW-97 (Sunderbans Waterways) in West Bengal, NW-100 (river Tapi) in Gujarat and

Maharashtra and NW-111 (river Zuari) in Goa are also operational.

IWAI is implementing the Jal Marg Vikas Project (JMVP) at an estimated cost of
%5369.18 crore for capacity augmentation of navigation on the Haldia-Varanasi stretch
of Ganga with technical and financial assistance of the World Bank. Under JIMVP
projects worth T 1800 crore (approx.) have commenced on ground in a time period of
three years after statutory clearances. These include Multimodal Terminals at Varanasi

and Sahibganj and three contracts for dredging.

Fairway development works in Vijayawada-Muktyala stretch of river Krishna in
Andhra Pradesh (Part of NW-4) have been completed. Fabrication of four floating
pontoons and land acquisition for fixed terminals (4 nos.) at Ibrahimpatnam,

Harischandrapuram, Muktyala and Madipadu has been taken up.

Details of shipping and navigation activities initiated on 8 viable new NWs, State-

wise, are given in the Statement.
Statement

Details of 8 new National Waterways on which development activities
have been initiated

Name of the Waterway and States Status
1 2
1. River Barak (NW-16) in Assam Development at a cost of 376.01 crore for

Phase-1 of NW-16 from Silchar to Bhanga
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2. River Gandak (NW-37) in Bihar

Waterways in Goa
3. NW-27-Cumberjua
4. NW-68 - Mandovi

5. NW-111 -Zuari

6. Alappuzha - Kottayam -
Athirampuzha Canal (NW-9)

in Kerala

has commenced. This includes maintenance
dredging, upgradation of terminals at
Badarpur and Karimganj. Waterway is
operational with limited infrastructure

facility.

Initial development process has been
completed as per requirement. Further
development process will be synchronized

with cargo demand.

A Tripartite MoU has been signed with
Government of Goa and Mormugao Port
Trust for development of NWs in Goa.
Development of NWs in Goa at an
estimated cost of ¥22.65 crore has
commenced. NWs of Goa are

operational.

Installation of 3 nos. floating Jetties
amounting to %1 1.33 crore on river Mandovi
and one no. on river Chapora on EPC basis

has been taken up.

Waterway is already operational for ferry
services. Maintenance  scheme  for
development at a cost of ¥0.82 crore was
approved in May, 2019 for execution during
2019-20. Night navigation facilities have

been installed.
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1 2
7. River Rupnarayan (NW-86) in Development of the waterway at an
West Bengal estimated cost of T 24.00 crore has

commenced. Work has been awarded for

setting up of floating terminal. Waterway is

operational.
8. Sunderbans Waterways (NW-97) Development of waterway at an estimated
in West Bengal cost of ¥I 8.10 crore has commenced.

Upgradation of infrastructure at Hemnagar
has been taken up to handle Cargo/
Passenger or Customs/ Immigration
requirements. Waterway is part of Indo-
Bangladesh Protocol route and already

operational for vessels.

Recycling of Ships Bill, 2019
2548. DR. VIKAS MAHATME: Will the Minister of SHIPPING be pleased to state:

(@ whether Government has approved the proposal for enactment of Recycling

of Ships Bill, 2019, if so, the details thereof;

(b) whether Government has proposed accession to the Hong Kong International

Convention for Safe and Environmentally Sound Recycling of Ships, 2009; and

(c) the other steps being taken by Government for development and regulation

of ship breaking and recycling in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (c) Yes Sir. The Recycling of Ships Act, 2019, which contains
legal framework for implementation of provisions of the Hong Kong International
Convention for Safe and Environmentally Sound Recycling of Ships, 2009, has been
enacted and subsequently notified in the Gazette of India on 16.12.2019. India has also

acceded to the Hong Kong Convention on 28.11.2019. The Gujarat Maritime Board is
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implementing a project for upgradation of the environment management plan at Alang-
Sosiya ship recycling yard, which too will further facilitate development of

environmentally sound and safe recycling of ships.

Proposal of inland waterways in Konkan

12549. SHRI NARAYAN RANE: Will the Minister of SHIPPING be pleased to

state:

(@ the inland waterways transport proposal made by Government in the districts

of Konkan region of Maharashtra;

(b) the number of districts in Konkan region of Maharashtra which will be

benefited by the above-mentioned proposals;

(c) the details of amount of money allocated, released and spent on the above

mentioned proposals till date, waterways-wise; and

(d) the details of the current status of the above mentioned proposals waterways-

wise?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (d) Under Sagarmala Programme, 26 Nos. of projects to be
implemented by Maharashtra Maritime Board (MMB) have been sanctioned for
construction of jetties and related infrastructure facilities for development of Inland
Water Transport (IWT) on the coast of Maharashtra. All 7 districts of Konkan region
viz. Thane, Palghar, Mumbai, Mumbai Suburban, Raigad, Ratnagiri and Sindhudurga
will be benefited by these projects. Details of works, amount sanctioned, received and

expenditure incurred are given in the Statement-I (See below).

Further, seven inland waterways of Konkan region of Maharashtra have been
declared as National Waterways (NWSs) under the National Waterways Act, 2016. The
Feasibility Study Report (FSR)/ Detailed Project Report (DPR) of all seven NWs have
been completed. Details of districts covered, expenditure incurred and status of these

NWs are given in the Statement-II.

tOriginal notice of the question was received in Hindi.



Statement-1

List of works sanctioned under Sagarmala programme

(X in crore)
SI. No. Name of Work Amount Amount Received  Total Expenditure Total Remark
Sanctioned Central State  Received Central State Expenditure
1 2 3 4 5 6 7 8 9 10
1 Const. of break water at Mandwa,
Tal-Alibag, (Dist-Raigad) 72.00 30.00 55.05 85.05 0 5505 8505  Work Completed
2. Ro-Ro Service at Mandwa (Phase-2) 63.00 24.76 36.18 60.94 24.76 3618 6368  Work Completed
of Mandwa port Development (Dist:Raigad)
3. Capital dredging in navigational 18.12 8.27 9.06 17.33 8.27 867 1694  Work Completed

channel for Ro Ro pax service at
Mandwa(Dist:Raigad)

4. Construction of approach road to 15.00 6.75 537 12.12 6.75 755 1430  Work in Progress
Kharwadeshwari jetty, at
Kharwadeshwari (Tal.& Dist-Palghar)

5. Construction of Passenger Jetty 10.23 255 3.05 5.6 358 401 759  Work in Progress

and allied facilities at Malvan,
(Dist-Sindhudurg
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10.

11.

12,

Construction of Approach Jetty &
sloping berth jetty and Approach
road to Facilate Jetty At Bhayander
(Tal Thane Dist Thane).

Construction of Ro RO Jetty at
Ambadave Shigavan, (Tal. &
Dist. Ratnagiri).

Construction of passenger Jetty at
Narangi (Tal & Dist Palghar)

Construction of Approach Jetty &
sloping berth jetty and Approach
read to Facilate RORO Jetty At
Vasai (Tal Vasai Dist Palghar).

Construction of Tourism jetty
at Belapur (Tal. & Dist. Thane).

Construction of approach Jetty &
sloping berth jetty and approach
road to facilitate Ro Ro jetty at
Ghodbunder, Maharashtra.

Construction of approach road to
Ro Ro jetty at Karanja
(Tal Uran Dist. Raigad)

14.15

790

6.75

6.74

6.58

750

9.68

353

197

3.03

1.68

164

187

242

4.05

0.00

219

219

0.50

2.37

0.00

7.58

197

522

3.87

214

424

242

2.09

1.98

294

0.7

0.73

0.305

1.06

3.27

163

0.63

0.63

0.305

1.06

5.36

220

457

133

1.36

061

212

Work in Progress

Work in Progress

Work in Progress

Work hold due to

ASI issue

Work in Progress

Work in Progress

Work in Progress
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2 3 4 5 6 7 8 9 10
13.  Construction of tourism Jetty at 7.17 179 4.00 5.79 0.06 0.06 012  Work in Progress
Veldur, (Tal Guhagar, Dist:Ratnagiri)
(MTDC proposal)
14.  Construction of tourism Jetty at 99.82 24.95 0.50 2545 6.39 605 1244  Work in Progress
Kashid (Dist. Raigad)
15.  Construction of approach Jetty & 6.59 164 214 3.78 0 0 000  Work in Progress
sloping berth jetty and approach
road to facilitate Ro Ro jetty at Manori,
(Mumbai Subarban) .
16.  Construction of approach Jetty & 6.90 172 223 395 0 0 000  Work in Progress
sloping berth jetty and approach
road to facilitate Ro Ro jetty at Gorai,
(Mumbai Subarban)
17.  Construction of approach Jetty & 1547 3.86 4.36 822 0 0 000  Work in Progress
sloping berth jetty and approach
road to facilitate Ro Ro jetty at
Borivali, (Mumbai Subarban)
18.  Construction of Jetty & allied Facilate 12.92 323 373 6.96 0 0 0.00 NOC From Forest
At Kharvvadeshri (Tal: Dist Palghar). Dept is awaited
19.  Construction of tourism Jetty at 7.83 0.00 0.00 0 0 0 0.00 MTDC Fund &

[VHaVS VArvy] 01 SIaMSUY USNLM /€
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Padmdurg (Tal Murud Dist. Raigad)
(MTDC proposal)

ASI Clearance
Awaited

20.  Construction of tourism Jetty at 797 0.00 0.00 0 0 0 000  MTDC Fund and
Diveagar (Tal Shrivardhan Dist. Raigad) CRZ Clearance
(MTDC proposal) Awaited

21, Construction of tourism Jetty at Underi 893 0.00 0.00 0 0 0 0.00 MTDC Fund and
(Tal Alibag Dist. Raigad) (MTDC proposal) ASL1 Clearance

Awaited

22.  Construction of passenger Jetty at 7.83 0.00 0.00 0 0 0 000  MTDC Fund and
Suvarndnurg fort, (Harne Dist. Ratnagiri) ASI Clearance
(MTDC proposal) Awaited

23, Construction of tourism Jetty at Guhagar, 7.65 0.00 0.00 0 0 0 000  MTDC Fund and
(Tal Guhagar, Dist. Ratnagiri.) CRZ Clearance
(MTDC proposal) Awaited

24.  Constrution of Tourism jetty at Durgadi, 8.77 0.00 0.00 0 0 0 000  MTDC Fund and
(Tal and Dist. Thane) (MTDC proposal) ASI Clearance

Awaited

25.  Construction of tourism Jetty at Bhatye, 944 043 0.00 043 0 0 0.00 DPC Fund Awaited
(Tal. and Dist. Ratnagiri).

26. Development at Jaigad creek area 69.82 0.00 0.00 0 0 0 000  Estimate stage
(Tal and Dist. Ratnagiri.)

TotAaL 514.76 126.09 13697  263.06 8962 12510 21767
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Statement-11

Unstarred Questions

Details of number of districts covered, expenditure incurred and status of

National Waterways in Maharashtra

Sl. No.National Waterway District Expenditure Status
(NW) with length Covered incurred
on FSR/DPR (%)
1. NW-10 (river Amba- Raigad 24,41,925 These NWs are operational
44.97 km.) with 28.34 million tonnes
of cargo movement
per annum (2018-19).
2. NW-28 (Dabhol Ratnagiri 24,55,880
Creek-vashishti
river system-45.23 km.)
3. NW-85 (Revadanda Raigad 16,68,964
creek-Kundalika river
system -30.736 km.)
4. NW-89 (Savitri Raigad and 2469021
river Bankot Ratnagiri
creek-45.47 km.)
5. NW-53 (Kalyan-Thane- Raigad, Thane, 7,85,395  Potential of Ro-Pax identified.
Mumbai waterway, Vasai Mumbai Suburban (FS) Government of Maharashtra/

Creek and Ulhas river
system-144.64 km)

6. NW-83 (Rajpuri creek-
30.64 km.)

7. NW-91 (Shastri river-
Jaigad creek system-

52.02 km.)

and Greater
Mumbai District

Raigad 1,66,402 (FS)

Ratnagiri 28,246 (FS)

Maharashtra Maritime Board
(MMB) is taking appropriate
action for development.

Not found feasible for

commercial cargo
transportation.

Training of marine engineers

2550. SHRI B. LINGAIAH YADAV: Will the Minister of SHIPPING be pleased to

state:

(@ whether future training of marine engineers must be tailored to evolving

technologies;

(b) if so, the details thereof and present status thereof; and
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(c) the steps being taken for humanitarian role and greater vigilance in the

duties being performed by marine engineers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Yes Sir, future training of marine engineers must be tailored to
evolving technologies. Accordingly, provisions of the International Convention on
Standards of Training, Certification and Watch-keeping for Seafarers (STCW), 1978 are
amended by International Maritime Organisation (IMO) from time to time and India

being a party to the Convention implements the same.

(b) Being a signatory to the international instrument, STCW, India follows all
the provisions of STCW Convention and the Code and its amendments which are done

at IMO from time to time.

International Convention on STCW, 1978 was adopted on 7 July 1978 and it
entered into force on 28 April, 1984. The main purpose of the Convention is to promote
safety of life and property at sea and the protection of the marine environment by
establishing in common agreement international standards of training, certification and

watch-keeping for seafarers.

STCW has been amended and expanded several times viz., the 1991 amendments
relating to Global maritime distress and safety system (GMDSS), the 1994 amendments
on special training requirements for personnel on tankers, the 1995 amendments adopted
STCW Code prescribing minimum standards required to be maintained by parties to the
Convention to give full and complete effect to the provisions of STCW Convention,
the 1997 amendments relating to training of personnel on passenger and RO-RO
passenger ships, the 1998 amendments relating to enhanced competence in cargo
handling and stowage, particularly in respect of bulk cargoes, the 2004 amendments
relating to survival craft and rescue boats, the 2006 amendments new measures pertaining
to ship security officers and the latest is 2010 amendments, known as Manila
Amendment. This amendment is aimed to keep training standards aligned with new
emerging technological and operational demands. The 2010 amendment has come into
effect at the beginning of 2012 and was fully implemented gradually through
2017. These amendments are implemented by Government of India from time to

time.
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(¢) Under STCW Convention, the duties of various categories of seafarers are

defined. The duties of marine engineers are also defined.

Personal Safety and Social Responsibilities course forms part of the mandatory
basic safety training for all seafarers. The aim of the course is to educate and train
seafarers in accident prevention, safer working conditions, personnel safety and social

responsibilities.

Government of India has also ratified the International Labour Organisation's
Maritime Labour Convention (MLC). The MLC provides a broad perspective to the
seafarer's rights and fortification at work, lays down a set of regulations for protection

at work, living conditions, employment, health, social security and similar related issues.

Setting up deep sea major port in Maharashtra
2551. SHRI RIPUN BORA: Will the Minister of SHIPPING be pleased to state:

(@) whether Government proposes to setup deep sea major port in Maharashtra

to offload the cargo from Colombo and Singapore;

(b) if so, whether there was a proposal to set up such a port at Tajpur and Kulpi

of West Bengal,

(c) the details of comparative distances between West Bengal and Maharashtra

and the investments proposal thereof; and
(d) the reasons for cancelling new ports in West Bengal?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Government of India has accorded in-principle approval for
development of a modern deep draft all-weather port at Vadhavan in Dahanu taluka in

Maharashtra which would be Hub Port for Indian Cargo.

(b) No proposal to set up such a port at Tajpur and Kulpi of West Bengal is

under consideration by Government of India.

() National Highway-8 linking Mumbai to Delhi is only 34 Kms. away whereas
Mumbai Vadodara Expressway will be approx. 22 Kms. away from the proposed site of

Vadhavan.
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(d) Does not arise.
Organising Olympics in India

2552. DR. SONAL MANSINGH: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether Government is keen to conduct Olympics in India in near future;
(b) if so, the details of preparedness for the same;

(c) whether India raised its demand with International Olympics Committee;
(d) if so, the details thereof; and

(e) the chances of conducting Olympics in India?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (e) Olympics are allotted by the International
Olympic Committee through a bidding process. Bidding to multi-sports international
events, including Olympics in India, is the responsibility of Indian Olympic Association
(IOA). According to I0A, its Executive Council and Special General Assembly has

resolved to issue the Expression of Interest for hosting of 2032 Olympic Games.

As per the guidelines issued by this Ministry, IOA has to seek the approval of
the Government before bidding for such events. No proposal has been received in this

Ministry from I0OA for permission to apply for hosting of the Olympics.
Commonwealth Games, 2022

2553. SHRI PARTAP SINGH BAJWA.: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether India will be hosting any events of the Commonwealth Games, 2022;
(b) if so, the events to be held and the estimated cost thereof;
(c) whether the location of the events within India has been decided; and

(d) if not, the process by which the host cities will be decided?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RI1JIJU): (a) to (d) Shooting and Archery are not compulsory
sports under the Commonwealth Games Federation (CGF) Constitution and were not
included in the Birmingham 2022 Commonwealth Games. With the combined efforts of
this Ministry, the Indian Olympic Association (IOA) and the National Rifle Association
of India, the CGF has agreed to hold 'Shooting' and 'Archery' events in India in advance
of the Birmingham 2022 Commonwealth Games with the legitimacy of medals of these
events as part of the final tally for the XXII edition of the Commonwealth Games. These

events will be held in Chandigarh in January, 2022.

While seeking in-principle approval of this Ministry IOA has indicated approximate
estimated cost of ¥ 10.00 crore and ¥ 3.50 crore towards holding of 'Shooting' and

‘Archery' events, respectively, in India apart from the venue/infrastructure facilities.

Improvement of sports infrastructure in India

2554. SHRIMATI SHANTA CHHETRI: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether Government is aware that every State in India houses a reservoir

of sports talent;

(b) whether Government has taken steps to provide equal sports infrastructure

facility in all States;

(c) the details of steps taken for infrastructure development of sports and

financial assistance given to each State during the last three years; and
(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) Yes, Madam. The Government is aware that every

State in India has potential sporting talent.

(b) 'Sports' being a State subject, the responsibility for development of sports
infrastructure facilities in the country rests with the concerned State/Union Territory
Government. However, the Central Government supplements their efforts by bridging

gaps. This Ministry has been implementing the Khelo India Scheme under which
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financial assistance is provided to eligible entities from across the country for

development of sports infrastructure facilities in the country.

(c) and (d) This Ministry has sanctioned 179 sports infrastructure projects in
various States/Union Territories of the country under the Khelo India Scheme. Funds
are not sanctioned/released to States/Union Territories but to the projects proponents
in the States/Union Territories. The State/Union Territory-wise details of the number of
projects sanctioned and funds released during the last three years and the current year

are given in the Statement.
Statement

State/Union Territory-wise number of projects sanctioned and funds released
during the last three years and the current year under the Khelo India Scheme

(% in crore)

SI. No. State/ UT Number of Sanctioned Funds

projects amount released

sanctioned
1 2 3 4 5

1 Andhra Pradesh 4 2350 7.50
2. Arunachal Pradesh 19 149.00 55.00
3 Assam 7 4318 41.00
4, Chhattisgarh 1 544 250
5 Gujarat 4 24.67 11.00
6 Haryana 4 4742 29.29
7. Himachal Pradesh 2 2987 1113
8. Jammu and Kashmir 4 24.07 7.00
9. Jharkhand 1 207 207
10. Karnataka 8 69.27 35.28
11. Kerala 4 56.80 2415
12, Madhya Pradesh 7 55.46 2399
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1 2 3 4 5

13. Maharashtra 9 9591 4843
14. Manipur 6 58.85 2415
15. Mizoram 4 1950 10.00
16. Nagaland 1 7.00 7.00
17. Odisha 4 28.00 12.00
18. Punjab 5 59.44 2403
19. Rajasthan 3 78.77 67.95
20.  Sikkim 1 790 3.00
21. Tamil Nadu 2 14.00 7.00
22. Telangana 3 19.50 8.50
23. Tripura 1 5.00 250
24. Uttarakhand 3 1850 17.95
25. Uttar Pradesh 25 165.80 7392
26. West Bengal 2 33.77 1153
27. Puducherry 2 12.00 5.00
28. Delhi 8 110.61 5140

TotaL 179 1265.30 624.27

Failure of sportspersons in Dope tests

2555. SHRI RAJ KUMAR DHOOT: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether it is a fact that many sportspersons of the country have failed Dope

test of National Anti Doping Agency (NADA) ahead of Tokyo Olympics;
(b) if so, the details thereof; and

(c) the action Government has taken in the matter?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (c) Sir, following 3 athletes under Target Olympic
Podium Scheme (TOPS) have been reported positive for the use of prohibited substances
as per World Anti Doping Agency (WADA) List:-

Sl. No. Name of sportspersons Sports discipline

1 Mr. Ravi Kumar Shooting 10 metres Air Rifle

2. Ms. Neeraj Boxing -57 Kilogram Weight Category

3. Ms. Prachi Athletics- 400 metres, 400 metres Hurdle

The Anti-Doping Disciplinary Panel of National Anti Doping Agency (NADA) has
imposed a ban of two years on Mr. Ravi Kumar from participation in any competition
and charges against the other two athletes have been framed for violation of Anti
Doping Rules, 2015 of NADA. These athletes have also been removed from TOPS.

Playfields in villages under 'Khelo India" Scheme

2556. DR. BANDA PRAKASH: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether Government proposes to develop playfields in the villages of India

under 'Khelo India" Scheme;
(b) if so, the details thereof;

(c) the number of villages in India, specially in Telangana with a functional

playfield, State-wise; and
(d) the number of playfields developed since December, 2018?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (d) 'Sports' being a State subject, the responsibility
of development of playfields rests with the concerned State/Union Territory Government.
The Central Government supplements their efforts by bridging the critical gaps. However,
under the Khelo India Scheme, this Ministry has sanctioned 179 sports infrastructure
projects including playfields in rural areas, for development of sports infrastructure

facilities in the States/Union Territories of the country, including Telangana. State/
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Union Territory-wise details of the same are given in the Statement [Refer to the
Statement appended to the answer to USQ No. 2554 part (c) and (d)]. Further, this
Ministry has introduced geo-tagging of all playfields in the country and sharing the
information with the public, which is in progress. So far 3005 playfields have been geo-

tagged across the country, which includes 190 in Telangana.
Doping by sportspersons

2557. SHRI VIJAY GOEL: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(@ the steps Government has taken to become a cleaner sporting nation;

(b) whether Government has taken any steps to ensure that sports institutions

across the country are National Anti Doping Agency (NADA) compliant;

(c) if so, the details thereof; and

(d) the details of number of athletes during the last three years who have failed

doping tests?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (c) In order to promote the prevention of and fight
against doping in sports with a view to its elimination, India has signed the Copenhagen
Declaration on Anti-Doping in Sport on 19th October, 2005. National Anti Doping
Agency (NADA) has been established under this Ministry to create awareness against
doping and deal with incidences of doping in sports. NADA is also encouraging sports
organizations to adopt measures (including sanctions or penalties) and facilitating

impiementation doping control by sports organizations.

India is implementing the Athlete Biological Passport program in collaboration
with Tokyo APMU (Athlete Passport Management Unit) and enhanced use of scientific

methods for sports specific testing.

(d) The details of number of athletes who have failed in dope testing during last

years are given in the Statement.
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Statement

Details of number of athletes who have failed in dope testing

SI. No. Sports Discipline Number of Anti-Doping
Rule violation case reported
2019 (up to 25th 2018 2017
February, 2020)

1 2 3 4 5

1 Aquatics 2 0 0
2. Archery 3 0 0
3 Athletics 27 14 2
4, Badminton 1 0 0
5. Basketball 2 0
6. Boxing 6 4 4
7. Canoeing 0 2 0
8. Cycling 0 3 0
9. Equestrian 0 1 0
10. Fencing 0 1 0
11. Football 1 0 1
12.  Golf 0 2 0
13. Gymnastic 0 1 0
14. Handball 0 3 0
15. Hockey 0 2 1
16.  Judo 8 3 2
17. Kabaddi 1 7 1
18. Kayaking 0 1 0
19. Para-athletics 0 1 0
20. Rowing 0 1 0
21, Shooting 2 2 0
22, Tennis 1 1 0
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1 2 3 4 5

23. Taekwondo 0 2 1

24, \olleyball 2 7 2

25. Weightlifting 2 21 9

26. Wrestling 12 5 5

27. Wushu 2 4 0
TotaL N 89 48

Stadia built in Bihar

12558. SHRI RAM NATH THAKUR: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@) whether it is a fact that Government had decided to build several new stadia

to create respect for sports among sportspersons;
(b) if so, the details thereof; and

(c) the details of the number of new stadia decided to be built in the country

and number of stadia to be built in Bihar, out of them?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (c) 'Sports' being a State subject the responsibility
for providing sports infrastructure, including construction of stadia rests with the
State/Union Territory (UT) Governments. Central Government supplements efforts of
the State Governments. There is no proposal under consideration of the Central

Government to construct any stadia in the country, including in Bihar.

Selection process of players

12559. DR. KIRODI LAL MEENA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@) the steps taken by Government to make the selection process of the players

effective for sports competitions and training through “Khelo India” and

tOriginal notice of the question was received in Hindi.
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(b) the details of the measures taken and action plan formulated to ensure the

outcome of the participation of India in the coming international sports competitions?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJV): (a) For athletes identified and selected under Khelo
India Scheme, this Ministry has put in place a two-tier structure consisting of Talent
Scouting Committee (TSC) and Talent Identification and Development Committee (TIDC)

for selection of players.

The players are selected/identified from various streams like Khelo India Games,
National Championships conducted by the concerned National Sports Federations,
School Games Federation of India, etc. Further, the players shortlisted by the TSC from
various competitions of same/varied age groups are called for an assessment camp
wherein the TIDC finally selects the talented players, who are then subjected to age
verification test. The players who clear the age verification test are finally selected to

the Khelo India Scheme with the approval of the High Powered Committee (HPC).

In individual events, usually position holders are inducted into the scheme whereas
in team events short listing is done initially and then the selection takes place during

the assessment camp.

(b) Preparation of Indian sportspersons/teams for international events is an
ongoing process. The Union Government provides assistance to elite sportspersons
preparing for major international events such as Olympic Games, Asian Games and
Commonwealth Games through its scheme of Assistance to National Sports Federations.
In order to improve India's performance at Olympics and Paralympics, this Ministry is
implementing Target Olympic Podium Scheme (TOPS). Under the TOPS, the Government
is extending all requisite support to probable athletes identified for 2020 Olympics and
Paralympic Games including foreign training, international competitions, equipment,
services of support staff/personnel like physical trainer, sports psychologists, mental

trainer and physiotherapist besides out of pocket allowance of ¥ 50,000/- per month.

Youth Commissions in States/UTs

2560. SHRI K. SOMAPRASAD: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:
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(@ whether Youth Commissions are functioning in all States and Union Territories

(UTs) in India, if so, the details thereof, if not, the reasons therefor; and

(b) whether Government is likely to constitute Kerala Model Youth Commission
in all States and UTs in India?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) and (b) The information is being collected and will
be laid on the table of the House.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE — Contd.

MR. DEPUTY CHAIRMAN: Papers to be laid on the Table.
Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG
SINGH THAKUR): Sir, | lay on the Table -

. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Revenue), along with Explanatory Memoranda, under
sub-section (2) of Section 38 of Central Excise Act, 1944:-

(1) No. 3/2020-Central Excise, dated 13.03.2020, seeking to increase the Special
Additional Excise Duty (SAED) on (i) Petrol from I8/- per litre to ¥10/- per
litre; and (ii) Diesel from I2/- per litre to I4/- per litre.

(2 No. 4/2020-Central Excise, dated 13.03.2020, seeking to increase the Road
and Infrastructure Cess (RIC), collected as Additional duty of Excise on both
Petrol and Diesel from 9/- per litre to I10/- per litre.

[Placed in Library For (1) and (2) See No. L.T. 2315A/17/20]

Il. A copy (in English and Hindi) of the Notification No. 15/2020-Customs, dated
13.03.2020 of the Ministry of Finance (Department of Revenue), seeking to increase
the Road and Infrastructure Cess (RIC), collected as Additional duty of Customs
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on both Petrol and Diesel from I9/- per litre to ¥10/- per litre, along with Explanatory
Memorandum, under Section 159 of Customs Act, 1962.

[Placed in Library For (1) and (2) See No. L.T. 2315B/17/20]

REGARDING POINT OF ORDER UNDER RULE 224

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | have a point of order under
Rule 224. As per Rule 224, sub-rule (2), a notice or other paper shall be deemed to have
been made available for the use of every Member if a copy thereof is deposited in such
manner and in such place as the Chairman may, from time to time, direct. In the
Supplementary List of Business, the paper has been circulated. The notice has been
embodied in the paper, but there is no Explanatory Memorandum. Although it has been
stated in the paper that along with the notice, the Explanatory Memorandum has been
given, but the Members have not been circulated with the Explanatory Memorandum.
Why | am raising this issue is, when the price of crude oil has come down substantially
in the world market, the price of diesel and petrol has been enhanced in our country
along with the Road Cess. That is why | am. ...(Interruptions)... So, now | have got
it. After raising the point of order, | have got it. Sir, my submission would be, from next
time, this should be circulated along with the notice among all the Membe

MR. DEPUTY CHAIRMAN: We will take care of it. Now, we shall take up the
Central Sanskrit Universities Bill, 2019. Shri Jairam Ramesh. S5 ST =99 8, Sd&
AR, of FRA & G Bl AT b [ Apeie B@r gl

GOVERNMENT BILL

The Central Sanskrit Universities Bill, 2019 - Contd.

SHRI JAIRAM RAMESH (Karnataka): *This Bill that we are about to discuss and
will soon pass, will greatly help the cause of the Sanskrit Language. *This Bill converts
three existing Sanskrit Institutions into Central Universities. *I, myself, have been
visiting the National Sanskrit University, the Deemed University, in Tirupati, which will
soon become a Central University because of this Bill. * Sanskrit has always been the

monopoly of a few and that is a matter of great sadness and tragedy for India. *We

*English translation of the original speech delivered in Sanskrit.
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have to make this monopoly of the few into the treasure of the many. And, that is what
this Bill should hope to accomplish. Sir, Sanskrit has enriched Indian languages and
many Indian languages have contributed to Sanskrit. Sanskrit is part of our legacy. We
are proud of the legacy. However, we should not forget that this beautiful language,
this scientific language, this magnificent language has also been the instrument of
caste oppression, caste discrimination and caste subjugation. This is also a part of the
Sanskrit legacy. We have a glorious legacy of Sanskrit and we also have a very
disquieting and a very unfortunate legacy that it was used as an instrument by human
beings to subjugate large sections of our society. So, in our eagerness to promote
Sanskrit, we should not ignore the troubled history of this language. Sanskrit is not

spoken by many people. Hardly 15,000 people in India speak Sanskrit. ...(Interruptions)...

it STy e W 9@ 9 allowed SEf €1 Please, you are a senior

Member.

SHRI JAIRAM RAMESH: Sanskrit is not the spoken language. It has been the
language of priests; it has been the language of the courts, but, it has not been the
popular language. Buddha preached in Magadhi. The Bhakti Movement took place in
regional languages. However, since Sanskrit is part of our cultural legacy, we take pride
in it. Sir, on the 3rd of February, 2020, there was an Unstarred Question in Parliament.
This was Unstarred Question No. 171 in the Lok Sabha. And, the question asked to
the Minister of Culture was: What was the expenditure on Sanskrit and what was the
expenditure on other classical Indian languages? | want to give this information to this
House because we are in danger of giving greater importance to Sanskrit that it
deserves at the cost of other regional languages. The answer by the Minister of Culture
on the 3rd of February, 2020, reveals that in the last three years, the Government of

India spent ¥640 crores on the popularization of Sanskrit. ...(Interruptions)...

it U= AT (RTSRAT): fBl IR .. (@@e)... 91T H dlel, W¥hd IR 9l I8l
=l

SHRI JAIRAM RAMESH: Let me finish. But look at the expenditure on other
classical Indian languages. The Government of India spent ¥24 crores on Tamil, 3
crores on Telugu, %3 crores on Kannada and zero on Malayalam and Odia. These are

the six classical Indian languages of India; Sanskrit, Tamil, Telugu, Kannada, Malayalam
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and Odia. We have spent ¥ 650 crores on Sanskrit; ¥ 24 crores on Tamil; ¥ 3 crores
on Kannada; ¥ 3 crores on Telugu and zero on Malayalam and Odia. This completely
negates the policy which we have to follow. These are the languages spoken by
millions and millions of people. Tamil is not a language of Tamil Nadu alone, it is a
national language. Kannada is not a language of Karnataka alone, it is a national
language; Malayalam is a national language; Odia is a national language; Telugu is a
national language. These are spoken by millions of people. But, for a language that is
spoken by 15,000 people, we are spending ¥ 650 crores. This is the admission by the
Minister of Culture alone. Sir, we may not like this, but, this is a fact that historically
Sanskrit has always been the elite language. | find my friend, Mr. Bhupender Yadav is
shaking his head. Let me remind him what Valmiki Ramayana says, when Hanuman is
seeing Sita for the first time in Lanka, Hanuman tells himself, and | want to quote from
the Valmiki Ramayana, "afe drd Serm# fgsifcrRa e | I1aui #=garr | i i
Afqsafar I, if | speak in Sanskrit, Sita will get frightened thinking that | am Ravana. This

is what Hanuman says and this is what Valmiki says in Sunderkand of Ramayana.

Hanuman goes on to say "3/a%IHd gaaed ATy arer™eiad ', | will therefore speak only
in the language of the people. Even Hanuman did not speak in Sanskrit to Sita. He
spoke in the language of the people and | wish this Government speaks in the language
of the people and spends more money for Tamil, Telugu, Kannada, Odia, Malayalam
and not spend money only in Sanskrit because that is a very distorted picture of Indian

civilization.

Sir, | have two points on the Bill. First point is that there are three institutions,
Rashtriya Sanskrit Vidyapeetha in Tirupati, Shri Lai Bahadur Shastri Rashtriya Sanskrit
Vidyapeetha in Delhi and Rashtriya Sanskrit Sansthan in New Delhi. | want to make one
suggestion to the hon. Minister. The greatest name in Sanskrit Grammar, the man who
invented Sanskrit Grammar, who is considered a genius even today by everybody, who
lived in the 7th Century B.C. was 'Panini'. | would request the hon. Minister to name
one of these institutions after Panini. After all, Panini was born in the North-West
Frontier Province, whether he would be eligible under CAA or not is a separate issue,
but, by naming one institution after Panini, we would be recognising this great man
who made Sanskrit what it is today. It would also give a signal that Sanskrit is not
India's legacy, it is not Hindu legacy, but, it is the legacy of the entire subcontinent.

Secondly, Sir, | would suggest to the hon. Minister, the second big name in Sanskit
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grammar is Patanjali. Unfortunately, if you name an institution today after Patanjali, it
will send the wrong signal. So, | will not recommend Patanjali. There is a third name,
who we, all the students of Sanskrit have learnt when we were in school, the Ashtadhyayi
and the Amarakosha. Panini's Ashtadhyayi and the Amarakosha of Amarasimha.
Amarasimha lived in Ujjain, in the 3rd Century A.D., | would request the hon. Minister
to name the second institution after Amarasimha and not Patanjali. So, one institution
should be named after Panini and one institution should be named after Amarasimha.
Finally, Sir, these three Central Universities will add to the forty Central Universities that
are under the Ministry of Human Resource Development. However, the track record of
managing the Central Universities is pathetic in the last few years. JNU has been
destroyed; Allahabad University is being destroyed. So, the notion that by becoming
a Central University, suddenly, things will be set right, has been proved wrong, and,
I would, therefore, seriously urge the hon. Minister to give a thought to the governance
structure for the Central Universities, to liberate the Central Universities from the
stranglehold of the Ministry of Human Resource Development. Why should the Minister
be the Chancellor of the Central University? Why can't we find a distinguished Sanskrit
scholar to be a Chancellor? Divest your resources so that these Universities can be
run independently and professionally. | think, this is a step in the right direction. These
three institutions were started between 1960 and 1970. These are not new institutions.
They were started by great leaders. In fact, thanks to Maulana Azad, Jawaharlal Nehru,
and Dr. Radhakrishnan. These were the three people who were responsible for these
three institutions, in a way, and they were set up between 1961 and 1970. We are
converting them into Central Universities. It is a good step forward, and | hope that
the hon. Minister will respond to some of the suggestions | have made in a constructive

spirit. Thank you, Sir.

3 s Iea: WX, I U e € i § 1 SRRT S A 9gd aresT |l e
g 3R ¥ fagm f €, 59 forg § surd <ar g, «fea =i )1 Yeed faa &, siferg
H e AEdr g1 W), PR YXI GIRRT 3R ARIAT B iR Wb €, A $AP! Phac
Teile @I A9 g Hx g Ao § g § depd a1 o ged | el dred g
R D! A9 B &H AP ST d18d ©, a1 Al A4 H diel, olfh S Yelle
YT 5 diet | G I8 FdAT @ 99T 99 A, WRAR HT Je! TN § IR TART W
TE YA B
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | rise to support this Bill
with certain observations. To start with, | will speak in English a few lines, and,
thereafter, subsequently, I will switch over to Sanskrit, for which | have already given
notice. Sir, there is no doubt about this fact, and rather, this is an admitted position
that Sanskrit is the mother of languages. Many native and foreign languages find their
genesis and evolution in Sanskrit. It finds its reference in the oldest of the authoritative
religious and other texts. But, Sir, one of the endangered languages is Sanskrit. In
Kolkata, the oldest Sanskrit College has already been announced a Deemed University
by the Government of West Bengal, and | am happy that three of such Deemed
Universities are going to be transformed as regular Universities under the Ministry of
Human Resource Development. But, Sir, | have already stated that Sanskrit is an
endangered language. The Sanskrit-speaking native population of India is reduced to
almost negligible, as mentioned by Jairam Rameshji, as per Census Report 2011. Now,

Sir, 1 would like to speak in Sanskrit for which | have already given a notice.

*As per the last census, out of 133.92 crore Indians, merely 24,821 people declared
Sanskrit as their primary language. The Sanskrit speaking population is mostly confined
to parts of Rajasthan, Madhya Pradesh, Odisha and Karnataka with almost no speakers

in the country's north-east, Jammu and Kashmir, Tamil Nadu, Kerala and Gujarat.

Language and politics have always been intertwined and the introduction of the
bill is seen as a measure to promote the language over other languages and

'Sanskritization', indoctrination of the religious and linguistic minorities.

The bill states that scholars will not be discriminated on the basis of their sex,
caste, creed or race. But certain examples of the past show that such clauses are rarely
respected in the so established central universities. The esteemed BHU (Banaras Hindu

University) during its constitution also adopted a clause of similar nature.

It promised inclusiveness and non-discrimination to all scholars who come to
study, research or work in the university. However, these promises soon attracted flak
when a Muslim scholar working in the Sanskrit department of the”universiK was
harassed and beaten by other fellow scholars and faculty members over his

religion.

*English translation of the original speech delivered in Sanskrit.
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In another instance, a professor from a historically marginalized caste was also
harassed similarly over his caste, overlooking all the impartial values of secularism and
liberty the institution stood for. Hence, with such glaring historical precedents, it is
important that the Government ensures that the inclusiveness so promised by the Bill

is properly implemented and respected.

The path is however laced with certain problems, as enumerated above. Certain
schools of thought hypothesize the true intentions behind introducing the Bill as
purely political, which shall of course be unearthed in the near future. However, till that
time, it is important that the Government preserves and promotes Sanskrit as promised

without any latent political gratification.

I wish to conclude by quoting Adi Shankaracharya who said, "Do not be proud
of wealth and people you have; Time takes away everything." In conclusion, | would
like to request the /Government to keep in mind the verse of Adi Shankaracharya:

H o g-S-Alaq TEE, BXfd FEYT Bren qd |
gars: A |

MR. DEPUTY CHAIRMAN: Shri A. Navaneethakrishnan; he is not present.

1. I TUTS 164 (IR US20): SUAHIIT FEIGY, 3MUH] d8d-d8d g=die | 9 39
fagre 1 Wi BT g1 anfl w9 H9 BrSw A yaw fhar a gAR fagr el s
SR IHY ST drd X8 A | g9l e g8 8l 8l © (b WApd [qediderney uw o
g B! T 3R WRIR AN SN # died € # I U B g9aig < e
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Bl el S ot ok 9N BAR WA, RV 3R 8 3Mfe §d §{B Ipd J & ¢ |
Y g A €, USRI O €, U I © | offp 9 i dR-IR d9IRedl & WeR =e o,
HfF &7 U &, Apd # 9gd 3T TR AW B, b 9g der @ ard S &
ar dian g91 qRed 8 a1 €, Hifd 59 Bis il oW # A8l IEd § a1 S99
R ST RePpel B S B A a1 I§ © [ AU A [qeaidenerdl o S SuH
q PS¢ o ARSI o, T I ARpa AR T, IP! [ARafdened g Bl
O rag fBar 21 WfdT e 9 sad R e @ Q¥ €, 99 S WRY @
ST § Al Sl SHBT o @8 B, Sl MUP] Ie¥d 7, SUd Wed o § | AN Sl
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# I Yed € f& &9 appointment BT, &% suspension BN, ©¥ dETell gRM
MU S & appointment & I AT B B, ITH Pal Bl WHd & fow 5@
faeafermery @ <2 €, A1 g% 3 ST appointments BT €, A1 I Tgell S0 Lecturer
@I BN ¥ 3R S¥d 91€ Associate Professor 3R Professor @1 &iil €1 3o+ I9H
Lecturer &1 ®Is Uifdo =gl foar &, i1 69 Qa1 8o 21 wew # &34, dl el
9 2, <ifeT S9H SHBT BIs Wfdoi= =gt 2

31 a9 MUY 39d delrol 38 § Students' Council @1 19 &I &1 Student's
Council &1 ST Head €M, g8 Dean of Student's Welfare &I 20 ¥¢Sed @l
Academic Council FIfHTE B 3R 20 TSTH Bl G &b SIRY IS Gl | AT
T g g & f& Student's Council @1 SWTE Student's Union &1 - &R SR
IR I8 SN sdl & A & @gwen & fi 396 ARe & MR W Academic

Council FiffFE S, A1 ART & JATER UR JT AT BRY, <Al QT AT A
@I A g8 B B ALYl I AT gRON © [ BT AEl B goiw A JFARISS
& DO H SRS AT & | .. (AHT Bi °SY)... FAD! aole I MU <@ b fha-
fre e & < uifafead # o o | A Biot &R gFafids & werifa @t =R
B3 Hct off qor 9ga g9 AT IR A1 39 JFaARES A € faa w7 | 89
Refe a8 € 6 e ol gFaREr €1 <, 4 Tavey ok gadl 81 S €, 31Tl
JEl 90 €, A Hel F8l 98 O g1 A TAM sfEe 7y uew IiRg # U7 g1 @ #
1 Bl 9 B TE B, 9 S a8 ¥ B[ | SR el faeR ¥ S gY AN IR
R T & WU A S WA B @R} LT B, 9 WY BRl €, Uh SWE el
2 3R T & NP & <7 &1 FH A FRA B LL(FHT DY ") gaferw # I P
<&l § f& 3o 330 S Student's Council @1 =gawell &1 &, S99 Dean & Io11d ASH!
ERT AT BAT SiI Medel 8, 981 SHGT 3/del 841 @1fey 3R g6+ 'Council' @ ST
39 'Students' Union' 2Teg &1 TART BT |

off ST g=Ide, MHaR Aed |

. IR MU Aq1ea: U e, W1 F P8l SAT&T diefm 99 A¥pd gexHlisye
qd W A9 BT €1 ..(FaUH)... I8 W1 9gd U fawg off 2

it UMl A A1 81U & AN 9 BRd 1 ..(E).

U1, I T q1Ed: 9ol 81 H 99U I ddR 3@ dd ARIeRe Uiel I eI 8T
g, olfbd AR WP R Apd Ml BT § A Aar g1 F s vh-gan A
3T el AT g1 89 S Ugd-forad €, ..(W i Y uel)... I8 59 A 9@ a¢ g8
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[, 39 MU gred]

99T XE BN f6 i 89 a9 W, ke @ Wil U A o, R AU ISP IS
M W, A IR TRl dgd 'l @ g, 99 W erae T8 eR 9ad §, I8
Hwpd ga- advanced language I&1 oft | 9 qI 8T, oifdh fhe 91 39 $AH!I maintain
TR, I8 9gd I ¢ AR sufey § o 9 favwe b1 dHld wRal g

I gafids, e g8 @81 {6 wifvF & 9 W W we g 91feyg ] I
& oI oMU SOH A=A FI 2, BRR b # S 9iRE & fay, 39 faeew
& forg| A ar Wit Aiw € 5 S ey 3 § R € $IR oe] W St B R
g1 A SAP Iy o1l W B Y1 Wfged X W ¥ ar e gF ARyl (e
P THAY)...

A ST g=de, AR ATEd |
Y. YT MUT ATEa: AT BT BRI a1 Y AT &1 81, SAHT RIcidd Th STar 81 |

it SuRpHTafer: YT, YA XTH 4T STt | Please conclude now. TH% &1 7|

0. I MU qIed: ), U1 © fh 399 99 &) ®Is el 98! dleidl, $9felv
...(TTETH)...

=} Iyl ST 99Y 9 8, 98 IR fFe ¥ SR 31U S99 el 99 96
gl g €, g1y 31d 39 conclude BT

Wl I MU Iea: 97, # o) e # Ul ard W dRar g1 s9H AR @
S &, Sy 39 fay S Rieled aiRE 99/ SIQ, 98 8RR QOhed iR
AetHe R1em & oI T e S &1 8RN | 3TST <wd Bh1 foh faeT ue-ford @
AN B &, AT B & IEH Y2 99 ol a1 Bl € SR 1 gldT 87 99d U
3T | T BRM? g9 AT @1 I8 BT <12 b 39 w1 dd M A1eafis Uofhes
IH AT U, 39 WOl & 1€ M ERR Ul & g9d 918 a1 Reifa &1 ggm
BT B TN | TG BT ST B & oy G991 Hex armorfl, Freh @1 2
FTEN H IS P WP [Geafderay 2, SHal Rafd e T8t 21 Hri favafaerer
H Al ARpd DI U QI Bepe! © ... (AT Bl G9e)... TARY Bg JFaRiET Agel graRieT
2, 3R I9& 949 faurT &1 ft e dhd | o, a1 39 U H S WG B b
GO TE BTN BIE Y gl MY A, 99 G WA Bl g8l S gel, ax1 9 o
TEl S, ey Bl R A e IRag| FET § U SIRIY HRAT d1Edl g, $9d

e g H a5 fASue b1 wweE #Ral g
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it Ju=pTafer: 87 ORI ARSI | 9T oMU Wb H dlehl?
sft weria ST (@NfIEm): S &, W}

...(STFETH)...
it ST FTAT 98 X 99 T B | AT q¢ AR TR T

SHRI PRASHANTA NANDA:*
SHRI VAIKO (Tamil Nadu): *

At SuqUTTfe: AU BIg a1d R W T O € &1 3y g /AR wwR
g1 ¥ aRaR H' g@I g, Mr. Vaiko, please don't interfere. You are a very senior
Member.

SHRI PRASHANTA NANDA: **Hon. Deputy Chairman, Sir, on behalf of Biju
Janata Dal | rise to support the Central Sanskrit Universities Bill, 2019. Sanskrit is the
most ancient language in the world. Sanskrit is the divine language, Sanskrit is relevant
even today. Therefore, Sanskrit language and its literature is very important for the
entire world. Indian culture is embodied and compiled in ancient Sanskrit literature.
Sanskrit is the lodestar for the welfare of the people of the world. Therefore, Sanskrit
is the culture of India, | can say this. Sanskrit is the most ancient language of the world.
Everyone is aware that Rigveda is the most ancient piece of writing. It has a long
history of India's glory for more than five thousand years. Therefore, Sanskrit is very
important for the history, glory and intellectual excellence of India. In spirituality Indian
philosophy has explored the knowledge which has not been found in the western
philosophy. This is why, on the basis of its spiritual knowledge India has been
enlightening the world as Vishvaguru. Even today many foreigners study Indian
philosophy. Either they study Indian philosophy in their own country or come to India
for that. Materialism has dominated the world. This is why the problems of human
beings are not resolved. The resolution of all human problems rests on the spiritual
path as it has been prescribed in Indian philosophy. When we study and analyse
comparatively various languages, Sanskrit becomes the basis as origin. In translation
also, Sanskrit being the origin of Aryan languages and having the scientific grammar
becomes very useful. The famous linguist Leonard Bloom field remarks, "Ashtadhyayi

is the greatest monument of human intelligence."

*Not recroded.
** English translation of the original speech delivered in Sanskrit.



398 Government [RAJYA SABHA] Bill

[Shri Prashanta Nanda]

Scientific importance of Sanskrit - there are several pieces of writings of scientific
importance in Sanskrit as in geography, astronomy, the writings of Aryabhatta,
Bhashkaracharya, Varahmihir, in medical science there are several pieces of writing, in
physics the contribution of Kanad is of great importance, in chemistry Ras Sutras
Raschudamani, etc.

Therefore, Sanskrit is not only the language of great knowledge of the past but
also is the nector of the present. Therefore, this language is relevant today. This will
remain relevant in future also.

In Sanskrit only higher education is not sufficient. High quality research should
also be done. By doing this, the overall development of India can be done. Having
submitted all this, | thank the Chair for giving me the opportunity to speak on this.

Thank you Sir.

et FEde WA (NER): STvUfa #8iey, 999 Ugd 3 39 f9d &1 aweiA
Fxal g1 7 39 a8 &1 w99 safay o=l g, Rife 39 a9 9™ 9war iR
AP BT Tl el | FHd BT M BT A § AR AR Bl AME TRIBR
H ¢ #EleY, 98d ORI dgvial |, 9gd ARI ARl J S o[, offde aad B
el IFIR $ A1 I g dle &1, ol WRT &I AP AR FRIal g g8
21 BT Sl § 5 S Y U [RIdT 3R AXpid Bl HSIBR @ &, I Bl [Jhr
BIAT & 3R 3o 8H AXPpd Bl I PR L & | BAR < H S Apd Bl A ARy
g, SPI e dge ARt &1 goif o7 @l 91d 81 I8 21 PR WRpd @ a1 @t
g, @ R ) e du € 9 Wed # ford v € 918 9% "ETIRd 8, M
g a1 fiar 811 BIR dledd & 39 e & 98d R gRI W Wd & elid fod
8U ¢, SOy BARI |WAT 3R APl 41 g8 ol

eI, WWpd & a1 Bl iR f9ER &1 Yo faar Sy, a1 a8 Tad gl Hd
B A B § SR AvsA 3 S SR AR SN Bl AE AT AR | S AU
fsr S @ % efaxTard Tt @R Y, 99 Aved Ay S gR Wi €, dfed Saat
el 7 B8R el A, dfed FE 5 F STal oF Ul g, orduif g SR o o
T TH WA e BRI, q9 T H BR 6 AL, T9 AP SR AST A O Al
3R TpRTer Sfl, ARl Sff | R I €, W 8 9K & | H8/ed, AU 757 Sff
3R AR S @1 a1 a1 & &Y, olfd Ia! drar dl 31U SIffordl &1 w@ra Awpd
#F 2 fHar axar a1l § o I 9 safoy #R @ g, Wife ER # fawafien
feafaenera 81 @1 reiar fawafdeme 21, ST g9 99 IR SR &1 w1 e
21 IR I 1 S A¥ga favafaemery 2, SHal e 1961 ¥ g8 ofR 9% 9Rd
BT GIRT AN 48R BT Ugell Wpd Hierol & | § AFHG A3 #eed | e Bl
I 5 a8 AR fIER & @afa &, $afeg My S’ Wpa falaene™ & o
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o feafqered @1 &l <1 § I8 gamr argi & 4R U Sl H UHdl B
T T 21 S8t 89 Wpd 3 91d BRd 8, 81 f9gR # Hie Aeieed g6 aRdl
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AR die @ Ao g1 F | SRl g b S HiaE Aoieed g6 oRdl g
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tTransliteration in Urdu script.
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SHRI V. LAKSHMIKANTHA RAO (Telangana): Mr. Deputy Chairman, Sir, | thank
you for having given me the opportunity for taking part in the discussion on the
Central Sanskrit Universities Bill, 2019. We support this Bill. We are also happy to note
that the three Deemed-to-be Sanskrit Universities are being upgraded as Central
Universities. We may not be knowing, but, still, this language, inspite of having gone
through a lot of difficulties and with other languages dominating, is surviving fully. In
our own country, in Karnataka, in Shimoga district, there is a village by the name
Mathur, where everybody speaks Sanskrit. Even the housemaids, shepherds, everybody
who is there, speak Sanskrit. It is their language. So, according to me, it is the only
language which is spoken in that entire village. The entire village people speak Sanskrit.
That is the place where many of our acharyas and swamyjis go and stay there for
months together to learn Sanskrit and also to know about the Sanskrit. So, at such time,
the Central Government has come forward to extend the Central status to these
universities, taking them into the fold of the Central Government, which is really good.
| congratulate the Government and the Ministry for this. But, while discussing all this,
there are one or two points which | would like to make. In the Bill, there is a mention
of Authorities of University. In that, it is also mentioned that there will be a court. |
suggest that the powers and duties of the court such as reviewing the policies of the
University and suggesting measures for its development may be kept with the Executive
Council than forming a separate court. It may not be difficult, because, in the Executive

Council, there are 15 members, and they can do better. That is what | suggest.

Otherwise also, there is one amendment which is for the benefit of the students,
that if a student is punished or if he is detained for want of attendance or anything,
in such case, the authority to appeal against the decision will be the Executive Council.
This is what is mentioned in the Bill. But, my suggestion is, since the Executive Council
will not be meeting so frequently, it will be difficult for the student to get justice.
Normally, in any university in the country, or, everywhere, the authority to examine the
appeal of a student, in case he or she is barred from appearing in the examination,
rusticated, or in case there is shortage of attendance, whatever it is, the appeal
authority vested with the Principal or the Vice-Chancellor. ...(Time-bell rings)... So,
instead of giving it to the Executive Council, it would be better if we give this authority

to the Vice-Chancellor.
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MR DEPUTY CHAIRMAN: Please conclude.

SHRI'V. LAKSHMIKANTHA RAQO: If they want to go in for appeal or anything,

he has the option of approaching other courts. ...(Interruptions)...

MR DEPUTY CHAIRMAN: Please conclude; otherwise, | will move to the next

speaker. Please conclude now.

SHRI V. LAKSHMIKANTHA RAO: Sir, there is one more point | would like to
make. One, Sribhashyam Vijayasarathi, from Karimnagar district, Telangana who has
been very recently awarded 'Padmashree’ for his literary work on Sanskrit language, he
has also written some books on Sanskrit. My suggestion is this. We have got many
scholars like him in our country who speak Sanskrit and who know about Sanskrit.
They are to be involved. According to the University rules, it may be the degree which
is very important, but, apart from the degree, their knowing Sanskrit is also important.

So, they may also be included. Thank you, Sir.

SHRI K.K. RAGESH (Kerala): Mr. Deputy Chairman, Sir, the Central Sanskrit
Universities Bill, 2019, seeks to convert three deemed universities into three Central
universities. In fact, yes, let there be some institutions to conduct research and advanced
studies. But, at the same time, we should not lose sight of the fact that Sanskrit was
the monopoly of a very few and it was denied to a vast majority of the population, and
now, people are not speaking or writing Sanskrit. It is a fact. | don't know why the
Government is giving so much of importance to Sanskrit and why the same importance,
same prominence, is not given to the other national languages, especially, the South
Indian languages. The hon. Member, Shri Jairam Ramesh, was mentioning about the
fund allocated for various languages. But so far as Malayalam language is concerned,
it is zero. This is what you are allocating. Why such kind of discrimination to various
national languages? It is highly objectionable. I can give you one example of the kind
of discrimination that is being carried out by the Central Government in Kendriya
Vidalayas. Kendriya Vidalayas are directly coming under the HRD Ministry. In Kendriya
Vidalayas in Kerala, | am sorry to say, it is so sad that Malayalam is not being taught.
At the same time, till 8th Standard, Sanskrit is made as compulsory and Malayalam, the
mother tongue, is not being taught. |1 have been repeatedly raising this issue in this

House itself. But, unfortunately, all are in vain. So, why such kind of a discrimination
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on the part of the Central Government towards Malayalam? ...(Interruptions)...
2t = T SFe™ o a1 yere S g

SHRI K.K. RAGESH: No, no; | am talking about Malayalam. ...(Interruptions)...
I am talking about Malayalam. | am reminding you. ...(Interruptions)... Please listen

what | am saying. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Rageshji, address the Chair. ...(Interruptions)...
SHRI T.K. RANGARAJAN (Tamil Nadu): *

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, | have not permitted you. Nothing
will go on record. ...(Interruptions)... Mr. Rangarajan, you have not taken permission
from the Chair. ...(Interruptions)... The Chair has not permitted you. Please. You are a

senior Member.
SHRI K.K. RAGESH: Sir, please consider my time also.
MR. DEPUTY CHAIRMAN: You continue.

SHRI K.K. RAGESH: Sir, the thing is that Malayalam is not being taught
compulsorily. If Sanskrit is made an optional language, it is understandable but, at the
same time, Malayalam is not at all taught and Sanskrit is made compulsory. That is the

basic issue.

Secondly, Sir, I am reminding the Government about the three-language formula
which was enunciated and adopted in 1968 by the HRD Ministry itself after consulting
the States, and it was incorporated in the 1968 National Education Policy also. ...(Time-

bell rings)... One minute more.
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...
SHRI K.K. RAGESH: Sir, | was interrupted. So, please consider that.
MR. DEPUTY CHAIRMAN: Please conclude; and address the Chair.

SHRI K.K. RAGESH: Sir, even that three-language formula is not implemented. In

Kerala, the State Government had decided to ensure teaching Malayalam in CBSE

*Not recorded.
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schools also. It was implemented. But some of the schools are not implementing it
because they are saying that when in Kendriya Vidalayas it is not being implemented,
why should we implement it? So, it is something very, very discriminatory kind of step
that the Government is taking. So, | am requesting the HRD Ministry to reconsider that,
and | am requesting you to give prominence, importance to all other national languages
also, especially, the regional languages, South Indian languages which are also national

languages. | am requesting you not to discriminate any language. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva; not present. Shri M. Shanmugam.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, there are six classical languages,
namely, Tamil, Sanskrit, Telugu, Kannada, Odia and Malayalam. The Government is
obsessed with Sanskrit language at the cost of other classical languages. Though it
is not a spoken language among the masses, but the language like Tamil is more than
2,000 years old and it is still a living language. It is a spoken and written language not
only in India but in many more countries. The Government spent in the last three years
%643 crore for Sanskrit but only %22 crore for Tamil which is a kind of step-motherly

treatment to our mother-tongue.

The Government is trying to impose languages like Sanskrit and Hindi on the
people who are not willing, and this would vitiate the atmosphere of peace and
communal harmony. In the Statement of Objects and Reasons, the Government has said
that this will also help in enhancing the opportunities for imparting education in the
field of Indian Philosophy, Yoga, Ayurveda, Naturopathy, which is not correct. If we
take the Siddha system of medicine, the whole research is based on herbal plants and
treatment is provided for each and every disease. These have been basically discovered
and practised by Tamil saints. If you take Thirukkural, there is no parallel in any
language as far as philosophy is concerned, which is quoted many times by our Prime
Minister. The recent archaeological findings done in Adithanallur and Keezhadi in the
South have amply proved the ancient civilization of the Dravidian culture dating back
to 3000 B.C. We demanded establishment of a museum to display the material recovered
from the archaeological site but, unfortunately, the Government says that they don't
have funds. In the Central Institute of Tamil Language established in Chennai, there
are many posts lying vacant including that of the Head of the Department, Director,

Professor, major staff and research scholars. Neither the Chief Minister of Tamil Nadu,
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who is the Chairperson of the Institute, nor the Central Government is initiating any
steps to improve the central language or to make it of international standards at the

global level.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, this is unfair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please let him speak. ...(Interruptions)... Mr.
Navaneethakrishnan, please let him speak. You may speak when your turn comes.
...(Interruptions)...

SHRI T.K.S. ELANGOVAN (Tamil Nadu): He is only stating the facts. Do not
interrupt his speech. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, this is unfair. This should not go on the
record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The records will be checked as per rules.
...(Interruptions)...

SHRI T.K.S. ELANGOVAN: Please do not interrupt. Let him speak. He has got
every right... ... (Interruptions)...

it SuRUTUfY: HUAT MU H 91T 7 BN | T BIg a1 Reprs # F&T St | M,
Shanmugam, please address the Chair and conclude the speech. ...(Interruptions)... Mr.
Navaneethakrishnan, the records would be checked. Now, nothing else will go on
record. ...(Interruptions)... Please conclude now, Mr. Shanmugam.

SHRI M. SHANMUGAM: Even though they quote Thirukkural and Sangha
llakkiyam in Parliament, no attention is paid to the development of Tamil language. The
discriminatory attitude of the Government in developing a language which is not
spoken by the masses and ignoring other classical languages is very unfortunate. |
demand that one Central University for Tamil Language be established in Tamil Nadu.
Since the Bill is TotaLly biased and / discriminatory against other classical languages,
| oppose this Bill.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, on behalf of my Party, | stand
to support this Bill.
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Sir, I thank you for giving me an opportunity to speak on this important piece of
legislation, which aims to promote and propagate Sanskrit, which is known as
devabhasha or devavani, not only within the country but also in other parts of the

world.

Sir, I am very happy that the Rashtriya Sanskrit Vidyapeeth at Thirupati is also
being given Central University status through the proposed legislation. It is a long-
standing demand that has been languishing for the last 30 years or so. | have three
suggestions to make to the hon. Minister. | suggest for the consideration of the hon.
Minister that all the three deemed universities which are now being given Central
University status may adopt at least ten villages in order to make sure that the majority
of the people in the adopted villages speak Sanskrit language and Government of India
provides special grants for this purpose. My next suggestion is this. The hon. Prime
Minister has asked Members of Parliament to adopt one village under the Pradhan
Mantri Aadarsh Gram Yojana. We may have some sort of a scheme where every MP
is mandated to adopt just two villages to promote and propagate Sanskrit in his entire
term of five or six years, as the case may be, so that 1,600 villages would start speaking
the language, if not 100 per cent, just 50 per cent, to keep this language alive. In the
18th Lok Sabha, we could mandate MPs to adopt two more villages so that 1,600
villages could be covered with Sanskrit-speaking people and this could go on. Sir, this
is a broad idea that | got from the Pradhan Mantri Aadarsh Gram Yojana. The hon.
Minister may fine-tune this. My next suggestion is this. We are getting Sanskrit news
in public broadcasting, but not in the private television channels. So, | suggest for
consideration of the hon. Minister to make it mandatory for all the private TV channels,
irrespective of the language in which they are beaming the content, to telecast the news
in Sanskrit for ten minutes every day.

Sir, coming to RSV, Thirupati, | wish to submit that the post of Professor in Sahitya
and two posts of Assistant Professors in Sanskrit Education and Research are lying
vacant. There are so many vacant posts. | would request the hon. Minister to look into
this issue.

With these observations, | support this Bill. Thank you, Sir.

SHRI BINOY VISWAM (Kerala): Sir, Sanskrit is the language which has great

history and tradition. It is a language which has witnessed so many ups and downs
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of history. In that language, great debates took place in the ancient history of the
country - debates between spiritualism and materialism. Sanskrit was not only the
language of Devas, but, in Sanskrit, debates were there initiated by Kapila, Kanada and
Charvagas. Those debates show how great Indian tradition is, which is Totally one-
sided. The Indian tradition, the Indian history and the Indian culture are multi-faced
and full of diversity. This Bill tries to negate that. That is why | object to it. No doubt,
there was a great communist leader in the country whose name is Rahul Sankrityayan.
He was a great Sanskrit scholar and his works are to be read. Sanskrit is a language
which has a real past history. But the moment it became the language of the Vedas,
Gods and Devas, it ceased to become the language of the people. That is why the
decline began. Even now the Government wants to impose Sanskrit on the country and
the Minister says that it is a language of the unity. How can a language spoken by
a few thousands become the language of unity of Indian people? How can crores and
crores of people of India expect that when it is imposed, India will be unified? This kind
of idea, which one cannot support, is not the way to promote a language. Love for a
language is understandable. But this way, the political motivation, to impose a language
and to give it unnecessary and undue significance, is going to harm the very existence
of the language itself. That is why the imposition of Sanskrit language is a part of an
ideology, and that ideology in India once thought that there is one thing called
language of the country. In India, that is most anti-Indian feeling; India cannot have
a language of the country. India is a country which has several languages, several
dialects and several cultural ties. Forgetting that, the Government with its ideology is
trying to impose a unilateral idea on the country's future. Coming with a Bill to make
Central Sanskrit Universities for the country may not be very, very helpful for the
country's future. That is why we feel that it needs to be discussed further and then

only we can go forward.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, on behalf of my Party,
| stand to support the Bill. Sanskrit is our ancient language and we are proud of its
richness and the legacy it represents. The present Bill, in a way, does justice to the
language by upgrading three deemed universities teaching Sanskrit into Central
Universities. With a very short time at my disposal, 1 want to flag three important

issues. One is that vacancies in these Universities have not been filled for a long time.
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3.00 p.m.

There are about 120 universities in the country which offer Sanskrit as a subject or
language. There are 15 Sanskrit Universities - 3 deemed Universities funded entirely
by the Central Government and 12 Universities funded by the State Governments. In
an answer to a question posed, the figures in June 2019 says, 809 posts, at that time,
were lying vacant, out of the sanctioned 1,748 in the Sanskrit Universities and
Institutions. The teacher to student ratio should be 1:28. But due to these vacancies,
it is now 1:52, which is almost double. In November 2019 again, in an answer to a
question in this House, Sanskrit Mahavidyalayas affiliated to the UGC also had 709
vacant posts. My request to the hon. Minister is that apart from forming the Universities,

it is very important that we have proper infrastructure and teaching staff.

Now, Sir, as Mr. Jairam Ramesh has already been very vocal about, | would like
to say that all classical languages should be accorded equal importance and there
should be no discrimination. Currently, there are six languages which have been accorded
the ‘classical language' status -Tamil, Sanskrit, Telugu, Kannada, Malayalam and Odia.
The Government has spent ¥643.84 crores on Sanskrit in the last three years as against
a Total meager amount of 29 crores on the five classical languages put together. The
amount spent on Sanskrit is a whopping 22 times of the ToraL Budget assigned for
the other classical languages. The Government has not set aside any separate fund for
Malayalam and Odia, nor has the Government set up any Centres of Excellence for
these languages. There has been a long-standing demand from Maharashtra to accord
Marathi the status of a ‘classical language'. | urge the Government to expedite this and

make this happen.

My last point, which is very important, is that | want to laud the Government for
including Clause 7 in the Bill which states that the University shall be open to all
persons of either sex, whatever caste, creed, race or class. The University cannot adopt
or impose on any person any test whatsoever of religious belief or profession in order
to entitle him to be appointed as a teacher in the University or hold any other office
to be admitted...(Time bell rings)... Sir, it is my last point. There has been a case
recently where one Dr. Feroz Khan, who was appointed as an Assistant Professor in

the SVDV at the Banaras Hindu University...
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MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI VANDANA CHAVAN: Sir, it is my last point. Just because he was a
Muslim, the students there said that he could not teach them and he was removed from
the post. This should not happen. That is why, this provision is very important and

it should be implemented in its letter and spirit. Thank you, Sir.

SHRI VAIKO: Mr. Deputy Chairman, with all the force under my command, as a
product of anti-Hindi movement, | strongly oppose this * Bill. The purpose of making
these Universities as Central Universities is to eliminate the other languages. This Bill
could be called abominable, destructive Bill, which will lead to balkanization of India,

a Sankritised India, in which other language areas will not find a place.

The most sinister design could be found in the provision that the University may
determine diploma and confer degrees or other academic certificates to persons on the
basis of examination, evaluation or any other method of testing. What is the meaning
of that 'any other method'? That method is Gurukula. In April, 2019, RSS Conference
at Ujjain, the most important resolution adopted was, the Gurukula education should

be spread all over India in all the educational institutions.

How much funds have you allotted? Neutral minded Members of this House will
be shocked to know. The Central Government has allotted funds to Sanskrit which are
22 times more than the funds allotted to all other languages of India. Do the Members
whose language is Marathi, Bengali, Odia, Punjabi, and other languages agree with
this? If this Bill is enacted, in the future, not only South Indian languages, but all the
languages in India, other than Sanskrit, will be in jeopardy. Hindi and Sanskrit will crush
not only the South Indian languages particularly, but all other North Indian languages
also. Sir, you will be shocked to know that for getting admission in Gurukula in tenth
or twelfth standard, if any student gives a certificate that he can speak, read and write
Sanskrit, he will get admission. It is unbelievable. There is no need for a student to

study history, geography, physics and chemistry or any other subjects.

To spread Sanskrit, Rashtriya Sanskrit Sansathan was established and %¥643.24
crores was allotted. Our Central Institute of Classical Tamil was allotted only ¥4.65

crores last year. The Human Resource Minister appointed a 13-member Committee in

*Expunged as ordered by the Chair.
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November, 2015, under the Chairmanship of Mr. N. Gopalaswami. The Committee
submitted its report on 17th February, 2016. The caption of the report is- 'Vision and
Road Map for development of Sanskrit: 10-year Perspective Plan'.

I belong to the Dravidian Movement. Your mentor is Guru Manu, whose
contribution is the caste system. Our mentor is Thiruvallur who contributed to the
world, the incomparable guide to the mankind of humanism and brotherhood.

Pirapokkun Ella Uyirkkum - all human beings and creatures are to be treated equal.

Sanskrit is a dead language. Tamil is the only ancient language which is the
mother of all languages. In no uncertain terms, | would declare that this Bill, if enacted,
will be the root cause to demolish Indian unity and democracy. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI VAIKO: | oppose this Bill lock, stock and barrel. All the State legislatures

should adopt a resolution against this disastrous Bill.

1. 7T FAR S ([MER): Yishar Syqwmfa qeied | el geifa o fafrg afa
A | IR faen fama <t 1 89 &S ATl § Holiadt | U T | # 3iud Hiew
A AT HA G W Ugell Al I€ Hel dedl g b 4 g9 9o & uer 7 g
Ifeh meiaeTd €, el A A1t 7 +ff w'1 21 S g9 99 classical languages
g, 9% fog ft g9 9} ufegar g9 @Ry, S Aved & fog €1 WX, 'R Avad
B Aol & wY H A H @ [Femed & SR Ugd Hid W OE AWpd BlshY
YU AIGHTST Al o ot ot | Saarofl sFR g+l wewyul gikl, |ARN @i ol g,
dl T g Bl SAlparoit § TE1 S gedl, UIfer SR Urha H T S USdl, I8 &H
AGHT TS ARY | W, IS IMITH ¢ |

R, gl AT # g Pel @Al g (P AU ol 28 F Honorary degrees
B 919 Hel 2| A HHA A2IGd, MY 3HD! WINST R g | Lesser honourable
are getting honorary degrees. I8 3Ifud 7&l g1 A FEART W I MUTA S A S
®El €, 98 HeayYl & | Don't call it a Student's Council. It is an apolitical organisation.
19 3 Students' Council ®&d €, Please call it Students' Union. /@ # g g9
0 & wer # g, A1 § I8 W HEA WM & 7 dF S ARSI | N SR
SgER # B, W AU Y8 el Fexdl H H8f¥ €| Helqd, ASihd dlll &l [HER a®
FoR el o & €1 b 3t g gR ®, 1 § e w6 [deR w9 e
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M. FEST HAR 3]
TR SId BT AR | wrvar Rig Wgd favafdeney &, el e § suast dasoll

AT §, AW AR Al S W b=y [ARaldenad $ gl @ 4

HEIGY, 30 S fqzdfdene a1 ¥¢ €1 § Rie a8 b =g b ge
faeafqemey W eMud! TR B $H@T 'Oxford of the East' &8l ST o7 | ALY
HA ST, 19 MY U Apd fAeafdernery & Gdheul &R I8 €, Yo & ARl Sl
WG € ST A el de=r Sff 9 ®eT €1 3 a7 STy & A1 RIS @
B WP UM A T ST S| 3FR RIS @H A¥hd 9 Ugl Uy 3R #1911 Sg,
T UGl U, 1 A€ g Yob DI Webeudl Tl & | H qHeId1 g b g1 & g9 el
TG AR | AR H3) Sff, #§ Ud 97d 3fR BEdhs 1UHl a1 FHIE B | . (SFE). ..

st SuwHUfer: HUAT GSHY aId T BN |

o e

1. #AIST HAR 3 WX, § b faeafdernerd & o g1 # g8f R Uel 8l g,
§ 39 feurmeger Y W1 g1 W, fwafderey Stsar & ReR 81 @ § 1 WIR Bl
eI e # w1 A% feafdened a9 9@ € A1 S9a! d9he, gAEae B AN
o S @ HHEET 82 (AT @ OES)..

AR, MRS a1 &1 § TH PR T &1 W, A &l UGl [ 3MLASE HMAYR
# Pel T F G P A BH S| T AN BT GHY UG el AT HR SR
STa el offt ¥, FE 9T 7 8 5 39 goa # M o arel feAt § ¥ wE1 Sw
b SHIHT & AU I8 SiTE Suydd TEl €, I8 gad Sugdd T8l © | R, g
g B

it SUTART: g=aTs | A A ARV S W ST B e | ugel AW
AT ARAET B gE LA < Aedn b 79y |9 b1 S Rules of Procedure ¥,
IG TEd 989 Y B &b B F FHF MY €S & TS AMD! A HoT 21 SHfery

F Mg wom B oM ¥ puA & W fF 99 989 Yo B WY, 99 99 T S|
Sl ST g (SR IR W), Wiel Udh e
it Suwmufer e 2|

At ST geE: AR, # YE bl dredl g b WINT Bl i $ W1 el |
Y| &=, ERpd AT S W RGR &1 A9¢ €, d |aal &1 I aRE Sg, Bl
ff RI% e T & 1 e ST ST a1y | 98 89 99 fog €1 3R ag aferes
gl
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i ARTIAVT ST QT (TSR T &, faeetl): A1 SuTafd Heled, § o
urel B AR A S G b qHT | dle F [T @eT gan gl H " w3 S Bl
guTs g T Deemed University @1 3 Central University ¥ Je&ld @R R8 & | 3R
@ Y, I Wpd AT & g # RT3 afe d feR € f ag |wew powerful
AT B 91 B9 FATNIGS T4 31T WIR WIieit | 9 compare &< €, f U €
fo 98 |9 wRl # 999 powerful w91 2 |

TEIGY, 99 B WEMRA-$IA I IMRIO-GE # S, 9 89 U € 5 R S
3 3IX T 9, I active IR & oIy AP & HAl & IRVl fHar Sar o
3R I HAl & gRT 81 ST Holl Uad @I ol | 39 UBR § Py qobal g (b
JE wed powerful language ¥ |

eIy, ol W g # fhaw & /g 8l €, 899 B 2 3R ue B
€ d 99 Awpa A & B €| IRA Bl I WIS S I W Bl, IS AT 8l
T USTET WINT 81, [ 9TIsi @I ultimately AP AT BT &1 YART $HRAT Ul ¢ |
I &b ATEEH W U rituals ¥ SIarei B A FRd 2 39 ISR § Hedl g P
4 99T b1 YD 3T HEd B

ARIGY, S BART 90 &9 €, SUI UGR I8 FAd9 99 €| 396 fog ar #
HA1 Sl I g 9G1S ol §, olib SUH Teb ISl B &AM @ Bl OT6Rd ©, a8
gg & I8 w@rel IFERE € q9ax 7 XE SY| 871 oWl € b 39 UPR $ 3Mbs
I € b JFERIES # JbdlsT kg Ol €, S UHas el e, Rietd T81 fHefd
3R faenefl € e €1 A=T e € 6 9 ok W1 &9 4RT &9 < =18y, 3R
VAT TIY BT 91T fh abdeT 7 g, d¥ $HdT oY BRI SRR s HF H 'H
fio I8 7T, @ I Deemed Universities & i e I8 STUt |

# Jrexvig #31 S B Yo N B 59 UBR P HrRHA A g Sy, [
Rietp! 1 ST W STET < el | a1l 1 U@ particular ST & RN §RT 81
I adopt AT ST €1 BAR W # AT Hl |O ARG Gl o Wb H qre |
# wweran g f& 9 W ua particular €% ¥ belong ¥Rd g, SO S A¥Hd Bl
9 €, dfdd # arear g & a8 a9 w St & o =gl e § o graweE
foar T ® f% I= irrespective of caste, creed and religion, ¥ & for Sudre g,
WfepsT # wHesrl g b 39 WR-ER O UgAM &l ad ©l

R, # Y §9 ¥R BT W FHM 5 A¥pa AN THR WRA B AT T
g1 321 |l & | AUP] gUE <1 g SR AT Ul B SR ¥ 9 A B A
AT §, TS |
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ST. 3PME FSTUT (SR U<eN): SUFHIT HBld, AT J31 $a Ae<ayul (e
W e BT IawR USH fhar, s9d fov oyl dgd-9gd ggarg | § AMg e
HA1 ST Pl Furg <A Ae b Sl §ART a9 2014 B1 U Hebed o1, G SN [qUUD
& ATEEH W S Ahed Dl YRI BRA Bl BM [HA1 § AR A AP ks fqzafderer
B F=g fJeafdenedt & wu # uRakia &= &1 &@ fear 2

AR, 39 9 & HUR AU &I Y3 HUF & b aRs dew 4 UR™
8S, olfb oI ITch WINUT A VAT 1T b o7TSiial & 65 aul H 9 <% ¥ AWpd B
ST g 8§, 98 BRUT AN W B AT ST WG M UeRid gam, SEw
2 fr A%pd & A fHa =TT SRl & g9 65 qul H FIAT AR SHHI BRI AT

T 5 oS Wi i el et WA fhaT ST <ET o I9N Udl o foh Awpd Wi

oIt BT AT s B 8 TS|

AR, G P A WG Al A¥pd H Bl X9 T 2| g @l feedl

AT H S A9 Ao el a1 T, S ARpd A9 # 9 T g1 oS W a9

B A1 RI07 8, el 89IRT a9 Ugel a1 gg o, ST W 4 I9AMIS €, Aadlierd
g, WaalR@ € iR 9 ol W) fhefl <o @ i 49 8 €1 'R 39 99 SR
RIS forar T €, AT oot St fadee aRd g, df ot Wt 9 9gd artid
T B 21 'R S fagmt, wEEt ofik WAt 7 Wepd & 39 TET wifew @
AT YA AT EORT I8 AW Bl Hedl dR ot off, e Ror Aafg et |
SAHT AT PRA &, I VAT oIl & [ ol |l Sad & FHBIe IR AEiE
gl

HARIER, AR G A, I siHeerEe AT 61 IgaRl SRl & | 3 qHel
g & urearcy <@l # ot sHeiae War o1 7 a)E | ANl J sfeEd URe fha
g, IU WP # dg Abdl § b WAl T AN d9 & wU H e WRY g
# A U HR ga 7

AR, AP Y WINT Fel ©, dfed ool Wl AR 9N €, 39 |9
Pl SN WG Hel A 8, R BT T [P wu H T E=pd I g el
3T Tt WY FeTiidel WISl &1 W¥pd & HIg faRIem g &t 21 e &R U i
oI HE 2 I 6 TPd B s doie A1 T SR I S, TEY 3B AT Dl
U $uf fRwrs us Y@ o ol e Wpd & Ul St gwifq Wi R, 9% ude @
BT o7 | W¥pa AT A1 WPpd & fagari o HH A e Feiaee A a1 Sy
AT BT URRIY TE1 fBa1] 7 € SRpd b1 (Bl 9 39 ARE P Bl R &l A%pd
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Uodfad &I, 3 d¢, Wpd # wr ugfy el 8, 98 &9 daa N g1 Afed
U W 39 AF WP o [Aeafderadi o U 9 @pd & f[agar d g SR

T & AW Frelil | WRPd hddd Tdb WINT &l T8l ©, SR 3MU <&, al urgd
B VA Pl TE R, S THANY G¥p WO F AR 7 & oM o §AR qd ge
9 P & & WPd bad TP 99T el &, ARpd gARI dfad AP & R ART
g # g e 21 BN EWhR WGd ¥ 9 80 €1 FAR) 9wpfa, R gdd
SEpIaTS] <1 &ra-faera BRA B AR fhaT, g8 sa Jorgd o 6 el oY, sSIRT aul
gg A1 Sifgd € iR ARI gfr § 9Ra @1 ugdH & g% @

AR, 19 BIg VT Ag W11 BT ST BRT &, A1 9T) Yiel Bl € | A¥ahd
fpedl Sfar, fRf e @t wioT 981 © 1 99 39 AE¥liHe A B8l € | SRpd & A
F foy fedl & u 3iE dUREE T8l © f6 $9d PIS-DIE & WPhd b1 A 3Afoid
PR FHdl & | GRpd B FH &X fdgoH & oy Sude €, SHHT 1 3ffoid - &
forg 9t & oY s/aar Sueed 1 U= 1T I 3111 9@ & oy S¥ 2N 3iR Jrgaem
8 3R BART Wil E9R| 99 Ugcl &1 Wit &, S9 W AT 8l 89 ded & &b
e e 3 I & aF # =@ R wifa @ 8, e 3w ot 9 ® e
S afed P B M €, 89 SHel ¥ e ¥ [ T8 #% g g1 gRI
¥ ggel areHifes MRV # qud M @ SagReT & aR # wEl A7 ® R aar
M O9 SPT W Fgel 8, A YD [GHE F A g1 1 fa|E 1897 wal H O Se]
I EORT 9 Ugel EHAR FAT 1 91 & | oot R smiama=t &1, atomic bombs
B! 9 B IET B, I WY, AEMRA & g H 39 I & ARAGIT iR T TN BI-
DI F a1, e ot &9 faftr wut # sy a) R €, 7 9R fawftad 8 g6
| fIgmT # =12 oMy ARSHA WEW & &7 o of, TART AYds A YA | 394
HEl AT © b ST9 ofeHoT B WAl oIl €, dd gIA Sl Udd Afed STe-gel of A
€ 3R 9 g8l 9 SIFA 8l SK €1 8AR Agde &1 sl [aeiad A faem ol
3y foredt oft & 1 o Y, TR AT Fell B of oIy, W eeR St 7 S Ay
a1 €, 98 oTu o1y H YT © IR # WHSIT & b A1cy Perl i AR WRPpd Alfecd
4 3IT Sardl W A, el Fogr W T8 B Ghd, b S-o W¥hd & Ui
I a1 TTE, FE IURT BT Tl 2| s oSt Avpd @l SIS | word

B P IAAIIDAT B

Sg BH UTgAR] fqermerdl #, SRR The’t H ued O, 99 WRpd Ud Al fquy
F w0 F ygrg Sl off, «ifdT fUod aul # Wpa wio o Iuem g3 2 1 SR Whed
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[S1. 37H droTua]

#, WA TqHed, TR Wqed H Sl Wpd ifard fawy & w9 # gkt off, 98 99w
PR A | TE A W AP UGH? A8l oMY, d dR-UR Iea Rienm A Ewpd a1
o A 8 T iR Apaufeat ot A ft $9 B geft TS

HIIaR, 3R WG dhael WINT & Wy # [Jefid @l S, dr Fivea s 9 e
g AT WRpA €, SO BART @M AR BART IRAT W QR g H oaedi | e
ST & THM e S¥ WRpd Wit # ey SR Sy IR @ &1 9 gAN IS
d T IS o SHY IABI SAAT HIA HT B BY @ 8, olfhd FAR AU
& T # AXPd ST THM G BT SIIT AT Ik HUR MY nfl dd R BT Hahr
g |

AER, 3T STH-BTHR AR BT TGS &9 AT 8, cllbd P4l a8 g a3

HT Pg I BRAT AT WP & 78 fIgam a8t Ua1 gy ik S= d¥pd dife
BT AT G BT BM BaT| BAR A3 7 3 A8 IfvT &1 a1 el | H8iy uriorf
AP ATHRVT P U fagard o o § qHeian g b o= Al 9o 9 1oy &l U
fIgam Tmae 8 @I gavT S Bl O 99T | UH-Ud figam few g, oy wmw
F e IR & U gF S 81, Ul 99T Bl [AeRia SR gF 9l Rl 6
T FR 99T B |

HABIGY, W¥Hd od ¥ Pl Skl § 3R gAdI [dd™T wad Central University
I S | TEF BN ART A AT S e @3 9 /Mg 8N f W
SR ¥, BT Whol A B SiieAl A8y 5@ SR Whed, 8% Whel SR gex B
Tl § W¥pd Uy ongd, avl s fawdfdenedl § wRga & faenell &mdd, wRed
B e o IR b AR A FRpd BT [THN B AHI | WP b A6 F eI
# NS 9 U DI WREAT AT & | AU A6 H&d SSIl &, offdbd badl dH
P qeafdenerd 130 BRIS IAEMRT & ST ARPAWINAT & (T A1 FRPpaunsal & fag
wE 8T BN | W WMl F AR @ fay ot f Wpd [qenerd @ 2 €, S
IR-IR RO S/l § ugd Y 8, ST SrArud! & Frgfad @ Sy, S9d waAr
D FaRAT SIF W B WY 3R T8l USH-UTed &1 WY ardraxsl g Sg | AT

A%pd fIemeri & gesiiad $1 Mawaed & 59 3 I8 B WARTHAr I 1, 5
ADbe]T TReT A WP & (el Fepeldl, STa UH1, Head] $Rd WP b 3o [qenelf
MG, 99 9 T SR amerd @ fell o & fow favdfaenaa # S |@HA | Afe
g TP AR WR AP GXHd DI A Ugls el s8R, BH I I=a fem # dwgd
& faemelt am &1 B wEl § B2 9 7 S ff e favafaemer wenfud € sH@t
S f[aiid e oY, s9d [y a8l ) Sl orame! & us Rad €, o e &
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g REd € ITP1 W IR g8l W I YSI-Uled &l AR Bl Y| IR T
# €W < € 6 o) A # Axad & e, @ gern fawned g, A weifderery
gl 9 T Rafd & €1 oo sawasdar € S99 weidererdl B gAsiiiad B @I, g8t
W S Ug gRId €, 99 FeAudl B YR B ALMT AP b [dEnerdl B Wl S
eI R @1 awadar g1 § s g f6 9pa @ (e 39 39 & S%pid
BT fIBT BT S99 39 <91 T RT 97| Th VT TRITe 99n, 591 89 SaqumT
& WY H S 8, e 3d9 WE A1t ©, A g9 b At d UHIfad
2, U1 e iR wifecd # S o forar T €, 919 89 99 W 3w & | U
3R Y B, A1 § FHeal § fF de d9nhe e 9 @l a1 vy & e #
B, IE ST Fell & &5 | B, AR IoMIG A F e 7 g, A §Ee & ufd
EAR Tl & T # gl Wad § U1 9t W1 8RN € o Sftes &1 31 &
v e 7, o folw dwpa aifew # &) anfesi= 7 & ok w0t feem 7 &
B, $adl IAP JIAT B AAIGAT & | AFRIAR, § A A Gares faery w4350
S A AT, AR ARRKEIG FaeT 81, oS 89 [Edl I8 S ©, AUl <aui b
Uil 89 Wad qI¥@ § AR AP SR & dpa W19 $ 99 F HY gRAifud
fhaT STTY, Apd el &1 &8 R 9 Sl | Farerd fhar Sy, dwpa Riem &1
S ezl SSEl & 60-65 ATl TP §s &, S0 HU d8ldd PP Apd 9Nl Bl HY
R & Qo # wifud o= @I foen 9 dm B Sy, dife S%pd b1 S ARaRmel
AT 8, IS MY R T Bk AP & AT | 89 < & AR Bl dgH
BT P IR TD |

TG A1 B AT A S faer w3 St @ ft e & fagam 2
# I ol e W Al g, 9%hd & Ufd Sl Afefa 21 dfed I8 ey
P A Py faeafdenedl & = 4 g4 T8l 6| S # qHH 6pd @l ARy
g, S9! IR® A 31UdT Fieurd eI A1y | A [avAT 7 JU+-310 1T & R
faeafaenel ok Wwpd AgTiaenerdl W &Idr ad @ | # A w431 S &1 &4 39
SR W o ST AE T B Sw S W Wpd @ W €, 9 B9 Sl ¥ warfed
gl, B9 I8l UeH-Ured &1 HARld a7 |

AR STFETAfd JEIed, § MU U d1d SR HEl arga | big i 9T o9
TP ISR A &1 Jedl, 99 qP g8 arueidl T8l il | SAleTy Hpd Bl ISR
A SIS BT ATLIHAT © | FRpd Bl ISR ¥ S $I Qe H 5d T YA T8
foear 7€t g g9 foen § R fRiaT &) snavaedr €1 dxpd faenest # ue gl
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[ST. 379 ToTu]
BT Ivodd AT &I, ShT 9fay FuiRa 81 iR oFR 39 I § WReR B B,

T 98d AR WWEAs £

AR, P & A1 e g &R fasm & fawa Y uerg S| foredt
el @1 Paa Awpd quy g T2, WP $ A& qEIG a9 b v,
fagm & fawa, S/ onft gAR SR Aol 3 FT1 f6 W¥pa Ued ardl @l SR g
fawar oft, S physics, chemistry, biology, geography, history 3R political science, @&
ST subjects oI 912, SH®! Sike &R UGS 8! MRy | . (AHT &I GT)... ARIER, HRT
15 fie &1 w9a Tl

off Suqufer MUd! Ul W g1 e 3R €1 There are 30 minutes. Please.

ST, 3N IOt AR STAHTART Feled | ud Aegd 3 JF-g #3) off d
T AT T o U a1 g1 S a1 €, ST A0 YRAT ST ulel & $9
BTl BT AT fRar €, i 2014 7 B dEr a1 f5 S <9 deemed universities €,
SR B9 $oig faafdemery a9 | oo 59 fagad & d1eay | S 99 Bl SR
FRAT P AR B e BT BE [HAT &1 B | DI ITA 98 AU € 6 Audh
YEd < # d¥pd &1 A g, fawar g8, dfeed w35 S, 59 da dved
DI ASHIR A &l Sl S, dd dF I§ §9d el 81 AhNL..(THT DI G, 3N
9 910 R f&dT A @ MaeIddl 8, W & W¥hd Bl SRS a9 IR 0
wd g # U@ ARazell WISl & wU H G WNfUd R Bl A aAGdl §, Igd-d8d
g1 |

it G.uer. gieEm (STR Ua): STAHNT Helqd, $ald I¥ed [Jeafderay e,
2019' U 984 &l HAedqUl g &, e aregd A dF Sk JFaRiEst @ dod
YERIETS &1 g1 UG B BT UIgeT par M1 €1 I8 9gd & dedyqul f9d g |
AP AN AR APId AR A BT HSR | d8, YRIUT Ud IulNEl & AeH
ARpd 99T H W, JURT, U], a0 Ud fafi= ger @ f[afecn Suar gefo
B dfed B ¥ B Suae™ g1 F¥Ed g dwpa R gAR <9 & Aids ¢ oy
ggd Fedqf € SR TR &1 swal f&far &, @l oMy 38 a8 dax oy €

HEIGY, TAR &3 A1 7 I8 39 919 &l Ioord fHar o onft da E¥pa AT
BT U189 U i1 a9y ae AIfHa R8T €| § A= € 6 9gd &9 arn bl 54
1 P SFGRI 8RN {5 arar ded Sl HFR1g srdsax Hl EWpd @I d 9wy &
w0 H g @Ed 9, offdhd ST WRpd UG @ golold del &l I, Fifd g9 d
I8, QRIVI, UG SIS I 81 M, A 9 g 81 S| 39F a8 I8
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URRIA AT 1 U vy 917 | a1 g% R SIY? 981 St vd AR Ud 3 Areft
3l SeeRg BR R ¥ b &7 RIS @H digay § SR/pd Uel & (Y Helge gY 9,
IEM AU AP B UGS Peile I o off 3R HakH e W fHy A, wAfee
99 g8 W) UgH & oIy SdI AodRd 83N, A Sdl WWpd UgH @l STAfd Tet
I8, fOd RO I SRIGI o1 UST| 99 370 Epd Pl 37 IAGH! DI AT
H ®U H @A AEd €, 9 G Ugel B U ORE bl WERIDA Bredl g, quf
I WY B AH| 39 9 & Ao | 9 Shhe AR & dig gHariaet @
SOl AT S RET € - IS A AR, g faeel], 41 ATeaeigr Rl Ty AP
femdie, 78 faeel Ud I Awpa fqendie, foufd | ST8i de q31 a1 8, 15 ol
18 ARpd fqwdfdeney g, offbd WReR o Hdd i [Geafdere™di a1 & vy
fawafaenrer &1 g9l <9 @1 ol form €1 98 A= @R 9erg Wi o Addr off |

HEICY, Y! § U a1 g9y bel A b IR § qakl YRHT W fazafdenery

- AU ERpa [qeafdernerd &, S aROR, SR Ues H RT &1 gHS U

1791 # g% 1| 39 fIeafdened 9 #eRTS, JoRYM, JoRM, fSoel, 3R, fFarad

yeer, ffded saane ISl & 1,200 | SATET A HIRSTH Whel AR Bl IS gY
21 I8 98d ifve dreie favafdere™ 2 ik | € smexofiy wae #5 Sit & e
[T & ¥ Ay Al G 71 B A €, 99 S JRell Alex SRl Sl gaerRe! fifReR
9 Yayd HeIRS! MFMRER 9 BRI Bl B AP U, Al YU HAL Sl P Alb AH
&5 # Rod wed RM1 faeafdened g4 & drace auie W¥pd [qeafderey o
P faeafqerery ®f A A dfea @1 S, I8 91 g9 9gd B TS d ot
2|

ARIGY, 3T & 97y # =g faeafdeneat # Far-am 8 I8 €, 98 g
S €1 I8l # Srus! AT B Ry v | e AT SraR deb 81 dbisd @1 g |
w1 faeafaemerat # amRerT & Rt &1 sruTe Tt BT €1 g AT W &R
M-S e, S B € TSTARTT | foran SIdT ¥1 4 3FRA, 2016 # UH IS
FITIT gol T A1, o oA f&ar T on b siRiE Ao Afgd usl bl WA @l
I b= favafdenerdl &1 § SR Sl WwEfdd e &AMl & sr=rid giord
W e € S SifeHmd dSie €, 981 39d! a7 B, g8l g9d! WA | AT
Gea I8 ¢ 5 PR T8 a1d & I B9 ¥ FH I O P 99 3¢ ¥, SHH sa
ST-ATST WTae AT 8, I8 9 Wae s &R od 4 A HaRicl AIRev o1 ure $dl,
JHT T SR 3 RE A AW el &1 ures oft e
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[+ d1.get. gferam

HRT A% I8 BT € (P 39 BT § W Ieoid (G ST =AY AT, DR

P Jooted BT | PRE d%e Sl UGS €, IHd dord ifgd dHe S fferge

THIER B AHEAT DA U9, THBT PIg I IRHT BHT A2y | &9 a8
g % WRapd @ 980 a1 goif e, Jfe I9s AR S R SR € 9
WY g8 REr Sd | g=rars |

SHRI A. NAVANEETHAKRISHNAN: Sir, | really welcome this Bill; number one.
There is no doubt about it. ...(Interruptions)... Past glory is good, but at the same

time...(Interruptions)... No. ...(Interruptions)...

=} ST i, e W deax &5 fewl 9 &9, 3= dls 919 Rais W)
T8l Sl | Please address the Chair.

SHRI A. NAVANEETHAKRISHNAN: Past glory of any language is good, but at
the same time we are living in the technological era. Now, artificial intelligence and
machine learning are the order of the day. So, we must improve all the languages which
are useful or friendly to the modern technologies. This is my humble
request...(Interruptions)... We are living in the technology era. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Vaiko, please don't do this. ...(Interruptions)...
Navneethakrishnanji, please address the Chair. ...(Interruptions)... No, nothing will go
on record. You are a seasoned and senior Member. Please do not comment.
...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: | quote Bharathiyar. "Yaamarindha Mozigalile
Tamizh Mozhi Pol Iniyadhavadhu Engum illai". It is a rough translation which means,
among all the languages, Tamil is the best language. Now, why | am telling this is,
...(Interruptions)...

SHRI T.K. RANGARAJAN: Bharathi knows Sanskrit. ...(Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Yes, Bharathi knows all the languages.
MR. DEPUTY CHAIRMAN: Mr. Rangarajan, let him speak. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: We must give scientific approach to every
issue and economic angle also to be taken care of. Now, my humble submission would

be, the past glory also to be preserved. Now, | welcome this Bill and that is why | said,
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"l welcome this Bill". At the same time, | would like to draw the kind attention of the
hon. HRD Minister to the Tamil culture and Tamil language and its richness. | invite
the hon. HRD Minister...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Vaiko, please don't disturb. ...(Interruptions)...

Please don't interrupt.... (Interruptions)...
SHRI A. NAVANEETHAKRISHNAN: Please wait. | am sorry. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. Please address the Chair.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: It is my prerogative. This is not a meeting.
I humbly request the hon. HRD Minister to visit the Tamil University at Thanjavur,
Tamil Nadu and Keezhadi, Adichennalur, and other important places like Kallanai Dam.
I wholeheartedly invite the HRD Minister to the Tamil University, Thanjavur. Tamil
University has been established by our leader M.G. Ramachandran, not by others, those
who are living by the glory of Tamil. Puratchi Thalaivar M.G. Ramachandran established
this University and | am of the view that every university is suffering from want of
money. This university very much needed funds. So | very humbly request the hon.
HRD Minister to provide sufficient funds to the Tamil University. ...(Interruptions)...
Our hon. Chief Minister, Edappadi Palaniswami has provided sufficient funds to protect
and preserve the excavations made in Keezhadi and Adichennalur. The Government is
going to establish a museum. ...(Interruptions)... Sir, there is no parallel to Amma.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Navaneethakrishnan, please address the Chair.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: She represented our Tamil race. No doubt
about it. Of course, 324 crores have been spent on Tamil. | also thank senior Member,
Shri Jairam Ramesh and | oppose the senior Member, Shri Shanmugam. Individually, |
hold him in a high place. No doubt about it. He is a gentleman. But, allegations cannot
be made in this House. So, our Chief Minister, Shri Edappadi K. Palaniswami, is taking
all appropriate steps to protect the interests of the Tamil people and the language of

Tamil. So, once again, | request the hon. HRD Minister to visit Thanjavur, especially,
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Saraswathi Mahal Library. The richness of that Library can be known only by visit not
by reading the prophets. So, it represents the Tamil culture. It is having a literature of
all the languages of India and other countries also. So, | humbly request the HRD
Minister to take care of Tamil, Tamil culture, and also to take appropriate steps to

protect the richness of the Tamil. Thank you, Sir.

DR. L. HANUMANTHAIAH (Karnataka): Sir, there are about 18 classical languages
in the world. Sanskrit is one among them. In India, we have 6 classical languages. Greek,
Latin, Classical Arabic, Classical Persian, Classical Chinese, Hebrew, Sumerian, Egyptian,
ancient Babylonian, Mandaic, Syriac, Armenian, Japanese, Icelandic, Gaelic, Classical
English and Turkish, are all the classical languages of the world. In India, we have
about six languages including Sanskrit, that is, Kannada, Telugu, Malayalam, Odia,
Tamil and Sanskrit also. Sir, Kannada classical language status has been granted in the
year 2008. | would like to ask the Minister, when | was the...

it SuHURT: @Y | $uA Ui 98 HR U9 H 9 9 HY | Please, take your

seat.

DR. L. HANUMANTHAIAH: Sir, when | was the Kannada Development Authority
Chairman in Karnataka, we led a delegation to grant autonomy to the classical language
of Kannada and many delegations have met so far. | request the hon. Minister. As on
date, the autonomy has not been granted to Kannada language. | just request you to
tell us what the problem is in not granting autonomy so far to a classical language
which had been granted in the year 2008. What is the problem? On the other hand, you
have taken lot of interest in making the deemed universities of Sanskrit into the Central
Universities. | am not against any language, sincerely. Let us develop every language.
In the other House, you have said that T& YRd, 95 ¥R | fully agree with you,
but T WRd, S5 WRa will happen when? When only Sanskrit develops, will it
become 'T& WRA, 9 YRT All the Indian languages have to develop. We must
respect all the Indian languages, only then the '$7s YR will come into existence. Sir,
I want to bring to your kind notice as to how many Sanskrit Departments are working
in different Universities. | have the information, in many of the Universities, there are
2 students and 20 professors. This is the state of affairs in the country. In many
Universities, the Sanskrit Department has been closed because there are no students.
Under these conditions, -- yes, if we want to develop Sanskrit, | have no objection, -
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make an international standard university of Sanskrit, develop the language and say
that this is our ancestral legacy that we are developing. We have absolutely no
objection. We have absolutely no objection. But, why are you converting all the
universities into Central Universities? Can you not see the other universities in this
country? Sir, about 1.5 lakh people are working on contract basis in almost all the
universities in this country. When such is the condition, you are telling that these
universities have been filled with the assistant professors and professors. But, are the
other universities not the universities of this country and do not come under your
Department? Sir, this is my question. | want to ask you one more question. In these
three universities, how many students are studying and what are the posts sanctioned
and how are you going to fill up those sanctioned posts? Sir, | have the information,
there are no people in these universities who are eligible to become professors and
assistant professors. That is the position. When such is the case, why are you
converting all the universities into Central universities? Please look at other

universities...(Time-bell rings)... Sir, | have a very important point.
MR. DEPUTY CHAIRMAN: There is one more speaker, please conclude now.

DR. L. HANUMANTHAIAH: Sir, two more points. The scholarships developed
in the Indian languages is much, much more than the Sanskrit language. | can tell you
with authority. ...(Time-bell rings)... there is no doubt about it. But, you are interested
to develop Sanskrit, | have no objection. Very recent study says, out of 150 world class

universities...(Time-bell rings)... not even a single university of India is figuring.

MR. DEPUTY CHAIRMAN: Dr. L. Hanumanthaiah, we have one more speaker. Dr.

Hanumanthaiah, | am inviting the other speaker now.

DR. L. HANUMANTHAIAH: When such is the case, why do you go for such

activities? Sir, please look at all the universities equally.
MR. DEPUTY CHAIRMAN: Conclude now.

DR. L. HANUMANTHAIAH: And make Sanskrit also at par with other languages

of India. Thank you very much, Sir.

MR.DEPUTY CHAIRMAN: Now, the next speaker is Dr. Subramanian Swamy.
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DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, Sir, first of
all, I wish to express my appreciation and thanks to the Prime Minister and the Minister
of Human Resource and Development to have established for the first time a Central
University on Sanskrit. Sir, 1 would like to begin by referring to the Constitution
because we all have taken oath under the Constitution, and therefore, we have to abide
by it, and those who are speaking against the Constitution shall either resign or go from
this House or accept what | am about to read from the Constitution. Sir, Article 343,
Chapter 17, says, 'the official language of the Union shall be Hindi in Devanagari script'.
Now Devanagari is the script of Sanskrit. Then Article 351, which says something even
more than this. It says, 'the expressions used in Hindi and other languages of India
specified in the Eighth Schedule, and by drawing, wherever necessary and desirable,
for its vocabulary, primarily on Sanskrit'. Therefore, the Hindi, which is the official Hindi
language has to be based on Sanskrit vocabulary and shall use the Sanskrit script,
which is Devanagari, which is also used by Marathi, which is also used by Nepali, and,

of course, today Hindi and Sanskrit.

So, four languages use the Devanagari script. And Konkani also, which does not
have a script of its own, so it has adopted the Devanagari script. The other languages'
scripts also draw from the Sanskrit formulations of the Devanagari script because they
all come from 'Brahmi'. It is common. Take Tamil, if you write "ka" you right like that.
If you write "ki" you put a matra, and if you want to write "koo" you put a matra under.
The same happens with Devanagari also. You write "ka", and for "ki" you put a matra,
and for "koo", a matra under. So, there was a period of time when all these languages
were connected. But, today, those people who say that Sanskrit, " is a dead language,
they themselves are intellectually dead, because | can show you what is happening in
the West regarding Sanskrit. For the sake of availability, tested my knowledge with
Google, and | typed on it Sanskrit and artificial intelligence, and | got a reference to
the NASA, National Aeronautics and Space Agency, United States, whose Journal of
Artificial Intelligence has an article by a Director called Briggs, who says, after twenty
years of research, on how to store knowledge in a computer so that it can be used for
artificial intelligence; it can be used in a computer-controlled robot, and this is what
he concludes. For twenty years, they searched for language, because if you use
English for storing knowledge in a computer, and then, in future, sentences are used

in English, the computer gets confused because 'P' 'U' T put, and 'B' 'U" T but. So, there
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is a phonetic difference, and the robot gets confused. So, he says that there is, at least,
one language-this is from Google- after typing Sanskrit and artificial intelligence,
anybody can do it. If you type that, you will get article of Briggs, and it says, "There
is, at least, one language Sanskrit, which for the duration of almost thousand years,
was a living, spoken language, with considerable literature of its own. Besides works
of literary value, there is a long philosophical and grammatical tradition that has
continued to exist with undiminished vigour until present century. Among the
accomplishments of the grammarians can be reckoned a method of paraphrasing Sanskrit,
in a manner that is identical, not only in essence, but in form, with a current work on
artificial intelligence." So, now, NASA has made teaching Sanskrit compulsory, if you
want to study artificial intelligence. But, in our country, we are still talking about.

...(Interruptions)...
SHRI JAIRAM RAMESH: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. No, no; let him quote; let
him speak. ...(Interruptions)... Nothing will go on record. You please address the Chair.

...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Then, | also heard, and then, | went to London.

st s v (fRETerel uewn): Suwyfa oft, far 99 aRy, <= i €1

DR. SUBRAMANIAN SWAMY: We are helping each other. ...(Interruptions)...
Now, | also came to know that there is a very famous school in London by name, St.
James School. It is a pure white school in the sense only people who are from the
Anglo-Saxon community are students there. | went to London to check up what | had
heard. In that school, children between the ages of six and eleven, every morning, are
made to recite for half an hour Sanskrit salokas, and | saw it myself, then, I checked
with Google, do they have that? If you type Sanskrit and St. James School, London
in Google, you will get the entire thing, including a video of children reciting Sanskrit
salokas. Why are they teaching it? Because the Principal says 'that my research shows
that if between the ages of six and eleven children recite Sanskrit salokas of a particular

kind, their brain development is superior to anybody else. That is why | have made it

*Not recorded.
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compulsory." And this is something that Congressmen should learn. Please learn some
Sanskrit salokas. Your brain will improve. ...(Interruptions)... The Google is for you, not
for me. | am an eye witness. Google is for people like you. The question being raised

frequently is between Tamil and Sanskrit.

SHRI ANAND SHARMA: Did you do it when you were in school?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Swamy, please address the Chair. ...(Interruptions)...

Nothing else will go on record. ...(Interruptions)...
PROF. M.V. RAJEEV GOWDA (Karnataka): *

DR. SUBRAMANIAN SWAMY: Your leader is an Italian. ...(Interruptions)... Your

leader is an Italian. You are a fixation and not me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing else will go on'record except Dr. Swamy's

speech.

DR. SUBRAMANIAN SWAMY: Your fixation is in a mess. Your leader is an
Italian. ...(Interruptions)... Now, Mr. Deputy Chairman, the question of Sanskrit and
Tamil has been raised here. If you see the dictionary of Tamil to any other language
and compare it with Sanskrit, you will find 40 per cent of the words between Tamil and
Sanskrit are common. | am not passing a comment on where they came from, whether

Sanskrit took it from Tamil or otherwise. ...(Interruptions)...

Mr. Vaiko should not speak. His original name was Y. Gopalaswamy, which is a
Sanskrit word! ...(Interruptions)... In Tamil, the word for election symbol is chinham.
The word in Sanskrit is chinha. What is the DMK's symbol called in Tamil? Udayan
Suryan, Udaya Surya. They have copied it from Sanskrit. ...(Interruptions)... Karunanidhi's
name is Sanskrit! Ramaswamy Naikar's name is from Sanskrit! They can't get names from

anywhere else. Gopalaswamy is now hiding behind Vaiko! ...(Interruptions)...
SHRI T.K. RANGARAJAN: Sir, Subramanian is a Tamil name. ...(Interruptions)...

it ST @il | ...(Fae)... BIg 3R 91d Rdbrs WX T8l et | . (@Idem)...

Dr. Swamy, address the Chair, please. Please conclude.

*Not recorded.
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DR. SUBRAMANIAN SWAMY: You see, two very well-known, great judges of
the Supreme Court-Justice A.K. Ganguly and Justice Markandeya Katju -have given a
judgment in 2004, which is a reported judgment, where they have devoted several pages
to say that it is a great misfortune for the country that the logic used in courts is based
on English law. Then they quoted from Mimamsa to explain how you can get different
meanings from the same thing because of knowledge of Sanskrit. So, they advocate that
even in the courts of India, in a future date, the language of arguments should be based
on Sanskrit. So, this is something which | am not saying, but the judges of the Supreme

Court have said. ...(Interruptions)... Therefore, | would say ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing else will go on record. Please conclude, Dr.

Swamy. Your time is over.

DR. SUBRAMANIAN SWAMY: Most of them are illiterates, what can | do?

...(Interruptions)...
PROF. M.V. RAJEEV GOWDA: Sir, please remove the word.

DR. SUBRAMANIAN SWAMY: Therefore, in conclusion, | request the Minister
that now that the Central University has been created, let him ensure that every
Kendriya Vidyalaya has an option to learn Sanskrit whether it is in Tamil Nadu or it is
in Kashmir. There is also a very easy way to learn Sanskrit and that is from Samskrita
Bharati which can teach you to speak a few sentences of Sanskrit in just ten days. So,
all these agencies should also be incorporated and seen that the spread of Sanskrit is
as quickly as possible, and that, in all our languages we use the maximum number of
Sanskrit words because that will unite the country. Devanagari is not Hindi ~as many
people who are not well read are saying. Devanagari script is used by Hindi, it is used
by Marathi, it is used by Nepali and | think, if all milestones in our country have
Devanagari script, it will be very easy for people to travel from North to South.
Therefore, from now onwards, let us develop the Sanskrit language with full vigour,

without any hesitation. Thank you.

S BT FAT (BTIRIG): SUAHIINT HEIGY, I8 UP Hecayul 9l 3T &, I8
TH 9gd € el fad T 39 A & ddy d # wEa agh 5 emw 9 F=iw
feafaenery a1 2 €, I8 98 B <%l d1d ©, olfbd § el dedl & U had
gdl T Wpd Pl AR IWT & 3R BT Who! H WP Bl AU optional H T
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& A AUPI e ded FEl A fHelil? # e argil 6 oy 1241 9% W B sifard
HINTY SR AR a1 I8 b SR # BRRTTE S 91 H al BARIG Usel Sid 7Ly
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4.00 p.Mm.
it yarg Riw aromar: 9=, § 98 . (@@@umE)... Sir, | just wanted to make a point.

MR. DEPUTY CHAIRMAN: No, no. Nothing will go on record, except Minister's
reply.

SHRI PARTAP SINGH BAJWA: *
it SuwHTufcr: I8 ARG geima Y § ERIT L (agem). .
g ST ey 5350 (31t Her uRafRare feie): @ Honourable Deputy Chairman,

First of all I would like to thank all the members of Rajya Sabha who participated and
contributed their precious thoughts in this discussion on Central Sanskrit University
Bill, 2019. We all have heard the Vedic Mantra;

3 A1 HET: Hadl I fasaa: ||
Let noble thoughts come to me from all directions

It infers that, let all the auspicious and benevolent ideas come from everyone,
from the entire world. Hence, | express my gratefulness towards all the members who
have stood up and have guided me through their precious views. | am grateful to Shri
Satyanarayan Jatia, Shri Jayram Ramesh, Shri Sukhendu Shekhar Roy, Prof. Ram Gopal
Yadav, Shri Prashant Nanda, Smt. Kehkashan Parveen, Shri. V. Laxmikant Rao, Shri. K.K.
Ragesh, Shri. M. Shanmugham, Shri. Vijay Sai Reddy, Shri. Vinay Vishwam, Smt. Vandana
Chauhan, Shri. Vaiko, Shri. Manoj Kumar Jha, Shri. Narayan Das Gupta, Shri. Ashok
Bajpai, Shri. P.L.Puniya, Shri. A. Navaneet Krishnan, Shri. L.Hanumanthaiah, Dr. Swami
and Smt. Chayya Verma, Honourable Members of Rajya Sabha who have expressed
their views on this subject. Sir, it is very well known that the roots of Indian Culture
are in the Sanskrit Language. India is known to the world through its language -
Sanskrit and it's Sanskriti (Culture). The concept of Sanskrit and Indian Culture is well
known to the World. India stands glorified by the concept of Indian Culture and
Sanskrit. Everyone knows that during the ancient time India was called the Vishwa Guru

- Teacher of the World. India has educated the world through its wisdom. Students from

*Not recorded.

@ English translation of the original speech delivered in Sanskrit.
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all over the world used to come to Takshashila, Nalanda, Vikramshila and other Ancient
Indian Universities to study the Vedas, Vedangas, Philosophy, Ayurveda. Our scriptures
say that Knowledge is salutary to everyone. Also, knowledge is for the well-being of

everyone and for the happiness of everyone. It is said that,

ﬂﬁ'ﬂ’dﬁﬁ%ﬂ
|qd A= R |

A WG] UeI=] AT PHIRAqg - FHIHI |
May all beings be at peace,
may no one suffer from illness,
May all see what is auspicious, may no one suffer.

Om peace, peace, peace.

Sir, before beginning the study of Indian scriptures, we pray for the well-being

of everyone. We say,
$ |8 Aaag |
|qg Al Y] |
qg I FRaag |

dSIRE ATaeiaa AT f[agfaures |
Om, Together may we two Move Together may we two Relish
Together may we perform (our Studies) with Vigour (with deep Concentration),

May what has been Studied by us be filled with the Brilliance (of Understanding,
leading to Knowledge); May it Not give rise to Hostility.

It is also said that;

& I dl AT AT |

TEAT AT ST |

AW 3 T |
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Lead me from -- illusion to reality.
Lead me from -- ignorance to knowledge

Lead me from -- death to immortality,

SHRI JAIRAM RAMESH: Sir, he can lay it on the Table of the House.

...(Interruptions)... He is reading, Sir. ...(Interruptions)...

it e drERere e 9, § ©®@1 9 @1 g1 e o A ®'d &, a1 Bl
a1 T2t orf fon Wi Afy MUET oY IadH | SeRARArT g 9 Hed |

*Those with petty minds accounts thus - "this (one) is mine" or "that (one) is

his". But for ones with an exalted life, the whole world itself is a family!

A, e Q) givar | agar W @IS 8, A bad RgWM € R 98 WRd
B AP 8, Sl [ %a BT G g F Fiedl €1 AT, IR WRART & AR
W1 f4vg v gRAR €1 STR™ 99 Sff, § Hel wedr g 6 @ 9w $ qRa @
AP - U o b U H AN & AR IE BRI AP €, il ANTATE] AP
fIeg 1 ge II9R IR €, II9TR A & | SWUET B ARAR 7, [59d U Y[R

a1 2, 9t &1 I7 SUeR B - Ig ST RKiad 2| ofed garT fRiaq, ¥R fRide

SiI W¥pd W |HIT 7, 98 IE ¢ b f9vd ue gRaR 7, dEeilad $HdT IUR ¥ 3R
e o 9@, fdar, =¥ iR WK € S &1 fovg W fierR g

#, #9999l & UH-Ud 99T B gl H ugdl 9gd fIEdr I R
BRAT ARl § b A8 9N B1 I el &l § A # W S A o, «AfdA
el & o I8 Ied e ¢ | S, ST<IanTal g W el & 99 A1 gHRI e
J IR WTIel B ereR & | g8 Sl 22 WRa | affa €, @ afie,
A, AT, HTS, ORI, ARIS], FTell, ARpd AT Ig Bl - Sl 22 RAR |G
g, ST STROl YR 9o T8t €1 89 39 9 YR wrwisit &l Feled B & gHel
UEER €, olfhd I§ Sl WP AN Bl VT €, sHb dey d F HeA Al g (b
FT FY HUNE 7 B Aol § URAY] AIT BT S Y2H THRI STl A1, IFH AR
her WP H ET €7 37 Il HW Pong Bl YR g SN €, Al STDbI AW DI
Al ofl? § P @rEdl € 6 U IR & ures e o, e sl e
T AT BT, 9 fbt 1T F €7 1 YE AT hael Wi AT € | gl UbR Sy

* Not recorded.

@ English translation of the original speech delivered in Sanskrit.
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3R AYde & I Fefy =R < | 377 qRI g amygde & Uie @Sl &, I SidiTer
R Al foa AT # 22 i, mivee Aoy ok ftrd & 9 fagam = &,
QI ST S €1 S U fh /o # €7 9 Awpd H el § df e A H 87
S, 476 W PR 550 S I - H AR SR UiEdl |al @ 9 PR Bl g, S
IRMEE Bl AT AN & | AR #9819 JARARRE] I | 9 odf wel # UsT gl 99 d
Ty frq Ao § & - IR AWpd 99 # €1 3l yeR AefY udsiter A1 SS9 AT
B A BRI &, "IN BHG DI DI A1 BRa 8, Al O AR T AT Q1 g
P BAR U HA S & ATEAE U AUART - Sl §¥AR DI T YR i AN g,
191 <9 fEgwM & W% A & &7 § @S &1 A8 udoile &l I MR 5 heat
8 d fea g # €2 g0 yeR _E MR o s SRk g fawmm & 9s
Jeife g F Sae faw du g 9 few oww # 22 "AerdRmEr demita &
oTas A1 J IMSdl Hal & WRAE A 91§k 9R & AR GUg AWpd d Bl
21 S UBR ER AR 9 de) Al # F@ e Al e Aoras U 8 A gyd
&f, i o e & 5@ 9, 9 9 F 9 R 996 gR1 fafad du fed w4
A7 TAB! | & AT SIEHY TAR S @ Adbel 981 Bl T 7 & AHRIE w9
A A BT, AT IH R Bl SR & | Ay BRI TaHT F 2014 § AT
FET & I 9 Apa faafaeney bad Apd &1 8! Uen &, d |4l vl &l e
g - d fqem @ ver € Sy ol uerd € vEre ot uerd g1 Al # IE bE b
TSt e Wt Tt €, I 3F W BT UER-UNR @] I@ €, 799 39 o9 7 &l
# gORI-AE! FRIS TUY S AR fdl & 999 W 1 @ €, A WA WS @
g, @ I8 A S f6 98 ART $1 ART U 3RS & TR WS REl 'l e,
fow g 781 § | wRABRTER fgd 7 oy & aR F b g9t dI oAl - 98 WRed!
Jqal H Bl oAl WP F I BT 99 2, "G RRANT 39S 83 @D § I
I S A 1197 el H HET A7 SAlAY AHE, I8 S 9RA ©, Sl Sl favd 7%
S AT €, 98 YA Bl Tel B8l T | o, [ iR Sreier & & § W feegrE
T &Y feun # oitexRu &1 €1 99y & gust & Wi YAl 9ol g, = d g
UIh Y2 Bl A1 U e Bl, BH BARI SISl A R PR DI DILR B

3T db AR B 91t Ml e AR

B 91d © f& gwl fiedt T8 ARl
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S, 98 I8! a1 § R I8 BAR ARG @I 9 &1 # g ff P Al g
5 I8 Sl A%pd & 9 Sive fawafdernery o, 4 1960 # fhA1 g9amg? 1960 A 1970
TP DI A? MEIPW Sif 3R T Sl AT 3= [P AR 7 a1 Per 212 A
AT A T PET A7 WA I, S §9 QW b 9RA I AR I I1ND Iw g,
Hed faqar Afdd T8l a9 qad &1 I8 d T8I 4 R8T g, g8 ALl 9T A PEl
AT | 1. XTI T™TE Sl 1 PET? BAR] QX1 ARpicl, Aiieey 3R Siq qd T LR
B, 99 9% AR fIgM, 89N f[daR® 3R 89N RRAfag Pl A [ 8|
g H 7€l PE Vel §, IS Sl [olm UG T Dl AT GEBEA el HeHG T DE
5 W¥pd e HUST B, IE U P AW TEl T, I§ B ARG Bl AT T

S, RS 3™ P U [9gH 1 H81 6 ARpd BAR R ¥ FEdl 2| I8
Pad AP ©, Sl Yhdl Bl WM Bl | STarevallel 48w off ° 37 Tewpar]
TE SfSAT H forar o & 3R H34 YBT AT b 9RT & U U g1 Gl B
Al & AR D! qO Fol [R1Ad I AT &, A § 57 a1 BT G9! | SAE g
5 I8 Wpa 99T T, Wit € IR ¥ A sl IMeR fRmid |ffod g1 ag #9
TEl BET €, IE O AT T Wpd BT R IR I I . (FAUF)... I§ I Al
3R BAR QT & U YU HAI SN A Fel § | .(FI)... 3 g HoAH AlEd o

FE ..(@IM)... § GPpd B fRwg T8 g1 . (@aE)...

SHRI K.K. RAGESH: Nobody has opposed Sanskrit. ...(Interruptions).. We are

raising the issue of discrimination. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Nobody has opposed Sanskrit.

...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, ...(Interruptions)...
st dLoae. g et 9 fore 281 fhar| . (caem)..

3t Ter v eie: TR $8 B3 €, S 9%pd W URId © | . (SFEaET)... R
U X AW g, S BAN FANS Bl IFIG B A GG @ § 1 ...(TFEH)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)...

SHRI K.K. RAGESH:*

*Not recorded.
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MR. DEPUTY CHAIRMAN: | have communicated. ...(Interruptions)...

it T ERATe eid: 31TS &S I WP @ IR WY B DI DIR I
T 2| ..(FAH)... S gAR U g9 3 €, § 99eial g 6 9 WRepd & 9H @
GO B ... (FE)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

it I upTer gt (SR U< A AN A SMUST W A T (ae)...
it IuuTuf: AFE WS @ 32§ fh 9l etud Wiy g . (uaem)...

2 T YR fRid: W), 9gd-9gd gaTe AR § 59 foay o € o
AT | @l 1 W¥Ppd & I W 9gd o faar oy €1 W), I8 Faa Wi &
farg &€ ¥ Wpd W TH S SR wued Tt g ARy | gae §, s ok
NI WX Tl B ARy | oY =al &1 XE off fr w0 H had Ua-Sg o A¥a
UG arel B | # e & A1 Fa A1sdl § [ <% & e Feldenerdl ¥ Awpd
UGTE Sl € 3R Sl W¥gpd & 20 fawafdened €, STH 39 999 5 RIS B 6%hd
UG ® T

39, 31 39 91 Pl bed gy Gel © [& SiRgiern, S, siiRgar, dfesram,
<T@, fhete, focH, seeofl, iavets, AMd, w0, Wied, RacsRets, SUM, MRS
& T Ui 3R AT, A, ATScls, Fell¥rl, SRR, AR, Y, Jerl, $-M,
AIS! IRE, A G Aled AT F B W R S HPpd Uglg Sl &l 8|
S &1 78], Rrelt & favafdene™ 9 9gd 91 &5 9910 7| gds f[Jeafaeney 7 w99
I Fg T T Sfgw eafierem &1 9%pd &1 Bg <@ /e 2§ I
el g & afe g givr # <@ oy, dr el SHEAT | W b 14 fqvafderery
g, A1 TR {E a1 919 ® 7 1 L W@ St 3 59 arat @ e # s weEed
g1 arsl g8 gfrr g9 91 Bl ®E JEl © SR 89 4o g @ €, Wl fb gANI Wual
gl B Al <9 Ul € =Y W TRR e Bl Whdl g fbedl < gg @Y W SR
fosfl gav & off g8 =W W TR Ue el 8 webal g1 Sl gredred B, Al Sl
QI 3R [T & A1 SISHR AR d@rdm Mg, @ g1 g 7 et A1 gz
fawq % BN, 39 a1d B § BE Whdl g1 # bad g 8 el bel @Al g, o
AT ATEAT § b SHAT o 98 g [9gdM He Yok @l o 11 g § 99 g
..(TEE)...

# SRR [en: @300 Sfl, Y e W iy | B9 F8 |9 Sd § | He JeR &
IR # T UG T ...(Fa@E)... MY 9 wR Sifer T | (). .
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MR. DEPUTY CHAIRMAN: Please, let him speak. ...(Interruptions)...
#t STERT e W3 S, Epd @1 @R fRg T8 2L (car)...
MR. DEPUTY CHAIRMAN: Jairam Rameshji, please sit down, ...(Interruptions)...

it T draRare feie: s, § Bad SIRM I S B IR o7 & forg et
el g, dich 39 Aad ¥ 7 9y IS €, S |9 Bl SR o B [ TSI gaAT
g | T9H Al | qEE fawal B Sern g, ar W] Afae SeERT €, wife # 3w
Hed # 39 4d @1 o AR g R Ua-Ua vy @ we e a9 SeEr g,
slfay & I8 HeT e g

S, F 39 a1 Bl sAY AT HE A8l § [P I8 STd Aed © | BIR-BR
Il # SATTHR F TS IS P WH B BT A9 B, Ig 1 81 Fhdll iR gH 3HD
fT U 79 991 US| AT WRpA H ART 914, 99, SgHeE SR e, qRIw,
IUMNE, ¥ 99 B, dl A MMaeIHdl 37 TSl © & &9 99 W qd€R & qd
RT3 g | s, SHIfeIT 89 9 A favafaenerdl @1 @R MY € 1 S H6¥pd
YT & IR # FE B TS 7, S Sl GEEvaH W@l St 3 dEl 7, sHel dfagd &
fFEfarell 7 W ored id A fHar Al

S, # a9 & SgedE 351 B UGl ATEdl §, did I8 Sed qad ¢ | A1,
&=l 99T & fard & (g Afqer # a8 (o9 ganm o1, <Y H1 g8 dae 8NN (P
g8 f=<l 9 &1 J9R 9y, ISP [AhM X e 98 9Rd &1 GHIiS APl
& | dal B AfYAfed w1 Aegd 99 A AR IFD! UHfa d gwey fey fam
I ¥ 3R fredl argyal # [t 9Ra &1 o= Wil 4 Uga wu, el 3R
UGl BT SMHATT HXl §Y AR &t AMeqd AT o1 81 98 Iqd JG-HeR & forg
T WP W SIR I 3= AR ¥ g Y8 dRad gY S9! Wiy JAReEd
BRI

ARG TET 8, Al SHD! qba Apd | 29, sHfg & He gl g & aw
q g & UM <9 8l SR |e 98 gel 8l 9gd doll | 9% ddd ol ® SR #
Yo T2l ST grEdl {6 {59 SR 9 W B SUeT BT S A UST 7l s,
# SN SR PEAT ARl € b 2014 H BARI TaHe o Pl of 6 s AF Aee
WP fqeafqenedl @ 89 d=ig [Avafdenad &1 ol <3| SHG A1 9y, AgHE
Ph ARG DI 39 U G DI A9 & @ Sed) R 9 th 9R f9wg
M & AT 9RA B @Sl AT TR €, UMY I8 fdal T8i R o T 2|
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[T <H URIRATS "Teiap]

s, i1 Wt fdg a8l W oMY €, #9 S9! Al a1 21 dfed g3 39 9 B
el € o At 9l o UahHa A Wpa B, 59 [qedidenerdl &1 WA fdar g1
AR AEl 7 99T & HdY H BT ©, A, TR Y 9 RA H1eTg 81§ |
SIg T% VR 9N g T8 8RN, 99 9% sART {8 W g el 8 9adl gl
IE PR I ARAI Al & ufd dhodag © |

ST, 19 el 9 RIS @9 & IR # @81 8, S99l URE I8 udl T8l o
fF s @ 98t W e 21 ', §B W A @' © f F g, ofed dvea
ARY ST @1 99T € | I8 Pad BTG Bl B A e ©, dicd sl dl fager,
fqerear gt g & €1 # U IR 9gd a8 9@ HE fb O Sl 7 g8l W)
U fgaR wehe 6y €, I Uid d AR Udbe AT adl & | ... (FFEH)... S,
S Tl & favafdEnery €, 9 Al & 8, Wfhd g9 M beid favafdenery 99 e
g 3R IARpd P WYg PR B AR JeI A YH 8 A H vh aR B F R
Hed B IMURT g, dgd-98d g=gaig |

MR. DEPUTY CHAIRMAN: The question is:

"That the Bill to establish and incorporate Universities for teaching
and research in Sanskrit, to develop all-inclusive Sanskrit promotional
activities and to provide for matters connected therewith or incidental

thereto, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clauses 2 to 47, the First Schedule and the Second Schedule were
added to the Bill.

CLAUSE 1-SHORT TITLEAND COMMENCEMENT

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by the

hon. Minister.
£ <A drafare e weey, § g wRar g

(1) f5 g8 1, dfa 1 H FoRd" T F I W 'SHEORA" ¥R bl ufreenfud
[ERIESI
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The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
ENACTING FORMULA

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment
(No. 1) by the hon. Minister.

£ T drERare e 7eiey, # uvar wran g
) fr g 1, Ufdd 4 F "2019" 3fF & WM U "2020" e bl Uferentod famar
Y|
The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

£ T drERare e 7eley, # uvdrg wran g

fr 9y o1 denfod wu & wiRa fear el

The question was put and the motion was adopted.

DISCUSSION ON THE WORKING OF THE MINISTRY OF RAILWAYS

MR. DEPUTY CHAIRMAN: Let us now take up discussion on the working of the

Ministry of Railways; Shri Derek O'Brien to start the discussion.

(THE VICE-CHAIRMAN, PROF. M.V. RAJEEV GOWDA, in the Chair)

SHRI DEREK O'BRIEN (West Bengal): Sir, Satyajit Ray's famous film. Pather
Panchali, was the first of the Apu Trilogy. Actually, it was a turning point in Indian
cinema many years ago. One of the defining scenes of that film was with Apu and
Durga in the fields of kaash phool. Right there, there was this oncoming train. It was
a magical sight, Sir. That scene from that Ray film actually encapsulates the spirits of
the people of India, their hopes, their aspirations. In a way, this is also linked to the

spirit of the Indian Railways.
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Sir, that scene was in 1955. Sixty-five-seventy years down the line, there is
another defining visual, at least, last year and the Railway Minister posted a Vande
Bharat Express video where the train was going zoom, at lightning speed! It was realized
later that actually the train was not going at lightning speed; that video has been
speeded up to look 50 times more fast than what it was. What is the reality? The reality
is that the BJP Government has overturned a 92 year old tradition of presenting a
Railway Budget. As a result, we have not had a Railway Budget for the last three years.
Is there enough transparency? Now, we have the Railway Minister, who is an
accomplished Chartered Accountant. | too have a few Chartered Accountant friends
and I always tell them that they are actually Chartered Accountants, but they are also
cooks, in a good way, that is, chefs, because they can cook a book. That is in spirit
and when we say it on a light-hearted note, actually the Minister can also smile. He
is not only the Railway Minister and an accomplished Chartered Accountant, but also
the last mentioned treasurer of the world's largest political party. That itself is an

achievement. ...(Interruptions)...

it e g (ST U<w): el < @ B (@au™).. I8 die \El g ace
THISee &GN H VA dle ol T8l o

SHRI DEREK O'BRIEN: There are a lot of friends of mine; they will be very angry

with me. But, anyway, you give me extra time.

Look at these numbers Total working expenditure -- |1 know | shouldn't be talking
of Chartered Accountants, but this is well-researched - is up by 32 per cent, whereas
actually it should be coming down. Net Revenue Receipt - since | am initiating the
discussion it is important these numbers go out - is down by 78 per cent since 2014-
15. Revenue deficit is down with 75,000 crore now. Since the Railway Budget and the
General Budget got amalgamated, the people of India must know that the Railways used
to pay a dividend of 7,000 crore or 8,000 crore every year to the Government of India.
Last two or three years, because of the amalgamation of the Budgets, the Railways
7,000 BRIS BUY, 8,000 BRI BU TA-HC 3B $fSaT B & < 8ld =1 9 o,
TaHe ST $f$AT g ¥ U9 Y@l 21 What about freight? 1 want to make one point

about freight. The growth of freight has always been tepid around 1 per cent, except
for one year in 2018. Before 2014, this growth of freight was 4 per cent. What has

happened in the last six years where you have lost out on the short journeys to the
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\Volvo buses and on the long journeys to the private airlines? What are you doing
wrong whereby from 4 per cent you are down to 1 per cent? Freight is the dal-roti of
Indian Railways. There are a lot of gimmicks. The Minister also came up with the
gimmick. What was that gimmick? But | don't want to spend time about gimmicks where
you would go up and down ten times and then you would get a platform ticket. We
need serious solutions; we don't need gimmicks. But | don't blame the Minister because
the gimmicks come from the top like on Women's Day you will give your Twitter handle
away. Don't give your Twitter handle away and your Facebook away; bring 33 per cent
of women to Parliament. That is the better way to do it. We learnt in School, whenever
you get high numbers it is very, very good. But in the Railways, it is wrong. For every
%100 you earn, how do you spend? It used to be ¥90; now it is ¥95. Now, for every
%100 Railways earn, it spends ¥ 110. That is the official figure. I don't know whether
it is 130 or T140. That is the situation. What about the Railways? Let the Minister,
after this discussion, clarify that there will be no privatisation of the Railways. Say this
on the floor of the House. | think the new campaign is 'Sell India'. Sell everything --
PSUs, Airr India, LIC. You took 60,000 crore from the Life Insurance Corporation. Please
tell us at the end of this discussion how this 60,000 was used. Now all the States can
look at these numbers. * "I will speak about one State. | will speak about West Bengal.
When Mamata Banerjee was the Railway Minister, she had brought in many new ideas.
She was the Railway Minister for the entire India. There have been projects going on
in West Bengal for 10 years. So we can say, the pride of Bengal is Mamata Banerjee,
but no, just not that, I would not say that. Rather, | would say, Mamata is the pride
of India for what she had done in Railways. And what is the BJP doing now? They
are depriving the state of West Bengal; they are depriving West Bengal shamelessly.
Let me cite an example. Hon'ble Prime Minister says that he is a follower of Shri
Ramakrishna. How much money has been allocated for the extension of railway line
connecting Tarakeshwar and Jairambati in West Bengal? Just a meagre sum of ¥ 1000
Let me add six more to this: Digha-Jaleshwar, Kaliagunj-Buniyadpur, Irfala-Ghatal,
Arambag-Champadanga, Bishnupur-Uparsole and Mayanapur-Kamarpukur connectivity.
All these projects have been allocated ¥ 1000 each. West Bengal is not asking for your

charity. And then you will say, no, no, no.

* English translation of the original speech delivered in Bengali.
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Now let me talk about land acquisition. Please do not preach Trinamool Congress

about land acquisition. We sat for 26 day-long hunger strike on this issue."

We will not allow land to be grabbed from the farmers. That is why, Ms. Mamata
Banerjee sat on a 26-day hunger strike. We will co-operate with you. The East-West
Metro Corridor was opened recently. The State Government helped you. You had a
grand inauguration ceremony. You talk about co-operative federalism! You did not have
the courtesy to invite the Chief Minister of Bengal to that inauguration. Why? She is
your political opponent. Okay, don't invite her because you are scared, but, at least,
invite the local M.P. Now, in the reply, | don't want to hear how much money was given
to Bengal in the projects. No. You tell me in your reply, not only from my State but
for every State. Look at Delhi, look at Kerala, look at Maharashtra, look at the non-BJP
States and see the percentage which has been given to those States. Now, let us get
on to one word we are not hearing about now. '‘Notebandi' was talked about a lot.
Then, there was another word 'bullet train'. Let me tell you about the bullet train; no
rhetoric, only hard numbers. India needs to know these numbers. To build one kilometre
of a bullet train costs ¥ 180 crores. We want technology. We want India to aspire. But,
is it the priority to spend T 180 crores on bullet train when to build one kilometre of
dedicated freight corridor, it costs 24 crores. You tell me, if it is ¥ 180 crores a kilometre
for the bullet train, Mumbai-Ahmedabad, and T 24 crores a kilometre for the dedicated
freight corridor, which is more important, especially when you are running a bankrupt
organisation? That is the story. About bullet train, you have told us that it will be
completed by 2022 or 2023. Let the Minister give us a year as to when the bullet train
will be completed. Give us a year, or, you may say that State Government not co-

operating because now in Maharashtra, Pawarji 7 is there, so things have got difficult.

Then, | come to two-three other points. For this, | want the Minister to go back
to the Vision 2020 document, which was written in 2009. The Railway Minister, at that
time, was Ms. Mamata Banerjee. You built on two or three points arising out of the
Vision 2020 document. First, on the bio toilets, yes, you have made some progress. We
are not here just to criticize and criticize. No. You have followed the Vision 2020
document and you have made some progress on the bio toilets. Maybe not enough,

but slowly, we will all get there.
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Then, | come to the electrification of the Railways. Again, you have given us a
date. Target of electrification is by 2023. | would like to ask the Minister as to how he
will reach this target by 2023. You require 10,000 kilometres annually. You achieved
3,000 kilometres last year. You are targeting 6,000 kilometres this year. So, when will you
reach there?

Then, | come to the third thing from the Vision 2020 document. The Railways also
have a larger picture. It's a small thing. | know we say that sport is not important. In
India, we have a great history of the Railways encouraging sports. And, I am not saying
this in a critical way. Do what you can because the Railways have a social responsibility
and they have an economic viability, and these two things have to go together.

Sir, as | reach towards the final two stops of my speech here on opening this
discussion, let me come to an important part of the Railways. We have spoken about
Budget. We have spoken about all the false promises that they have made and how
the States like Bengal and others have been deprived. Now, let us come to people
because it is the people who are the heart of the Indian Railways. There is a huge staff
in the Railways. What are you doing to them? Please give us an update of those 2.8
lakh vacancies. There has been a little bit progress there, but what about the other
vacancies? Tell us at the end of the debate by when you are going to finish this
because as you know, this Government has another great achievement that they
brought us to the 45-year high rate of unemployment! They need to tell us. ...(Time-
bell rings)... Sir, | have last two points, as | said, last two stations. And, | am not going
on speeded-up video. This is normal speed. Sir, there is a proposal, about which | want
to talk about. Today is a good day for the Minister to give a clarification. | speak on
behalf of many, many hundreds and thousands of Railway employees about the merger
of Railway services. What are you doing, Sir? Have you thought this out? The Indian
Railway Management Services # 310 d®! UH A1 IHT B I8 &, i &7 AN
% gd & & 37 administrative &1 administrative &R 3fiR technical @I technical
HRY| Everybody is not like a Chartered Accountant. You see, you have electrical
engineers, who are handling finances. Sir, there are lot of officers and people in the
Railways, who do not know what is going on. In fact, in a different kind of way, the
Railways too, and, | mean it in an administrative way, is polarised in terms of technical
and non-technical. Sir, through you, | request the hon. Minister to please look deeply

into it and talk to the Railway family before you make this decision.
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Now, | come to my last stop. It has always been a pleasure to speak on Railways.
Thanks to my Party, the All-India Trinamool Congress, and, Mamata Di, that for the last
ten years | have always got the chance to work closely and then speak on the Railways.
| have been associated with Railways not only on behalf of my Party but in a personal

way.

My mother's family, my mamas - my mother had seven brothers - all of them
worked in the Railways. Now many of them have passed away. Their sons are doing
very well. My mamas worked in the Railways and, in fact, many of them worked in this
‘D' category; all these jobs which are now going, the lowest category, the ‘D' category.
They were pushing the trolleys, carrying things, and, all that. | am saying this with a
lot of pride. My family is proud that actually we made this contribution. I am not being
defensive. They were all in 'D' category. | want to leave the thought here. Today, the
Minister is going to reply. Forget the family who was in the 'D’, there are lots of Indian
citizens who are also worried, are they in the 'D' - 'Doubtful’ category? The Railway
Minister may not be able to clarify but the BJP Government, Mr. Amit Shah and Mr.
Modi must come and tell us on the floor of the House that NRC, NPR and CAA and
‘D' category is also part of the Indian family. Thank you very much.

SHRI GV.L. NARASIMHA RAO (Uttar Pradesh): Sir, | rise to support and defend
the record of this Government and the plans of the Ministry of Railways for the
Financial Year 2020-21. Let me start by quoting hon. Prime Minister, Shri Narendra
Modi, and, what Ministry of Railways, what Indian Railways means to this Government.
I quote, "Indian Railways will become the growth engine of nation's vikas yatra. <31

B AT W XA e ok w9 X | e

I will not merely make a political comment, | will back it up with numbers, with
allocations, with achievements and concrete statistics because | do not want to simply
make a political commentary here. Let us look at India today. Indian Railways carries
the largest number of passengers anywhere in the world. We have 844 crore people
travelling every year 844 crore passenger trips. We are the 4th largest freight carrier.
We are the 3rd largest rail-route network in terms of length, and, we have 7,321 stations,
out of which, 1,253 stations are currently under renovation and improvement under
Adarsh Stations Scheme. What was it that the Ministry of Railways lacking six years

ago before the Prime Minister, Shri Narendra Modi, took charge and what have we done
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in the last five years? Six years ago, the investment was sparse into the Ministry of
Railways. The asset quality was poor. The technology was old. The decision-making

processes were slow. It was lack of vision, lack of leadership and lack of ambition which

actually restricted the growth of the railway sector. AT 1 JHAfGT TR AIG!
WRHR A1 Let me base it with the numbers/ There is infrastructure thrust with higher
investment for the financial year 2020-21. The CAPEX is 1.61 lakh crore rupees. And
what was it in 2013-14, six years ago? This was barely ¥53,000 crore. From 53,000 crore,
the capital expenditure has risen more than three times in the Indian Railways. That
itself shows you the humongous effort and the humongous expansion and the

modernisation of Indian Railways with more than three times the CAPEX.

In terms of electrification, route length of 2,454 km was electrified until December.
It was done from April to December last year. Target is to completely electrify the entire
broad gauge network by 2023-24. This is very much doable. On the targets that this
Government sets out to achieve, it has achieved in the past and it shall do so in this
case as well. There are a Total 14 new projects which have been commissioned in the
last year itself with the route length of 830 km. This has been completed and this has

been commissioned. | don't want to list them all. There are about 14 such projects.

Doubling of farmers' income by 2022 has been a major goal set out by the present
Government. Under the leadership of the hon. Prime Minister, in this year's Budget, a
Kisan Rail was announced where Indian Railways will build a seamless national cold
supply chain for perishable commodities be it fruits, vegetables, milk, fish, etc. The
interesting part is that the first such Kisan Rail actually operated a day before the
announcement of the Finance Minister. This was on Tadipatri to Mumbai Port. Tadipatri
is in my home State in Anantapur District. There was a train which carried 870 metric
tons of high quality bananas from Tadipatri in Anantapur District to Jawaharlal Nehru
Port in Mumbai for onward export to Middle East markets. This is only a beginning.
There will be several hundred such trains that will be operated to ensure that we have
easy transport and we also have a low cost transport to the nearest seaports in the

country.

Let me talk about the digital improvements. In 2014, Wi-Fi was still available. All
of us were using Wi-Fi in the country, but not a single railway station had Wi-Fi facility.

Today, more than 5,500 railway stations in the country have free Wi-Fi facility. And a
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year from now, you will have all the stations providing this facility. This is certainly
a huge passenger amenity. These might look like small things, but they really mean a
lot. People don't have to stand in a queue to buy a platform ticket today. They can buy
platform tickets online. You don't have to buy unreserved tickets from a counter
because this itself creates a lot of crowd situation in the railway stations. Today, you
can buy even unreserved train tickets online. Today, you know every 30 seconds the
status of every train and the speed at which the train is travelling is updated online.
This is available to all the passengers. You don't have to go and stand at the station
much before the train arrival. You exactly know the movement of the train. We are
leveraging technology. It is mainly the digital technology to ensure that we are able
to provide the best information to the passengers. Now, as a part of the cleanliness
drive, as a part of the Swachh Bharat Abhiyan, the Swachh Railways has also taken
a very big role. We have bio-toilets in 67,000 coaches today and in all, 2,38,000 bio-
toilets have already been provided for. These did not exist 5-6 years ago. So, certainly,
this is a huge improvement towards maintaining sanitary hygiene. By the end of this
year, we propose to expand it and provide bio-toilets in all the trains in the country.
In order to junk the use of plastic, the hon. Prime Minister gave a call from the Red
Fort while addressing the nation on Independence Day. As per hon. Prime Minister's
wish and directive, from October 2nd, 2019, single-use plastic has been banned and
abandoned in all the Indian Railway uses. Since the last Gandhi Jayanthi, single-use
plastic has been abandoned. These are huge measures which will improve the quality
of our Railways and improve the quality of passenger experience in the Railways.
Similarly, in 91 hospitals operated by the Indian Railways, the Ayushman Bharat scheme
has been introduced. So, passengers, who have access to Ayushman Bharat, can
actually receive healthcare services from 91 railway hospitals. | think it is important
because we are discussing the Demands for Grants of the Budget. So, it is important
and incumbent that | present a lot of numbers which will themselves speak for the kind
of advancement that the Indian Railways is able to make. Let me give you some
numbers. Capital expenditure for 2020-21, as | mentioned before, is ¥1.61 lakh crore.
For the year 2013-14, this was around ¥54,000 crore. So, it is nearly a three-time increase
in the overall capital expenditure. Then, I come to commissioning of railway lines in
kilometres. From 1,600 kilometres of new lines commissioned earlier, this year, we are

proposing to commission 3,000 kilometres in terms of railway route length, which is
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almost double the expansion that was happening earlier. Doubling of railway tracks has
increased four times, from 500 kilometres per year in 2013-14, we are now targeting to
do 1,900 kilometres of doubling of railway route length. Electrification of railway lines
was 610 kilometres in 2013-14 and we are targeting to electrify 6,000 kilometres of
railway route length in the financial year 2020-21. So, on every parameter, we are
targeting and we are actually achieving a three to ten-fold increase in terms of expansion,
modernization, improved facilities and on every aspect of public convenience. In terms
of foot overbridges, which are a great public convenience, we are providing for 275 foot
overbridges this year compared to only 30 in 2013-14. As | said, in 2013-14, not a single
station had free wi-fi facility and today you have 5,500 railway stations offering this
facility. So, please look at these numbers. In terms of CCTVs installed, 47 was the
number in 2013-14; in this financial year, we are proposing to install 1,000 CCTVs. So,
on every parameter, on every aspect of technical performance, we are targeting and we
are achieving a several fold increase. Now, let me turn to a few initiatives in terms of
various States because it is important that | highlight some of them. Before that, let
us take a look at the expenditure outlay on infrastructure and safety works of Indian
Railways because we all know this is a very key aspect of Indian Railways. The
numbers and the increase are really staggering because some of you possibly said: "We
have not seen these numbers" There is nothing hidden about these numbers These
are all very transparent. One has to only go into the books to really look for these
details. Let me give you these numbers in terms of outlay for infrastructure and safety
works of Indian Railways. Now, | am comparing the five years of our Government with
the five years of the previous Government to give you a glimpse of what has been the
nature of expenditure on infrastructure and safety. For Andhra Pradesh, it was 3886
crores earlier for five years and in this block of five years, it is ¥4,910 crores. It is a
five-fold increase. Regarding Assam and North-East, again, it is more than double, from
32,122 crores to ¥4,669 crores. So, | think, I have all the numbers. Each of these States
has actually a three-fold to five-fold increase. In some cases, it is actually more than
nine-fold. For the State of Telangana, another Telugu State, it was only %187 crores in
2009-14 and in the last five years, this expenditure was ¥ 1,780 crores. So, as | presented
these numbers, you can see the real expenditures. These are not outlays. These are real

expenditures in the last five years vis-a-vis the five preceding years.
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Now, let me talk about some of the major projects that have been taken up in
different States. In Andhra Pradesh, three new projects with 1,164 kilometres length are
being proposed in this particular financial year. One is Dharmavaram-Pakala-Katpadi
with a length of 288 kilometres. Guntur-Bibinagar with a length of 248 kilometres. The
third is Akola-Dhone. Some of them cover two different States because the route starts
in one State and it ends in another State. Five new projects in Bihar are being taken
up with a Total length of 452 kilometres costing 4,908 crores. | am just reading out
some selective important projects that really catch my attention. In Haryana, five new
projects with a Total length of 1,071 kilometres costing 310,742 crores are being taken
up. Jharkhand has five new projects with 141 kilometres length under ¥ 1,425 crores
outlay. So, like this, a large number of projects have been taken up because this
Government is committed to ensuring that railways is the heart of our economic
network and railways alone can really play a very pivotal role, a catalytic role in giving
a strong fillip to our economy.

As | said, for the present Government, the scale, the speed is very important. We
have set out to achieve big targets. All the infrastructure sectors of the economy have
received a huge thrust under the present Government of hon. Prime Minister Modiji.
We have announced in this Budget itself a huge push to the infrastructure sector. Over
6,500 new infrastructure projects with an outlay of over %107 lakh crores is what has
been envisaged and railways being a very important part of our infrastructure network,
it has received all the priority it required and it would continue to receive. Sir, in terms
of the freight movement, certainly this year and next year, you will see a huge pick-
up because the Kisan Rail that has been announced will certainly open up new vistas
of opportunity for the farmers and the Farmer Producer Organizations to take their
produce, via. the cold chain network, railway network to the nearest sea port. So, | think
will all these numbers that | have presented, with all the initiatives that | have presented,
it is very clear that the present Government under hon. Prime Minister, and a very
efficient Railway Minister and Minister of State, has set out to achieve what appears
to be an impossible task. As | said, | would like to end my presentation with this

statement, with this quote of hon. Prime Minister again:-
ST FA TSI &, W g U,

T ¥ & T @ g
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5.00 p.m.
RESRCAAUEE O CR IS
g0 {OB HAOGd BT B I

3R HIET St & ¥&d §Y U8 WU B, AOGd BRI WU B | AT Pl {9 G
2, I8 WBR H1 Uh ¢S AP © | "l & al AP & I§ a1 Hed gy, H D!
gag <l gl

i} ARV 1. 7SaT ([oRTd): SUTHIEAE HBled, 3 ol Yeld HATT & BIADI
W Bl IE g9l | dler @1 IR &A1, $9d Y # et 9gd-agd MWl g1 deic
2020-21 ¥ fa w2 7 S key points @I @EUT @ g, 9= # W ffEE & &R
Ug ofdl gl

The key announcements and proposals related to Railways made in Budget 2021
include:-Revenue: Railways' revenue for 2020-21 is estimated at ¥ 2,25,913 crore which
is a 10 per cent increase from the Revised Estimate of 2019-20. Expenditure; the Total
Revenue Expenditure by Railways for 2020-21 is projected at ¥ 2,19,413 crore which is
an 8 per cent increase from the Revised Estimate of 2019-20. The main point is that
Railways will set up a Kisan Rail to build a national cold supply chain for perishable
items including milk, meat and fish, etc. Express and freight trains will have refrigerated
coaches. Rupees 100 lakh crore will be invested on infrastructure over the next five
years. This will include projects on modernizing railway stations, metro and railway
transportation, logistics and warehousing. Large solar power capacity will be set up
alongside the rail tracks, on the land owned by the Railways. Four railway station re-
development projects and operation of 150 passenger trains will be implemented through
ppp mode. More Tejas type trains will be introduced to connect iconic tourist
destinations. A 148 Km. long suburban transport project will be set up in Bangalore at
a cost of ¥ 18,600 crore.”

39 goic & 3feY H ¥ A9 WiEcH o 21 H fUsd duic & SRE A HH
St @l gema faar o SR ot ol # fdeT PR j@l gl AR Wy H, gy e
a9 3R g # [ X golc U BIAT A, A §H XA ol el W U PR o, N
HA 37T goie U dRd A | WRT Faed 98 Rived SR @ & {8, i dle
[T 3R [T |1, TFT BISH & HHEH At Ulfeiarie & SWRd dolc &l gad H
Jd & dey F -AF RS $ T Nold B Bls AR SITHART Ui et sl
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g1 Ve @ WE F vE i g dfegd T U @ SR @ S 21 3FR 3 deie
F T B I fid g B € T < IR W IR AR B dq@ole Y <, Al SAD
A UIolgeH 37T, SIS Uolded BA-$F d & T Safell, golfdgihde, TRl
RGN 3MMfe & St 9 B QU T €, S {1y feber=m Wifds vn Tar €1 3 JaRe
TI3H Yol dolc SFRd g9l & 1 U BT, SO 89 Bl Ul -8l 8, offdhd
BART ded I8 © & 89! IHaRI T8l fd U I8! &1 3R W &l fBefl et
¥ SR {Y G 8, O IGh G6y H 61 a1l faaxer TE e urar €, swferg
BRI AT € & e 9o dicqd T Us 41 @I 84 el fear S|

TR, 1 F€ goIc UGT| § Vold d1$ | AUl d1d YR BT g1 9 IolC & 3faR
§ 39 @ g 6 vd 9 B W FEl 9 Fel AR SR P B Fd I8 2
safew # @e =1 g & the entire rail transport network and administration policies
related to it, falls under the administration of the Ministry of Railways. Indian Railways
is the world's second largest rail network under one central management. It has a
monopoly in the rail segment, with private participation seen only in certain ancillary
activities. Besides running trains, Indian Railways also manages various non-
remunerative activities such as running schools and hospitals for their employees, and
managing the railway forces. §9 $9# < f& Mo+ 'Recent Policy Update' § Sam
¥ f& in December, 2019, the Union Cabinet approved recognition of the Railway Board
on functional lines. The Board will have a Chairman who will act as the Chief Executive
Officer. A, YoId dI¢ &I Sl TRIRHA 8, S HRIREl 8, SHHT T dead IS
A ge @ HIRRT J8f W B W g1 gg fl WIEdeEeRE &1 € Uh gae] oIl

21 It will have four members responsible for infrastructure, operations and business

development, rolling stock and finance. The Board will also have a few independent
members in advisory role. SH®HT AT FT BRM? Yoid 9k & 3fex il W AN 12-
15 WRRT 960 & SR d QR <Y & I B HRUR AHOW €| SHD 3fax Wl Bkl
TR HT Uh AR el T8 ¥, VA W W § Udh deg @l 8 @ Tl Nad I8
& ARG, G H S SigH @R fSdieE # S SRIRTH &M Rd €, SHd urad
B A BT B b R H ArET Ol IET ©, A § AT HE 8T | AU 39 e
SM % 9R # garnm g1 Indian Railways has a matrix organization structure with its

operational field units organized in three layers (zones, divisions and other operational
units). While the entire network is managed by the Railway Board, for ease of

management, the network is divided into 17 zones. These zones have developed
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historically and not strategically. Each railway zone is responsible for the operation,
management, and development. Each zone is headed by a General Manager. Zones are
further divided into divisions which are headed by a Divisional Railway Manager
(DRM). Under the current departmental structure, officers in divisions are held

accountable to the DRMs, who, in turn, report to the GM in-charge of the zone. $5H
Ig T T & fh Ye1d & SR FoR DI S ura” allot &1 78 off, S99 Y Berar

B BT Hel 7 Hel [GaR oNdl 7, SHS A1 SRIRYH &I Sl ua” &, e sigd
B R S1 oY, SIRIRUA @I yraR &1 off, R Y dioiaed Yed die I AR BIaR
ggf I 2, implementing officer a1 el # ik fediom # @&t €1 Ifq 39 Ura”
He Bl MU A 39 T Bl die & T IS, die 9 98 Yuioidd a19d A glay
ST, 99 T9g ff SaTeT SRR SR Uroiaed & delay B @I AWEAT ¥

JAd & eigy o+ 1 Uiolaed €, SN @ e Sl F gar & Yed &
3f&¥ on-going projects, # 3MMUPI IAMT AT f HH A HH 20-25 A A Sl HH

Tel X8l §, 98 B I Ib dlq] & | Usell 6-7 Ma-Hed o W I Uolaed daer
B 2, 3BT BIS priority &l el BT €1 37791 MY diA 3T & b 89 AR DI
Seal @A BT | DY STeal WH BEM? HH H HH (H o TN EolR dRIg SUl
P on-going projects &1 @dl Tel 8T &1 MU Ugd for@l f6 ta axrs vud fau
€, hundred lakhs, a1 U@ ®=Ie will be invested on infrastructure over the next five

years. This will include projects on modernization of railways, stations, metro railways,
railway transportation, logistic and warehousing. T& ®RI$ TUI FTl Uid ATl dH
S Felil? AL WA H & 7L o el €| o © wge fifdT # @El ot ' g
21 TP RIS W H UG Al dd AR TH Sl U o YA 89X RIS BUd Bl
on-going project Ie &1 ¥ | I8 UIolde @H & 8RM? # I8 Tdh 91d FHeAT ared]
of fF w&l FET 7 FE I9d B W ¥ O BM Sleal 1 AINRY, 98 & & <&
g1 et Y 9 Y19 @8=9 &1 announcement &1 €, SHBT Pls HIH 3T T8I 98
RE1 8| S WY Yerd [SurdHe & Verd AUl Hayl SAET Hedyul © | SHD AR
# g Sire =g & R 9 open level crossings (LC) €, Sd R road over-
bridge, road under-bridge S99 &1 W Yold €€ &1 SRAIC o1, 98 SR & @9
A TEl I Y81 & U IE B Hd dP TH SN2 Rl ITD! aolg A MISAT 98
delay &t 2, vaRfiScd B0 €, AMd ¥UST &1 JHHE Bl &, SMdY &He S &
3R fIa= Y & suburban railways €, ST €, WG9 §, Hg © 3R HlAIbal
2| Suburban areas # \IH SATGT HATHT Yofd B ferdl & | offdd @ HTT & foIg

RAd A1 Bl TRE A PIs SFI&T SUF 81 By M €| sy § et W8T § b qas
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F 3ieY FIW I¢ TIcad H WI-e@d ¢F ol 8, YW BRE doldl 8, Tl ¢F el
21 981 W B A 8l, IR-IR BIg T BIg 3MH 3MEH He Sl 8, AR ol &,
Al IFF UIcRE I & fU 98f R del 9 HEl sMua! fencing wall ST T,
Pl QAR I8 | T81 W U 9, T, 999, I AR M Sar 1 49U H [deqme
XA $Hh & W YEd g, d S Uied@d & g fencing wall d9M6R 98 WX UICaRE
<1 @ifey, o Se-Ete ft 7 81, Uy ot 8P &S &R ¢ smoothly W @renft
IR ARTH @I agaT W 8l R | S e ¥ Hesred uRAm & W Swid R
& fav erme @ arfey| Sud W #9 ugt ') qw@n © f Yed & WA-Fi system
% 3fGY MU FET W S Ifikel faAm €, T8l CIed 5,628 Yold W & 3R IAd
3feR Had 522 I TR Wi-Fi system oY ¢ & 39 &S < & MR T T,
@ Fom iR W T DT & S LI E, S W F SR @A & oy
I TE I T 2 W & @ gRaAr 7 A, geure 81 JE ¥, 98 W) AR.G.UE,
o feww Afdd < @ 7, ofds iy it BEl 7 HEl ANl &1 08 de Srdl ©, Al
BT M AR B AT ®, O $9P A ARSI HERT 3R Wi-Fi system ¥ oI
FRT | I R F MU IE S UEgE @l €, e 39 9 ¥ 9% & e
ad @1 & # 9% <@ W@ o1 f o garn f5 A9 X 9@ @ ® 3R de™
ST AE ¢F T 3R 150 o= 3T @I 9 Uisde YididY dfed W ¢ <F &,
d AT § b Hel 9 Pel g (SlieRvr B av% I8 diversion 3T @M o @R fe
g, ®ife fed goe # ff a8 ad @ off &R 3@ F IR FE o @ 7, A gA
AT § 5 I8 Yo 1 @EEeReT 9gd doil ¥ - Y dJoit 9§ TEt St @i
doll ¥ SIS BT 8, Ul 5% 99l # 3 R8T §| H9 I8 < P ¥8i W oemy an
ar e mieat @ € dele O Yo WIN g9 & 9 W fedat e
g fb 90 Al & ofiel IR @ <A | ofisl & arg # el g, v W el g9, @l
90 AT BIF I, IFDH! UUST HT 9T BFM? Neld Bl UMUST dl Fell TS| I8 Pel
T el WgACIEOH b X gudl Ul Wel Bl REl g1 Sue i # I8l ue
RET o7 {5 3mud Ief vl g & railway employees &, ST F=@i & (U Woel
g 3R f1a ft employees €, S U hospitals 2, @8f 9% medicines 31 fiercht
g1 I8 g3 T § f5 39 W ursdersy e & foy oy S I7 €, ife gud

gamr € f& railway engages in peripheral activities that are non-remunerative. S¥H

forar & f& Apart from the core function of running trains, Railway also engages in
peripheral activities such as running schools, running hospitals, real estate development,
housing for staff, catering and security. The Committee on Restructuring Railways, 2015

had noted that several of these activities are non-remunerative and impose a huge
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financial burden on Railways. SHfeTq 31T &N S W UIgdegsl &R+ S Y@ &, U4l
qel o 1 €1 FE YN A S qHS A T8I 377 REl § | AU S Neld goie fer
T, SHH I IMUHT I WITNHRU & TRE o S BT QT o 8T 81 ITS arel-
A YAd I Pl Jos F WIH 94 & IR H 10-15 Al | Bl S I8 T,
Qe § fRil oY Vel WM R gl WA el o)g 1 § (b BEl Pls des qad
A TIE g1 8l ¥R, § I Al pe A8l g b XaAd d Aw! F (Y Yaqd are
Dl T & REE W Yed e @ g @, W, S, € 9 U category & I
identify fovam w1 2, St 29 9 8 W & 3fex 99 aisdl fhae level crossings
arfl unmanned g iR IS fexfast eM & forg fasn urag™ gee # w@n T €,
gg W @ B STHRd & | L.(AHT B "6, 39 faRad o WY ISR Yerd W
W S 8, I9d g PRS ¥ed &1 4l Urgg &A1 9gd SRexl & | W) SHdRT o
I W M ¥ & Yod @1 fewe fiie v & forg, Yo & documents &1 fiic &=+
& fog <1 g i 09 8, S9@! W 3y §€ @) I 21 The five Printing Presses
located at Byculla/Mumbai/CR, Howrah/ER, SSB/Delhi/NR, Chennai/SR and
Secunderabad/SCR should be closed by March 2020. g &gl 1 & | Printing of PRS

and UTS tickets, money value items should be continued in the above five Printing
Presses till complete closure of the Presses. The Passes and PTOs should be printed
covering the requirements up to the year 2020-2021. However, all the printing activities
should be stopped by 31.03.2020. .95 &Y ®Y)... 3 |l MU UGS AdX BT <F
& Ady # W g €| el Jeled, pertaining to Gujarat, # S Uiolaed @l
I BRAT AR | Urev-HITS! T A5 Bl Urolge Hbe gIAT & S 51 fhaMiey
B AT € IR 403 BRIS BUY P HIolge € | IABI BM 2018 H YRT HRAT AT, T8
3l T@ YRT TET AT €| N UBR VISl SSIPR-IR, S8l W H &dl g 4 g
W BM & U 1,347 HRIg @ 8F &, T A€, 2022 & GH BT 8, b #_T
HEAI U8 € b MY T 2022 TP WcH PR & el Webdl & dllh 34l T BICT ISAYR
TP 100 fhaRIeY gl &, SHd 3 250 fhairiiey dral € SHfely 39 Uiolae & e
# q9 WeE B T T WEISY, g UNiee §f gsdd doed, Hed UQYl SR ORI @

2, 39 Seal YR IRb TR ARl S Bl IFqHT A el Fham €, 981 W Ble-
AT ISR Gef, <N 3 BISLAR o Gel, S dM-dar fie, 98f W 9 W9
ANl & [ 918R S €1 So! Jfger & [y 39 A8 ®l @l 71 €1 39l UhR

AFAII-PISHR = 18T & , WHAI-EIeRT = ST 8, al8la-3aR, AISRI-SHaTST,

AR B3N ]S AT SATST ..(AFHT DI ©LY)... TP AY-A1Y JEATENG-BHATR,
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JMEASEIG-AICIE, JEHIAIG-HHATN, YoI-Tei T, FSHN-IR f&e, HRmH-dou-SHIs-
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, thank you for giving me
this opportunity to bring forth our long-pending demands, for the quick sanctioning
of various projects and for speedy completion of ongoing projects in Tamil Nadu. First
of all, 1 wholeheartedly thank the hon. Prime Minister for announcing the change of
name of Chennai Central Railway Station. The Tamil Nadu Government had requested
renaming of Chennai Central Railway Station as Puratchi Thalaivar Dr. M.G.
Ramachandran Central Railway Station. This is only due to the clearance given by the
Railway Board under the instructions of our hon. Prime Minister. So, | thank
wholeheartedly the Prime Minister for renaming Chennai Central Railway Station as
Puratchi Thalaivar Dr. M.G. Ramachandran Central Railway Station. The Puratchi
Thalaivar Dr. M.G. Ramachandran Central Railway Station has 57 letters. Actually, the
name of a railway station in Wales consists of 58 letters and it holds the record of the
world's longest railway station name as of now. We lost that by a single letter because
the Chennai Central Railway Station's new name has 57 letters. In fact, the Indian
Railways holds the record as having the second longest name in India. We have got
that credit.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): If you expand 'M.G.', it

will be still longer.
SHRI JAIRAM RAMESH (Karnataka): You may expand 'Dr.'

SHRIMATI VIJILA SATHYANANTH: Yes, 'Dr." as 'Doctor'. Then it becomes the

longest name in the world. So, it will hold a world record.

Sir, the ongoing three track doubling works in the southern districts of Tamil Nadu
have received 485 crore in the Union's Interim Budget for the year 2019-20. In 2018-

19, these doubling works were allocated only ¥ 250 crore. Similarly, the long-pending
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Madurai-Bodinayakkanur and Pattukottai-Karaikudi gauge conversion works, each
received only 100 crore. However, 3,615 crore worth projects which were targeted for
completion before 2020 have received a Total of 735 crore, which accounts to only

20 per cent of the project cost.

According to the Railway Pink Book, submitted before Parliament on Friday, for
the 160 kilometres long Madurai-Vanchimaniyachi-Thoothukudi line, the Indian Railways
have sanctioned I169 crore while the project cost is ¥1, 182.23 crore. Last year, only

T 75 crore was allocated to this project.

Similarly, another 102 kilometres doubling project of Vanchimaniyachi-Tirunelveli-
Nagarcoil section, which was estimated to cost ¥ 1,003 crore, has been sanctioned only
X183 crore as against the previous year's allocation of only T 75 crore. Sir, another 86.55
kilometres Kanniyakumari-Nagarcoil-Thiruvananthapuram line, which is estimated to
cost 1,431 crore has received only ¥133 crore. Last year the allocation was only ¥ 110
crores. Tamil Nadu witnesses the highest inter-State migration; for education, health,
employment and for everything, there are frequent travel of passengers. Passengers
from Southern Tamil Nadu are pinning their hopes on the speedy completion of
doubling projects. If the doubling projects are completed we can have more trains to
the South-bound districts. It is a very, very economically viable as well as highly
profitable section of Chennai and Kanyakumari, which would connect the region with
other parts of Tamil Nadu and the country. It would also pave the way for accelerated
social and economic development in Madurai, Virudhunagar, Thoothukudi, Thirunelveli
and Kanyakumari districts. While the long pending, new lines have hardly received
funds in the Union Budget, the absence of announcement on doubling the Villupurum-
Thanjavur section - which my hon. colleague and leader, Mr. Vaithilingam also represents
- has also disappointed Thanjavur passengers because the doubling was not
announced. A former member of the Divisional Railway Users Consultative Committee
(DRUCC) has also expressed his anguish and said that the Budget has given a thrust
to electrification of Railway lines. However, there was no announcement on establishing
a coaching terminal on the mainline. The Villupurum-Thanjavur Section, which was
saturated many years ago, has not been taken up for doubling. This is very, very
disappointing. So, | would like our hon. Minister of Railways to take this up as a

priority and announce it as early as possible and also include it in the next forthcoming
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financial year. There are so many pending Railway over-bridges in my district. There
is Kulavanigarpuram Railway gate. There is frequent closure of the gate because there
are numerous passengers travelling to and fro every time and they have to wait for
long, up to even 2-3 kilometers on either side, during the peak hours. So,
Kulavanigarpuram Railway gate near the Palayamkottai Railway Station has to be
speeded up and it has to be announced as early as possible. I think, our hon. Minister
of Railways will take this up as early as possible and do it on a war-footing. Speedy
completion of doubling works should be done, as | already mentioned, not only in the
Kulavanigarpuram Railway gate, but also the Thyagarajanagar Railway gate where our
State Highways has finished its work. Our State Highways have finished the bridges
on both the ends, but only the Railway portion. The ROB is yet to commence. So, both
these two projects are already taken up. It has come in the Pink Book, but now these
have not seen the light of the day. The Minister of Railways has to immediately look
into this and announce and speed this up, and we need ROBs to be done at the earliest.
Actually when doubling works are moving on in this pace, we will need another four
or five years or even more number of years to complete. So, one time hefty allocation
should be given for speeding up these doubling works in the South Tamil Nadu Region
so that more trains can be announced. ...(Time-bell rings)... It is a long awaited demand.
The density of this sector, i.e. Kanyakumari-Chennai traffic is always very, very heavy.
Everybody will take a ticket and only travel. As you know, in North-India we have not
seen like that, but all are law-abiding travellers. They take proper ticket and travel and
every time there are three times waitlisted passengers. It is three times more. So, we
need the doubling works to be finished on a war footing. The main thing is that
coaches in trains have become very, very old. There are twelve trains running between
Chennai and Thanjavur. All trains are having very old coaches. So, they have to be
replaced with LHP coaches at the earliest. The coaches should be fitted with bio-toilets.
So, all the old railway coaches have to be replaced with new ones, especially trains to
Thanjavur. | am saying this because the existing coaches are as old as forty years. Sir,
even Anantapuri Express from Chennai to Kanyakumari, Thirukural, Chendur Express
and other trains need new coaches. | pleaded hon. Railway Minister and got new LHP
Coaches for Nellai Express. Sir, many people, particularly sick and aged, travel from
Tirunelveli to Vellore for their medical treatment in Christian Medical College Hospital,
Vellore, but there is no direct train from Vellore to Tirunelveli. This also has to be kept

in mind by the hon. Minister.
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Sir, there are so many representations given by railway passengers. | have no time
to bring them all before the hon. Minister, because | have no time. So, | will put
everything in writing and hand it over to the hon. Railway Minister. Sir, kindly do all
favour. We are completely in favour of our Government. We need all the good work

to be done at the earliest.

Thank you.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI ANGADI
SURESH CHANNABASAPPA): This is not correct, Sir. So far as safety and cleanliness

is concerned, we have done very well during the last one year. ...(Interruptions)...
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BHH BRT Y | AFEHR H301 Sfl, 89 @red € & 3770 97 Xerd fq9rT 4 gaR sRy |
3IIHT TEA-Ig TS |

SHRI JAIRAM RAMESH: Sir, the MoS is a very good friend of mine. He is a very
competent man. But, when Ministries are being discussed, the Cabinet Minister should

be present.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): There is a representative
of the...

SHRI JAIRAM RAMESH: Sir, it has always been the tradition that the Cabinet
Minister is always present. We have no disrespect to the MoS. The Cabinet Minister

should be asked to be present.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): He was here at the

commencement of the discussion. | am sure he will be back.

SHRI ANGADI SURESH CHANNABASAPPA: Sir, if the hon. Member is having

any problem, | can talk to him, no problem.
THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Mr. Vice-Chiarman, Sir, recently, the CAG of India
came out with a report on Railway finances. It said that the railways operating ratio was
the worst in the last 10 years. In 2017-18, it was at 98.44 per cent, which basically means
that they are spending 98 rupees to earn 100 rupees, and this has been the position
of railways since 2012-13 onwards where if you see, at any time, it has always hovered
around or above 90 rupees. So, basically, the health of railways, irrespective of which
particular party or which particular Railway Minister was in-charge, has not been very
good. It has always faced the problem of declining revenues, internal resources because
the freight contribution has decreased, passengers' fares have also decreased and the
borrowings have increased. There is no money to replace lines and there is no money
to replace the assets which have been depreciated. The CAG has commented severely
over the period of time that, everything, many of the figures are contrived. Now, | am
not really coming here to speak about many of the things which hon. Members have
already spoken, but | could say that one of the important things that the Railways

could do to improve this operating ratio is to disengage or outsource non-core peripheral
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activities like there are hospitals, there are schools, and a number of things. They could
probably subsidise it, but let the market take care of it. They could monetise the land
assets and develop infrastructure around the railway stations. They have started now
but not very encouraging in the sense that only four railways stations have got PPP
projects for railway stations' redevelopment whereas there is an aspiration to develop
hundreds of them in the next year, which looks very far-fetched. What they need to
do, of course, is to have more number of dedicated freight corridors and make it
competitive with other modes of transport because other modes of transport have
become very encouraging. Then increase the basket of goods that could move around
in freight. Many of these suggestions, Sir, have already been given by numerous
Committees that have been set up from time to time looking at various aspects of
Railways but all those recommendations probably have remained on paper and what
has not happened is, implementation of those recommendations; and those
recommendations have been implemented only in a piecemeal manner. The result is that
the operating ratios have continued to remain quite poor and the improvement in the
Railways in terms of depreciated assets to be replaced has not happened. For example,
if we have to only do doubling of railway lines of the existing railway lines, it will take
about 40-50 years. So, in terms of using a framework which hon. CM, we use in Odisha
for improving our governance which is 'technology’, ‘transparency’, ‘team-work’, ‘time',
I will say that in ‘technology’, the Railways have much to do because they haven't done
anything in using technology to improve safety, to improve running of trains on time.
In 'transparency’, a lot to do; in 'team-work’, they work still in silos; in 'time', a huge
number of projects are delayed for about more than 20 years and all the changes that

are happening are not transformational but are mostly incremental.

Now | will come to Odisha, Sir. In Odisha, we have 28 per cent of the iron ore
of the country, 24 per cent of the coal, 59 per cent of the bauxite, 98 per cent of the
chromite; 8.4 per cent is the growth rate when the annual growth rate of other States
was 6.8 per cent; it is a manufacturing hub; industries have come but the Railway
density is now 16 versus the national average of 20. States like West Bengal has 43.4
and Jharkhand has 24.3. And how much do we give to the Railway Budget? Let me just
give those figures. Those figures are, from 2014-15 to 2018-19, we have given East
Coast Railway % 75,965 crore and how much have we got? We have got only 325,000

crore.
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(MR. DEPUTY CHAIRMAN in the Chair.)

Now, the second aspect is, in six out of the 30 districts, we have no Railway links
despite making this contribution to the Railway Exchequer. Since Independence, only
five major broad-gauge lines have been drawn in Odisha. Since Independence! The
State's efforts to contribute to the Railway system so that they come to us, we have
exempted registration fees and stamp duty, we have exempted premium on permissive
possessions, in project-specific viable gap funding, in many cases, we have given land
for free and we are contributing fifty per cent of the Total cost of the project in several
cases and despite that this is the situation. | will come to the number of projects that
are pending in this case which is an answer to Question No. 1875 on 6th March, 2020,
as latest as that, in which they have said, out of 36 projects costing ¥49,984 crore -
- ten new lines, only 1,269 kilometres, only 20 per cent has been completed, that is,
80 kilometres for ¥ 4,260 crore; one gauge conversion - out of 140 kilometres only 90
kilometres have been commissioned; 25 doubling projects - out of 3,159 kilometres,
only 494 kilometres, which is 20 per cent, has been completed. ...(Time-bell rings)...
Now the answer says, when we asked for a date, what is the time of completion, the
'time' says, firm completion time of the project cannot be fixed at this stage and this
is really strange. When you do not know when you can complete a project, | really do
not understand how the Indian Railways can achieve the efficiency and meet the
aspirations of this country, particularly, poor States like Odisha where the Railway

density is still one of the lowest in the country.
MR. DEPUTY CHAIRMAN: Please conclude.
DR. AMAR PATNAIK: Sir, just one minute.

Now, Sir, I will come to a few projects. The direct partnership of the State for new
lines, Khurda-Bolangir is pending since 1994-95. On the SPV route, work on the
Haridaspur-Paradip line is pending since 1996-97. Work on the Angul-Dubri line is
pending since 1997-98. Now, these are some of the pending projects. There is no time-
frame for Railways to complete these projects. There is no incentive. | must suggest
this to the Railways. If the Zones do not have an incentive to gather or muster revenue,
and if they do so, they would get more advantage in terms of doubling of lines, then

why would they do so?
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Therefore, finally, 1 would request that considering the fact that the State
Government has opened its arms in terms of partnering with the Indian Railways, in
terms of land, in terms of cost of the project, | would request that the pending projects
should be completed in a time-bound manner and the railway density, particularly in
the areas affected by naxalite and aspirational districts - ten out of 30 are aspirational

districts-should be completed as quickly as possible.

DR. BANDA PRAKASH (Telangana): Respected Deputy Chairman, Sir, | thank

you for giving me an opportunity to speak on the working of the Railways.

Sir, the Indian Railways, covering over 68,000 route kilometers, is the third largest
network of the world under Government management. This was started almost 174 years
ago. On May 8th, 1845 the first train ran in India. The practice of laying a separate
Railway Budget was started during British time in 1924, and till 2017, it was a separate
Budget for the Railways. But to the surprise of everybody, the Government of India
took a decision to merge the Railway Budget along with the General Budget. But what
has been the improvement in the last four years? An assessment of that should be
given by the Railway Ministry. Earlier, in 1977 when the Janata Party came into power,
people were wondering how the Railway Budget would be. Shri Madhu Dandavate
introduced a very long-distance train, from Bombay to Bhubaneswar. There were talks
about how Shri Lalu Prasad Yadav involved 1M students teaching the best management
practices. But why are the Railways performing badly? Occupancy is going down,
performance is low. Some introspection should be done by the Railways on that. Now,
the Government is estimating capital expenditure of almost ¥ 100 lakh crore by 2030,
but what is the capital expenditure that they are making? It is just ¥ 1.5 to 1.6 lakh crore.
That is very nominal. How can we reach there by 2030? The only answer they have
is the PPP mode. That is the only answer we get from the Government side. Kisan rail,
PPP mode, Refrigerated rail, PPP mode, Tejas, PPP mode, another 150 trains, PPP mode,
railway stations, PPP mode; everything is being done on PPP mode. The last time when
we discussed the Minerals and Mines Amendment Bill, Director of Niti Ayog commented
that it is the end of nationalization. We don't know exactly if Railways would also see
the end of being a Government sector and if it is going to become a private sector. That
should be clarified by the hon. Minister. The State of Telangana in particular, has one

of the oldest railway networks. It was not initiated by the British Government or
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somebody else, but started by the Nizam State in 1873 and commissioned on
8th October, 1874. They provided connectivity to Hyderabad with Bombay and Madras.
That is the initiative they took in those days. The Secundarabad Division is one of the
largest Divisions with the highest loading revenues due to Singareni collieries and a
large number of cement plants. The share of income for South Central Railway, that is,
around 60 per cent of their income is coming from Secunderabad Division alone. We
have only 1,823 km. long railway line. In the last 72 years, only one line is started when
the then hon. Prime Minister, Shri P.V. Narasimha Rao, in 1992-93 laid the foundation
stone for Peddapalli-Karimnagar railway line. After so many representations by our hon.
Chief Minister, the then Central Minister, Shri K. Chandrashekar Rao, that line is
extended from Karimnagar to Nizamabad. Except the trunk route connectivity, that is,
Secunderabad-Kazipet-Balharshah-Khammam-Warangal, none of the railway routes in
Telangana are double lines. The passenger trains running in Telangana region are
taking three to four hours for a stretch of 100 kilometers. Other passenger trains
between Karimnagar and Nizamabad for a distance of 142 kilometers are taking five
hours which shows poor performance of not only Railways but the blatant negligence

of the Railway administration also. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your allotted time is over. ...(Interruptions)...

DR. BANDA PRAKASH: One minute. ...(Interruptions)... There are so many
demands in the Andhra Pradesh Reorganisation Act. They have assured us a coach
factory at Kazipet in Telangana. Even after six years, they are not talking about the
coach factory. Recently, they have given another coach factory assurance to Bodoland
people. First, you try to fulfil your promise about Telangana coach factory. Whether
it will be funded, by the Government or on PPP mode, | request the Government to
initiate the process of it immediately. Another proposal was for establishment of POH

workshop. Our Government has acquired ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

DR. BANDA PRAKASH: It is a State subject. ...(Interruptions)... Please allow me.
...(Interruptions)... I am concluding in one minute. ...(Interruptions)... For POH workshop,
our Government has acquired 160 acres of land and handed it over to the Railways.

Please initiate the work of POH workshop. There is a need for establishing new railway
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line between Kazipet-Karimnagar via Huzurabad. Elkathurthy line will immensely benefit
the Railways as an alternate route to north western parts of India. Trains can be run
from Warangal/Kazipet-Karimnagar-Nizamabad-Adilabad-Pimpalkutti towards the north
India to reduce the pressure on present trunk route via Balharshah. The proposed new
line will reduce the distance. There are also demands for electrification of Peddapalli-
Karimnagar-Nizamabad route and speedy completion of Secunderabad-Karimnagar
(Manoharabad-Kothapalli) new railway line project with electrification of the route
simultaneously. Otherwise, you will take another 20 years for electrification. Please do
both the things together. There are also demands for running of regular shuttle train
services between Warangal-Nizamabad-Peddapalli-Karimnagar; increasing the frequency
up to tri-weekly of present express trains running between Karimnagar-Mumbai via
Nizamabad, Nanded, Aurangabad and Manmad; developing pit line facilities and
increasing the number of platforms at Karimnagar, Kazipet and Nizamabad with a view
to introducing more services; doubling and electrification of Hyderabad-Mehabubnagar
route; doubling and electrification of Secunderabad-Nizamabad route and speeding up
of MMTS Phase-11 works including extension of MMTS to Yadadri. There is also a need
for running more inter-city trains between important towns in Telangana and Hyderabad.
Public come to the capital city and people go from Hyderabad to other cities. Finally,
in the Andhra Pradesh Reorganisation Act, it was assured that Hyderabad to Amravati
connectivity would be there. | don't know whether it will be the capital or not, but it
will be Legislative capital. Immediately try to give an Express train. If possible, give a
bullet train.

If possible, please start a bullet train from Hyderabad to Vijayawada. Even in the
Andhra Pradesh Re-organisation Act, it was assured that in entire Telangana, connectivity
would be improved because so many districts are not already connected. Thank you,
Sir.

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11.00 a.m. on Tuesday,
the 17th March, 2020.

The House then adjourned at six of the clock till eleven of
the clock on Tuesday, the 17th March, 2020.
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